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o JHARKHAND STATE POLLUTION CONTROL BOARD
*-‘l il T.A DIVISION BUILDING [GROUND FLOOR), H.E.C., DHURWA, RANGHI - B34004.
\ Website: www jspchonicin  E-mail: ranchijspch@gmail.com
JEEES Phane. 0651-2400851/2400352/24008759/2401847, Fax-0651-24008500138,
4 ]
Ref. Mo coiaivai Ranchi, Dated
From,
Yatndra Eumar Das,

Member Secretary

Sri Kamal Chawda

M/s Harilal Ajoy & Co
Mauza-Patni Boaa & Chowkipahar,
Dist.-Sahebganj

Suh: - Imposition of Environmental Compensation = Regarding.

Wheress, due to the various non compliances of the Consent to Operate (CUTO) and / or
Environmental Clearance (EC) observed in vour Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in 0. A. Mo, 23200 T/EZ, 0. A, No, 7762018
and 0. A. No. 373/2019 an interim Environmental Compensation for thirty (30} days penod was
calculated and levied on you amounting to INR 3,75,000/- (Hupees Three Lakhs Seventy Five
Thousand Only) vide Board's Ref. No. B-1461, dated 1911/2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 9787
dated 16-Jun-10.

Whereas, it was observed that your Unit was operational in violation 1o the environmental norms
for 959 days till Dated 04/07/2022.

Whereas, the Environmental Compensation! against the Unit has been caleulated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting Lo
INK 1,12,3%,281/- (Rupees One Crore Twelve Lakhs Thirty Eight Thousand Twa Hundred
Eighty One Only)

Maow, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Aet, 1974 and under section 31{A) of the Air
(Prevention and Control of Pollution) Act, 1981, the above said environmental compensation is
being imposed upon the Unit and it is, hereby, direcied to deposit the amount of Environmental
Compensation within 30 days of issuance of this leter. In case of failure o comply, the above
directions given by the Board, legal action miy be initiated against the Unil.

Encl: As above S~
(Yatindra Kumar Dasy
Member Secrelary



Memo ™D, ..oov e ienns Ranchi, dated.........conenee

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the sbovementioned amount at an earliest.

Sl
{Yatindra Kumar Das)
Member Secretary

Memo No. P 772 Ranchi, .mna..!.ﬁf:'.r*?. Yooz =

Cepy to: The Additional Chicl Secrctary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(Yatind r Dhas)
Membe tary
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S~ JTHARKHAND STATE POLLUTION CONTROL BOARD
[} T_A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI ~ 834004,

“H’ Wehgite: www jspeb nicin - E-mail: ranchijspchigmai.com
Phone : 0F51-2400851/2400852/2400075/2401847, Fax-0551-24 008501 38,
' ] j ]
1 A T — Ranchi, Dated. .................
From,

¥ atindra Kumar Das,
Member Secretary

Ta,
Sri Mehal Kumar Chawida
Mis Harilal Ajoy & Co
Mauza-Kakso Bandh,
Dist.-Sahebgan)

Sub: - Imposition of Environmental Compensation — Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and [ or
Environmental Clearance (EC) observed in your Unit and in light of the vanous directions issued
by the Hon’ble NGT, Principal Bench, New Delhi in 0. A. No. 232017/EZ, O. A. No. 7762018
and 0. A. No. 3173/201¢ an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,358,000/~ (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Boand's Ref. No. B=1460, dated TW11200%, It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and vou were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 9786
dated 16-Jun-20.

Whereas. it was observed that your Unit was operational in violation to the environmental norms
for 43 days till Dated 31/12/2019,

Whereas, the Environmental l.','rump-cnsulinn against the Unit has been calculated {C:lr:ul'atiun
Sheet enclosed) in accordance with the recommendation of the Expert Commitiee, amounting Lo
INR 335938/~ (Rupees Three Laes Thirty Five Thousand Nine Hundred Thirty Eighi

Only)

Mow, therefore, in view of the abave and by exercising the powers vested under section 33(A) of
the Water {Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Air
{Prevention and Control of Pollution) Act, 1981, the above said environmental compensalion s
being imposed upon the Unit and it is. hereby, direcied to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure o comply, the above
directions given by the Board, legal action may be initiated against the Uniit.

Encl: As ahove S
(Yatindra Kumar Das)
Member Secretary
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Memo MO arnreeen Ranchi, dated..........0c0c00m

Copy to: The Deputy Commissioner, Sahebganj for infarmation and il is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

K-
(Yatindra Kumar Das)
Member Secretary

Memo Mo. -B_?_?E Ranchi, dated -rz-l'llﬂqllr?ﬂ?-'a

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govi, of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(Yatind r Das)
Mem retary
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JHARKHAND STATE POLLUTION CONTROL BOARD

o B T.A DIVISIQN BUILDING (GROUND FLOOR), H.E.C.. DHURWA, RANCHI - 834004,

Website: www jspeb nicin  E-mail: ranchijspchdgmail. com
L SEED Phone.: 0651-2400851/2400852/2400979/24012847, Fax-0651-240085001 28,
[} L]
L
1 . [ — Ranchi, Dated..,......oooveeeiionns
From

Yauindra Kumar Das,
Member Secretary

To,
%ri Laxman Kumar Chowdhary
M/s Ananva Stone Works
Mauza-Mundli
Dist.-Sahebganj

Suh: - Impasition of Environmental Compensation — Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTOY and § or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon ble NGT, Principal Bench. New Delhi in 0. A. No. 23200 WEZ, O, A, No. 7762018
and 0. A, No. 37372019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No, B-1459, dated 197112009, It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and vou were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DI} No, 1554
dated 04-Mar-21.

Whereas, it was observed that your Unit was operational in viplation o the environmiental roms
for 875 days till Dated 15/06/2021.

Whereas, the Emvironmental Compensation against the Unil has been chlculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expent Commitiee, amounting to
INR 44,92,188/- (Rupees Forty Four Lacs Ninety Two Thousand One Hundred Eighty
Eight Only)

Now, therefore, in view of the above and by exercising the powers vested under scction 33(A) of
the Water (Prevention and Contrel of Pollution) Act, 1974 and under section 31(A) of the Air
{Prevention and Control of Pollution) Act, 1981; the above said environmental com pensation is
being imposed upon the Unit and it is, hereby, dirccted to deposit the amount of Environmental
Compensation within 30 days of issuance of this letier. In casc of failore W comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above T,
(Yatindra Kumar Das)
Member Sceretary
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Blemo Mo ..o ons Ranchi, dated..........oen v

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

S~
(Yatindra Komar Das)
Member Secrelary
Memo Hng‘"ﬁ?'? e Ranchi, dated.! '?-FJ"J el faos 2

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Depariment,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Depariment, Govt. of
Jharkhand / The Regional Officer, JSPCB, Regional Office = cum — Laboraiory, Dumka for
information and necessary action please,

{ Yatind ar Das)
Me cretary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A, DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004,

Ny Webszite: www.jspchonicin E-mail: ranchijspcb@gmail.com
JEFEE Phone.- 0851-2400851/2400852/2400979/2401B47, Fax-0651-2400850/138,
]
Fef, Mos . cvieann Ranchi Dated . ....oiimmemeein
From,
Y atindra Kumar Dias,
Member Scorctary
Ta,
&ri Bholu Kumar Choodhary
M5 Lado Stone Works
Mauza- Mundli, Mirzachowki,
Dist.-Sahebgani

Suh: - Impasition of Environmental Compensation — Regarding,

Whereas, due 1o the various non compliances of the Consent to Uperate (CTO) and [ or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in 0. A No. 232017/EZ, O. A. No. 77612018
and 0. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref, No. B-1458, dated 19/11/2019. &t was further informed that
the emount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation, The Board
has received the above said amount of imerim Environmental Compensation vide DI} No.
371587 dated 16-Jun-12.

Whereas, it was observed that your Unit was operational in violation 1o the environmental noms
for 225 davs till Dated 30/06/2020,

Whereas, the Environmental Compensation against the "init has been caleulated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Commitiee, amounting to
INR 1757812 (Rupees Seventeen Lacs Fifty Seven Thousand Eight Hundred Twelve

Omly)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Air
{Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed 1o deposit the amount of Environmental
Compensation within 30 days of issuance of this leiter. In case of failure to comply, the above
directions given by the Board, kegal action may be initiated against the Unit.

Encl: As above S4d/-
{Yatindra Kumar Duas)
Member Secretary
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Mlemo Moo, | Ranchi, dated......ccovvvnrerees

Copy to: The Deputy Commissioner, Sahebgan] for infermation and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Bd/-
{(Yatindra Kumar Tas)
Member Secretary
Memo Hl}...ﬁ:..?.?: Ranchi, dated |2 .Illl'-"",f v A

Copy 1o: The Additional Chiel Secretary, Forest, Environment and Climate Change Department,
Govi. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govi. of
Tharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

{Yatind mar Das)
Me cretary
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THARKHAND STATE POLLUTION CONTROL BOARD
: ol T.A DIVISION BUILDING (GROUND FLQOR), HE.C., DHURWA, RANCHI ~ 834004,
"‘HF Wahsile: www jspchnic.in E-mail: ranchijspcbd@gmail. com
JEFEE Phone : 0651-2400851/2400852/2400975/2401847, Fax-0651-2400850/138,
i ]

Bef. Mo, cinrianes Ranchi, Dated. ...
Frcim,

Y atindra Kumar Das,
Member Secretary

S Deepak Kukreja

M/s Mahadeo Black Stone Company (Stone Mines & Crusher
Mauza-Kordra, PS - Bakudih,

[ist.-Sahebhgan)

Ta,

Sub: - Imposition of Environmental Compensation = Regarding.

Whereas, due to the varous non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC} ohserved in your Unit and in light of the varions directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O, A Mo 2320017EL O. A_No. 7762018
and 0. A, No. 3732019 an interim Envirenmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 3,75000/- (Rupees Three Lakhs Seventy Five
Thousand Only) vide Board's Ref, No. B-1457, dated 191172019, It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and vou were directed 1o submit the Environmental Compensation. The Board
has received the above said amount of imerim Environmental Compensation vide DD No.
928671 dated 16-Nov-11.

Whereas. it was observed that your Unit was operational in violation to the environmental norms
for 134 davs till Dated 31712/201%.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Commiliee, amounting to
INR 15,70,312.00/- (Rupees Fifteen Lakhs Seventy Thousand Three Hundred Twelve Omly)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Polhution) Act. 1974 and under section 31{A} of the Air
{Prevention and Control of Pollution) Act, 1981; the above said environmental compensation s
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be iniliated against the Unil.

Encl: As above Sd/-
{Yatindra Kumar Das)
Member Secretary



Memo Mo, ' Ranchi, dated......coooiaiiaee

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an carliest.

Sd/-
(Yatindra Kumar Das)
Member Secretary

Mmoo BT 206 Ranchi, dated. ladedf002

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
JTharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumbka for
information and necessary action please.

(Yatind mar Das)
Mem cretary
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JHARKHAND STATE POLLUTION CONTROL BOARD

“-i ’,-," T_A. DIVISION BUILDING (GROUND FLOOR). H.E.C., DHURWA, RANCHI - 834004,
‘r Woabsite: www jspchonicin  E-mail: ranchijspchigmail. com
JEEER Bhone ' DE51- 1 400979/2401847, Fax-0651- 1138
] |
2 7 2 ([ T — Ranchi, Dated... ... ..
From,

Yatindra Kamar Das,
Member Secretary
Teo.
Sri Deepak Kukreja
M/s Mahadeo Black Stone Company
M auza- Bakudih
Dist.-Sahebgan|

Sub: - Imposition of Environmental Compensation - Regarding,

Whereas, due to the various non compliances of the Consent to Operate (CTO) and [ or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in €. A. No. 13201 TEZ, O, A. No. T76/2018
and 0. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,558,000/ (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1456, dated 1971172019, It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmenial Compensation, The Board
has received the above said amount of imerim Environmental Compensation vide DI} No.
928672 dated 16-Nov-11.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 43 days till Dated 31/12/2019.

Whereas, the Environmenthl Compensation against the Unit has been calculated {Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Commitieg, amounting 1o
INR 335938/ (Rupees Three Lacs Thirty Five Thousand Nine Hundred Thirty Eight
Omly)

Now. therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under gection 31{A) of the Air
(Preventien and Contrel of Pollution) Act, 1981, the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the smount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sdi-
(Yatindra Kumar Das)
Member Secretary
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Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an carliest.

Sd/-
(Yatindra Kumar Das)
Member Secretary

MemoNo o727 Ranchi, dated,/ 27 € ¥( 223

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Deparument,
Govl of Tharkhand | The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(Yatin mar Das)
Mem cretary
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THARKHAND STATE POLLUTION CONTROL BOARD
T.A DIVISION BUILDING (GROUND FLOOR), HE.C., DHURWA, RANCHI - 834004,

A
“F Wibsite: www jspcb.nicin  E-mail: ranchijspcb@gmail.com

JEEEE Phone.: DG51-2400851/2400852/2400070/2401847, Fax-0651-2400850/138,
|

Ref Mo ..oocernns Ranchi. Dated . ....eooocciiiiianas
From,

Yatindra Kumar Das,
Member Secretary

Te,
Sri Kajendra Singh
M/s Tirupati Black Stone Company
Mauza- Rangs, Ps-Ranga,
Dist.-Sahebgan)

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTL) and [ or
Environmental Clearnce (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in 0. A, Ne, 13201 T/EZ, 0. A. No. 7762018
and 0. A. No. 373/2019 an interim Environmental Compensation for thirty (30 days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No B-1455, dated 19711/2019, It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed 1o submit the Environmenial Compensation. The Board
has received the above said amount of inerim Environmental Compensation vide DD Nao.
513025 dated 10-Jan-22.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 134 days till Dated 31032020,

Whereas, the Environmental Eumpens.n!iun against the Unit has been calculated (Cakculation
Sheet enclosed) in accordance with the recommendation of the Expert Commitiee, amounting 1o
INR 10,46,875 (Rupees Ten Lacs Fourty Six Thousand Eight Hundred Seventy Five Only)

Now. therefore, in view of the above and by exercising the powers vested under section 35(A) of
the Water (Prevention and Control of Pollution) Aet, 1974 and under section 31(A) of the Air
{ Prevention and Contrel of Pollution) Act, 1981; the above said environmental compensation is
heing imposed upon the Unit and it is, hereby, dirccted to deposit the amount of Eavironmental
Compensation within 30 days of issuance of this leticr. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Emnel: As above Sdy=
(Yatindra Kumar Das)
Member Secrelary
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Memo NO.....cooiennn Ranchi, dated..........coooccin

Copy te: The Deputy Commissioner, Sahebgan] for information and it is requested 10 initiate the
necdiul actions for recovery of the abevementioned amount at an earliest.

Sadi-
(Yatindra Kumar Das)
Member Secretary

MeasNelo. 7178 Ranchi, dated. |21 0 [2022

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Giovt. of Jharkhand / The Direcior, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(Yatind r Das)
Mem retary
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HW—“— JHARKHAND STATE POLLUTION CONTROL BOARD
1',-‘. i T A ONISION BUILDING (GROUMD FLOOR), H.E.C., DHUF;W.-“'-. RAMNCHI — 834004,
N Wabsite: www jspchonicin E-mail: ranchijspch@gmail. com
JSHE Phone.: D651-2400851/2400852/2400975/2401847, Fax-0651-2400850/138,
Ref Moeiiavens Ranchi, Dated ... ...c.c.
Froan,
Y atindra Kumar Das,
Member Secretary
To,

Sri Pavitra Kumar Yadav

M/S Mas Amba Stone Works (Crusher)
Mauza- Marikuti, Mahadeoganj,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation — Regarding,

Whereas, due to the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearince (EC) observed in your Unit and in light of the various dircctions issued
by the Hon'ble NGT, Principal Bench, New Delhi in 0. A No. 23201 T/EZ, O A. No. 7762018
and 0. A, No. 3732019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to TNR 2,58,0004 (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1 453, dated 19/11/2019. Tt was further informed that
the amount of Envirenmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed o submit the Environmental Compensation, The Board
has received the above said amount of interim Environmental Compensation vide DI No. 1075
dated 08-May-20,

Whereas, it was ohserved that your Unit was operational in violation w0 the environmental norms
for 711 davs till Dated 2910/ 2021,

Myhereas, the Environmental Compensation against the Uhit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expen Committee, amounting 1o
INR 1,11.09375% (Rupees One Crore Eleven Lacs Wine Thousand Three Hundred Seventy
Five Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Air
{ PFrevention and Control of Follution) Act, 1981: the above said environmental compensation is
being imposed upon the Unit and it is, herehy, directed 1o deposit the amount of Envirenmental
Compensation within 30 days of issuance of this letier, In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Enel: As above Sdr-
(Yatindra Kumar [as)

Member Secretary
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P Mo, .. e eenne Ranchi, dated.......coocmmmiinn

Copy to: The Deputy Commissioner, Sahehganj for information and it is requested to initinte the
needful actions for recovery of the abovementioned amount at an earliest.

Sdf-
(Yatindra Kumar Das)
Member Secretary

Memo Hn..ﬁ’.:.?ﬁ Lo Ranchi, Med..fﬂ?ﬁ(f.}."l 2

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Depariment,
Govi. of Tharkhand / The Director, Mines Directorate, Mines and Geology Department, Govit. of
Jharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumka for
infarmation and necessary action please.

(Yatindea Kumar Das)

Y
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THARKHAND STATE POLLUTION CONTROL BOARD

‘*-"ni.- A T.A. DIVISION BUILDING (GROUND FLOGR). H.E.C.. DHURWA, RANCHI = 834004,
“ s Website: www jspecbnicin  E-mail: ranchijspcbdg@amail. com
LSEER Phone.: 0651 A00R52/2400979/240 1847, Fax-0651-2400850/138,
Ref: Mo ooiaivs Ranchi, Dated. ... o0nnioremmmeeen.
From,

Yatndra Kemar Das,
Member Secretary

Ta,
Lri Pawan Kumar Bhagat
M/s Vishwakarma Stone Works
Mauza-Belbhadri,
Dist.-Sahebgan]

Sub: - Imposition of Environmental Compensation — Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance {EC) observed in your Unit and in light of the various directions issued
by the Hon"ble NGT, Principal Bench, New Delhi in 0. A. No. 232017/EZ, 0. A. No. 7762013
and 0. A. Mo, 3732019 an interim Envirenmental Compensution for thirty (30) days period was
caleutated and levied on you smounting to INR 258,000/ (Rupees Two Lakhs Fifty Eighi
Thousand Only) vide Board's Ref. No. B-1451, dated 19112019, Tt was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliatce and vou were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No,
651869 dated 13-Dec-11.

Whereas. it was observed that your Unit was operational in violation to the environmental sorms
for 735 days till Dated 291072021,

Whereas, the Envirommental {Tnmp-:nsaliu:-ﬁ against the Unit has been calculated (Caleulation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting 1o
INR 57,42,188/- (Rupees Fifty Seven Lacs Forty Two Thousand One Hundred Eighty-Eight
Only)

MNow, therefore, in view of the ahove and by exercising the powers vested under section 33[A) of
the Water {(Prevention and Comtrol of Pollution) Act, 1974 and under section 3 1{A) of the Air
{ Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upen the Unit and it is, hereby, direcied 1o deposit the amount of Envirenmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Enel: As above Sdi-
(Yatindra Kumar Das)
Member Secretary
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Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needil actions for recovery of the abovementioned amount at an earliest.

Sd/-
{Yatindra Kumar Das)
Member Secretary

Memo No E-7FOC Ranchi, dnl:d_i'.?.:fr.?ﬁ";]ﬁ??“'- e §

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Tharkhand / The Director, Mines Directorate, Mincs and Geology Diepartment, Govt, of
Tharkhand / The Regional Officer, JSPCB, Regional Office — cum - Laboratory, Dumka for

(¥ atin mar [as)
Mem retary
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JHARKHAND STATE POLLUTION CONTROL BOARD

Yatindra Kumar Duas,
Member Secretary

To,
Sri Ravi Shankar Barmwal
M/s Durpa Stone Works
Mauza-Belbhadr,
Diist.-Sahchgan

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the varous non compliances of the Consent o Uperate (CTO) and / or
Environmental Clearance (EC) observed in vour Unit and in light of the various directions issucd
by the Hon"ble NGT, Principal Bench, New Dethi in O. A. No. 23201 7/EZ, O. A. No. TT62018
and 0. A, No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
caleulmed and levied on you amounting to INR 258,000/~ (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B=1450, dated 19112019, It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DI} No. 1226
dated 17-Jun-11.

Whereas, it was observed that vour Unit was operational in vielation to the environmental norms
for 200 days till Dated 05062020,

Whereas. the Environmenfal Compensation against the Unit has been caleolated [E'Llr:ul-mmn
Sheet enclosed) in accordance with the recommendation of the Fxpert Commitice, amounting te
INR 15,62,500/- (Rupees Fifteen Lacs Sixty Two Thousand Five Humndred Only)

MNow, therefure, in view of the abeve and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pallution) Act, 1974 and under section 31{A) of the Air
{ Prevention and Control of Pollution) Act, 1981, the above said environmental compensation is
being imposed upon the Unit and it is, hereby. directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letier, In case of failurc to comply, the above
dircctions given by the Board, legal action may be initiated against the Unil.

Encl: As above Sdr-
(Yatindra Kumar Dasj
Member Secretary



1% [ i1 0 [ T Ranchi, dated. ....occoivinrins

Copy te: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Sd/-
(Yatindra Kumar Dhas)
Member Secretary

Memo No & -5} Rjrbdu.dat.:dfrlﬂrbwf'}ﬂl“?’

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Tharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumbka for
information and necessary action please.

(Yatind mar Das)
Mem cretary
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-l 72 T.A_ DAVISION BUILDING (GROUND FLOOR), H.E.C.. DHURWA, RANCHI - 834004,
"‘Hl’ Wiehsite: www.jspchonicin  E-mail ranchijspcb@gmall. com
JEEEE Phone.: 0651-24 124 78/2401847, Fax-0651-7400850/ 38,
i
Poef. Miow o sinvanra RBanchi, Dated............ooooooiins
Frim,
Yatindra Kumar Das,
Member Secretary
To,
Sri Amit Kumar Jaswal
M5 Puja Stone Works
Mauza-Mahadecbaran, PS - Mirzachouks,
Dist -Sahebgan

Suhb: - Impasition of Eavironmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in vour Unit and in light of the varions directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O, A Na. 23200 7EZ, 0. A, No, 7762018
and 0. A. No. 3732019 an interim Environmental Compensation for thirty (30} days period was
calculated and levied on you amounting 1o INR 2,538,000/~ (Rupees Two Lakhs Fifiy Eight
Thousand Only) vide Board's Ref. No. B-1449, dated 191122019, It was further informed that
the amaount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DI} No.
3589085 dated 31-Ang-20.

Whereas, it was observed that your Unit was operational in violation to the environmental noms
for 534 davs tll Dated 2503202 1.

Whereas, the Environmental Compensation against the Unit has been "calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expent Commitize, amounting to
INR 41,71,875- (Rupees Forty Oune Lacs Seventy One Thousand Fight Hundred Seventy
Five Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water {Prevention and Control of Polluiion] Ad, 1974 and under section 31(A) of the Air
{ Prevention and Control of Pollution) Act, 1981, the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed 1o depos the amount of Envirenmental
Compensation within 30 days of issuance of this lenter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As ahove i
{Yatindra Kumar Das)
Member Secretary
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bemo Mo ..o ev v res Ranchi, dated.......c0vvveenics

Capy to: The Deputy Commissioner, Sahebgan) for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

cds-
(Yatindra Kumar Das)
Member Secretary

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govi. of
Jharkhand / The Regional Officer, JSPCB, Regional Office — cum ~ Laboratory, Dumka for
information and necessary action please.

(Ym umar Das)
Me retary
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% THARKHAND STATE POLLUTION CONTROL BOARD
o s T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI ~ B34004,
g Website: www.jspcbonicin  E-mail: ranchijspebiE@gmail.com
JEFEE Phone.- D651-2400851/2400852/2400870/2401847, Fay-0651-2400850/1 38,
Ref. Moo Ranchi, Datet. . ...ccivereoiiiaiinis
From,

¥ atindra Kumar Dras,
Member Secretary

To,
Sri Sanjay Kuamr Jaiswal
MW Jai Mata de Stone Works
Mauza -Nimgachhi,
Drist-Sahebganj

Sub: - Imposition of Environmental Compensation — Regarding.

Wheress, due to the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the varioes directions issued
by the Hon’ble NGT, Principal Bench, New Defhi in 0. A. No. 23201 7/EZ, O. A. No, 77672018
and 0. A. No. 37342019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258 00U~ (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1447, dated 19112019, It was further informed that
the amount of Envirommental Compensation may be reduced or increased as per the time taken
for compliance and vou were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DI} Ne.
805910 dated 20-Aug-20.

Whereas, it was observed that your Unit was operational in violation 1w the environmental nomma
for 284 days till Dated 28082020,

Wheress, the Environmehtal Compensation against the Unit has been calculated {®alculation
Sheet enclosed) in accordance with the recommendation of the Expent Commitiee, amounting 1o
INR 22,18,750/- (Rupees Twenty Two Lacs Eighteen Thousand Seven Hundred Fifty Only)

MNow, therefore, in view of the above and by exercising the powers vested under section 33{A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Air
i Prevention and Control of Pollution) Act, 10%1; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of filure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above S
(Yatindra Kumar Das)
Member Secretary
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MMemo N ... Ranchi, dated. .. coocoievennnn

Copy to: The Deputy Commissioner, Sahebgan) for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

2d/-
(Yatindra Kumar Das)
Member Secrelary

MemoNo. (5.7 52 Ranchi, dued [ 24 ©4[2023

Copy 10: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Tharkhand / The Regional Officer, JSPCB, Regional Office -~ cum — Laboratory, Dumka for
information and necessary action please.
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JHARKHAND STATE POLLUTION CONTROL BOARD

‘%‘-" T.A DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCH| — B24004.
| Ll Vebaite: www. jspeb.nicin  E-mail: ranchijspcb@gmail com

JEEEHD Phone. 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,
Bel Mo onnnnns Ranchi, Dated... ... ccivomesioentonas
From,

Yatindra Kumar Dus,
mMember Secretary

hld. Maniruzzaman

hliz Drada Bhat Stone Works
Mauza-Bara Panchkuli, PS5 - Panchkuli
Dist.-Sahebeani

Sub: - Imposition of Environmental Compensation — Regarding,

Whereas, due to the various non compliances of the Consent to Operate (CTO) and £ or
Environmental Clearance (EC) observed in your Unit and in light of the vanouns directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in 0. A, No. 237201 TEZ O. A No. 7762018
and O, A, Mo, 17372019 an interim Environmental Compensation for thirty (307 days period was
calculated and levied on you amounting to INR 2.58,000/- {Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board’s Refl. No. B-1445, dated 19/11/72019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and vou were directed to submit the Environmental Compensation, The Board
has received the above said amount of interim Environmental Compensation vide DD No. 153
dated 17-Jun-21).

Whereas, it was observed that vour Unit was operational in violation 10 the environmental norms
for 208 davs till Dated 10/06/2020,

Whereas, the Environmental Compensation against the Unit has been Lalculated {Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting te
INR 32,03,125/- (Rupees Thirty Two Lacs Three Thousand One Hundred Twenty Five

Only)

Mow, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution} Act, 1974 and under section INA) of the Air
{Prevention and Control of Pollution) Act, 1981, the above said environmental ¢compenzation is
being imposed upon the Unit and it is. hereby, directed 1o deposit the amount of Environmental
Compensation within 30 days of issuance of this lefier. In casc of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sedie
(Yatindra Kumar [Ms)
Member Secretary
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Memio No...oooceeranens Ranchi, dated..................

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested o initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Sd/-
(Yatindra Kumar Das)
Member Seeretary

Memo Ha.-ﬂft- 75y Ranchi, dated,.! 204|222

Copy te: The Additional Chicf Secretary, Forest, Environment and Climate Change Department,
Govi of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhend / The Regional Officer, JSPCB, Regional Office ~ com — Laboratory, Dumka for
information and necessary action please.

(Yatind Das)
Membe reflary
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JHARKHAND STATE POLLUTION CONTROL BOARD

"k .F-,'r T.A. DMISIOM ELJI.D.IHG (GROUIND FLOOR), HE.C., DHURWA, RANCHI - 834004,

N Waabsie: waawjspeb.nicin  E-mail ranchijspebigmail.com
JEEGR Phone.: 0651-2400851/2400852/2400075/2401 847, Fae-0651-2400850/138,
Rl 306 . o Ranchi, Dafed. ...vomeeeemenmioananss
From,

Yatindra Kumar Das,
Member Secretary

To.
S Kishore Kaustav
M/s Lalita Enterpnses
Mawra-Deshpokharia, Mahadevgan;,
[hst_-Sahebgan]

Sub: - Impaosition of Environmental Compensation = Regarding.

Whereas, due to the varous non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the vanous directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O, A, Mo, 237201 TEZ, 0. A. No. 7762018
and 0, A, Mo, 3732019 an mterim Envirenmental Compensation for thirty (307 days period was
calculated and levied on you amounting o INR 2,558,000/~ (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board"s Ref. No. B-1444, dated 19112009, It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmentsl Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.
JR5139 dated 02-Jun-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 1229 days till Dated 31/03/2023.

Whereas, the Environtental Compensation against the Unit has been caleuluted’ (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Commitiee, amounting to
INR 1,92,03,125~ (Rupees One Crore Ninety Two Lacs Three Thousand One Hundred
Twenty Five Omly)

MNow, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollwion) Act, 1974 and under section 31{A} of the Air
(Prevention and Control of Pallution) Act, 19%1; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this lerter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sdi-
(Yatindra Kumar Das)
Memhber Secretary
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Bemo Nou.. oo eeens Ranchi, dated.......ccoavviren

Capy to: The Deputy Commissioner, Sahebganj for information and it is requested 1o initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Sdi-
(Yatindra Kumar Das)
Member Secrefary

Memo Hn..E'I.?. < Ranchi, dmﬂ,.f.?:af’.*?.‘tf-!' SO

Copy te: The Additional Chicf Secretary, Forest, Environment and Climate Change Depariment,
Gowi. of Jharkhand / The Director, Mines Direclorate, Mines and Geology Department, Govt, of
Jharkhand / The Regional Officer, JSPCH, Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(Yatindra r Das)
Membe ary
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% THARKHAND STATE POLLUTION CONTROL BOARD
- T.A DNISION BUILDING (GROUND FLOOR), H.E.C., CHURWA, RANCH| — 834004,
Website: www. jspebonicin E=mail: ranchijspeb@gmail com
SEER Phone.: 1-24 1 [2400979/2401847, Fax-0651-2400850/138,
Ref Won e seisenia Ranchi, Dated. ... ..c.ocviinnranscns
Frem,

¥ atindra Kumar Das,
Member Secretary

To,
Md. Raffiqe Shek
M/S Bhai Bhat Stone Works
Mauza Banspahari,
Dist-Sahebganj

Sub: - Imposition of Enviroamenial Compensation — Regarding,

Whereas, due to the various non compliances of the Consent 1o Operate (CTO) and ( or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon"ble MGT, Principal Bench, New Dielhi in 0. A No. 132001 7/EZ, O. A. No, 7762018
and O. A, No. 77372019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to TNR 3,75,000/- (Rupees Three Lakhs Seventy Five
Thousand Only) vide Board's Rell No. B-1443, dated 1971 12019, Tt was further informed that
the amount of Envirenmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation, The Board
has received the above said amount of interim Environmental Compensation vide DD Ne.
948710 dated 21-Jun-21.

Wheress, it was observed that your Unit was operational in violation o the environmental narms
foor S48 davs till Dated 19052021,

Whemé the Environmental Compensation against the Unit has bken calculated (Calculation
Sheet enclosed) in accordince with the recommendation of the Expert Committee, amounting to
INR 85,62,500/- (Rupees Eighty Five Lakhs Sixty Twa Thousand Five Hundred Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the ‘Water {Prevention and Control of Pollution) Act, 1974 and under section 31{A) ol the Air
(Prevention and Control of Follution) Act, 1981, the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Envirenmental
Compensation within 30 days of issuance of this letier, In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Bdi-
(Yatindra Kumar Das)
Member Sccretary
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Plemo MO e ceeeinn Ranchi, dated. . ....oovvmvveeies

Copy to: The Deputy Commissioner, Sshebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

gd/
(Yatindra Kumar Das)
Member Secretary

Memo No. o 8¢ Ranchi, daied, .| 1/ 4022

Copy to: The Additional Chicf Secretary, Forest, Environment and Climate Change Department,
Govi, of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, ISPCB, Regional Office = cum — Laboratory, Dumka for
information and necessary action please.

{Yatind ar Das)
Mem cretary
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% JHARKHAND STATE POLLUTION CONTROL BOARD
E VT T A DIVISION BUILDING (GROUND FLOOR), HE 5., DHURWA, RANCHI - 834004,
‘1”' Wabsite: www. jspcb.nicin E-mail: ranchijspcbi@gmailcom
USEEE Phone.: DB51-24(0851/2400852/2400970/2401847, Fax-0551-24008501138,
2 75 Banchi, Dated.. .. oo peeeiaiiiiie.
From,

¥ atindra Kumar Dias,
Member Secretary
To,
Sri Manish Maheswari
M5 Zeon Earth Mineral Resouces Pyt Lid. (Stead Traders Pyt Lid)
Mauza- Banspahar, P3-Ranga,
Dist.-Sahehgan)

Sub: - Impasition of Environmental Compensation — Regarding.

Wheress, due to the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon"ble NGT, Principal Bench, New Delhi in 0. A. No. 13201 7T/EZ, 0. A, No, 7762018
and 0. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculuted and levied on you amounting to INR 3,75,000/- (Rupees Three Lakhs Seventy Five
Thousand Only) vide Board's Refl No. B-1441, dated 19112009, Tt was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed (o submit the Envircomental Compensation. The Board
has received the above said amount of imerim Environmenil Compensation vide DD No.
S00300 dated U5-Feb-10.

Whereas, it was observed that your Unit was operational in violation 1o the environmental norms
for §19 days till Dated 20042021,

Whereas, the Environmental Compensation again!: the Unit has been calculated {Calculation
Sheel enclosed) in accordance with the recommendation of the Expert Commillee, amounting Lo
INR 60,82,031/- (Rupees Sixty Lacs Eighty Two Thousand Thirty One Omly)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act. 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letier. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sdf-
(Yatindra Kumar Das)
Member Secretary
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MemoNO.....ooveenaoen Ranchi, dated.......co0cemmiaen

Copy to: The Deputy Commissioner, Sshebganj for infarmation and it is requested 1o initiate the
necdful actions for recovery of the abovementioned amount at an earliest.

sd/-
(Yatindra Kumar Das)
Member Secretary

Memo No. E- ?f? Ramnchi, I;i-ﬂl:ll:tl"F:':"'.IlII D"rr'rl‘ﬂl =

Copy ts: The Additional Chicf Sccretary, Forest, Environment and Climate Change Department,
Govi. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt, of
Jharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(Yatin r Das)
Mem retary
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JHARKHAND STATE POLLUTION CONTROL BOARD

- T_A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004,
“r’ Webhaite: www jspcbhonicin  E-mail: ranchijspcb@gmail.com

JEFEE Phone,. D551-2400851/2400852/240097%/2401847, Fax-0651-2400850/138,

Bel Moy.ooeenn ... Ramchi, Dated. ... ooicaiiaiiinn
From.

Y atindra komar Daz,
Member Secretary

T,
Sri Santosh Kumar Jaiswal
Mz Jogimi Stone Works
Mauza- Mahadeobaran,
Drist-Sahebganj

Sub: - Impaosition of Environmental Compensation — Regarding.

Whereas. due to the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearsnce (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in 0. A. No. 23201 T/EZ, O. A. No, 7762018
and O, A. Mo, 373/201% an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,538,000/ (Rupees Two Lakhs Fifty Fight
Thousand Only) vide Board’s Ref, No, B-1438, dated 1911/2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of imerim Environmental Compensation vide DD Ne,
252867 dated U5-Aug-20,

Whereas, it was observed that your Unit was operational in violation to the environmental norms
fior 43 davs till Dated 31712/2019.

Whereas, the Bnvironmental Compensation against the Unit has been cllculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee. amounting Lo
INR 3,35938/- (Rupees Three Laes Thirty Five Thousand Nine Hundred Thirty Eight
Oinly)

Mow, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensalion iz
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failere o comply, the above
directions given by the Board. legal action may be initiated against the Unit.

Encl: As above Sdi-
(Yatindra Kumar Das)
Member Secrefary
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Memo WMo, s Ranchi, dated...........c.oo-..

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested 1o initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Sd/-
(¥Yatindra Kumar Das)
Member Secretary

Memo No. - Ranchi, damd-.'.?!fﬂﬂ”hﬂ'g

Copy to: The Additional Chicf Secretary, Forest, Environment and Climate Change Depariment,
Govt, of Jharkhand / The Dircctor, Mines Dircctorate, Mines and Geology Department, Govt. of
Jharkhand | The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumbka for
information and necessary action please.
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o JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. CIVISION BUILDING [GROUND FLOCR), H.E.C., DHURWA, RANCHI - 34004,

L] L 4

‘\!F ’ Website: www. jspchonicin  E-mail: ranchijspcbiigmail.com

R SBEE] Phone. 0551-2400851/2400852/2400979/2401847, Fax-0551-240 %)
Bef. N, veerrerese- Ranchi, Dated......ooooiiiiinnis

From,

Yatindra Kumar Das,
Member Secretary
T,
Sri Sumit Sadwani
MJS Jail Das & Company (Crasher Plant)
Mauza- Pakatri
[hist -Sahebgan)

Sub: - Imposition of Environmental Compensation — Regarding.

Whereas, due (o the various non compliances of the Consent to Operate (CTCY and / oor
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Honble NGT, Principal Bench, New Delhi in 0. A, No. 23201 T/EZ, O. A. Ne, 7762018
and 0. A.No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 5,16.000/- (Ropees Five Lakhs Sixteen
Thousand Only) vide Board's Ref, No. B-1435, dated 191172019, It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time faken
for compliance and you were directed to submit the Environmental Compenszation. The Board
has received the above said amount of interim Environmental Compensation vide DD No, 5845
dated 12:00:00 AM.

Whereas. it was observed that your Unit was operational in violation 1o the environmental porms
for 1139 days till Dated 13/04/2012.

L Whereas, the Environmental Compensation against the Binit has been calculated (Caleulation
Sheet enclosed) in accordance with the recommendation of the Expent Committee, amounting to
INR 2,05,54,688/- (Rupees Twa Crore Five Lacs Fifty Four Thousand Six Hundred Eighty
EightOnly)

Mow. therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water {Prevention and Control of Pollwion) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act. 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby. direcied to deposit the amount of Environmental
Compensation within 30 days of issuance of this leticr. In case of failure to comply, the above
directions given by the Board. legal action may be initiated against the Unit.

Encl: As above Sdi-
{Yatindra Kumar Das)
Member Secretary



-1ds-

Mlemio NO. . e ciannn Ranchi, dated. .......o0000000

Copy ta: The Deputy Commissioner, Sshebganj for information and it is requested 1o initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Qd/-
(Yutindra Kumar Das)
Member Sccretary

Memo no BT E2 Ranchi, dated. | 1 ovfrenz

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt, of Jharkhand / The Director, Mines Directorate, Mines and Geology Department. Govi. of
Jharkhand / The Regional Officer, JSPCB, Regional Office - cum — Laboratory, Dumka for
information and necessary action please.

(¥Ya Das)
Memb retary
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% JHARKHAND STATE POLLUTION CONTROL BOARD
-l 1.4 DNISICH BUILDING (GROUND FL.GD-R:I. H.E.C,, DHURWA, RANCHI — 834004,
- Website: www jspcb.nicin  E-mail: ranchijspch@gmail.com
B SBEE Phone.: D651-2400851/2400852/2400879/2401847, Fax-0651-2400850/1
Raf. Mo... o Ranchi, Dated._............
From,

Yatindra Kumar Das,
Pdecmber Secretary

To.
Sri Sumit Sadwani
M/S Jail Das & Company
Mauza- Pakaburi
Dist -Sahebganj

Sub: - Imposition of Environmental Compensation — Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and ! or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Defhi in 0. A. No. 23 f2017/EZ, 0. A. No. 7762018
and 0. A, Mo, 37372019 an interim Environmental Compensation for thirty (30} days period was
calculated and levied on you amounting to INR 375,000/ (Rupees Three Lakhs Seventy Five
Thousand Only) vide Board's Ref, No. B-1436, dated 19/1172019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DI} No. 5846
dated 18-Jun-210.

Wheresas, it was ohserved that your Unit was operational in violation 1o the environmental norms
for 234 days till Dated 09072020,

Whereas. the Envirenmental Compengition against the Unit has been calculated (Calculation
Sheel enclosed) in accordance with the recommendation of the Expen Committee, amounting 1o
INR 27,42,188- (Rupees Twenty Seven Lacs Forty Two Thousand One Hundred Eighty
Eight Only)

Now. therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water {Prevention and Contrel of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act. 1981 the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. Tn case of failure o comply, the ghove
directions given by the Beard, legal action may be initiated against the Unit.

Encl: As above Sedi-
{Yatindra Kumar Das)
Member Secretary
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Ranchi, dated.......oorvnrams

Copy to: The Deputy Commissioner, Sshebganj for information and it is requested to initiate the
neediul actions for recovery of the abovementioned amount at an earliest.

B
¥atindra Kumar Thas)
Member Secretary

Memo Mo BT 0 Ranchi, w.-!&{f.‘f.—’.' e

Copy te: The Additional Chief Secretary, Forest, Environment and Climate Change Depariment,
GovL. of Jharkhand / The Direcior, Mines Direciorate, Mines and Gevlogy Department, Govt. of
harkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary action please.
(Yatin Das)
Memb retary
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JHARKHAND STATE POLLUTION CONTROL BOARD

T.A Drpmm BUILDING (GROUND FLOOR), H.E.C., DHURWA. RANGH| = 834004,

“F Website: www.jspcb nic.in -mail: ranchijspcb@gmail.com
JEFEE Phone. : D&51-2400851/2400852/2400079/2401847 , Fax-0651-2400850/
Raf Moo Ranchi. Dated.......ooviciiiisimmimn

From,

Yatindra Kumar Das,
Member Secretary

T,
Smi MEm soren
M/s Soren Black Stone Works
Al- Borna, P5- Barharwa

Dist.-Sahebganj
Sub: - Imposition of Environmental Compensation - Regarding,

Whereas, due 1o the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in ©. A, N, 13201TVEZ, O. A. No. 77672018
and 0. A. No. 373/2019 an interim Environmental Compensation for thirty {30} days period was
caleulated and levied on you smeounting o INR 258,000/ (Rupees Two Lakhs Fifty Eight
Theusand Only) vide Board's Ref. No. B-1433, dated 1971172019, Tt was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time laken
for compliance amd you were directed 1o submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.
TH2415 dated .

Wheress, it was observed that your Unit was operational in violation to the environmental norma
for 499 days till Dated 31032021,

Whereas. Yhe Environmental Compensation against the Unit has beén caleulated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expent Commitiee, amounting 10
INR 35984380 (Rupees Thirty Eight Lacs Ninety Eight Thousand Four Hundred Thirty
Eight Only)

Mow, therefore, in view of the above and by exercising the powers vested under section 33(A} of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
{Preventien and Control of Pollutron) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed 1o deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above S/
(Yatindra Kumar Das)
Member Secretary
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Delemo MO, ... e s Ranchi, dated. .. ..o0vvvimierens

Copy ta: The Deputy Commissioner, Sashebganj for information and it is requested 1o initiate the
needful actions for recovery of the abovementioned amount at an earliest.

/-
(Yatindra Kumar Dias)
Member Secretary

PORIROI ks ! Ranchi, dated.. /2 2 {7022

Copy to: The Additional Chief Secrctary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Direcior, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary aclion please.

(Yatind Das)
Memb retary
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% JHARKHAND STATE POLLUTION CONTROL BOARD
el T.A. DIVIZION BUILDING (GROUND FLOCR), HE.C., DHURWA, RANCHI — B24004.
“r’ Website: wiww jspcbonicin E-mail ranchijspocbi@gmail. com
JEEEE Phone.: DB51-2400851/2400852/240097 92401847, Fax-0651-2400850/138,
Pel Mo, ...nieennas Bamebi, Datasd. . ..o v
From

atindra Kumar Das,
Member Secretary
To,
Shri Yudhisthir Thakur
M's Maa Raksha Kali Stone Works .
At Madhopara,
[Dist -Sahebgan)

Sub: - Imposition of Environmental Compensation — Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearmnce (EC) obzerved in vour Unit and in light of the various directions issoed
by the Honble NGT, Principal Bench, New Delhi in O, A, No. 232017EZ, 0. A No. 7762014
and O, A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you pmounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. Mo, B-1431, daied 19/11/201%, It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed 1o submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD Ne.
961427 dated 04-May-21.

Whereas, it was observed that vour Unit was operational in violation 1o the environmental norms
for 409 davs till Dated 31/12/2020.

Whereas, the Environmehtal Compensation against the Unit has been caleulated (Ealculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 31,95312/- (Rupees Thirty One Lacs Ninety Five Thousand Three Hundred Twelve
Oinly)

MNow, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 21{A] of the Air
{Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upen the Unit and it is. hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letier. In case of fuilure to comply, the above
directions given by the Board, legal action may be initiated agamnst the Unir.

Encl: As above Sdi-
(Yatindra Kumar Duas)
Memhber Secrelary
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Copy to: The Deputy Commissioner, Sahebganj for information and it is requested o initiate the
aeedfal actions for recovery of the sbovementioned amount at an earliest.

Sd/-
(Yatindra Kumar Daz)
Member Secrelary

Memao Hu..g o ?51 Ranchi, dated..” l"ﬂLT h“ﬂ A

Caopy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Dircctorate, Mines and Geology Depantment, Govt. of
Jharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

[ Yatind ar Das)
Memb retary



2265
s RIS 1Y Ygyul =T g

:_-.«W JHARKHAND STATE POLLUTION CONTROL BOARD
A\ T T.A QI".I'IEIDH BUILDING [GROUND FLOOR), H.EC., DHURWA, ::'jEHi — 834004,
. | 2 \Wihsite: www.jspeb.nicin  E-mail: ranchijspcb@amad.com
JEEED Phone.; 0551-2400851/2400852/240097912401847, Fax-(651-24008501 38,
Ref. Moo ooee. Ranchi, Dabed. oo viminiaa
From,

Yatindra Bumar Dhas,
Member Secretary

To,
Shri Erishna Kumar Saha
hliz Knshna Kamar Saha
Ai- Borna,
Drist.-Sahebgani

Sub: - Imposition of Environmental Compensation — Regarding.

Whereas, due to_the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in 0. A. No. 232017/EZ, O. A. No. 762018
and O, A. No. 3732019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 3,75,000/- (Rupees Three Lakhs Seventy Five
Thousand Ounly) vide Board's Ref, No. B-1430, dated 191172019, It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and vou were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No, 40767
dated 03-Jun-21.

Whereas, it was ohserved that your Unit was operational in violation to the environmental nommns
for 472 davs till Dated 040372021,

Wheread the Environmental Compensation against the Unit has then caleulated (Calculation
Sheet enclosad) in aceordance with the recommendation of the Expert Comumittee, amounting 1o
INR 71,75,000/- (Rupees Seventy Three Lakhs Seventy Five Thousand Only)

Mow, therefore, in view of the above and by exerciging the powers vested under section 33(A) of
the Water {Prevention and Control of Pollution) Act, 1974 and under section 31(A] of the Air
{Prevention and Contrel of Pollution) Act, 1981, the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letier, In casc of failure to comply, the above
directions given by the Beard, legal sction may be initiated against the Unit.

Encl: As above Sdi-
[ Yatindra Kumar Das)
Member Secretary



Mlemo Mo, ooiiinmnann Ranchi, dabed. .......coiiiainn

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
necdful actions for recovery of the abovementioned amount at an earliest.

Sdi-
{Yatindra Kumar Das)
Member Secreiary

Copy te: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

[Yati r Dias)
Mem ry

112



‘ 2267
o ARSI UGyl A= U'Ei'q'

% JHARKHAND STATE POLLUTION CONTROL BOARD
e T.A. DIVISION BUILDING (GROUND FLOOR], H.E C., DHURWA, RANCH| — 834004,
e | Ll WEI:IE.II‘I:E m.nanEpJ:.i:u nic. in  E-mail: rannhlﬁpnb@gmaﬂ Dmn
LSEER k 40085 > | i 18 A= (65! 4008
Rl Now vvisais Ranchi, Dated. ...
From,

Yatindra Kumar Das,
Member Secretary

To,
=hri Pravesh Kumar Lakhmani
Mz Patnibona Stone Ouarries
At- Patnibona,
Dist_-Sahebgan)

Sub: - Imposition of Envirenmental Compensation = Regarding.

Whereas, due 1o the vanous non comphiances of the Consent to Operate (CTO) and ¢ or
Environmental Clearance (EC) observed in vour Unit and in light of the various directions issued
by the Hon"ble MGT, Principal Bench, Mew Delhi in O. A Mo, 23201 WVEZ, O, A, No, 776/201 8
and O, A. No. 373/2019 an interim Environmental Compensation for thirty {30) days period was
calculsted and levied on you amounting to INR 516,000/ (Rupecs Five Lakhs Sixteen
Thousand Only) vide Board's Refl Mo, B=1429, dated 19712019, It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmenial Compensation, The Board
has received the above said amount of interim Environmental Compensation vide DD No.
G370 dated 28-Jul-21.

Whereas, it was chserved that vour Unit was operational in violation to the envirconmental norms
for 409 davs tll Dated 31/113/2020,

Whereas, the Environmental Compensation ag.ains.l‘lh: [Tnit has been caleulated (Calculation
Sheet enclosed) in accordance with the recommendanion of the Expert Commitee, amounting i
INR 63.90,625/- (Rupees Sixty Three Lacs Ninety Thonsand Six Hundred Twenty Five

Only)

Mow, therefore, in view of the abeve and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said envirgnmental compensation is
being imposed upon the Unit and it is, hereby, directed 1o deposit the amouni of Environmental
Compensation within 30 days of issuance of this letter. In case of failure 1o comply, the above
directions given by the Board, legal action may be initiated aganst the Unit.

Encl: As above S~
{(Yatindra Kumar Das)
Member Secretary
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Memo MO, ..o Ranchi, dated.......covooniea

Copy te: The Deputy Commissioner, Sahehgan) for information and it is requested to initiate the
needful actions for recovery of the sbovementioned amount at an earliest.

Sl
(Yatindra Kumar Das)
Member Seeretary

Memo Nn..ﬁ..f. 134 Ranchi, dated. .| E:L.f oYlaosz

Copy to: The Additional Chief Secrctary, Forest, Environment and Climate Change Department,
Govt, of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, ISFCH, Regional Office — cum — Laboratory, Dumka for
information and necessary action please.
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JTHARKHAND S5TATE POLLUTION CONTROL BOARD
T A DIVISION BUILDING (GROUND FLOOR). HE C., DHURWA. RANCHI = 834004

“F Wabsite: www jspebonc.an E-mail: ranchijspchiigmail com
EEEE Phone.: 0651-2400851/2400852/240097%/2401847, Fax-0651-2400850/138,
Ref Mo............ Ranchi, Dated. .....oveveeernienernnns
From,

Yatindra Kumar Das,
Member Secretary

To,
Mid. Mahiab alam
Mis Md Alam and Brothers
At- Madhopara,
[zt ~Sahebgan;

Sub: = Imposition of Environmental Compensation - Regarding.

Whereas, due (o the varous non complisnces of the Consent to Operate (CTO) and / or
Environmental Clearance (EC ) observed in your Unil and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, Mew Delhi in O. A, No. 23/201 7VEZ, O. A, No. 7762018
and O, A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
ealculoted and levied on you amounting to INR 2,58,000¢- (Rupecs Two Lakhs Fifty Eight
Thousand Ouly) vide Board's Rell Mo, B=1427; dated 191172009, It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation, The Board
has receved the above said amount of interim Environmental Compensation vide DD No,
811250 dated 27-Apr-20.

Whereas, it was observed that vour Unit was operational in violation to the environmental norms
for 92 days till Dated 180272020,

Whereas, the Environmental Compensation ugail#sl the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Commitiee, amounting (o
INE 14,37, 500/ (Rupees Fourteen Laes Thirty Seven Thousand Five Hundred Only)

Now, therefore, i view of the above and by exercising the powers vested under section 33{A) of
the Water (Prevention and Control of Pollution} Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed 10 deposit the amount of Environmental
Compensation within 30 davs of issuance of this letier. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unil.

Encl: As above Sd/-
(Yatindra Kumar Dhas)
Member Secretary
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Copy to: The Deputy Commissioner, Sahebgan] for information and it is requested (o initiate the
needful actions for recovery of the abovementioned amount at an earliest.

s
(Yatindra Kumar Das}
Member Secretary

Memo Hu.,-ﬂ?'.f.?.ﬂr Ranchi, dated. ..'.H,EHI_?:??-E

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Direcior, Mines Directorate, Mines and Geology Depastment, Govt. of
Jharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary action please,

(Yatind r Tras)
Membe| tary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), HE.C., DHURWA, RANCHI - £34004,

s | Website: www.jspcbnicin - E-mail: ranchijspch@gmail.com
LSEER Phone,: 0651-2400851/2400852/240007972401847, Fax-0651-2400850/138,
Ref Mo ....cocoie. Ranchi, Dated. ..........

From,

Yatindra Kumar Dhas,
Member Secretary

To.
Shri Chetakar Prasad Saha
M/s Maa Gayatr Stone Works
At- Madhopara, Chakidhab
Dist,-Sahebganj

Suh: - Imposition of Environmental Compensation — Regarding,

Whereas, due o the various non compliances of the Consent to Operate (CTO) and [/ or
Environmental Clearance (EC) abgerved in vour Unit and in light of the varions directions issued
by the Hon’ble NGT, Principal Bench, New Delhi in 0. A. No, 232017/EZ, O. A. No. T76/2018
and O, A. Mo, 37372019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- {Rupees Two Lakha Fifiy Fight
Thousand Only) vide Board's Rel. Mo, B-1426, dated 19112019, It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and vou were directed to submit the Environmental Compensation, The Board
has received the above said amount of imerim Environmental Compensation vide DI No.
573663 dated 23-Apr-21.

Whereas, it was observed that vour Unit was operational in violation to the environmental norms
for 5035 davs till Dated 06042021,

Wheress, the Bnvironmental Compensation against the Unit has been cdleulated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Commitiee, amounting to
INR 39,45 312 (Rupees Thirty Nine Lacs Forty Five Thousand Three Hundred Twelve
Only)

Now, therefsre, in view of the sbove and by exercising the powers vested under section 33(A) of
the Water {Prevention and Contrel of Pollution) Act, 1974 and under gection 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmential compensation is
being imposed upon the Unit and it is, hereby. directed 1o deposit the amount of Environmental
Compensation within 30 days of issuance of this leter. In case of failure to comply, the above
directions given by the Board, legal action may be initisted against the Unit.

Encl: As above Sdi-
(Yatindra Kumar Das)
Memhber Secreiary
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Memo No...oiociaees Ranchi, dated.........co0ievee

Copy to: The Deputy Commissioner, Sahebgan] for information and it is requested Lo initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Sd/-
{Yatindra Kumar Das)
Member Secretary

MeoNo. B3¢ Ranchi, daied.. ! 22 {202 2

Copy to: The Additional Chiel Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

[ Yatin mar Das)
M cretary
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%f, JHARKHAND STATE POLLUTION CONTROL BOARD
- - T.A DIVISION BUILDING (GROUND FLOOR), HE.C,, DHURWA, RANCHI = E34004.
| L Website: www.jspcbnic.in - E-mail: ranchﬁspm@gmil.wm
I SBER: Phone,: (651-2400851/2400852/2400875/2401847, Fax-0651-2400850/138,
Ref Mo .nernnas Ranchi, Deisd. .. ..ouniiviiseiioiens
From,

Yatindrn Kumar Das,
Member Secretary
To,
DINAMATH PEASAD BHAGAT
M's Ram Kahim Stone Waorks
Ai- Pipaljori,
Dist - Sahebgani

Sab: - Impasition of Envirenmental Compensation — Regarding.

Whereas. due to the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Rench, New Delhi in O. A, No. 23/201 TEE, O.A. No. TTR2008
and 0. A. No. 3732019 an interim Environmental Compensation for thirty (300 days period was
colculated and levied on vou amounting to INR 2,528,000/~ (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board’s Ref. No. B-1425, dated 191172019, Tt was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation, The Board
has received the above said amount of interim Environmental Compensation vide DD No.
579866 dated 23-Aug-21.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 409 days tll Dated 311272020,

Whereas. the Environmental Compensation against tht Unit has been calculated (Caleulation
Sheet enclosed) in accordance with the recommendation of the Expert Commitiee, amounting 1o
INR 31,95.312- (Rupees Thirty One Lacs Ninety Five Thousand Three Hondred Twelve

Only)

Mow, therefore, in view of the above and by exerciging the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31{A} of the Air
{Prevention and Contrel of Pollution) Act, 1981; the above saud environmental compensation is
being imposed upon the Unit and it is, hercby, dirested to deposit the amount of Environmental
Compensation within 30 days of issuance of this letier. In case of failure to comply, the above
directions given by the Board, legal action may be initiasted against the Unit,

Encl: As above Sdf-
(¥atindra Kumar [kas)
Member Secretary
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MemoNO... .o vereeeenn Ranchi, dajed. .. ....occovneenns

Copy to: The Depaty Commissioner, Sahebgan] for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Sdi-
(Yatindra Kumar Das)
Member Scerelary

Memo Mu.ﬁi e Ranchi, dm,!.?:{‘?.‘?'f 223

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Direcior, Mines Directorate, Mines and Geology Department, Govt, of
Jharkhand / The Regional Officer, JSPCB, Regional Office ~ cum — Laberatory, Dumka for
information and necessary action please.

(Yatin r Das)
Mem retary
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% JTHARKHAND STATE POLLUTION CONTROL BOARD
) " T A, DIASION BUILDING (GROUND FLOOR), HE.C., DHURWA, RANCHI = 334004,
. | Wehsite: www jspchonicin  E-mail: ranchijspco@gmail.com
JEFEE Phane. - 0651-2400651/24D0852/2400979/2401847, Fax-0651-2400850/138,
Bef. Mo .ova Ranchi, Dated. ...................
From

Yatindra Eumar Das,

Member Secrelary
To,

Md. Egbal

M/s ] B Stone Works

At- Madhopara,

Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation — Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC ) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in 0. A. No. 23201 TEZ, 0. A. No. 7762018
and 0, A, Mo, 3732019 an interim Envirenmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258,000/ (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board’s Ref. No. B-1504, dated 1%/11/2019, 1t was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were direcied 10 submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No, 0
dated 17-Jul-21.

Whereas, it was observed that your Unit was operational in violation (o the environmental nomms
for 249 davs tll Dated 249072020,

Whereas, the Environmental Compensation against the Unh has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expent Commitiee, amoanting 1o
INK 19453125 (Rupees Nineteen Lacs Forty Five Thousand Three Hundred Twelve DOmly)

Mow, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, herehy, dirccted to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sdr-
{Yatindra Kumar Das)
Member Secretary
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Copy to: The Depury Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount st an earliest.

Sdf-
{Yatindra Knmar Das)
Member Secrelary

Memo MNo. ‘g_ ?ﬂE Ranchi, dated. /. 2'.-{.'?.'.1.'!?.‘?.3‘3

Copy to: The Additional Chiefl Secretary, Forest, Environment and Climate Change Department,
Govt, of Tharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand | The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary action please.
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% THARKHAND STATE POLLUTION CONTROL BOARD
- . TA DMSION BULDING (GROUND FLOOR), HE.C. OHURWA, RAMCH| = 834004, '
‘1!:,' Website: mmu.japul;.ni-:.in E-mail: ranchijspcbhi@gmail.com
BSEEE! Phone. 0651.2400851/24 792401847, Fax-D651. 1
|
310 | N——— Ranchi, Dated....oconvinnis
From,

Y atindra Kumar Das,
Member Sceretary
Ta,
Shri Ranjit Kumar Towar:
M’z R, B. Stone Works
Mavurkola, Pipaljori, P5 - Kotalpokhar, Dist.-Sahebganj

Sub: - Impesition of Environmental Compensation — Heparding,

Whereas, due to the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and i light of the various directions issued
by the Hon'ble MGT, Principal Bench, Mew Dielhi in O, A, Mo, 23/ 201 WVEZ, 0. A, Mo, TT8/2018
and 0. A, Mo, 3712012 an interim Environmental Compensation for thirty (30 doys period was
calculated and levied on vou amounting to INR 3,75.000/- (Rupees Three Lakhs Seventy Five
Thousand Only) vide Board’s Ref. Mo, B=1505, dated 19112019, It was farther infomed that
the amount of Environmental Compensation may be reduced or increased as per the time token
for compliance and you were direcied w submit the Envircnmental Compensation. The Board
has received the above said amount of interim Envircnmental Compensation vide DD No,
2135595 dated 26-May-210.

Whereas, it was observed that yvour Unit was operational in violation to the environmenial norms
for 191 days till Dated 27/052020.

Whereas, the Environmental i:iimpensalmn against the Unit has been calculated (Calculation
Sheet enclosed) in accordance wWith the recommendation of the Expert Committee, :mmmiﬂg to
INR 21.38.281/- (Rupees Twenty Two Lakhs Thirty Eight Thousand Two Hundred Eighty
Ome Only)

MNow, therefore, in view of the above and by excreising the powers vested under section 33(A) of
the Water {Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Air
(Prevention and Control of Pollutiony Act, 1981; the above said environmental compensation 15
being imposed upon the Unit and it is, hereby, direcied o deposii the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failore to comply, the abowve
directions given by the Board, legal action may be initisted against the Unit,

Encl: As above S
(Yatindra Kumar Das)
Member Secretary
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Memo No. ... ciees Ranchi, dated..............

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested 1o initiate the
needfiul actions for recovery of the abovementioned amount at an earliest,

Sd/-
(Yatindra Kumar Das)
Member Secretary

Memo Nﬂ' -7 Ranchi, dated.! };@_‘_ff_??_%._‘r'_.

Copy to: The Additional Chiel Secreiary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCH, Regional Office — cum - Laboratory, Dumka for
information and necessary action please.

{(Yatind umar Das)
Mem retary
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W JHARKHAND STATE POLLUTION CONTROL BOARD

T.A. DIVISION BUILDING (GROUND FLOOR). HE.C.. IZII-’IJH".I"M. RANCH] = E24004.

F 1 Website: www jspchonicin  E-mail: ranchijspcbi@gmail. com
JSBED Phone,; 0651-2400851/2400852/2400975/2401847, Fax-0651-2400850/138,
L]
Bl Moo Ranehl, DaEd e inissrinnnnindin
Froam,

Yatindra Kumar Das,
MMember Secretary
To,
Shri Grvan Prakash Singh
blfs O Stone Works
Al Pipaljori, PS - Kotalpokhar,
[Dist.-Sahebpgani

Suoh: - Impaosition of Envirenmental Compensation — Regarding.

Whereas, due to the varions non complisnces of the Conzent to Operate (CTO) and / or
Environmental Clearance (EC) observed in vour Unit and i light of the various directions issued
by the Hon'ble NGT, Principal Bench, Mew Delhi in O. A. No. 23/2017EZ, O. A. No. TT62018
and 0. A, No. 373/2019 an interim Environmental Compensation for thirty {30) days period was
calculated and levied on you amounting to INR 3,75,000/- {(Rupees Three Lakhs Seventy Five
Thousand Only) vide Board's Rel. No. B-1504, dated 1971172019, It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and yvou were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmenial Compensation vide DD No,
723236 dated (9-Jun-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 193 davs ull Dated 29052020,

¥ Whereas, the Environmental Compensation against the? Unit has been calculated (Caleulation
Sheet enclosed) in accordance with the recommendation of the Expert Commitice, amounting (o
INR 22,61,719/- (Rupees Twenty Two Lacs Sixty One Thousand Seven Hundred Nineteen

Ouly)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water {Prevention and Control of Pollution) Act, 1974 and under section 31{A} of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation 5
being imposed upon the Unit and it is, hereby, directed 1o deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit,

Encl: As above Sdr-
(Yatindra Kumar Ias)
Member Secretary
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Blemo Mo ... Ranchi, dated........ocvvveea

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

cdi=
(¥atindra Kumar Thas)
Member Secretary

Memo No. .o .52 Ranchi, dated, (2123222

Copy te: The Additional Chief Sccretary, Forest, Environment and Climate Change Depariment,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Depaniment, Govt. of
Jharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(Yatindra ar Das)
Membe Ary
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% JHARKHAND STATE FOLLUTION CONTROL BOARD
s s T4 DIVISION BUILDING (GROUND FLOOR), HE.C., DHURWA, RANCHI - B34004.
“r’ Website: www.ispchonicin - E-mail ranchijspeb@gmail.com
JEREE Phone.: 0651-2400851/2400852/2400878/2401847, Fax-0851-2400850/138,
] ]
REE: Wi s vwwianes Ramchy, Bt vt niiiniins
Froam,

Yatindra Kumar Das,
Member Secretary

T
Shri Y. Thakur
Wi’z Maa Raksha Kali Stone Waorks
At- Malitok, Bakudih
Dist.-Bahebgani

Sub: - Imposition of Envirenmental Compensation — Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC observed in your Unit and in light of the various directions issued
by the Hon"ble NGT, Principal Bench, New Delhi in O, A Mo, 23201 WEE, O A, No. T76/2018
and 0. A. Mo, 373/2019 an interim Environmental Compensation for thirty (30) days period was
caleulated and levied on you amoanting 1o INR 375,000/ (Rupees Three Lakhs Seventy Five
Thousand Only) vide Board’s Ref, No. B-1503, dated 19/11/2019. It was further informed that
the amount of Envirommental Compensation may be reduced or increased as per the time taken
for compliance and vou were directed to submit the Environmental Compensatien, The Board
has received the above said amount of inerim Environmental Compensation vide DD No
961418 dated 12-Apr-11.

Whereas, it was obszrved that your Unit was operational in violation to the environmental norms
for 225 davs till Dated 30/06/2020.

Whereas, the Environmental Compenshtion against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Commitice, amounting 1o
INR 26,36.719%- (Rupees Twenty Six Lacs Thirty Six Thousand Seven Hundred Nineteen
Only)

Mow, therefore, in view of the above and by exercising the powers vested under section 33{A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Air
{Prevention and Control of Pollution) Act, 1981; the above said environmental compensation 15
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this leter, In case of failure to comply, the above
directions given by the Board, legal action may be initiated agaimsi the Unil

Encl: As above Sd/-
{(Yatindra Kumar Das)
Member Secrefary
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Copy to: The Deputy Commissioner, Sahebganj for information and it is requested o initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Sdi-
Votindra Kumar Das)
Member Secretary

Memo No B~F2! Ranchi, dated. Jid odlaerz

Copy te: The Additional Chief Secretary, Forcst, Environment and Climate Change Department,
Ciovt. of Jharkhand / The Director, Mines Dircctorate, Mines and Geology Department, Govt. of
Tharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary aclion please.

{Yatind mar [has)
Mem relary
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% JHARKHAND STATE POLLUTION CONTROL BOARD

- #

T.A DIVISION E.JILI?IH-G (GROUND FLOCR). HE.C., DHURWA, RANCGHI = B-.'HIJD-I-.'

| Websita: wwnw jspcbonicin E-rmail: ranchijspeb@omail. com

LISPER! Phone.: 0651-2400851/2400852/240097%/2401 847 Fax-0651-2400850/138,
| i

Ref Moo, Ranchi, Daed oo ol

From,

Yatindra Kumar Das,
Member Secretary

To,
M. Mahiab alam
fifs Bd Alam and Brothers
Al- Gadaitungi,
Dist.-Sahebpani

Sub: - Impaosition of Environmental Compensation — Regarding.

Whereas, due to the various non complionces of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/ 2017EE, O. A. No. TT62018
and O. A, Ma. 3732012 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 375,000/ (Rupees Three Lakhs Seventy Five
Thousand Ouly) vide Board's Rell No, B-1502, dated 19/11/2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation, The Board
has received the above said amount of imterim Environmemal Compensation vide DI No.
960814 dated 09-Jun-20,

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 1229 days ull Dated 31/03/2023,

Whereas, the Environfhental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expent Commitiee, amounting o
INR 1,44.02344 (Rupees One Crore Forty Four Lacs Twoe Thonsand Three Hundred
Forty FourOnly)

Mow, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Air
{Prevention and Control of Pollution) Act, 1981; the above said environmental compensation i3
being imposed upon the Unit and it is, hereby, directed 1o depoesit the amount of Envirenmental
Compensation within 30 days of issuance of this fetier. In case of failure o comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sdi-
{Yatindra Kumar Das)
Member Secretary
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Copy to: The Deputy Commissioner, Sahebganj for information and it is requested o initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Sdi-
(Yatindra Kumar Das)
Member Secretary

Memo No. B~ F 02 Ranchi, dated. | 2fovfsezz

Cepy to: The Additional Chief Secretary, Forest, Environment and Climate Change Depariment,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govi. of
Jharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(¥ atind Das)
Memb retary
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- [HARKHAND STATE POLLUTI
T 4 T.4. DVISION BUILDING [GRCUND FLOOR), H

YT Uye

NTROL BOARD
RIWA, RANCHI — 834004,

"“r-’ Wiabsite: weww jspehonicin E-maul chi@gmail,com
JEFER Phane.: 0651-2400851/2400852/24 009792 ax-0651-2400850/138,

Bef MNow.... Ranchi, Dated
I rom,

Yatindra Rumar Das,
Member Secretary
To,
Shri Cheikar Prasad Saha
Mis Maa Gavatri Stone Works
At- Malitck, Bakudih
[ist -Sahchgan)

Sub: - Imposition of Environmental Compensation — Regard

erate (CTO) and / or
ariong directions ssued
2L, O, AL No. TT62018
y (30 days period was
r¢ Lakhs Seventy Five
15 Turther informed that
d as per the time taken
npenzation. The Board
nsation vide DD No

Whereas, due to the various non compliances of the Consg
Environmental Clesrance (EC) observed in your Unit and in lig
by the Hon ble NGT, I'-"rij:._'il':;_ql Bench, Mew Delhi in 0. A. No

and 0. A, No, 3732019 an interim Environmental Compensatic
calculated and levied on you amounting to INR 3,75,000/- (Ru
Thonsand Only} vide Board's Ref, No. B-1500, dated 1911/
the amount of Environmental Compensation may be reduced o
for compliance and vou were directed to submit the Environn
has received the above sad amount of internim Environmen
503320 dated 17-Feb-21.
Whereas, it was observed that your Unit was operstional i viol e environmental nomms
for 463 doys 1] Dated 2370272021,

caleulated (Calcolation
smmittee, amoaniing (o
even Hundred Eighry

Wherfas, the Environmental Compensation against the Unit
Sheet enclosed) in aecordance with the recommendation of the
INR 54.25,781/- (Rupees Fifty Four Lacs Twenty Five 1Th
Cme Only)

under section 33{A) of
sciton 31{A) of the Air
mental compensation i
ount of Environmental
= 1 |_'|_'|u||1|=_._ 1i|-|,'_‘ ahie

Mow, therefore, in view of the above and by exercising the pow
the Water {Prevention and Control of Pollution) Act, 1974 an
';PFL"'n'l..'I'Iﬁnrl and Control of Polluticn) Act, 1981 the above sai
being imposed upon the Unit and it is, hereby, directed to dep
Compensation within 30 days of issuance of this letter. In cas
directions given by the Board, legal action may be initiated aga

Encl: As above Sl
(Yatindra Kumar Das)
Member Secretary
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Copy to: The Deputy Commissioner, Sahebganj for information and it 15 requested to initiate the
necdful actions for recovery of the abovementioned amount at an earliest.

Sd/-
(Yatindra Kumar Das)
Member Secretary
hemo I"ch:lug'_'l'-‘?!:!'E Ranchi, dated | 1’/'5 qfll 022

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Iharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary action please.
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IS SINGUE N[l _EIQE]UI iilﬂﬂﬂl qéa
SR JHARKHAND STATE POLLUTION CONTROL BOARD
b\ T T.A. DIVISION BUILDING (GROUND FLOGR), H.E.C.. DHURWA, RANCHI — 834004,

. | Website: www jspcbnicin E-mail: ranchijspcbi@gmail com

8IS B Phone | 0651-2400851/2400852/2400870/24 01847, Fax-0651-2400850/1 38,
] |
Ref. Mo Ranchi, Dated........cccoooiiins
From,
Y atindra Kumar [as,
Bember Secretary
To,

Shri Brij Mohan Sharma

M= Maa Tara Stone Works
At= Kathalbari, PS - Raymahal,
st -Sahehgan;

Sub: - Impasition of Environmental Compensation — Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTOY and / or
Environmental Clearance {EC) observed in your Unit and in light of the various directions issued
by the Hon"ble NGT, Principal Bench, New Delhi in O, A No. 23201 7EZ, 0. A. Ne, 7762018
and O, A. No, 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 3,735,000/~ (Rupees Three Lakhs Seventy Five
Thousand Only) vide Board's Ref. No. B=-1499, dated 191172019, It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and vou were directed to suhmit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.
321210 dated 17-Feb-21.

Whereas, it was observed that vour Unit was operational in violation to the environmental norms
for 490 davs till Dated 22/03/2021.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Shect enclosed) in accordance with the recommendation of the Expert Commitiee, amounting to
INR 38,28,125/- (Rupees Thirty Eight Lacs Twenty Eight Thousand One Hundred Twenty
FiveOnly)

Now, therefire, in view of the above and by exercising the powers vested under section 33{A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
{Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter, In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Bdt-
(Yatindra Kumar Das)
Member Secretary
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Moo M0 e Ranchi, daked.................

Copy to: The Deputy Commissioner, Sahehganj for information and it is requested o initiate the
needful actions for recovery of the abovementioned amount at an carliest,

Sdi-
(Yatindra Kumar Das)
Member Secretary

whemo No. 8- Xoy Ranchi, dated. 1z2ie 2oz

Copy to: The Additional Chicf Secretary, Forest, Environment and Climate Change Department,
Gowt. of Jharkhand / The Director, Mincs Directorate, Mines and Geology Department, Gowvt. of
Jharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

{Yatind ar Das)
Memb refary
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% JHARKHAND STATE POLLUTION CONTROL BOARD
A T A, DIVISION BUILDING (GROUND FLOOR), HE.C., DHURWA, RANCHI — 824004,
e Website: www jspebonicin E-mail: ranchijspchi@gmail.com
JE(FEE Phone. 0651-2400851/2400852/2400075/2401847, Fax-0651-2400850/1 38,
Ref Moo Ranchi, Dated........ccoocaiiiu
Fraom,

Yatindra Kumar Das,
Miember Sccretary
Ta,
Wid. Irshad Al
W5 Kohitur Stone Works {5tone Mines)
Mauza - Mirapara,
Dist.-Sahebganj

Sub: - Impositien of Environmental Compensation — Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and [ or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in 0. A. No. 232017/EZL, O. A, No, 7T76/2018
and 0. A. No. 3732019 an interim Enviroamental Compensation for thirty (30) days period was
calculated and levied on vou amounting to TNR 3,750/~ (Rupees Three Lakhs Seventy Five
Thousand Only) vide Board's Ref. No, B=-1496, dated 19/11/2019. It was further informed that
the mmount of Envirenmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DI} Mo.
359229 dated 07-Apr-11.

Whereas. it was observed that vour Unit was operational in violation to the environmenial noms
for 43 days till Dated 31/1272009.

Whereas, the Environmental f_'ump:nsatiun against the Unit has been calculated {Cﬂlulﬂuu'nu
Sheet enclosed) in accordance with the recommendation of the Expent Commitiee, amounting to
INR 513,906/~ (Rupees Five Lacs Three Thousand Nine Hundred Six Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33{A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 1A of the Air
{Prevention and Contrel of Pollution) Aet, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failare to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sd'-
(Yatindrs Kumar Das)
Member Secretary
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Memo Moo Fanchi, dated. .......ccoccinnie

Copy to: The Deputy Commissioner, Sshebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Cdi-
Yatindra Kumar Dhas)
Member Secretary

Mo B EoE Ranchi, dated.. (2fout[202z

Copy ta: The Additional Chicf Secretary, Forest, Environment and Climate Change Department,
Govt, of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(¥atin r Das)
Mem retary
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W JHARKHAND STATE POLLUTION CONTROL BOARD

T.A DMISIDN BUILDING (GROUND FLOOR), HE.C., DHURWA, RANCHI = E34004.

“!’ Wehsite: www jspchonicin E-mail: ranchijspcb@gmail. com
JEFEE Phone, . 0651-2400851/2400852/2400975/2401847, Fax-0651-2400850/138,
Ref. Mo.eene... Ranchi, Dated ... ... .cciviinen
Froam,

% atindra Kumar Das,

Member Secretary
To,
bri Ratan kumar Gupta
Bfs Maa Eaxmi Stone Works
Mauza - Belbhadri, PS- Mirzachowki
Drist.-Sahebgam)

Sub: = Imposition of Environmental Compensation — Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC ) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in 0. A. No. 232017EZ, (0, A_No. 7762018
and 0. A, Mo, 373/2019 an interim Envirenmental Compensation for thirty (30) days period was
calculoted and levied on you amounting to TNR 2,583,000/~ (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Rell. No. B-1495, dated 19/11/2019. It was further infsrmed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were direcied to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No,
691%6% dated 15-Jul-22.

Whereas, it was observed that your Unit was operational in violation 1o the eavironmental norms
for 931 days till Dated 1406/2022.

Whereas, the "Environmental Compensation against the Unit has been dalculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expent Commitiee, amounting to
INR 72,73,438- (Rupees Seventy Twn Lacs Seventy Three Thousand Four Hundred Thirty
EightOnly)

Mow, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the abowve
directions given by the Board, legal action may be initisted against the Unit.

Encl: As above Sdr-
[ Yatindra Kumar Das)
Member Secretary
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Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to iniliate the
necdful actions for recovery of the abovementioned amount at an earliest

o
(¥atindra Knmar Thas)
Member Secretary

Memo No. B —F0¢ Ranchi, dated, (2724 7022

Copy to: The Additional Chicf Secretary, Forest, Environment and Climate Change Department,
Giov. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(Yatind ar Das)
Member.Jecretary
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SR JHARKHAND STATE POLLUTION CONTROL BOARD

sl ' T.A. DIVISION BUILDING (GROWUND FLOOR), HE.C.. DHURWWA, RANCHI] — 824004,
“F Website; weaw jspchonicin - E-mail: ranchijspcb@@gmeail. com
JEFEE Phone.: 0651-2400851/2400852/2400079/2401847, Fax-0651-2400850/138,
RefiNooooe., Ranchi, Dated. ... ccoinninn
From,

atindra Kumar Das,
Member Secretary

To,
Sri Ajay Kumar Jaiswal
Mz Mahades Stone Works
Mauza - Mahadeobaran
Dist.-Sahebganj

Sob: - Impaosition of Envirenmental Compensation — Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in vour Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in 0. A No. 232017EZ, 0. A, No. 77622018
and 0. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1493, dated 191172019, It was further infonmed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were direcied to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD Na.
B05916 dated 24-Aug-20,

Whereas, it was chserved that your Unil was operational in violation to the environmental norms
for 297 days till Dated 10092020,

¥ Whereas, the Environmental Compensation against the Vnit has been calculated (Caleulation
Sheet enclosed) in sccordance with the recommendation of the Expert Commitiee, amounting to
INR 2320312/ (Rupees Twenty Three Lacs Twenty Thousand Three Hundred Twelve
Omly)

Mow, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 21{A) of the Air
{Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this leter. In case of failure o comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sdi-
(Yatindra Kumar Das)
Member Secrelary
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Copy te: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
necdful actions for recovery of the abovementioned amount at an earliest.

Bd/-

{Yatind ra Kumar Das)
Member Seeretary

W Mo B 701 Ranchi, dated.. (27243022

Copy t: The Additional Chicf Seerctary, Forest, Environment and Climate Change Department,
Giovi. of Jharkhand / The Director, Mines Directorate, Mines and Geology Depariment, Govt. of
Jharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary action please.
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% JHARKHAND STATE POLLUTION CONT ROL BOARD
i T.A DIVISION BUILDING (GROUND FLCIDF}. H.E.C., DHURWA, RANGHI = 534004,
i | Website: www jspcb.onicin E-mail: ranchijspcbg@gmail. com
CISHER] Phone,: 0651-7400851/2400852/2400979/2401847, Fax-0851-24008501138,
1 0 ' A Banchi, Dated. ... ..
From,

Yatndra Kumar Das,
Member Secretary
Ta
Sri Sachin Kumar Chourashiva
M5 Maa Ambe Stone Works
Mavza- Mundli,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation — Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and ! or
Environmental Clearance {(EC) observed in your Unit and in light of the various directions issued
by the Honble NGT, Principal Bench, New Delhi in 0. A. No. 23201 T/EZ, 0. A. No. 7762018
and 0. A No. 3732019 an interim Environmental Compensation for thirty (30) days period was
cabculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1491, dated 191172019, It was further informed that
the amount of Envirenmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.
806111 dated 18-Jun-21.

Whereas, it was observed that your Unit was operational in violation to the environmental nomms
for 554 days till Dated 25/05/2011.

Whereas, the Environmental {_"ﬂmpmm'mﬂ against the Unit has been calculated (Calculation '
Sheet enclosed) in accordance with the recommendation of the Expen Commitiee, amounting to

INR 43,28,125/- (Rupees Forty Three Lacs Twenty Eight Thousand One Hundred Twenty

Five Omly)

Now, therefore, in view of the above and by exercising the powers vested under gection 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Air
{Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed 1o deposit the amount of Environmental
Compensation within 30 days of issuance of this lener. In case of fuilure o comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sdi-
(Yatindra Kumar Das)
Member Secretary
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Wleimio Mo, coonrmreeenn Ranchi, dated.....ccvviveieais

Copy te: The Deputy Commissioner, Sahebgan] for mformation and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Sdi-
(Yatindra Kumar Das)
Member Sccretary

Memo Hu.-ﬁ’.: Fox Ranchi, dated.. ! Hﬁ'.‘[f."."?’.‘;‘.z

Caopy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt, of Jharkhand / The Director, Mines Direclorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Offices, JSPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary aclion please.
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SaZ> [HARKHAND STATE POLLUTION CONTROL BOARD
4 T.A ONVISION BUILIF_HNG {GROUMD FLOOR), H.E.C.. DHURWA, RANCHI --EEH]EH..
“E’ Webaite: www jspebonicin  E-mail: ranchijspchi@gmail com
JEFEE Phone.: 0851-2400851/2400852/2400979/2401847. Fax-0651-2400850/138,
) | R Ranchi, Dated. .. ..oooveeenecenn e
From,
Yatindra Kumar Das,

Member Secretary
To,
Sri Bharat Prasad Chaurasia
h/s Chaurasia & Sons {Stone Crusher)
Mauza - Mundli
[Dist.-Sahebzanj

Sub: - Imposition of Environmental Compensation — Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 7 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issved
by the Hon'ble NGT, Principal Bench, New Delhi in 0. A. No. 23201 7/EZ, O. A No. 77672018
and O, A. No. 1732019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000~ (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B=-1490, dated 19112009, It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and vou were directed to submit the Environmenial Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.
567890 dated 20-Jan-11.

Whereas, it was chserved that your Unit was operational in violation to the environmental norms
for S0 davs till Dated 30/06/2021.

Whereas, the E.mimn‘nml Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expent Commitiee, amounting to
INR 46,020,375/ (Rupees Forty Six Laes Nine Thousand Three Hundred Seventy Five Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A} of
the Water {Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Air
(Prevention and Contrel of Pollution) Act, 1981; the above saund environmental compensation is
being imposed upon the Unit and it is, hereby, direcied o deposit the amount of Environmental
Compensation within 30 days of issuance of this letier. In case of failure 1w comply, the above
directions given by the Board, legal action may be initiated against the Unit,

Encl: As above Sdf-
(Yatindra Kumar Das)
Member Secretary
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Memo No....oocimeeases Ranchi, dated. .......ocneeenne

Copy to: The Deputy Commissioner, Sahebganj for infarmation and it is requested 1o initiate the
needful actions for recovery of the sbovementioned amount at an earliest.

Sd/-
(Yatindra Kumar Das)
Member Secretary

Memo No G-322 Ranchi, dated. !’H’l oy o2z

Copy to: The Additional Chicl Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Direcior, Mines Direciorate, Mines and Geology Department, Govt. aof
Jharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumks for
information and necessary action please.

(Yatind r Das)
Memb retary
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JHARKHAND STATE POLLUTION CONTROL BOARD

T A DIVISION BUILDING (GROUMD FLOOR), HE.C., DHURWA, RANCHI = 834004,

“F Waebsite: wwaw jspeb.nic.in E-mail ranchijgpchi@gmail. com
JEEEE Phone.: D651-2400851/2400852/2400578/2401847, Fax-0651-2400850/138,
Ref MNo............ Ranchi, Dated. .._........oooeveenn,

From,

¥ oiindra Kumar Das,
Member Secretary

To,
Sri Bhutkun ¥adav
hifs Muoharani Stone Works
Mauza-Demba,
Dist.-Sahebgan;

Sub: - Impaosition of Environmental Compensation — Regarding.

Whereas, due o the varous non compliances of the Congent o Operate (CTO) and [ or
Environmental Clearance (EC) observed in vour Unit and i light of the varioos directions issued
by the Hon'ble NGT, Principal Bench, Now Delhi in 0. A, No. 23201 VEZ, 0. A, No. T76/201%
and 0. A. No. 373/2019 an interim Environmental Compensation for thinty (30) days period was
cnlculated ond levied on wvou ameunting to INR 750,000/~ (Repees Seven Lakhs Fifty
Thousand Only) vide Board's Ref. No, B-1485, dated 19112019, It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and vou were directed w submit the Environmental Compensation. The Board
has received the above smid amount of interim Environmental Compensation vide DD No.
SHZ439 dated 10-Jul-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 590 days till Dated 30/06/2021.

Whereas, the Environmental Cump:l'lmliﬂn against the Unit has been calculated {Calculation
Sheet enclosed) in accordance with the recommendation of the Expent Committee, amounting o
INR 13828125/ (Ropees One Crore Thirty Eight Lacs Twenty Eight Thousand One
Hundred Twenty Five Only)

Now, therefore, in view of the above and by excrcising the powers vested under section 33{A) of
the Water (Prevention and Control of Pollutiony Act; 1974 and under section 31{A) of the Aur
(Prevention and Control of Pollution) Act, 1981; the above said environmemal compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 davs of issuance of this lerter, In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Lingt.

Encl: As above Sdi-
i Yatindra Kumar Das)
Member Secretary
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Memo Mo, ..cee e Ranchi, dated...........connae.

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount al an earliest.

Sdl-
{(Yatindra Knmar Das)
Member Secretary

MemoNo 27 B10. Ranchi, dated..| M09 2023

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt, of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Tharkhand / The Regional Officer, JSPCH, Regional Office — cum — Laboratory, Dumks for
information and necessary action please.

(Y atimd r [has)
Membe
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% JHARKHAND STATE POLLUTION CONTROL BOARD
e s s T4 DAISION BUILDING (GROUND FLOOR), H E.C., DHURWA, RANCHI = 834004,
“ H" Website: wass jspeboaicin E-mail ranchijspch@gmail.com
o EFEE Fhone - 0651-2400851/2400852/2400978/2401847, Fax-0651-2400850/138,
Ref. Mo oooennns Flanchi, Dated. ..o iovicevaennn
From,

Yatindm Kuamar Das;
Member Secretary

To,
Sri Binod Kumar Jaiswal
M/s Neha Stone Works
Mlauza- Mundi,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due 1o the various non compliances of the Consent to Operate (CTO) and [ or
Environmental Clearance (EC ) observed in vour Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, Mew Delhi in O, A. No. 232017EZ, O, A. No. TT6/2018
and O, A, No, 373/2019 an interim Envirenmental Compensation for thirty (30) days pericd was
calculated and levied on you amounting to INR 258,000/~ (Rupeecs Twoe Lakhs Fifty Eight
Thousand Only) vide Board's Ref, No, B-1482, datcd 191012019, [t was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed 1o submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD Ne.
984087 dated 07-Jan-21.

Whereas, it was observed that vour Unit was operationzl in violation to the environmental norms
for 229 days till Dated D407/ 2020,

Whereas, the Environméental Compensation against the Unit has been calculated (Ualculation
Sheet enclosed) in accordance with the recommendation of the Expert Commitiee, amounting o
INR 35,78,125/- (Rupees Thirty Five Laes Seventy Eight Thousand One Hundred Twenty
Five Only)

Now, therefiore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Air
{Prevention and Control of Pollution) Aci, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Envirenmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Emncl: As abowve Sdvi-
(Yatindra Kumar Das)
Member Secreiary
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Memo Mo e Ranchi, dated........c000eea---

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested fo initiate the
needful actions for recovery of the sbovementioned amount at an earliest.

Sd/-
(Yatindra Kumar Das)
Member Secretary

Memo Hug_g‘” Ranchi, dated. 'lfjﬂT a2

Copy to: The Additional Chief Sccretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Direcior, Mines Dircctorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumka for

information and necessary achion phease.

(Y atin mar Dhas)
Mem Lerelary
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THARKHAND STATE POLLUTION CONTROL BOARD

‘f",-r T.A DIVISION BUILDING (GRCAIND FLEI-DFll. H.E.C., DHURVVA, RANCH| — 834004,

“r Website: www jspebonicin  E-mail ranchijspchi@gmail. com

IS BER Phone. 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/1 38,
Ref. No.....oonnan Ranchi, Dated......ioicviincinninn

From,

Yatindra Bumar Dias,
MMember Secretary
Te,
Sri Tinkal Kumar Bhagat
M5 Sri Ram Stone Works
Mauza- Nimgachi, PS5 - Mirzachouki,
Dist=Sahebganj

Sub: - Impasition of Environmental Compensation — Regarding.

Whereas, due o the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the vanous directions issued
by the Hon'ble NGT, Principal Bench, New Defhi in 0. A. No. 232017/EZ, 0. A, No, 77612018
and 0. A. No. 373/201% an interim Environmental Compensation for thirty (30) days peniod was
calculated and levied on you amounting o INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1481, dated 19/11/2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.
BOG03S dated 02-Feb-21.

Whereas, it was observed that your Unit was operational in vielation to the environmental noms
for 427 days till Dated 18/01/2021.

Whereas, the Environmental Compensation Ygainst the Unit has been calculaed (Calculation
Sheet enclosed) in accordance with the recommendation of the Expent Commitiee, amounting o
INR 33,35,938.- (Rupees Thirty Three Lacs Thirty Five Thousand Nine Hundred Thirty
EightOnly)

Mow, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water {Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, herehy. directed 10 deposit the amount of Environmental
Compensation within 30 days of issuance of this letier, In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sdf-
(Yatindra Kumar Das)
Member Secretary
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Plemo Mo, . ceeeees Ranchi, dated..........cvvenees

Copy to: The Deputy Commissioner, Sahebgan for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest,

Ld/-
{Yatindra Kumar Das)
Member Secretary

Memo No £- 312 Ranchi, damdfl-’fﬁ:'*f o2

to: The Additional Chief Secretary, Forest, Environment and Climate Change Depariment,
Govt. of Jharkhand / The Director, Mines Direciorate, Mines and Geology Department, Govt. of
Jharkhand. { The Regional Officer, 1SPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary aclion please.

{Yatind mar Das)
Mem retary
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% JHARKHAND STATE POLLUTION CONTROL BOARD
i W T.A DIVISION BUILDING {GROUND FLOGR), H.E.C., DHURWA, RANCHI = 34004,
“F Vebsite: wwwjspchonicin  E-mail: ranchijspcb@gmail.com
JEFCE Phone,: 0651-2400851/2400852/2400979/2401 847, Fax-0651-2400650/138
Ref MNo.....ocve-- Ranchi, Dated. ... .ccoieinns
Frivm,

Yatindra Kumar Das,
Member Secretary

To,
%ri Mukesh Kumar Jaiswal
Mizs Maa Saraswati Stone Works
Mauza-Mudli, Ps-Mudali,
Dist.-Sahebgani

Suhb: - Imposition of Environmental Compensation — Regarding.

Whereas, due 1o the various non complisnces of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O, A. No. 232017/EZ, O. A, No. 776/2018
and 0. A No. 3732019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to TNR 2,58,000/- (Rupees Twao Lakhs Fifty Eight
Thousand Only) vide Board's Rel MNo. B-1477, dated 19/1 172009, Tt was further informed that
ihe amount of Environmental Compensation may be reduced or increased as per the ime taken
for compliance and you were directed to cubmit the Environmental Compensation. The Board
has received the above said amount of interim Environmentzl Compensation vide DI} Ne.
S05972 dated 12:00:00 AN,

Whereas, it was ohserved that your Unit was operational in violation to the envirenmental norms
for 225 days till Dated 307062020,

Whereas. the Environmental Compensation against the Lnit has been calelated (Caleulation
Sheet enclosed) in accordance with the recommendation of the Expert Committee. amounting o
INR 1757812 (Rupees Seventeen Lacs Fifty Seven Thousand Eight Handred Twelve
Only)

MNow, therefore, in view of the above and by exercising the powers vested under scction 33{A) of
the Water {Prevention and Control of Pollution) Act, 1974 and under section I1(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is. hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initinted against the Unit.

Encl: As above Sdi-
{(Yatindra Kamar Das)
Member Secretary
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Memo No...ooeeiaennas Ranchi, dated........ovvevinn

Copy to: The Deputy Commissioner, Sahebgan] for information and it is requested to inftiste the
needful actions for recovery of the abovementioned amount at an carliest.

Sd-
{(Yatindra Kumar Das)
Member Secrelary

Memo No. jg_‘ﬂg Ranchi, dated. ./ ?:';.f:‘f 2oz

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Depanment,
Govt, of Jharkkand / The Director, Mines Directorate, Mines and Geology Department, Govt, of
Jharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(Yatind mar Das)
Mem Cretary



™

2307 B
s RS od Yol fAFAv qug

JHARKHAND STATE POLLUTION CONTROL BOARD

T.A DIVISION BUILDING (SROUND FLOOR), H.E.C., DHURWA, RANCH| = 834004

. | L Website; www jspcb.nicin  E-mail: ranchijspcb@amailcom
RS Phore,; 0651-2400851/2400852/2400379/2401847, Fax-0551-2400850/138,
Ref Noo..ooviieis Ranchi, Dated.........ocovmievncas
From

Yatmdra Kemar Das,
Member Secretary

To,
Sri Arjun Yadav
Mis Arjun Yadav Sione Works
Mauza- Kirokuria, Ps-Sakrigali
Dist.-Sahebganj

Sub: - Impaosition of Environmental Compensation — Rega rding.

Whereas, dug to the various non compliances of the Consent to Operate {CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Honble NGT, Principal Bench, New Delhi in 0. A. No. 13/201 T/EZ, O, A, No. 7762018
and 0. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
caleulated and levied on you smounting 1o INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No, B-1475, dated 191172019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DI} No. 1723
dated 29-Aug-21.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 889 days till Dated 24/04/2021.

Whereas, the Environmental L‘umpensaﬂun against the Unit has been calcolated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting 1o
INR 1.38.90,625- (Rupees One Crore Thirty Eight Lacs Ninety Thousand Six Hundred
Twenty Five Only)

Mow. therefore, in view of the above and by exercising the powers vested under section 33 A) of
the Water (Prevention and Control of Pallution) Act, 1974 and under section 31{A) of the Air
{Prevention and Control of Pollution) Act, 19%1: the above said environmental compensation is
being imposed upon the Unit and it is, hereby. directed to deposit the amount of Envirenmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initioted against the Unit.

Encl: As above Sd'-
{Yatindra Kumar Dus)
Member Secrelary
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15 30 (T L AU Ranchi, dated..........cooo0in

Copy te: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount al an earlizst.

E-d-"'
(Yatindra Kumar Das)
Member Secretary

Memo Hn..ﬁ:ff.‘.".. Ranchi, dmed.,f?:l':.?.'f.-{?‘f.u

Copy 10: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB, Regional Office = cum — Laboratory, Dumka for
information and necessary action please.

{Yatind Das)
Mem retary
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JHARKHAND STATE POLLUTION CONTROL BOARD

W T.A. DIVISION BUILDING (GROUND FLOOR), HEC., DHURWA, RANGHI = 834004, "
. | Ll Website: www jspcbomicin  E-mait ranchijspco@grmail.com

oS hane.: 0651-2400851 /24 00852/2400079/2401847, Fax-0651-24008501138,
Ref Wo....oo..... Ranchi, Dated.cuiammerisrsnaans
From,

¥atindra Kumar Das,
Member Secretary

To, 5
Sri Ram Lakshman Yadav
M/s Maa Sheetla Stone Works
Mauza-Marikuti, PS-Mufasil Mahadeoganj,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent o Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench. New Delhi in 0. A, No. 23/ 2017/EZ, O. A. No. T76/2018
and 0. A. No. 3732019 an interim Environmental Compensation for thirty (30) days period was
caleulated and levied on you amounting to INR 1,58,0000- {Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1474, dated 191 1/2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 1726
dated 22-Aug-21.

Wheneas, it was observed that your Unit was pperational in violation 1 the environmental norms
for 973 days t1ll Dated 18072021

Whereas, the Environmntal Compensation against the Unit has been calculated YCalculation
Sheet enclosed) in accordance with the recommendation of the Expert Commitiee, amounting 1o
INR 152,03,125/- (Rupees Une Crore Fifty Two Lacs Three Thousand One Hundred
Twenty Five Only)

Mow, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pallution) Act, 1974 and under section 31{A} of the Air
{Prevention and Control of Pollution) Act, 1981; the above said environmential com pensation 15
being imposed upon the Unit and it is, hereby, directed to depasit the amount of Environmental
Compensation within 30 days of issnance of this letier. Tn case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Lnil.

Encl: As above Si-
{Yatindra Kumar Das)
Member Secretary
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Blemo Mo, e e Ranchi, dated..........

Copy to: The Deputy Commissioner, Sabebgan for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount st an earliest.

Sdf-
(Yatindra Kamar Das)
Member Secretary

£ =
Mema MNao. ﬁ" . E’,I' r Ranchi, dated.. 'flx/ﬂwrm B

Copy te: The Additional Chief Secrctary, Forest, Environment and Climate Change Department,
Gowt. of Jharkhang / The Director, Mines Dircctorate, Mines and Geology Department, Govt. of
Tharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(Yatind r [has)
Member SeCretary
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JHARKHAND STATE POLLUTION CONTROL BOARD

T.A, DIVISION BUILDING {GROUND FLOGR), HEL. DHURWA, RANCHI = B34004.

Ny \Website: www.jspcb.nicin  E-mail: ranchijspcb@gmail.com
JEFEE Phone,; 0651-2400851/2400852/2400979/2401 BAT, Fax-0651-2400850/138,
Rel Mo, .cieens Ranchi, Dated. ..cooviinn FETRTREpEY
From,

Yatndrs Kumar Das,
Member Secretary
To

Sri Rajiv Taiswal

/s Jai Bajarang Stonc Works
Mauza-Belbhadri
Dnist.-Sahebganj

Sub: - Imposition of Environmental Compensation — Regarding.

Whereas, due to the various non compliances of the Consent o Operaie {CTO) and / or
Environmental Clearance (EC) ohserved in your Unit and in light of the vanous directions issued
by the Hon"ble MGT, Principal Bench, New Delhi in ©. A. Na. 23201 7VEZ, . A. No. TT6/2018
and 0. A No. 37372019 an interim Environmental Compensation for thirty (30) days period was
caleulated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1473, dated 191172019, It was further informed that
the amount of Environmenial Compensation may be reduced or increased as per the time taken
for compliance and you were directed o submit the Environmental Compensation. The Board
has received the above said smount of interim Environmental Compensation vide DD Ne.
BOSKI2 dated 24-Jun-20.

Wheress, it was observed that vour Unit was operational in violation to the environmental norms
for 134 days till Dated 3103/2020.

Wherchs. the Environmental Compensation against the Unit had been calculated {Calculation
Sheet enclosed] in accordance with the recommendation of the Expen C ommilles, amounting to
INR 10,46 875/ (Rupees Ten Lacs Fourty Six Thonsand Eight Hundred Seventy Five Only)

Mow, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act. 1974 and under section 31{A) of the Air
{Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter In case of failure to comply. the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sdl-
(Yatindra Kumar Das)
Member Sccretary
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Memo Mo, ...ooomimnm. Ranchi, dated........oocmeniae

Copy to: The Depury Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the ahovementioned amount al an carliest.

Sdf-
(Yatindra Kumar Das)
Member Secretary

Memao Mo, @PEH : Ranchi. wf;,,fa .'TJ'{?F:.'.]‘I

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt, of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govi. of
Iharkhand ! The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Duma for
information and necessary action please.

(Yatind mar Das)
Mem retary
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JHARKHAND &TATE POLLUTION CONTROL BOARD

T.A. DIVISION BUILDING [GROUND FLOGR), HE.C., DHURWA, RAKCH] — B34004.

“F Wbsite: www jspcbonicin  E-mail. ranchijspcb@gmail.com
JEFE Phane,; 0E51-2400851/2400852/2400679/2401247, Fay-0551-2400850/138
Bl M. iveieacas Ranchi, Dated. .. ..ooooniimssmaim
From,

% atindra Kumar Dias,
Member Secretary
T,
Rehana Khatoon

M/'s Vanvashi Kalvan Stone Works
Mauza-Marikuti, Ps-Muffasil
[st.-Sahebgan)

Sub: - Impasition of Environmental Compensation — Regarding,

Whereas, due to the various non compliances of the Consent te Operate (CTO) and / o
Environmental Clearance (EC) observed in your Unit and in Yight of the various directions issued
by the Honble NGT, Principal Bench, New Dielhi in ©. A, No. 23201 TVEZ, O. A, No. TT2018
and O, A, No. 373/2019 an interim Environmental Compensation for thirty (30} days period was
calculated and levied on you amounting to INR 258,000/~ (Rupees Two Lakhs Fifty Eight
Theusand Only) vide Board’s Ref. No. B-1472, dated 19/11/2019, Tt was furiher informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 68423
dated 23-Jun-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 134 days till Dated 31/03/2020,

Whereas, the Environmental Compensation .y‘nn the Unit has been calculated (Calculation
Shect enclosed) in accordance with the recommendation of the Expert Committes, amounting (o
INR 20,93,750/- (Rupees Twenty Lacs Ninely Three Thousand Seven Hundred Fifty Omly)

Now, therefore, in view of the above and by exercising the powers vested under section 33{A) of
the Water {Prevention and Control of Pollution) Act, 1974 and under section 31{AY of the Air
{Prevention and Control of Pollution) Act, 1981; the ahove said environmental compensation is
being imposed upon the Linit and it is. hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Uinit,

Enecl: As above Sd/-
{Yatindra Kumar Das)
Member Sceretary
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Memo NO...oooceian Ranchi, dated.........cooonen

Cuopy te: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
necdful actions for recovery of the abovementioned amount at an earliest

S/~
(Yatindra Komar Das)
Member Sccreiary

Memo No.. E'F ?} T Ranchi, dated. 1 & K?.'Zf.[ Ae32

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Diepariment,
Govt, of Jharkhand / The Direcior, Mines Directorate, Mines and Geology Department, Govit. of
Jharkhand / The Regional Officer, JSPCE, Regional Office — cum - Laboratory, Dumka for

information and necessary action please.
[Y:ﬂm&nﬂ Das)
felem relary
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JHARKHAND STATE POLLUTION CONTROL BOARD

W T.4. DIVISION BUILDING [GROUND FLOOR), H.E.C., DHURWA, FANCH| — B34004,

“” Website: wew jspebonicin  E-mail: ranchijepcbi@gmail com
5 B Phane.; 0851-2400851/2400652/2400979/2401847, Fax-0651-2400850/138,
Ref Mo, i Ranchi, Dated. ......oooocsianaenean
From,
Y atindra Kumar [as,
Member Secretary
To,

Sri Tarun Kanti Ghosh
M/s Ganpati Stone Works
Mauza- Bartallz,
Diist.-Sahebgani

Suh: - Imposition of Environmental Compensation = Regarding.

Wheress. due to the various non compliances of the Consent o Operate (CTO) and [ or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issned
by the Hon ble NGT, Principal Bench, New Delhi in Q. A. No. 23/2017VEZ, O. A. No, 7762018
and O. A No. 37372019 an interim Environmental Compensation for thirty (30} days period was
caleulated and levied on you amounting to INR 2,58,000/- {(Rupees Two Lakhs Fifty Eizht
Thousand Only) vide Board’s Ref. No. B=1471, dated 19/11/2019. 1t was further informed that
the amount of Environmental Com pensalion may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
jas received the above said amount of nterim Envirenmental Compensation vide DI¥ Ne.
1512785 dated 29-Jan-11.

Whereas. it was observed that your Unit was operational in violation te the environmental nofms
for 43 days till Dated 31712209,

Whereas, the Environmental E!ampensntlun against the Unit has been calculated (Calculdtion
Sheet enclosed) in accordance with the recommendation of the Expert Committes, amaunting Lo
INR 335938/ (Rupees Three Lacs Thirty Five Thousand Nine Hundred Thirty Eight
Omly)

Mow, therefore. in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Air
{Prevention and Control of Pollution) Act, 1981; the above said environmental compensation 15
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 50 days of issuance of this letter. In case of failure to comply, the above

directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sdi-
(Yatindra Kumar Das}
Member Secretary
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Slemo NO.. e Ranchi, daded........ccovainen

Caopy to: The Deputy Commissioner, Sahebganj for information and it is requesied to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

o8
(Yatindra Kumar Das)
Member Secretary

MemoNo. B F1% Ranchi, dated. /24 24 (2232

Copy to: The Additional Chicl Secreiary, Forest, Environment and Climate Change Department,
Govt, of Jharkhand / The Director, Mines Directorate, Mines and Geology Depantment, Govi. of
Tharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(Yati mar Das)
Mem retary
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W JHARKHAND STATE POLLUTION CONTROL BOARD

T.A DVISIGN BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004

N Wiebsite: www jspeb nicin  E-mail; ranchijspeb@@gmailcom
JEFEEE Phone.: DG51-2400851/2400852/2400879/2401847, Fax-0651-24 1138
Raf No............ Ranchi, Dated.......ccomimivainniass

From,

Yatindra Kumar Das,
Member Scoretary

To,
Sri Sumit Kumar Choudhary
M/ Sumit Stone Works
Muaza-Mundli, PS5 - Mirzachouki,
[Mist.-Sahebganj

Sub: - Imposition of Environmental Compensation — Regarding,

Whereas, due to the various non compliances of the Consent to Operate (CTO) and ( or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issucd
by the Hon'ble NGT, Principal Beach, New Delhi in 0. A. No. 23201 T/EZ, O. A. No. 7762018
and 0. A. Na. 373/2019 an interim Fnvironmental Compensation for thirty (30) days period was
caleulated and levied on vou amounting 1o INR 258,000/~ (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Rel, No. B-1470, dated 1911/2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Eavironmental Compensation vide DD No. 1706
dated 22-Jun-21.

Whereas, it was ohserved that your Unit was operational in violation 1o the environmental norms
for 575 days till Dated 150672021,

Whereas. the Bnvironmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expent Committee, amounting to
INR 44,92,188- (Rupees Forty Four Lacs Ninety Two Thousand One Hundred Eighty
Eight Only)

Mow, therefore, in view of the above and by exercising the powers vested under section 33(A)} of
the Water (Prevention and Control of Pallution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the abave said environmental compensation is
being imposed upon the Unit and it is, hereby. directed 1o deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board. legal action may be initinted against the Unit.

Enel: As above Sd-
(Yatindra Kumar Das)
Member Secretary
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Plemo M. oo Ranchi, dated. ....ccovviaaianin

Copy to: The Deputy Commissioner, Sshebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest

Lo
{Yaiindra Kumar Dus)
Member Secretury

Memo No E7F13 Ranchi, mpg_f Eﬂ'.?:?f 1z

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(¥atind Das)
Membe retary
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W JHARKHAND STATE POLLUTION CONTROL BOARD

“F : Website: www, jspcb.nic.in E-mail: ranchijspcb@gmail.com
JEFEEE - NE51-7400851 [2400852/24 54240085
1 . P R Ranchi, Dated........ccooneiecinie

From,

Y atindra Kumar Das,
Member Secretary
To,
Sri Nandlala Bhagnt
/s Bihar Bentonile Supply Company
Mauza-Chalpahar, Patani bauna
Dist -Sahebgan|

Sub: - Imposition of Environmental Compensation — Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and J or
Environmental Clearance (EC) observed in your Unit and in light of the varioes directions issued
by the Hon"ble NGT, Principal Bench, New Delhi in 0. A. No, 23201 T/EZ, O. A Mo, TT62018
and 0. A, No. 17372019 an interim Environmental Campensation for thirty (30) days period was
calculated and levied on you amounting to INR 2.58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board’s Ref. No. B-1469, dated 19/11/2019. It was furher informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 9735
dated 30-May-20.

Whereas, it was observed that your Linit was operational in violation to the environmental norms
for 192 days till Dated 09/05/2022,

Whereas, the Environmental Compensation against he #init has been calculated (Calenlation
Sheet enclosed) in accordance with the recommendation of the Expert Committes, amounting Lo
INE 30,00,000/ (Rupees Thirty Lakhs Omly)

Mow, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water {Prevention and Control of Pollution) Act, 1974 and under seclion 31(A) of the Air
{Prevention end Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it iz, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this lener. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit,

Encl: As above Sd.-
(Yatindra Kumar Das)
Member Secretary

T.A DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCH! — B34004.
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Memo Mo e e aarans Ranchi, dated......ccovvanrians

Copy to: The Deputy Commissioner, Sahchpanj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Sdf-
{Yatindra Kumar Das)
Member Secretary

MﬂnnNﬂ.E: Fao Ranchi, datedjlf’ﬂ"if?"}-l

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Direclorate, Mines and Geology Depantment, Govt, of
Tharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumbka for
information and necessary aclion please.

{Yutind r Dus)
Mem ETELAry
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JHARKHAND STATE POLLUTION CONTROL BOARD
T A DIVISION BUILDING (GROUND FLOOR), HE.G., DHURWA, RANGH| — 834004,
) “r’ Website: www jspch.nic.in LF:|E-rr1s|ii: ranchijspcbi@gmail.com
G REH Phane.: 0651-2400851/2400852/2400870/2401847, Fax-0851-2400850/138,

Bef Moo Ranchi, Dated. . ccoomrmnsncciasiarmes
From,

Yatindra Kumar Dasg,
Member Secretary
Ta,
Sri Gopi Sadwani
M/s Rahul Metals
Mauza- Ranga Crusher Railway Siding, Ps-Ranga,
Dist.-Sahebgan)

Sub: - Imposition of Environmental Compensation — Regarding.

Whereas, due to the various non compliances of the Consent o Operale {(CTO) and { or
Enviranmental Clearance (EC) observed in your Unit and in light of the various directions issucd
by the Hon"ble NGT, Principal Bench, MNew Delhi in O. A. No. 237201 /EZ, 0. A, No. 7762018
and 0. A. No. 37372019 an interim Environmental Compensation for thiry (30) days period was
caleulated and levied on you amounting to INR 2,58,000:- {Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board’s Ref. No. B-1467, dated 19/11/2019. Tt was further informed Uhat
the amount of Environmental Compensation may he reduced or increased as per the time taken
for compliance and you were directed 1o submit the Environmental Compensation, The Board
has received the above said amount of interim Environmental Compensation vide DD No. 9575
dated 25-Feh=-20.

Whereas, it was chserved that your Unit was aperational in violation to the environmental norms
for 92 days till Dated 18/02/2020.

Whereas, the Environmental Compensalion against the Unit has been calculated {Calculation
Shegt enclosed) in accordance with the recommendation of the Expert Commitice, mmounting 1o
INR 7.18,750/- (Rupees Seven Lacs Eighteen Thousand Seven Hundred Fifty Only)

Naw, therefore, in view of the above and by exercising the powers vested under section 33A)of
the Water (Prevention and Control of Pollution} Act. 1974 and under section 31{A) of the Air
{Prevention and Control of Pollution) Act, 1981 the above said environmental compensation 15
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letier. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sel-
(Yatindra Kumar Das)

Member Secretary
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Copy to: The Deputy Commissioner, Sahebgan) for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest,

Sdi-
(Yatindra Kumar Das)
Member Secrelary

Memo No.B-Z 2|, Ranchi, dated.. f'l;;h-'-' tlrlﬂI:"""I 23

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Gavt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(Yatind Das)
Membe
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% JHARKHAND STATE POLLUTION CONTROL BOARD
- 1.A DVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCH] — 834004,
| 2l ebsite: www jspco.nicn  E-mail: ranchijspeb@gmail.com

JEFEE Bhone.: 065 1-2400851/2400852/2400075/2401847, Fax-0651-24008

Ref. Mo...oivmves Ranchi, Dated.. ..o

From,

Yatindra Kumar Das,
Member Secrctary

Sri Kamal Chawda
Mifs Marsingh Lagdhir
M aurra- Patnibona,
Dist.-Sahebgan;

Sub: - Imposition of Eavironmental Compensation — Regarding,

Whereas. due 1o the various non compliances of the Consent to Operate (CTO) and 7 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi i O. A, Ne. 23/2017TEZ, 0. A. No, 7767201 %
and 0. A. No. 37372019 an interim Environmental Compensation for thirty (30} days period was
calculated and levied on you amounting to TNR 375,000/~ (Rupees Three Lakhs Seventy Five
Thoeusand Only) vide Board's Ref. No. B-1461, dated 19/11/2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and vou were dirceted to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 9820
dated 20-Jun-20.

Wheress, it was ohserved that your Unit was operational in violation to the environmental norms
for 134 days till Dated 31/D3/2020.

Whereas, tht Environmental Compensation against the Unit has been’ calculaed (Calculation
Sheet enclosed) in accordance with the recommendation of the Expent Commitlee, amounting o
INR 2093750/ (Rupees Twenty Lacs Ninety Three Theusand Seven Hundred Fifty Only)

Mow, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
{Prevention and Contrel of Pollution) Act, 1981 the above said environmental compensation is
being imposed upon the Unit and it is, hereby. directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure 1o comply, the above
directions given by the Board, legal action may be initiated against the Unit,

Emncl: Az ahove Sdf-
(Yatindra Kumar Das)
Member Secretary
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Copy to: The Deputy Commissioner, Sahebgan] for information and it is requested to initiate the
needful actions for recovery of the sbovementionad amount at an earliest.

Sd/-
(Yatindra Kumar Das)
Member Secretary

Memo Hﬂ..ﬁ. -—fl‘l Ranchi, dated. I‘Lfﬂq 2023

Copy te: The Additional Chicf Secretary, Forest, Environment and Climate Change Department.
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(Yatind ar Das)
Mem retary
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W JHARKHAND STATE POLLUTION CONTROL BOARD
T.A DIVISION BUILDING (GROUND FLOOR), HE.C., QHURWA, RANCHI - 834004,

| e Website: www jspcbonicin E-mail ranchijspcbi@gmasl. com
JEAEE Phgne. 0651-2400851/2400852/2400678/2401847, Fax-0651-2400850/138,
2 1 . S Ranchi, Dated. ... ..oocoon e

From,

Yatindra Kumar Das,
Member Secretary

To,
shri Rajan Kumar
M/s Rajan Stone Works
At- Boma, P5- Ranga
Dist -Sahebgan)

Sub: - Impasition of Environmental Compensation = Hegarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and [ or
Environmental Clesrance (EC) observed i your Unit and in light of the various directions issued
by the Hon ble NGT, Principal Bench, Mew Delhi in O. A. No. 23201 T/EZ, O. A. No, 7762018
and O, A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
caleulated and levied on yon amounting to INR 3,75,004:- {Rupees Three Lakhs Seventy Five
Thousand Only) vide Board’s Ref. No. B-1498, dated 19/11/2019. Tt was further informed that
the amount of Envirenmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 0
dated 12:00:00 AM.

Whereas, it was observed that your Unit was operational in viclation o the anvironmental norms
for 228 davs il Dated 03/07/2020.

Whereas, the Environmental Compensation against itk Unit has been caleulated (Calenlation
Sheet enclosed) in accordance with the recommendation of the Expert Commitiee, amounting 1o
INR 26,71,%75~ (Rupees Twenty Six Lacs Seveaty One Thousand Eight Hundred Seventy
Five Only)

Mow, therefore, in view of the above and by exercising the powers vested under section 33{(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31A) of the Air
(Prevention and Control of Pollution) Act 1981: the above said environmental compensation is
being imposed upen the Unit and it is, hereby. directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter, In case of failure to comply, the ahove
directions given by the Board, le gal action may be initiated against the Unit.

Encl: As above Sdi-
{Yatindra Kumar Das]
Member Secrelary



Memo Mo . Ranchi, dated.................

' = i
'E':pj to: The Deputy Commissioner, Sahebgan] for information amnd itis requested 1o initiate the
necdful actions for recovery of the abovementioned amount at an earliest.

Sa-
Yatindra Kumar Das)
Member Secretary

Memio No &5 23 Ranchi, deied, ) /0 42022

Copy to: The Additional Chicf Secrctary, Fores, Environment and Climate Change Depariment,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Gowt. of
Jharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(¥atind wimar [has)
Memb retary
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JHARKHAND STATE POLLUTION CONTROL BOARD

Website: www jspcbonicin - E-mail. ranchijspctv@gmail. com
Phone.: 0651-240085 1/2400B52/2400975/2401847, Fax-0651-2400850/1 28

ST T T A DIVISION BUILDING (GROUND FLOOR
A, j. HE.C., DHURWA, RANCHI — 834004,
S/ d '3
ISEED]

Bef Mo, ., ....oo... Ranchi, Dated. ..co.vnmemsiaans
From,

Yatindra Kumar Dz,
Member Scoretary
To,
S MADANKANT
M/s MADANKANT
Maiiza - Kirokuria, JB. No. 14 Plot No. 027 (Qutside Mining Lease Area)
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation ~— Regarding.

Whereas, due to the varicus non comphances of the Consent 10 Operate (CTO) and [ or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23201 TEZ, 0. A. No. 7762018
and 0. A. No. 373/2019 an interim Environmental Compensation Tor thirty (30) days period was
calculated and levied on you amounting to INR 2.58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board’s Ref. MNo. B-1333, dated 19/1172009. Tt was funher informed that
ihe amount of Environmental Compensation may be reduced or increased as per the tme taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 1186
dated 14-May-20.

Whereas, it was observed that your Unit was pperational in violation to the environmental norms
for T35 davs till Dated 22/11/2021.

Whereas, the Environmental Cnmpu‘g:tinn against the Unit has been calculated (Caleulation *

Sheet enclosed) in accordance with the recommendation of the Expen Commitiee, amounting to
INR 57,42,188/- (Rupees Fifty Seven Lacs Forty Two Thousand One Hundred Eighty Eight
Oaly)

Mow, therefore, in view of the above and by cxercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Air
(Prevention and Contrel of Pollution) Act 1981 the above said environmental compensation is
being imposed upon the Unit and it iz, hereby, direcied to depesit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board. legal action may be initiated against the Linit.

Encl: As above Sdi-
(Vatindra Kumar Das)
Member Secretary
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Memo Mo .ooaimmmmnns Ranchi, dated.......coovanranee

L)
Copy to: The Deputy Commissioner, Sahebganj for information and it is requested o initiate the
needful actions for recovery of the abovementioned amount #t an earliest.

Sd/-
(Yatindra Kumar Das)
Member Sceretary

Memo No -F24 Ranchi, dased. ) .‘".‘}flf :'fn!'l.'."."?.".'-:f-‘

Copy to: The Additional Chicf Secrctary, Forest, Environment and Climate Change Department,
Govt, of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary aclion please,

(Y atind r Dras)
Mem cretary
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S LR B A MBI EUE LI L
W JHARKHAND STATE POLLUTION CONTROL BOARD
“F T.A DWISION BULDING (GROUND FLOOR), H.EC. DHURWA, RANMCH -B:H-El.’.tl
LISEEE!

Wabsite: www jspebonicin  E-mail ranchijspcb@gmail com
' G51-2400851 Dasard

{847, Fax-0651-2400850

Yatindra Kumar Das,
member Secretary
To.
Sri SADA NAND PANDEY
Mis PRIY A MINERALS
Mauza-Hathigarh, Plot No.- 295, Khata Mo.- 45
Drist.-Sahebganj

Sub: - Imposition of Environmental Compensation = Regarding.

Wheress, due to the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Dethi in O. A. Mo 23/201VEZ, 0. A. No. 776/2018
and O, A. No. 373/2019 an interim Environmental Compensation for thirty (30) diys period was
calculated and levied on you amounting ko INR 258,000/ (Rupees Two Lakhs Fifiy Eight
Thousand Only) vide Board’s Ref. No. B-1531, dated 19/11/2019. It was further infonmed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No, 77227
dated 30-Jan-I1.

Whereas, it was observed that your Unit was cperational in violation to the environmental norms
for 409 days til] Dated 31/12/2020.

Whereas, the Envirfnmental Compensation against the Unit has been calculaled (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee. amaotnting 1o
[NR 3195312 (Rupees Thirty One Lacs Ninety Five Thousand Three Hundred Twelve

Only)

Mow, therefore, in view af the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Poliution) Act, 1974 and under section 31{A) of the Air
i Prevention and Contrel of Pallution) Act, 19812 the above said environmental compensation is
being imposed upon the Unit and it iz, hereby. directed 1o deposit the amount of Environmental
Compensstion within 30 days of issuance of this tetter. In case of failure to comply, the above

directions given by the Board, legal action may be initiated against the Unit

Encl: As ahove Sds-
(Yatindra Kumar Das)
Member Secrelary
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Memo WO .. e Fanchi, dated..........occo0ia

i
Copy to: The Deputy Commissioner, Sahebgan) for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Sdf-
(Yatindra Kumar Das)
Member Secretary

Memo No, E-—FE-_F Ranchi, dated. "Ij‘f’ﬂ"f.r‘r':l""‘" =

Copy to: The Additional Chiel Secretary, Forest, Envirenment &nd Climate Change Depariment,
Govl. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt, of
Jharkhand / The Regional Officer, JSPCB, Regional Office = cum — Laboratory, Dumka for
information and necessary action please.

{ Yatind ar Dhas)
Membe tary
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B AREUS T JgyoT fAREr udg
JHARKHAND S5TATE POLLUTION CONTROL BOAERD

' Website; www [spchonicin  E-mail ranchijspcb@gmail.com
JEREE Phone.: 0651-2400851/2400852/240037 9/2401847, Fan0651:2400850/138,
Ref Noo...oooooo Ranchi, Dated. ....ccoovimmianrnnns
From,

Yatindrn Kumar Dz,
Member Scoretary

T,
SRI KUNDAN KUMAR
M/s IYOTI CREATORS PVT. LTD {STONE CRUSHER)
Mauza-Marikuti, Khata No.- 03, 28, 34, Plot Ne.- 3738208
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation — Regarding.

Whereas, due to the various non compliances of the Consent 1o Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and n light of the various directions issucd
by the Hon'ble NGT, Principal Bench, Mew Delhi in O. A. No. 23201 7/EZ, O. A, No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty {30) days period was
calculated and levied on you amounting to INR 258,000/~ (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board’s Ref. No. B-1525, dated 19/1172009. Tt was further informed that
ihe amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation, The Board
has received the above said amount of interim Environmental Compensation vide DD No. 1199
dated 28-Jan-21.

Whereas, it was observed that your Unit was operational in violation to the environmental BOMms
fior 409 days till Dated 3171 272020,

Whereas. the Environmental Compensation against the Unit Yias been calculated (Caleulation
Sheet enclosed) in accordance with the recommendation of the Expert Commitiee, amounting o
INR 9585938~ (Rupees Ninety Five Lacs Eighty Five Thousand Nine Hundred Thirty
Eight Only)

Mow, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Contrel of Pollution) Act. 1974 and under section 31(A) of the Air
{Prevention and Control of Pollution) Act, 1981: the above said environmental compensation i
being imposed upon the Unit and it is, hereby, directed 10 deposil the amount of Environmental
Compensation within 30 days of issuance of this letter, Tn case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Uinit,

Encl: As above Sdi-
(Yatindra Kumar Das)
Member Seeretary

T.A. DIVISION BUILDING (GROUND FLOQR), HEG.. DI'HJRW.I‘;. RANCHI — 834004.
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Memo MO, ..o Ranchi, dated. ................

Copy to: The Deputy Commissioner, Sshehganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Sl
(Yatimdra Komar Daz)
Member Secretary

Memo No. 8.~ F2¢€ Ranchi, dated, | 2/ 8 4]202-2

Copy to: The Additional Chicf Secretary, Forest, Environment and Climate Change Department,
Giovt. of Jharkhand / The Direcior, Mines Direclorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(Yagind r Das)
Memb retary



T.A DIVISION BUILDING (GROUND FLOOR) H.EC. DHURWA, RANCHI — 834004,

W JHARKHAND STATE POLLUTION CONTROL BOARD
s |

Website: www.jspcbnicin  E-mad ranchijspebgbgmail.com

JEFEE - DB51-240 A00R52/2400G79/2401847, Fax-0651-2400850/138,
1% o T T Ranchi, Dated.........ccioaaiane
From,
Y atindra Kumar Das,
Member Secretary
To,
Tarkeshwar Jaiswal

Mz Jaiswal stone works
Mauzd - Mahadeo Baran, Khata No. : 06, Plot No-233/F
Dist.~Sahebgan]

Sub: - Imposition of Environmental Compensation — Regarding.

Whereas, due m the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) ohserved in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in 0. A, No. 23201 7/EZ, 0. A. No, TT6/2018
and 0. A, No. 3732019 an interim Environmental Compensation for thiry (30) days period was
calculated and levied on you amounting to TNR 516,000/- (Rupees Five Lakhs Sixteen
Thousand Only) vide Board's Ref. No, B-1522, dated 1941 1/2019. Tt was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 1816
dated 06-Jul-21.

Whereas, it was observed that your Unit was operational in violation w the envirpnmental norms
for 955 days till Dated 30/6/2022.

Whereas, the Environmental Compensation nﬁninsr. the Unit has been calcalated (Calcukation
Sheet enelosed) in accordance with the recommendation of the Expen Commitiee, amounting 1o
INR 14921875 (Rupees One Crore Forty Nine Lacs Tweniy One Thousand Eight
Hundred Seventy Five Only)

MNow, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Contrel of Pollution) Act. 1974 and under section TUAY of the Air
{Prevention and Control of Pollution) Act, 1981; the above said environmental compensalion is
being imposed upon the Unit and it is, herehy, dirseted to deposit the amount of Environmental
Compensation within 30 days of isspance of this letter, In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sd/-
(Yatindra Komar Das)
Member Secretary
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Memo MNO..coonin s Ranchs, dated...........ccoo0.

Copy to: The Deputy Commissioner, Sabebganj for information and it is requesied io initiate the
needful actions for recovery of the abovementioned amount at an earliest.

5di-
(Vatindra Kumar Das)
Member Secretary

Copy to: The Additional Chicl’ Secretary, Forest, Environment and Climate Change Department,
Gowt, of JTharkhand / The Director, Mines Direciorate, Mines and Geology Depariment, Govt. of
Jharkhand / The Regional Officer, JSPCH, Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(¥ mtimd i Das)
Membe retary
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S FREYE oy YguuT AFAT I
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% JHARKHAND STATE POLLUTION CONTROL BOARD
h T.A DVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI ~ 834004. ‘
| Ll Website: www jspcb.nicin  E-mail: ranchijspcb@gmail.com
EISPER Phone.. 085 1-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,
Ref. Mou.ovrerens Ranchi, Dated.......ooivrieiicnian
Fromm,

Yatindra Kumar Das,
Member Secretary
To,
SR1 VIKRAM PRATAFP
Mis SWASTIK MINERAL AGENCY
Mauza- Gadai Tungi & Chalpahar, Ploi No.- 102/P, 02 F, IB. No.- 39, 14

Dist.~Sahebgan|
Sub: - Imposition of Environmental Compensation — Regarding,

Whereas, due to the various non compliances of the Consent to Operate (CTO) and | or
Environmental Clearance (EC) observed in your Unit and in light of the vanious directions issued
by the Hon'ble NGT, Principal Bench, New Delii m 0. A. No. 232017/EZ, . A. No. 7762018
and 0. A. Na, 373/2019 an interim Environmental Compensation for thirty (30} days period was
caleulnted and levied on you amounting to INR 3,75,000/- (Rupees Three Lakhs Seventy Five
Theusand Only) vide Board's Rel, No. B-1520, dated 19/11/2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of imerim Environmental Compensation vide DD No.
533701 dated 27-Juk-21.

Whereas, it was observed that your Unit was operational in viclation to the environmental norms
for 134 days till Dated 31/03/2020.

Whereas. the Environmental®Compensation against the Unit has been calculated (Caldiiation
Sheet enclosed) in accordance with the recommendation of the Expent Commitlee, gmaounting
INR 20,938,750/~ (Rupees Twenty Lacs Ninety Three Thousand Seven Hundred Fifty Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water {Prevention and Contrel of Pollution) Act, 1974 and under section 31{A) of the Air
{Prevention and Contral of Pollution} Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to depaosit the amonnt of Environmental
Compensation within 30 days of issuance of this letter. Tn cage of failure to comply. the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sdi-
(Yatindra Kumar Das)
Member Secretary



~tdi-

Memo Mo, . ccoieeeeees Ranchi, daied........ccooeve e

Copy te: The Deputy Commissioner, Sahebgan] for information and it is requested to initiate the
needful actions for resovery of the abovementioned amount at an earliest.

Sd/-
(Yatindra Kumar Das)
Member Secretary

Memo Hu-...‘g. i ﬂf Ranchi, dased. .f.‘}:l{-‘.fi' Jfnalz

Capy to: The Additional Chicl Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(Yatindra Dras)
Member Sgerelary
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JHARKHAND STATE POLLUTION CONTROL BOARD

ST 2
A DIVISION BUILDING (GROUND FLODR), H.E.C. DHURWA. RANGH - R34004.
‘“F
LISEEE

Website: www jspeb.onicin  E-mail ranchijspch@grnailcom
& 40085172 A5 n&

A7, F

e 12400850/

Yatindro Kumar Dhas,
hember Secretary

VIKRAM PRATAP

Mis SWASTIK MINERAL AGENCY
Mauza-Karigunia Mo~ 11, Plot Mo . 1701P1LB. No.- 13
Dist.-Sahebgan)

Sub: - Imposition of Environmen tal Compensation — Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and [/ or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issned
by the Hon hle NGT, Principal Bench, New Delhi in 0. A No. 237201 VEZ, 0. A. No. 776/2018
and 0. A. No. 373/2019 an interim Environmental Compensation for thiry (30} days period was
caloulated and levied on you amounting to INR 5.16,000/- (Rupees Five Lakhs Sixteen
Thoeusand Only) vide Board's Ref. No. B-1519, dated 19/11/2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were direcied to submit the Environmental Compensation. The Board
has received the above saxd amount of interim Environmental Compensation vide DD No.
571979 dated 20-Jun-20.

Whereas, it was observed thal your Unit was operational in violation to the environmental norms
for 134 days till Dated 31/03/2020.

Whenzas, thd Environmental Compensation against the Unit has been kalculated (Caleulation
Sheet enclosed) in accordance with the recommendation of the Expert Commities, amounting o
INR 3140625~ (Rupees Thirty One Lakhs Forty Thousand Six Hundred Twenty Five

Only)

Mow. therefore. in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act. 1974 and under section 31{A) of the Adr
{ Prevention and Conirol of Pollutian) Act, 1981, the above said environmental compensalion is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation witlin 30 days of issuance of this letier. In case of failure to comply, the above

directions given by the Board, legal action may be initiated against the Unit,

Encl: As above Sdi-
(Yatindra Kumar Das)
Member Secrefary
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Mfemo No...oovamnnien Ranchi, dated..................

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested 1o initiate the
needful actions for recovery of the abovementioned amount at an carliest.

Sd/=
(Yatindra Kumar Das)
Member Secretary

Memo No.. &~ 2.9 Ranchi, daied, ] 22 1) 2022

Copy te: The Additional Chief Secretary, Forest, Environment and Climate Change Depariment,
Govt. of Jharkhand / The Dircctor, Mines Dircciorate, Mines and Geology Department, Govt. of
JTharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(Yatind Tras)
Memb retary
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s TRETS IS GgHYT FRIFT 9
W JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING [GROUND FLOOR), H.E.C.. PHURWA, RANCH| — B34004.

“H’ Website: wew jspebonicin  E-mail; ranc ijspob@gmail com
JEEEE Phone.: 0651-24008512400852/2400978/240 1847, Fax-0651-2400850/1 38,

Rt Mo, ..onae. TS Ranchi, Dated. ...cccoeeeeainnnnanesss

yatindra Kumar Das,

Member Secrctary
To,

Shri Alok Ranjan

M Alok Stone

Al- Tetaria, Berio

Diist.-Sahebgan;

Sub: - Imposition of Environmental Compensation — Regarding,

Whereas, due to-the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O, A. No. 23020 | TVEZ, 0. A, No. TTHW2018
and O. A. Mo, 373/2019 an interim Environmental Compensation for thirty (30} days period was
calculated and levied on you amounting 1o INR 2,58.000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board’s Ref. No. B-1515, dated 19/1172009. It was further informed that
the amount of Environmental Compengation may be reduced or increased as per the time taken
for compliance and you were directed to cubmit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 2274
dated 18-Aug-21.

Whereas, it was observed that your Unit wis operational in vielation to the environmental norms
for 220 days till Dated 25/06/2020.

Whereas, the Environmental Compensation against the Unit has been caleulated (Calcnlation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 51.56.250/- (Rupees Fifty One Lacs Fifty Six Thousand Two Hu ndred Fifty Only)

Mow, therefore, in view of the above and by exercising the powers vesied under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Air
(Prevention and Control of Pollution) Act, 1981: the above said environmental compensation is
being imposed upon the Unit and it i, hereby, directed 1o deposit the amount of Environmental
Compensation within 30 days of issuance of this |etier. In case of failure to comply, the sbove

directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sdi-
Yatindra Kumar Das)
Member Secretary
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Plemo No............ Ranchi, dabed. ... ..coanivraaes

* '
Copy to: The Deputy Commissioner, Sshebganj for information and it is requested to initiaie the
needful actions for recovery of the abovementioned amount at an earliest.

Sdi-
(Yatindra Kumar Dhas)
Member Secretary

Memo Huﬂ‘ré}; = Ranchi, dm_f_@‘:-},ra_’{ qfoenz

Copy to: The Additional Chief Secrctary, Forest, Environment and Climate Change Depariment,
Govt, of Jharkhand ¢ The Direcior, Mines Direciorate, Mines and Gevlogy Department, Govt. of
Jharkhand / The Regional Officer, JSPCB, Regional Office — cum ~ Laboratory, Dumka for
information and necessary aclion please.

3 [Yatind mear Das)
Memb refary
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THARKHAND STATE POLLUTION CONTROL BOARD

“E‘ - T.A DIVISION BUILDING {GROUND FLOOR), HE C.. DHURWA, RANCHI ~ 834004,
ol Website: www.jspcb.nic.in  E-mail: ranchijspebgRgmail com

JEFEE Bhone.: OB51-2400851 /2400852/2400975/2401847, Fax-D651-2400850/138,

0 [ IO Ranchi, Dated. .......coocvian

From,

Yatmdra Kumar Das,

Member Secretary
To,

Samim Alam

Bd/s Md. Samim Alam

Al- Gangopara, Bedo

Dist-Sahebgan

Sub: - Imposition of Environmental Compensation — Regarding.

Whereas. due to the various non compliances of the Consent to Operate (CTO) and / or
Envieonmental C learance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble MGT, Principal Bench, New Delhi in O. A, No. 23/201T/EZ, O. A. No. 7762018
and 0. A. No. 37372019 an interim Environmental Compensation for thirty (30) days perod was
calculated and levied on you amounting to TNR 3,75,000/- (Rupees Three Lakhs Seventy Five
Thousand Only) vide Board's Ref. No. B-1511, dated 191172019, It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed 1o submit the Ervironmental Compensation, The Board
has received the above said amount of interim Environmental Compensation vide DD No.
325129 dated 12:00:00 AM.

Whereas, it was observed that your Unit was operatiomal in vielation to the environmental norms
for 208 days till Dated 10/06/2020.

Whercas. the Environmental® Compensation against the Linit has been calculated {Caln!ulal_iun
Sheet enclosed) in accordance with the recommendation of the Expert Commitiee, amounting o
[NR 2402344/ (Rupees Twenty Four Lacs Two Thousand Three Hundred Forty Foor
Omly)

Mow, therefore, in view of the above and by exercising the powers vested under section 33{A) of
the Water (Prevention and Control of Pallution) Act, 1974 and under section 31{A) of the Air
{Prevention and Contrel of Pollution) Act, 1981; the above said environmenial compensation i3
being imposed upon the Unit and it is, hereby. directed to depesit the amount of Environmental
Compensation within 30 days of isswance of this letter. In ¢ase of failure to comply, the above
directions given by the Beard, legal action may be initinted against the Unit.

Fncl: As above Sd-
{Yatindra Kumar Das)
Member Secretary
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Memo Mo... e Ranchi, dated......cv0vmmeicis

[ ¥
Copy to: The Deputy Commissioner, Sahebganj for information and it is requested (o imitiate the
needful actions for recovery of the abovementioned amount at an earliest.

Sdt
(Yatindra Kumar Das)
Member Secrefary

Memo HQEFE;., Ranchi, du:d’rjf"*’"f.-"":""l =

Copy to: The Additional Chiel Secrciary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Greology Depariment, Govt. of
Jharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(Y atind mar Das)
Me eretary
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JHARKHAND STATE FOLLUTION CONTROL BOARD

i%

*-;“ T.A DIVISION, BUILDING {GROUND FLOOR), H.EG., OHURWA, RANCHI — 834004,
Ll WWabsite: www.jspcbonicin  E-mailk ranchijspch@gmail.com
S PR Phone.. 0551-2400851/2400852/2400879/2401847 Fax-0551-24008501138
[+ o ' Ranchi, Dated,......cooiveserinrans
From,

Y atindra Kumar Das,
Member Secretary

Md. Akhtar Alam

M/s Neha Black Stone
At- Gangopara, Bedo
[ist.-Sahebgan]

Sub: - Imposition of Environmental Compensation — Regarding.

Whereas, due to the various non compliances of the Consent to Operaie (CTO) and /[ or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in 0. A, No. 23201 7EZ, O. A. No. TT6/2018
and O A. No. 373/2019 an interim Environmental Compensation for thirty (30} days period was
calculated and levied on you amounting D INR 375,000/~ (Rupees Three Lakhs Seventy Five
Thoeusand Only) vide Board"s Ref. No. R-1510, dated 191172019, It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of : terim Environmental Compensation vide Db Na.
325166 dated 12:00:00 AM.

Whereas, it was observed that your Unit was operational in viclation to the environmental norms
for 205 days il Dated 10/06/ 2020,

Whereas, the Edvironmental Compensation against the Unit has been coMulated (Calculation
Sheet enclosed) in accordance with the ecommendation of the Expent Committee, amounting to
INR 2402344~ {Rupees Twenty Four Lacs Two Thouasand Three Hundred Forty Foor
Omly)

Mow, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Waner (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Adr
{Prevention and Control of Pollution) Act, 1981; the ahove said environmental compensation is
being imposed upon the Unit and it is. hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letier. In case of failure 1o comply, the above
directions given by the Board. legal action may be initiated against the Umit

Encl: As above S
{(Vatindra Komar Dras)
Member Secretary



Pelemio N, o Ranchi, dated.........ccoeeeees

"
Copy to: The Deputy Commissioner, Sahehganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount al an earliest.

Sd/=
{Yatindra Kumar Das)
Member Secrefary

Memo No 2. 7. 7382, Rechi, dated |2 212222

Copy to: The Additional Chicf Scerctary, Eorest, Environment and Climate Change Department,
Gavt. of Jharkhand / The Director, Mines Dircciorate, Mines and Geology Department, Govt. of
Tharkhand / The Regional Officer, JSPCH, Regional Office — cum — Labomatory, Dumka for
information and necessary aclion phease.

(Yatind mar Dras)
Mem cretary
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JHARKHAND STATE POLLUTION CONTROL BOARD
1A DIVISION BUILDING [GROUND FLOOR), HEC., DHURWA, RANCHI ~ 834004.

Websile: www.jspcbnicin  E-mail: ranchijspcbg2gmail com
Phone.: 0651-2400851 12400852/2400979/2401847, Fax-0651 -2400850/138,

Raichi, Dated. o iromarsaiiis

Yatindra Kumar Dhas,
MMember Scoretary

M. Sahbaj Ansari

Mis Ansari Stone Works
At- Gangopara, Bedo
Dist-Sahebganj

Sub: - Imposition of Environmental Compensation — Regarding.

Whereas, due to the various non compliances of the Consent to Uperaie (CTO) and { or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon"ble NGT, Principal Bench, New Delhi in O, A. No. 232017/EZ, O. A. No. 776/2018
and O, A. Mo, 373/2019 an interim Environmental ompensation for thity (30) days period was
calculated and levied on you amounting to INR 3,75,000/- (Rupees Three Lakhs Seventy Five
Thousand Only) vide Board's Ref. No, R-1509, dated 19/11/2019. Tt was further informed that
the amount of Envirenmental Compensation may be reduced or increased as per the time laken
for compliance and you were directed 1o submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 9759

dated O8-Jun-2i,

Whereas, it was observed that your Linit was operational in violation to the environmental norms
for 222 days till Dated 27062020,

"Whereas, the Environmental Compensation against the Uit has been calculated (Calculation
Sheet enchosed) in accordance with the recommendation of the Expert Commitiee, amointing 1o
INR 3468750/~ (Rupees Thirty Four Lacs Sixty Eight Thousand Seven Hundred Fifty

Omly)

MNow, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pallution} Act, 1974 and under section 31(A) of the Air
{Prevention and Control of Pollution) Aet, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, herehy, directed to deposit the amount of Environmental
Compensation within 30 days of isssance of this letier. In case of failure to comply, the above
directions given by the Board, legal action may be initinted against the Unit.

Encl: As above

Sd/-
(Yatindra Kumar Das}
Member Secrelary



Copy to; The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest

Sdi-
(Yatindra Komar Das)
Member Secretary

Memao Hnﬁ“ﬂj-; Ranchi, dﬂlﬁﬂ...@{ﬁ f'?'ﬁ'?’:‘.‘?—i

Caopy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Gowt. of Jharkhand / The Director, Mines Direciorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB, Regional Cffice — cum - La . Dumka for
information and necessary action please.

(¥ atind mar Das)
Mem retary
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%{ﬁ-ﬁ? JHARKHAND S5TATE POLLUTION CONTROL BOARD

T A, DIVISION BUILDING (GROUND F 3, HE.C., DHURWA, RANCHI = R34004.

X L‘F Website: www jspcb_nic.in -mail: ranchijspeb@gmail.com
JEEER Phone,; D651-2400851/2400852/2400979/2401 847, Fax-0B51-2400850/138
Ref Mo....voeiea Ramchl, Dated. .....oeveecinnimnaaaas
From

Yatindra Kumar Dhas,
MMember Secretary

Sri Shrawan Kumar Barmwal

Mi's Kashi Viswanath Stone Works
Mauza- belbhadri

Dist.-Sahebganj

Sub: - Imposition of Envirenmental Compensation — Regarding.

Whereas. due to the various non compliances of the Consent to Operate (CTO) and / or
Enviroamental Clearance (EC) observed in your Unit and in light of the various directions isswed
by the Hon'ble NGT, Principal Rench. New Delhi in 0. A, No. 23/2017/EZ, O. A. No. T76/2018
and 0. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days perbod was
calculated and levied on you amounting 1o INR 1,58,000/- (Hupees Two Lakhs Fifty Eight
Thousand Only) vide Board’s Rel. No. B-1551, dated 191172019, 1t was Further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation, The Board
has received the above said amount of interim Environmental Compensation vide DI No. 1515
dated 30-Jan-21.

Whereas, it was observed that your Unit was operational in violation o the environmental norms
for 427 days till Dated 180172021,

Whereas, the Environmental Eumpenmiq!n against the Unit has been calculated (Caleulation
Sheet enclosed) in accordance with the recommendation of the Expert Commitiee, amounting Lo
INR 3335938 (Rupees Thirty Three Lacs Thirty Five Thousand Nine Hundred Thirty
EightOnly)

MNow, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water {Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Air
{Prevention and Control of Pollution) Act. 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of thiz letter. In case of failure to comply, the above
directions given by the Board, legal action may be initisted against the Unit.

Encl: As above Sdi.
{(Yatindra Kumar Das}
Member Secretary
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MEmo ™. .. e enns Ranchi, dated.................

Copy to: The Deputy Commissioner, Sahehganj for information and it is requested to initiate the
needful actions for recovery of the sbovementioned amount at an earliest.

Sdi-
{(Yatindra Kumar Das)
Member Secretary

Memo Nn..g..fﬁ -H‘ Ranchi, dnl:d.,.-"..l;'."r.ﬂ?.":'.-”. L

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Depariment, Govt. of
Jharkhand / The Regional Officer, JSPCB, Regional Office — cum — Labortory, Dumka for
information and necessary action please.

(Y ati mar Dus)
M Cretary
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% JHARKHAND STATE POLLUTION CONTROL BOARD
h T A, DIVISION BUILDING (GROUND FLOOR), HE C., DHURWA, RANCH) - 834304,
“F Website: www jspeh.nicin  E-mail: ranchijspcb@gmail.com
RISEEER] Phone,: DB51-2 § 12400R522400979/2401 847, Fax-0651-24008501138,
Rel Mo.......c.... Ranchi, Dated. ..cooviavaeraaninn
From,

Yatindra Kumar Das,
Member Secretory

S Pavitra Kumar Yaday

M/s Maa Amba Stone Works
Mauza - Marikuti,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation ~ Regarding.

Whereas, due to the various non compliances of the Consenl 1o Operate (CTO) and ! or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in 0. A, No. 23201 7/EZ, O, A. No. T76/2018
and 0. A. No. 3732019 an interim Environmental Compensation for thirty (30) days period wis
calculated and levied on you amounting to INR 2,58,000(- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1550, dated 19.11.2019. Tt was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No, 1118
dated 16-Mar-10.

Whereas, it was observed thal your Unit was operational in violation to the environmental norms
for 469 days till Datled 3202,

Whercas. the Environmehtal Compensation against the Unii has been calculated (Ealculation
Sheet enclosed) in accordance with the recommendation of the Expen Committee, amounting to
INR 36.64,062- (Rupees Thirty Six Laes Sixty Four Thousand Sixty Two Only)

Mow, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water {Prevention and Control aof Pollution) Act, 1974 and under section 31(A) of the Air
{Prevention and Contral af Pollution) Act. 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Com pensation within 30 days of issuance of this letter. In case of failure w0 comply, the above
directions given by the Board, legal action may be initiated against the Linit.

Encl: As above Sal/-
(Yatindra Kumar Das]
Member Secretary
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Mlemo Mo .. eiienns Ranchi, dated............cc...

Copy to: The Deputy Commissioner, Sahebganj for information and it i requested to initiate the
needful actions for recovery of the abovementioned nmount al an earliest.

S
(Yatindra Kumar Ihas)
Member Secretary

Copy to: The Additional Chicf Secretary, Forest, Environment and Climate Change Department,
Govi of Jharkhand / The Direcior, Mines Directorate, Mines and Geelogy Department, Govt. of
Jharkhand / The Regional Officer, JSPCB, Regional Office = cum: = Laboratory, Dumka for
information and necessary action please.

(Yarind Dhas)
Mem retary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T A DIVISION BUILDING (GROUND FLOOR), HEC., DHURWA, RANCHI — B34004.

e | L Website: www jspcb.nicin  E-mail: ranchijspcbigigmail.com
JEFER Phone - 0651-2400851/2400852/24 12401847, Fax-0R51-2400850/136,
Ref Mo._.......... Ranchi, Dated.......c.counvs

From,

Yatindra Kumar Das,
MMember Secretary

T,
Shri Rajech Chourasia
M/s Rajesh Swne Works
At- Maharajpur
Dhst-Sahebgan)

Sub: - Imposition of Environmental Compensation — Regarding.

Whereas, due to the varipus non compliances of the Consent 10 Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and O, A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period wias
caleulated and levied on vou amounting to INR 2,58,000/- {Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No, B-1549, dated 19.11.2019. 1t was further infarmed that
the amount of Environmetital Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation, The Board
has received the above said amount of interim Environmental Compensation vide DD Na.
986725 dated 05-Jun-20.

Whercas, it was observed that your Unit was operational in violation to the environmental norms
for 134 days till Dated 31/03/2020.

Whereds, the Envircnmental Compensation against the Unit has"been calculated (Caloulation
Sheet enclosed) in accordance with the recommendation of the Expen Commillee, amountng to
INR 10,46,875~ (Rupees Ten Lacs Fourty Six Thousand Eight Hundred Seventy Five Only)

Mow, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 311(A) of the Air
(Prevention and Control of Pollution) Act, 1981 the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, lzgal action may be initiated against the Unil,

Encl: as above Al
{Yatindra Kumar Das)

Member Secretary
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Memo Mo.....oeciiennns Ranchi, dated...........c......

Capy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the sbovementioned amount at an earliest.

wdl
(Yatindra Kumar Das}
Member Secretary

MemoNo. £ = F2¢€, Ranchi, dated 12/ L3 e e

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB, Regional Office ~ cum — Laboratory, Dumka for
infrmation and necessary action please.

(Yatind Das)

198



2353

(] § L] -
g SRS o Teyor fAEA qug
bﬁ#.:z:,"\-yf JHARKHAND STATE POLLUTION CONTROL BOARD
1} T A DIVISION BUILDING (GROUND FLODR), H.E.C., DHURWA, RANCHI — B34004
“F Websile: www jspcbonicin  E-mail ranchijspeb@gmail.com
&SR] Phone. 0651-2400851/2400652/2400979/2401847, Fax-0651-2400850/138
7 [ SR Ranchi, Dated. ......ccovrmnesiinnn
From,

atindra Bumar Das,
Member Secretary

PARMANAND PANDEY /HARI PRIY A PANDEY
Mis VIDYARTHI STONE WORKS

Mauza-Hatigarh, Plot No 290, 202 & 293, 1B, No.- 20
Dist.-Sahchganj

Sub: - Imposition of Environmental Compensa tion — Regarding.

Whereas, due to the various non compliances of the Consenl 1o Operate (CTO) and [ or
Environmental Clearance (EC) observed in yoar Unit and in light of the various directions isswed
by the Hon'ble NGT, Principal Bench, New Delhi in @, A. No. 23/2017EZ, 0. A. No. TIR20LE
and . A. No. 373/2019 an interim Environmental Compensation for thirty (30) days perwod was
caleulated and levied on you amounting 19 INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board’s Rel. No. B-1544, dated 19.11.2019, It was further informed that
the amount of Envirenmental Compensation may be reduced or inc reased as per the time taken
for compliance and you were directed to submit the Environmental Compensation, The Board
has received the above said amount of interim Environmental Compensation vide DD No. 917
dated 28-Feb-20.

Whereas, it was observed that your Unit was operational in vinlalion 1o the environmental norms
for 89 days till Dated 15/02/2020,

Whereas, the Envircnmental Compensation agaibst the Unit has been calculated { Calculation
Sheet enclosed) in accordance with the recommendation of the Expen Committee, muounting o
INR 13,90,625/~ (Rupees Thirteen Lacs Ninety Thousand Six Hundred Twenty Five Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981 : the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Envirenmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the UnilL

Encl: As above Sdi-
{Yatindra Kumar Das)
Member Secretary
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L% P01 11 T i L T Ranchi, dated........ccoonnen

Copy to: The Deputy Commissioner, Sahebganj for informatian and it is requested to initiate the
necdful actions for recovery of the abovementioned amount at an earliest.

Sd/-
(Yatindra Kumar Das)
Member Secretary

Msmwuﬁ.:..if??? Ranchi, d.m.izqf.e?.‘.{ Zerd

Copy te: The Additional Chief Secrctary, Forest, Environment and Climate Change Department,
Giovt. of Jharkhand / The Direcior, Mines Direciorate, Mines and Creology Department, Govi. of
Tharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary action please,

(¥atin mar Das)
M cretary
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% JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND F R, H.E.C., DHURWA, RANCHI ~ B34004.
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JEFEE

Websile: vww.jspebniein  E-mail ranchijspeb@gmailcom
Phone.: D651 -2%&&51!24]5@@905?@5#&1542, Fax-0651 -2400850/1 AR,

Ref. No....... ) Ranchi, Dated............ R—

w atincdra Kumar Das,
hember Sceretary

MADAN KANT

Mis RAIA STONE WORKS

Mauza-Hatigarh, Plal No . 2640, 297 & 298, Khata No.- 11,
Dist.-Sahebgan)

Sub: - Impasition of Environmental Compensation = Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and / or
Environmental Cledrance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in 0. A, No. 23201 TVEZ, O. A, Mo, 7762018
and O, A. No. 373/2019 an interim Environmental Compensation for thirty (30) days perind was
caleulated and levied on you amounting to INR 258,000/~ (Rupees Two Lakhs Filty Eight
Thousand Ouly) vide Board's Ref. No. R-1543, dated 19.11.2019, It was further informed that
{he amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation, The Board
has received the above said amount of interim Environmental Compensation vide DD Ne, 1161
dated 27-Feb-21.

Whereas, it was observed that your Unit was operational in vielation to the environmental norms
for 409 days till Dated 31/12/2020.

Whereas, the Environmental Cofnpensation against the Unit has been caleulated (Caleulatlon
Sheet enclosed) in accordance with the recommendation of the Expert Commitice, amounting to
INR 63,900,625~ (Rupees Sixty Three Lacs Ninety Thousand  Six Hundred Twenty Five
Only)

MNow, therefore. in view of the above and by exercising the powers vested under section 33(A) of
the Water {Prevention and Controd of Pollution} Act, 1974 and under section 31{A) of the Air
{Prevention and Control of Pollution) Act, 198]; the above said environmental compensation 15
being imposed upon the Unit and it s, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issnance of this letter, In case of failure 1o comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sdi-
(Yatindra Kumar [as)
Member Secretary
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Copy to: The Deputy Commissioner, Sahebganj for in formation and it is requested to initiate the
needful actions for recovery of the sbovementionad amount at an earliest.

5d/-
(Yatindra Kumar Das)
Member Secretary
Memo No B = F2# Ranchi, datcd. [ 270Y[2222

Copy te: The Additional Chisf Secretary, Forest, Environment and Climate Change Departmenl.
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govi. of
Jharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratery, Dumka for
information and necessary action please.

(Y atimd mar Dhas)
Mem relary
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a,w JHARKHAND STATE POLLUTION CONTROL BOARD
- T.A DIVISION BUILDING (GROUND FLOOR), HE.C., DHURWA, RANCHI - B34004,
“F Website: www.jspchomican  E-mall ranchijspcb@gmail.com
JEFEEE Phone.: 0651-2400851/2400852/1240087812401847, Fax-0651 2400B50/138
=303 1 Ranchi, Daded. ..c..oinveeeasna e
From,

Yatindra Kumar Das,
Member Secretary
To,
Shri Sunil Kumar Ghosh
Mis Ghosh Stone Works (Gangaoparo Bedo Mines)
Mauza-(angoparo Bedo
Dist - Sahebgani

Suh: - Imposition of Environmental Compensation = Regarding.

Whereas. due to the various non compliances of the Consent o Operate (CTO) and [ or
Environmental Cledrance (EC) observed in your Unit and in light of the varigus directions issuwed
by the Hon'ble NGT, Principal Bench, New Delhi in 0. A, No. 202017/EZ, O. A. No. 776/2018
and 0. A. No, 373/201 9 an interim Environmental Compensation for thirty (30) days period was
caleulated and levied on you amounting to INR TS0000.00/- (Rupees Seven Lakhs Fifty
Thousand Only) vide Board’s Ref No. B-1 574, dated 19.11.2019. It was further mformed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation, The Board
has received the above said amount of interim Environmental Compensation vide DD No, 9785
dated 16-Feb-20.

Whereas, it was observed that your Unit was operational in viglation 1o the env ronmental norms
for 472 days till Dated 04/03/2021.

Whereas. the Environmenial Compensation against the Unit has been caleulated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Commitiee, amounting to
INR 1.1062.500.00/~ (Rupees OUne Crore Ten Lacs Sixty Two Thousand Five Hundred
Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Buoard, legal action may be initiated against the Unit.

Encl: As above Sdl/-
(Yatimdra Komar Das)
Member Secretary



Pelemio MO e ivmies Ranchi, dated. . ................

Caopy to: The Deputy Commissioner, Sahebganj for information and it is requested o initiate the
needful actions for recovery of the abovementioned amount al an earliest.

Sdi=
(Yatindra Kumar Das)
Memher Secretary

Memo No L-Fz3 Ranchi, dated, [2/04/702.5

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Depariment,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Deparntment, Govt. of
Jharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

[ Yatin ar Das)
M geretary
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% JHARKHAND STATE POLLUTION CONTROL BOARD

T.A DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI — B34004.
e, | Website: www.jspchonicin  E-mall ranchispebi@gmail.com

SEE B! Phone.: D651-2400851/24)0852/2400979/2401847, Fax-0651-24008501139,

Rl Mow...oee.- Ranchi, Dated.....oocoeeioasianisrs
From,

Y atindra Kumar Das,
Member Secretary

To,
Md. Samim Alam
M/s Md. Samim Alam (Crusher)
Mauza-Gangoparo Bedo
Dist.-Sahebgani

Sub: - Imposition of Environmental Compensation — Regarding.

Whereas, due to the various non compliances of the Consent 1o Operate (CTO) and [/ or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in 0. A.No. 232017/EZ, O. A. No, 7TT6/201 8
and 0. A. No. 37372019 an interim Environmental Compensation for thirty (30) days penod was
calcutated and levied on you amounting to INR 258,000/~ (Rupees Two Lakhs Fifty Eight
Thousand Ouly) vide Board's Ref. No, B-1571, dated 19.11.2019. It was further informed that
the amount of Environmental Compensation may be reduced ar increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation, The Board
has received the above said amount of interim Environmental Compensation vide DI} No.
325167 dated 09-Jun-21.

Whereas, it was observed that your Unit was operational in violation o the environmental norms
fior 700 davs till Dated 13/10/2021.

Wheress, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INH 54,68,750/- (Rupees Fifty Four Lacs Sixty Eight Thousand Seven Hundred Fifty Only)

Mow, therefore, in view of the above and by exercising the powers vested under section 33{A) of
the Water (Prevention and Control of Pollution) Act. 1974 and under section 31{A) of the Air
{Prevention and Contrel of Pollution) Aet, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby. directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the ahove
directions given by the Board, legal action may be initiated against the Unit,

Encl: As above Sd/-
(Yatindra Knmar Das)
Member Secrelary



Memo M. ..o vaimnins Ranchi, dated.......coccouaiun

Copy to: The Deputy Commissioner, Sahebganj for information and it is requesied o initiate the
needfiul actions for recovery of the sbovementioned amount at an earliest.

Sdl-
(Yatindra Kumar Das)
Member Secrelary

Memo Hu..g —~24h0 Ranchi, dated. | H#.‘j’.]’l.??.l?-

Cepy to: The Additional Chief Secretary, Forcst, Environment and Climate Change Department,
Govi. of Jharkhand / The Director, Mines Dircclorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB, Regional Office — cum = Laboratory, Dumka for
information and necessary action please.

(Y atind mar Das)
Mem tary
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% JHA RKHAND STATE POLLUTION CONTROL BOARD
. ) T.A DIVISION BUILDING [GROUND FLOOR), HE.C., DHURWMA, RANCHI — 834004, "
“F Wabsite: www jepeb.nicin - E-mail- ranchijspch@gmai. com
JEEEE Phone. Efn-anmagjmn_ﬂg;grzggga?wgqmag?, Fox-0651-7400850/138
|
Reef: MO eiinbonia Ranchi, Dated. .....oovocovimmenee

Fraim,

¥ atindra Kumar Das,
Member Secretary

To,
Sri Pinw Kumar Singh
Mis Saraswati Stone Works
Mauza-C hhotibhagivamari
Dist.-Sahebgan|

Suh: - Tmposition of Environmental Compensation = Regarding.

Whereas, due to the varicus non compliances of the Conscnt ke Operate (CTO) and [ or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A, No. 23/201VEZ, 0. A, No, 7762018
and O, A. No. 37372019 an inferim Environmental Compensation for thirty {30) days period was
calculated and levied on you amounting 1o INK 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref Mo, B-1569, dated 19.11,2019. It was further informed thal
the amount of Environmental Compensation may be reduced or incroased as per the time taken
for compliance and you were directed to submil the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DI} No.
805917 dated 26-Aug-20.

Wheneas, it was observed that your Unit was operational in vialation 1o the envirenmental norms
for 242 days till Dated 17/07/2020.

Whereas, the Environmenial Compensation against the Unit has been caleulated (Caleulation
Sheet enclosed) in accordance with the recommendation of the Expert Committes, amounting to
INR 18,90,6255 (Rupees Eighteen Lacs Nimety Thousand Six Hundred Twenty Five Only)

Now, therefore, in view of the above and by exercising the powers vested under section I3{(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Controd of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it iz, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of filure 1o comply, the above
directions given by the Board, legal action may be initiated against the Unit,

Encl: As above S/
(Yatindra Kumar Das)
Member Secretary
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Memo NO....ooreriinas Ranchi, dated..........coieeers

Copy to: The Deputy Commissioner, Sahebgany for information and it is requested 10 initiate the
needful actions for recovery of the abovementioned amount al an earliest.

Sdi-
(Yatindra Kumar Das)
Member Secretary

Memao Nu..ﬁ.’i 74 Ranchi, dated. "1?’5""?] 203

Copy te: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Tharkhand / The Regional Officer, JSPCB, Regioaal (HTice = cum — Laboratory, Dumbka-for
information and necessary achion please.

(¥ atin mar [has)
Miem ry
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Eﬁa‘ﬁaﬁ{ ]HﬁRKHHN'D STATE POLLUTION CONTROL BOARD
- 1.4, DIVISION BUILDING (GROUND FLOOR), HE.C. DHURWA, RANCHI - B34004,
“F Website: wew jspebnicin  E-mall ranchijspcbi@gmail.com
JEFED Phane ; DB51-2400851/2400852/2400979/2401847, Fax-0651-2400850/138
i
1 e R Ranchi, Dated. ..o eeasins
From,
Yatindra Kumar Das,
Member Secretary
T,

Sri Suresh Prasad

Mfs Natural Mining & constrution Pvt. Ltd. (Crusher)
Mauza-Gangoparo Bedo

[ist.-Sahebganj

Sub: - Impasition of Environmental Compensation = Regarding.

Whereas, due to the various non compliances of the Consent o Operme (CTO) and | or
Environmental Cledrance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in 0. A. No. 23200 VEZ, 0. A. No. 7762018
and O, A, No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
caleulated and levied on you amounting to INR 2.58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1565, dated 19.11,2019, 1t was furthes informed that
the amount of Environmental Compensation may he reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Baoard
has received the above said amount of interim Environmental Compensation vide DD No. 9731
dated 29-May-20.

Whereas, it was observed that your Unit was sperational in violation io the environmental norms
for 192 days till Dated 18/05/2020.

Whereas. the Environmenial Compensation against the Unit has been calculated (Caleulation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting 1o
INE 30,00,000- (Rupees Thirty Lakhs Omnly)

Mow, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 11(A) of the Air
{Prevention and Control of Pollution} Act, 1981; the above said environmental com pensaton is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issnance of this letier. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sd/-
(Yatindra Kumar Das)
Member Secretary
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Memo Mo, . .ceeceviinnn Ranchi, dated.............c..00

Copy to: The Deputy Commissioner, Sahebgan) for information and it is requested 1o initiate the
needful actions for recovery of the abovementioned amount at an carliest.

Sdf-
(Yatindra Kumar Das)
Member Seeretary

Memo No.. B~ F12 Ranchi, dated, ./ 2:/0( 3022

Copy to: The Additional Chief Secretary, Forest, Envircnment and Climate Change Department,
Govi. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(Y atind r Das)
Mem gEreiary
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JHARKHAND STATE POLLUTION CONTROL BOARD

T.A. DIVISION BUILDING (GROUND FLOOR), HEC.. DHURWYA, RANCHI = B34004.

gy Website: www.jspebonicin  E-mail: ranchijspebgmail. com
JSFEE Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,
Bef No.. ... Ranchi, Dated......oooivnn
From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Santvsh B umar Dokania
M/s . Dokania Stone Works
Mauza-Chapandey, Flot Mo, 190(P)elc.
Dist.-Sahebganj

Sub: - Impaosition of Environmental Compensation — Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) ohserved in your Unit and in light of the various directions issted
by the Hon"ble NGT, Principal Bench, New Delhi in 0. A. No. 23/2017/EZ, O. A. No. 776/201 8
and O, A. No, 3712019 an interim Environmental Compensation for thirty {30) days period was
caleulated and levied on vou amounting to INR 2,58,000(- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1564, dated 19.11.2019. 1t was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to cubmit the Environmental Compensation, The Board
has received the above said amount of interim Environmental Compensation vide DD No. 9753
dated 06-Jun-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 1139 days till Dated 31/12/2022,

Whereas, the Environmental Compensation against the Unit has been calculaied (Calculation
Sheet enclosed) in accordance with the recommendation of the Expen Committee, amounting to
INR 177968754~ (Rupees One Crore Seventy Seven Lacs Ninety Six Thousand Eight
Hundred Seventy Five Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water {Frevention and Control of Pollution) Act, 1974 and under section 31{A) of the Air
(Prevention and Control of Pollution) Act, 1981: the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to depaosit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, kegal action may be initiated against the Unit.

Encl: As above sd/-
(Yatindra Kumar Das)
Member Secretary
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bemo Wo... ..o Ranchi, dated..........ccrev et

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Sdf-
{(¥atindra Kamar Das)
Member Secretary

Memo No. B =512, Ranchi, dated. | 218 4 all-?-'??:i

Copy ito: The Additional Chicf Secretary, Forest, Envirenment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Offices, JSPCB, Regional Office — cum - Laboratory, Dumka for
information and necessary action please.

(Yatind r Dias)
Mem ary
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JHARKHAND STATE POLLUTION CONTROL BOARD

- i -

Website: www.jspcb.nicin  E-mail: ranchijspeb@gmail com
Phone.: 0651-2400851/2400852/2400579/2401847, Fax-0651-2400850/1 38,

‘E%‘% T A DVISION BUILDING (GROUND FLOOR), HE.C., DHURWA, RANCHI — 834004,
l“!’ qﬂ
JEFER

Ref. Mo..... . Ranchi, Dated...........00s

Yatindra Kumar Das,
Member Secretary

Sri Santosh Kumar Dokania

Mis. Dokania Stone Works
Mauza-Chapandey, Plot No. Z02 etc.
Dist.-Sahebgan)

Sub: - Imposition of Environmental Compensation — Regarding.

Whereas, due o the various non compliances of the Consent to Operate (LTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issucd
by the Hon'ble NGT, Principal Bench, New Delhi in 0. A. No. 237201 7/EZ, 0. A. No. 776/2018
and 0. A, Mo, 3732019 an interim Environmental Compensation for thirty {(30) days peniod was
calculated and levied on you amounting to INR 375000.00:- {Ropees Three Lakhs Seventy
Five Thousand Only) vide Board’s Ref. Mo. B-1563, dated 19.11.2009. It was further informed
that the amount of Environmental Compensation may be reduced or increased as per the time
taken for compliance and you were directed to submit the Environmental Compensation. The
Roard has received the above said amount of interim Environmental Compensation vide DD No.
9754 dated 06-Jun-20. -

Whereas, it was observed that your Unit was operational in violation 1o the environmental norms
for 1139 days till Dated 31/1272022.

Whereas. the Environmental Compensation against the Unit has been calculated (Calkculation
Sheet enclosed) in accordance with the recommendation of the Expert Commitiee, amounting o
INR 1,77,96,875- (Rupees Ome Crore Seventy Seven Lacs Ninety Six Thousand Eight
Hundred Seventy Five Only)

Mow, therefore, in view of the above and by exercising the powers vested under section 33(A ] of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Air
(Prevention and Control of Follution) Act, 19%1; the above said environmental compensation is
being imposed upon the Unit and it is, hereby. directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this leticr. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sl
(Yatindra Kumar Das)
Member Secretary
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Bfemo Mo, oo eein Ranchi, dated . ....ovvvreraii

Copy to: The Deputy Commissioner, Sahebganj for information and it iz requested 1o initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Sl
(Yatindra Kumar Das)
Member Secretary

Memo No, EFE#& Ranchi, dﬂ[ﬂd..t’?‘?@' Hi?‘?.li

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt, of Jharkhand / The Director, Mines Dircclorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(Yatind r Das)
Me cretary
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W JHARKHAND STATE POLLUTION CONTROL BOARD
[ 1A DIVISION BUILDING (GROUND FLOOR], H.E.C., DHURWA, RANGHI = 334004,
“F Website: www jspch.nicin - E-mail: ranchijspcb@gmail. com
JEIFEE Phone.. 0851-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,
1 7 o [ D Ranchi, Dated..oiiiericving
From,

Yatindra Kumar Das,
hlember Secretarcy

Tia,
Sri Tapan Kumar Singh
M/s. Singh Stone Works
Mauza- Mahukub
Dhist.-Sahebgan)

Sub: - Imposition of Environmental Compensation — Regarding.

Whereas, due to the varipus non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Honble NGT, Principal Rench, New Delhi in O. A. No, 23201 VEZ. O. A. No. T76/2018
and . A. No, 37372019 an interim Environmental Compensation for thirty (30) days persod was
calculated and levied on you amounting to TNR 2.58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Ounly) vide Board's Ref. No. B-1562, dated 19.11.2019. It was further mformed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed 1o submit the Environmental Compensation. The Hoard
has received the above said amount of interim Envirenmental Compensation vide DD Na. 46906
dated 16-Nov-21.

Whcreas, it was observed thal your Unit was pperational in violation 1 the environmental norms
for 690 days till Dated 08/1002021.

Wheress, the Environmental Compensation against the Unit has been calculaied (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 1,07.81,250/ (Rupees One Crore Seven Lacs Eighty One Thousand Two Hundred

Fifty Only)

Now, therefore, in view of the above and by sxercising the powers vested under section I3A) of
the Water {Prevention and Contrel of Pollution) Act, 1974 and under section 31(A) of the Air
{Prevention and Control of Pollution) Act. 1981; the above said environmentil compensation is
being imposed upon the Unit and it 15, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter, In case of failure to comply, the above
directions given by the Board, legal action may be initiated againat the Unit.

Encl: As above g4d/-
{Yatindra Kumar Das)

Member Secreiary
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PMemo Mo. ..o Ranchi, dated........oooovvnnns

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested Lo initiate the
needful actions for recovery of the abovementioned amount ai an carlicst

Seli=
{(Yatindra Kemar Das)
Member Seeretary

Memo No. B = F4£ Ranchi, dated. .?::.’*."’. ' 322

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Tharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt, of
Jharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary aclion please.

(Yatind r Dius}
Mem ry
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w THARKHAND STATE POLLUTION CONTROL BOARD
-y
JEFEE

T A DIVISION BUILDING (GROUND FLOOR), HEC., DHURWA, RANCHI — 834004,

Website: waaw jspch.nicin - E-mail: ranchijspcbE@gmail.com
Phone,: 0651-2400851/2400852/2400975/2401847, Fax-0651-2400850/138,
I

Rel Mo..ooiana Ranchi, Dated. . ....ovvriociicciiinnn
From,

Yatindra Kumar Das,
Member Secretary

L Pramay Kedia

Mis, Kedia Btone Works
Manza-Gangopara, Moko, Barharwa,
Drist.-Sahebgan)

Sub: - Imposition of Environmental Compensation — Regarding.

Whereas, due to the various non compliances of the Consent 1o Operate (CTO) and [ or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Pringipal Bench, New Delhi in ©. A, No. 23/2017/EZ, O, A. No. 776/2018
and 0. A. Mo, 373/2019 an interim Environmental Compensation for thirty (30) days persod was
calculated and levied on you amounting to TNR 258,000/~ (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1560, dated 19.1 1.2019, It was further mformed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 9574
dated 25-Feb-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 784 davs till Dated 1000172022,

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INE 61,25,000/- (Rupees Sixty One Lacs Twenty Five Thousand Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33A) of
the Water (Prevention and Contrel of Pollution) Act, 1974 and under section 31{A) of the Air
{Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issaance of this letter, In case of failure to comply. the above
directions given by the Board, legal action may be initiated against the Unit,

Encl: As above 5d-
(Yatindra Kumar Das)
Member Sceretary
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............... Ranchi, dated.........coocoiin

Copy to: The Deputy Commissioner, Szhebganj for information and it is requested to imitiale the
nezdful actions for recovery of the abovementioned amount al an earliest.

Sd/-
(Yatindra Kumar Das)
Member Sccrctary

Ranchi, dated. flfﬂ?ffm?

Copy to: The Additional Chief Secrctary, Forest, Environment and Climate Change Department,
Govt, of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govi. of

Jharkhand / The Regional Officer, ISPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary action plesse.

Memo No. E-—‘.‘:’."‘F#

(Yatind uimar Das)
Mem retary
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JHARKHAND STATE POLLUTION CONTROL BOARD

’%%

“F Websita: www.jspcbonicin  E-maik ranchijspco@gmail.com

I FEE Phone.: 0851-2400851/2400852/240097 92401847, Fax-0651-2400850/138,
Bl Mo Ranchi, Dated........cccommerencinn

Fromm.

Yatindra Kumar Das,
Member Secretary

Ta,
5r Mohan Prasad Y adav
M/s Aditya Stone Works
Mauza-C hhotibhagiyamari
Dist.-Sahebgani

Sub: - Imposition of Environmental Compensation — Regarding.

Whereas, due to the various non compliances of the Consent 1o Operaic (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the varicus directions issued
by the Hon'ble NGT, Principal Bench. New Delhi in O, A. No, 2W201 T/EZ, O. A. Mo, 776/2018
and O, A, No, 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258,000/~ (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board’s Ref. No. B-1557, dated 19.11.2019, Tt was further informed that
the amount of Environmental Compensalion may he reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 1268
dated (4-Jul-20.

Whereas, it was observed that your Unit was eperational in violation 1o the environmental norms
for 225 days till Dated 30/06/2020.

Whereas. the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committes, amounting to
INR 17.57,812- (Rupees Seventeen Lacs Fifty Seven Thousand Eight Hundred Twelve
Ouly)

Mow, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pallution) Act, 1974 and under section 31{A) of the Air
(Prevention and Control of Pollution) Act. 1981: the above said environmental compensation i5
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In ease of failure 1o comply, the above
directions given by the Board, legal action may be initiated against the Unit

Encl: As above Sl
(Yatindra Kumar Das)

Member Secretary

T A DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI — 834004,
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Mmoo Wi, e renranns Ranchi, dated. _............0.0.

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an carliest

Sd/-
{(Yatindra Knmar Das)
Member Secretary

Memo No. 2= F4 7, Ranchi, dm...’?:f.‘?.'?‘ﬁ??-.'-?.l?

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Gowt, of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB, Regional Office — com — Laboratory, Dumka for
information and necessary action phease.

(Yaiind r Das)
Mem retary
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W JHARKHAND STATE POLLUTION CONTROL BOARD

TA DVISION BUILDING (GROUND FLOOR), HEC., DHURWE, RANGHI — 334004,

. | Ll Website: www jspcb.nicin - E-mail: ranchijspcb@grmail. com

JEEEH Phone.. 0651-2400851/2400852/2400979/2401847, £ax-0651-2400850/138,
0 [

Ref No........... Ranchi, Dated. . oooiiinecianns

From,

Yatindra Kumar Das,
Member Secretary

Ta,
Sri Sajjan Kumar Chowdbary
M/s G.G. Stone Works
Mauza-Sitapahar
Diist.-Sahebganj

Sub: - Imposition of Environmental Compensation — Hega rding.

Whereas, due to the various non compliances of the Consent fo Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various di rections issued
by the Hon'ble NGT, Principal Bench, New Delhi in ©. A. Mo, 23/2017EZ, O, A. No. 776/2018
and 0. A, No. 3732019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Twno Lakhs Filty Eight
Thousand Only) vide Board's Ref. No. B-1555, dated 19.1 1.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 120
dated Mo-Jun-20.

Whereas. it was observed that your Unit was operational in violation to the environmental norms
for 208 davs till Dated 1070672020,

Whereas. the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Commitice, amounting to
INR 16,01 562 (Rupees Sivteen Lacs One Thousand Five Hundred Sixty Two Only)

Now, therefore, in view of the shove and by exercising the powers vested under section A of
the Water {Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Air
{Prevention and Control of Pollution) Act, 1081: the ahove said environmental compensation 15
being imposed upon the Unit and it is, hereby, directed 1o depasit the amount of Environmental
Compensation within 30 days of issuance of this better. In case of failure 1o comply. the above
directions given by the Board, legal action miy be initiated against the Unit

Encl: As above cdi.
(Yatindrs Kumar Das)
Member Secretary
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Belemo Mo, eeen Fanchi, daied........c00eceneas

Copy to: The Deputy Commissioner, Sahebgan) for information and it is requesied to initiate the
needful actions for recovery of the abovementioned amount at an earliest

Sd-
(Yatindra Kumar Das)
Member Secretary

Memio No, & %78 Ranchi, dated. .| :}‘J"'rﬂt"rj:'ﬂl .

Copy t0: The Additional Chicf Secretary, Forest, Environment and Climate Change Department,
Ciovi. of Jharkhand / The Direcior, Mines Dircctorate, Mings and Geology Department, Govt. of
Jharkhand / The Regional Officer, ISPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(Yatingd r Das)
tary
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JHARKHAND STATE POLLUTION CONTROL BOARD

T.A. DIVISION BUILDING (GROUND FLOOR), HE.C., DHURWA, RANCHI = 834004,

. | L Viebsite: www jspcbonicin E-mail: ranchijspchi@gmail.com
JEFEE Phone.; 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/136,
Ref Mo.....cocnvn. Ranchi, Dated...ccccoiivinremrasias
Froum,

Yatindra Kumar Das,
Member Secrctary

T,
Sri Arun Kumar Choudhary
M/s Ganga Stone Works
Mauza-Chapandey
Diist.-Sahcbgang

Suh: - Imposition of Environmen fal Compensation — Hegarding.

Whereas. due to the various non compliances of the Consent to Uperate (CTO) and ¢ or
Environmental Clearance (EC) observed in your Unit and in light of the various directions isswed
by the Hon'ble NGT, Principal Bench, New Delhim O. A, No. 23201 VEZ, O. A. No. 7762018
and 0. A, No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2.58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board’s Ref. No. Bo1554, dated 19.11.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increascd as per the time taken
for compliance and you were dirccted 1o submit the Environmentzl Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DI No. 9750
dated B6-Jum-20.

Whereas, it was observed that your Unit was operational in violation to the enviranmental norms
fior T64 days 1ill Dated 21/12/2021.

Whereas. the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expen Committce, amounting to
INR 1,19,37.500/- (Rupees One Crore Nineleen Lacs Thirty Seven Thousand Five Hundred

Only)

Now, therefiore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1074 snd under section 311(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation i3
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letier. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sd/-
{Yatimira Kumar Das)

Member Secrelary
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Memo Mo, ....oeciciann Ranchi, dated. .................

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

S/
(Vatindra Kumar D=as)
Member Secretary

MemoNo..27. 219 Ranchi. dated [ 2124/ 2222

Capy to: The Additional Chiel Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Dircctorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCE, Regional Office — cum — Laboratory, Damla for
information and necessary action please.

(Yutind r Dvas)
Memb retary
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JHARKHAND STATE POLLUTION COMNTROL BOARD

T A DIVISION BUILDING {GROUND FLOOR), H.E.C., DHURWA, RAMCHI] = B34004.

-y Website; wemw jspebonicin - E-mai: ranchijspch@Egmail.com
RIS HE ane. - (E51-2400851/2400852/2400975/2401847, Faw-DE51-2400850/1 38
Ref, Mo .oeerreens Eanichi, Dated. oo ciaaai

From,

Yatindra Kumar Das,
Member Secrelary

To,
Sri Shambho Nath Mahio
Be Shiv Stone Works
Manza- Belbhadn
[¥ist.-Sahebganj

Suh: - Imposition of Environmental Compensation — Regarding.

Whereas, due to the various non compliances of the Consent o Operate (CTO) and ( or
Environmental Clearance {EC) observed in your Uit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in 0, A. No. 23/2017/EZ, O. A, No. 776/2018
and 0. A, Neo. 3732010 an interim Environmental Compensation for thirty {30) days period was
calculated and levied on you amounting to TNR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1553, dated 19.11.2019. 1t was further informed that
the amount of Envirenmental Compensation may be reduced or increased as per the time faken
for compliance and vou were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 1146
dated 23-Jul-20.

Whereas, it was observed that your Unit was operational in violation o the environmental norms
for 221 days till Dated 2606/ 2020,

Whereas, the Environmental Compensation against the Unit has been caleulated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expent Committee, amounting (o
INR 17.26.562/- (Rupees Seventeen Lacs Twenty Six Thoeusand Five Hundrad Sixty Two
Omly)

Now, therefore, in view of the above and by exercising the powers vested under section JMA) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Ast, 1981: the above said environmental compensation is
being imposed upon the Unit and it is, herehy, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sdi-
(Yatindra Kumar Das)

Member Secretary
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Copy to: The Deputy Commissioner, Sahebganj for information and it is requested 10 initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Sdi-
(Yatindra Kumar Das)
Member Sécretary

Memo No. £775C. Ranchi, daln:t..{%{f.'f Ael2

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Tharkhand / The Director, Mines Dircctorate, Mines and Geology Department, Govt. of
Tharkhand / The Regional Officer, JSPCB, Regional Office = cum — Laboratory, Dumka for
information and necessary aclion please.
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THARKHAND STATE POLLUTION CONTROL BOARD

- ff T A DIVISION BUILDING (GROUND FLOOR), H.E.C.. DHURWA, RANCHI — 834004,
W Website: www jspcb.nican  E-mail: ranchijspek@gmail com
JEiFEE Phone.: 0651-2400851/2400852/2400579/2401847, Fax-0651-2400850/1
Ref. Mo .ouiisnm Ranchi, Dated........coi

From,

Yautindra Kumar Dag,
Member Secretary

To.
Sri Bindeshwar Mandal
M/s Krishna Stone Chips
Manza- Belbhadri
Dist.-Sahebgani

Sub: - Imposition of Environmental Compensation — Regarding,

Whereas, due to the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) ohserved in your Unit and in light of the various directions issued
by the Hon"ble NGT, Principal Bench, New Delhi in ©. A, No. 23/2017/EZ, . A. No, TT6/2018
and 0. A, Mo, 37372019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258,000/ (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref, No. B-1552, dated 19.11.2009. It was further informed that
the amount of Envirenmental Compensation may be reduced or increased as per the time taken
for compliance and you were dirceted (o submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD Na.
691958 dated 28-Jun-22.

Whereas, it was observed that your Linit was operational in violation w the environmental norms
for 43 days tll Dated 3171272019,

Whereas. the Environmental Compensation against the Unit has been calculated { Calculation
Sheet enclosed) in accordance with the recommendation of the Expent Committee, amounting to
INR 3359385 (Rupees Three Lacs Thirty Five Thoasand Nine Hundred Thirty Eight
Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initisted against the Unit.

Encl: As above Sd/-
(Yatindra Kumar Das)
Member Secreiary
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Polemo Mo ..ocviinniin Ranchi, dated. . .........ooc000n

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Sd/-
(Yatindra Kumar Das)
Member Secrelary

anwu..!.?:.? .1.1. Ranchi, dm.!.%ffé-‘!.‘f S02- L

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Ciovi. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, ISPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(Ya Das)
Memb retary
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% JHARKHAND STATE POLLUTION CONTROL BOARD
‘ fr T A DIVISION BUILDING (GROUND FLODR), H.E.C., DHURWA, RANCH| ~ B34004.
1' Website: waw jspcbonicin  E-mail: ranchijspch@gmail.com
JEFEE Phone.. 0651-2400851/2400852/2400979/7401847, Fax-0651-2400850/138
Ref. NO...voveenees Ranchi, Dated_..........
Fram,

Y atindra Fuinar Das,
mMember Secretary

To,
Sri Amarjit Singh
M5 Shree Guru Stone Works
At - Pipaljory, Kotlpakhar
Dist.-Sahebganj

Sub: - Imposition of Environmenial Compensation — HRegarding.

Whereas, due 1o the various non compliances of the Consent to Operate (CTO} and ( or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, wew Delhiin O, A. No. 23/2017/EZ, O, A. No. 776/2018
and 0. A. No. 3732010 an interim Environmental Compensation for thirty {30) days period was
cakulated and levied on you amounting to INR 2,58,000(- (Rupees Two Lakhs Fifty Eight
Thousand Oaly) vide Board's Ref. No. B-1591, dated 19.11.2019. It was further infermed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed 1o submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD Na.
235601 dated 27-May-Z0.

Whereas, it was observed that your Unit was operational in violation w the environmental norms
for 569 davs till Dated 00062021,

Whereas. the Environmental Compensation against the Unit has been caleulated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expent Committee, amountmg (o
INR 4445312 (Rupees Forty Four Lacs Forty Five Thousand Three Hundred Twelve
Only)

Now, therefere, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Contrel of Pollution) Act, 1974 and under section 31{A) of the Al
{ Prevention und Control of Pollution) Act, 1981; the above said environmental compensation ia
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter, In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit,

Encl: As above Sd/-
(Yatindra Kumar Das)
Member Secretary



(5 0= 10 L O Banchi, dated. .. ......coeeeans

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
acedful actions for recovery of the shovementioned amount &t an carliest.

Sd/-
(Yatindra Kumar [as)
Member Seeretary
Memo No.. 27§52 Ranchi, dated. | 272 |202-2

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Depanment,
Govt, of Jharkhand / The Dircctor, Mines Directorate, Mines and Geology Depariment, Govt. of
Jharkhand / The Regional Officer, JISPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(Watind Das)
Mem retary
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JHARKHAND STATE POLLUTION CONTROL BOARD

T.A. DIVIZION BUILDING (GROUND FLOOR), HEC., DHURWS, RANMCH| — B34004,

e | Website, www. jspchonicin E-mail: ranchijspebgRgmail.com
LSEE B Bhane - 1651-2400851/2400852/2400879/2401 847, Fax-0651-2400850/136,
Ref Mo ..o Ranchi, Dated........c.covvn

From,

Yatmdra Koumar Das,
Member Secretary

To,
&ri Ashok Kumar Tulsyan
M/s CTS Industries Lid. (Mireachowki)
Manza-Damramako, CHOTAMDAMIN, Bitha
Diigt.-Sahebgan)

Suh: - Imposition of Environmental Compensation — Regarding,

Whereas. due to the various non compliances of the Consent o Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon"hle NGT, Prncipal Bench, New Delhi in O. A. No. 23201T/EZ O. A. No. 77662018
and 0. A No. 3732019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Repees Two Lakhs Filty Eight
Thousand Only) vide Board's Red. No. B-1590, dated 19.11.2019. It was further informed that
the amount of Envirenmental Compengation may be reduced or increased as per the time faken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.
SOB52S dated 07-Jan=21.

Whetesas, it was observed that your Unit was operational in violation to the environmental norms
for 313 days till Dated 26092020

Whereas. the Envirommental Compensation against the Unii has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expern Commiltee, amountimg to
INR 4890625~ (Rupees Forty Eight Lacs Ninety Thousand Six Hundred Twenty Five
Only)

MNow, therefore, in view of the shove and by exercising the powers vested under section 33(A) of
the Water {Prevention and Control of Pollution) Act, 1974 and under secticn 31{A) of the Afr
{Prevention and Control of Pollution) Act, 1981 the above said environmenial compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter, In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Enel: As above Sd-
{Yatindra Kumar Das)
Member Secretary
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Mmoo Now. oo Ranchi, dated .. ................

Ceopy to: The Deputy Commissioner, Sahehganj for information and it is requested 1o initiate the
needful actions for recovery of the sbovementioned amount &t an carliest.

S
(Yatindra Kumar [has)
Member Secretary

Memo No. B F53 Ranchi, dated.. [ 2129/ 2022

Copy to: The Additional Chief Sceretary, Forest, Environment and Climate Change Department,
Govt. of Tharkhand / The Dircetor, Mines Directorate, Mines and Geclogy Department, Govt. of
Tharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(Y atind r Das)
e retary
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i

T.A, DMVISION BUILDING (GROUND FLOOR), HE.C., DHURWA, RANCHI — 834004,

“F Websilte: www spchonicin  E-mail ranchijspcb@agmail.com
JE(REE Phone - 0651-2400851/2400852/2400979/2401847 -0E51-2400850/138
Rl ™o .. .o, Ranchi, Dated. ..o i

From

Yatindra Kumar Das,
Member Secretary

Sni Ashok Kumar Tulshyan

Mis. CTS Industries Lid. (Mahadeoganj)
Mauza-Jokmari

Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation — Hegarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 7 or
Environmental C learance (EC) observed in your Unit and in light of the various directions issued
by the Hon"ble NGT, Principal Bench, New Delhi in O, A, No, 23201 7EZ, O, A. No, 7762018
and 0. A. No. 37372019 an interim Environmental Compensation for thirty (30) days period was
calenlated and levied on vou amounting o INR S16000.00/- (Rupees Five Lakhs Sixteen
Thousand Only) vide Board's Ref. No. B=1582, dated 19.11.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Envirenmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD Ne.
S07T63E8 dated 20-Mar-20.

Whereas, it was observed that your Unit was operational in violation 1o the environmental norms
for 43 days till Dated 31/12/2019.

Whereas, the Environmental Compensation against the Unit has been caleulited (Caleulation
Sheet enclosed) in accordance with the recommendation of the Expert Commitiee, amounting Lo
INR 10,07,812% (Rupees Ten Lacs Seven Thousand Eight Handred Twelve)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water {Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply. the above
directions given by the Board, legal action may be initisted againsi the Umt.

Encl: As above Sd/-
(Yatindra Kumar Das)

Member Secretary
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Bemo Mo ..o Ranchi, dated........ooo0ien00n

Copy to: The Deputy Commissioner, Sshebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Sd/-
(Yatindra Kumar Das)
Member Sccrctary

Memo No. {52 . Ranchi, dated. .J'.Ef?‘:’.’fﬁ’?f#

Copy w: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Dircctorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB. Regional Office — cum — Laboratory, Dumka For
information and necessary action please.

{ ¥ atind Das)
Mem retary



235

2389

i - . & '» .

EE IRETS X0 UgyYl =i
% JHARKHAND STATE POLLUTION CONTROL BOARD
i T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI — B34004

“# Website: www. jspcb.nicin E-mail: ranchijspcbi@gmail.com
JEFEE Phone. 0651-2400851/240 400975/2401847, Fax-0651-240085
Bef. Wo... oo Fanchi, Dated. .. oo ocviieviinnn

From,

Yatindra Kumar Das,
Member Secretary

Ta,
S Raskuwinath Y adaw
MUs Laxmi Stone Works
Mauza - Chhota bhagiamar,
Drist,-Sahebganj

Sub: = Imposition of Environmental Compensation — Regarding,

Whereas, due o the various non compliances of the Consent 1o Operate (CTQ) and { or
Environmental Clearance (EC) observed in your Unitand in light of the various directions issoed
by the Hon'ble NGT, Principal Bench, New Delhi in O, A, No. 23201 TEZ, O, A. No. TT62018
and 0. A. No. 37372019 an interim Environmental Compensation for thirty (307 days period was
calculated and levied on vou amounting to INR 2,558,000/~ (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1580, dated 19.11.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
fior compliance and vou were directed to submit the Environmenial Compensation, The Board
has received the shove said amount of interim Environmental Compensation vide DD No, 1162
dated 03-Feb-10.

Whereas. it was observed that vour Unit was operational in violation to the environmental norms
for 43 days till Dated 317122009,

Whereas, the Environmental Compensation against the Unit has been caleulated (Calculation
Sheet enclosed) in accerdance with the recommendation of the Expen Commitiee, amoaniing to
INR 6,71,875/- (Rupees Six Lacs Seventy One Thousand Eight Hundred Seventy Five Omly)

Now, therefore, in view of the above and by exercising the powers vested under section 33{A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being impoced upon the Unit and it is, hereby, dirceted to deposit the amount of Environmental
Compensation within 30 days of issuance of this letier. In casc of failure to comply, the above
directions given by the Board, Jegal action may be initisted against the Unit,

Enel: As above Sdf-
(Yatindra Kumar Das)
Member Secretary
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Copy to: The Deputy Commissioner, Sshebganj for information and it is requested Lo initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Sadi-
(Yatindra Kumar Ias)
Member Secretary

Memo No. 8855 Ranchi, daed, [ 2/ |20

Copy t: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govi. of Jharkhand ¢ The Director, Mines Directorate, Mines and Geology Department, Govi. of
Jharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(Ya Dras)
Mem retary
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W THARKHAND STATE POLLUTION CONTROL BOARD

T.A. DIVISION BUILDING (GROUND FLOOR), H E.C.. DHURWA, RANCHI = B34004.
Website: www [spchonicin  E-mail. ranchijspcbyEgmail. com

JEFEE Phone,: 0B51-2400851/24 24009737401 Fax- 1138
Ref. Mo ..ocieiians Panchi, EXated. .couivnvonaninrssnnnns
Froam,
Yatindra Kumar Das,
Member Secrelary
To,

Md. Matiul Hage

b’z Pahana Stene Works
MMawza-Mahahakub

Diist.- Sahebgani

Sub: - Impasition of Envirenmental Compensation — Regarding.

Whereas, due to the various non compliances of the Consent o Operate (CTO) and /£ or
Environmental Clearance (EC) observed in vour Unit and m light of the varions directions issued
by the Hon'ble NGT, Principal Bench, New Dethi in 0. A, Mo, 23201 TEZ, 0. A, No. 7762018
and O, A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on vou amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board’s Ref. No. B-1578, dated 19.11.2019. [t was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.
ST4104 dated 12:00:00 AM.

Whereas, it was observed that your Unit was operational in vicslation to the environmental nonms
for 43 days till Dated 31/12/2019,

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expen Committee, amounting to
INR 6,71,575/. (Rupees Six Lacs Seventy One Thousand Eight Hundred Seventy Five Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water {Prevention and Contrel of Pollution) Act, 1974 and under section 31{A) of the Air
{Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
heing imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated agaimst the Unit.

Encl: As above Sdi-
(Vatindra Kumar Das)

Member Secretary
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Memio Mo, ..ooeeeeeirns Ranchi, dated..................

Copy to; The Deputy Commissioner, Sahebganj for information and it is requested to imitiate the
needful actions for recovery of the abovementioned amount o @0 earfiest.

Si/=
{Yatimdra Kumar Das)
Member Secretary

Memo Nn..'ﬁ —#3¢ Ranchi, dated ! ?':FP.'.‘.-[,’.’IF."???-I

Copy t0: The Additional Chicf Sceretary, Forest, Environment and Climate Change Department.
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(Yatind r Dras)
Mem retary
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% JHARKHAND STATE POLLUTION CONTROL BOARD
b T A DIVISION BUILDING (GROUND FLODR), HE.C., DHURWA, RANCHI - 834004.
“F’ Website: www jspcbnicin  E-mall ranchijspcb@gmall.com

LS EEE Phone.: 0651-2400851/2400852/2400079/2401 847, Fax-0651-2400850/138,

-7 i [ — Ranchi, Dated. ........

Froam,

Yatindra Kamar Das,
Member Secretary

Ln Gobardhan Y adav

M/s Shiv Shankar Stone Works
Mauza - Ambadiha,
[ist.-Sahebgan)

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent o Operate (CTO) and [ or
Envirenmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, MNew Delhi in ©. A. No. 23/2017/EZ, O. A. No. 7762018
and 0. A. No, 373/2019 an interim Environmental Compensation for thirgy (30} days period was
saleulated and levied on you amounting to INK 2,55,0{(/- (Rupees Two Lakhs Fifty Eight
Thounsand Only) vide Board's Ref No. B-161%5, dated 19.11.20019. It was further informed thot
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed o submit the Environmental Compensation, The Board
has received the above said amount of interim Environmental Compensation vide DD No.
322615 dated (4-Apr-20.

Whereas, it was observed that your Unit was operational in violation o the environmental norms
for 134 days till Dated 31032020,

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting 1o
INR 10,46,875/ (Rupees Ten Lacs Forty Six Theusand Eight Hundred Seventy Five Only)

Now. therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water {Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Air
{Prevention and Control of Pollution) Act, 19%1; the above said environmentzl gompensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of ssuance of this letter. In case of failure 10 comply, the above
directions given by the Board, legal action may he initiated agamst the Unil.

Encl: As above Sdi-
(Yatindra Kumar Das)
Member Secretary
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[0 11 T1R & | PR Ranchi, dated................

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested 1o initiate the
needful actions for recovery of the shovemnentioned amount at an carliest.

Sdi-
i Yatindra Kumar [}as)
Memhber Secretary

MemoNo. & 857 Ranchi. daed.. 121 042023

Copy te: The Additional Chicf Secretary, Forest, Environment and Climate Change Department,
GovL of Jharkhand / The Direcior, Mines Directarate, Mines and Geology Department, Gowt. af
Jharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

{(Yatin mar Duas)
Mem relary
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e JHARKHAND STATE POLLUTION CONTROL BOARD

v W el T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI = 834004,
“F Websile: www jspchumicin E-mail; ranchijppcbi@gmall, com
JEFEE Phone.: 0851-2400651/2400852/2400973/2401847, Fax-0551-2400850/138,
BEr MO . ovcinns Banchi Pebed. ... oo concininssnnacs
Frioum,
Yatndra Kumar Das,
Member Secretary
To.,

S Pavitrs Kumar ¥ adaw
Mz baa Amba Stone Works
Mlawza - Demba
Dhist.-Sahebgan)

Sub: - Imposition of Environmental Compensation = Regarding,

Whereas, due 1o the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issned
by the Hon hle NG T, Principal Bench, New Delhi in O. A No. 232017EZ, O, A. No. 77672018
and O, A Mo, 3732019 an mterim Environmental Compensation for thirty {30) davs peniod was
calculated and levied on vou amounting to INR 117000.00/- {Ropees One Lakhs Seventeen
Thousand Only) vide Board's Ref. No. B-1617, dated 19.11.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were direcied to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DI No. 1074
dated 08-May-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 120 days till Dated 17/03/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Caloulation
Sheet enclosed) in accordance with the recommendation of the Expert Commitiee. amounting 1o
INK 14,06,250/- (Rupees Fourteen Lakhs Six Thousand Two Hundred Fifty Only)

Mow, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water {Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Air
{ Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply. the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sdi-
(¥atindra Kumar Das)
Member Secretary
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Memo ™o, e Ranchi, doted..............

Copy to: The Deputy Commissioner, Sabebgan) for information and it is requested to initiate the
needful actions for recovery of the sbovementioned amounl af an earfiest.

Sdi-
(¥atindra Kumar [hs)
Member Secretary

Memuﬂnl;g-gf'g Ranchi, dated.. ] 2.8 [302- =

Copy to: The Additional Chief Secretary, Forest, Environmeni and Climate Change Department,
Govt, of Jharkhand / The Director, Mines Directorate, Mincs and Geology Depantment, Govt. of
Jharkhand / The Regional Officer, JSPCB, Regional Offtce — cum = Laboratory, Dumka for
information and necessary action please.

(Yatindra Dras)
Member tury
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% IH&EI{HP.;\ID sTATE POLLUTION CONTROL BOARD
"}“1' 2 4 DIVISION BUILDING (GROUND FLOOR), HE.C., DHURWA RANCHI - 834004,
W Wehslte: www |Spch.nic.in E-mail: ranchijspcb@gmail.com

B BER) Phong. {Iﬁﬁj-24@51&4@353.‘24@9?%4&]Eﬂ?, Fax-0651-2400850/138

Rel M. eseinnr-s Rarichi, Dated. ....ooocceuemsmammrs

From,

Yatindra Kumar Das,
Member Sccrelary
T,
Sri Proay Kumar 5anu
M/s Mahaveer Engicons Private Limited
Mauza - Demba,
Diist.-Sahebganj

Sub: - Impaosition of Enviroen mental Compensation — Regarding,

Whereas, due to the varipus non compliances of the Consent [o Operate (CTO) and | or
Environmental Clearance (EC) ohserved in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in Q. A, No. 232017/EZ, O, A. No. 7762018
and 0. A. No. 37372010 an interim Environmental Compensation for thirty {30) days period was
caleulated and levied on you arnounting 10 INR 375000.00/- (Rupees Three Lakhs Seventy
Five Thousand Only) vide Board's Rel No. B-1616, dated 19.11.2019. Tt was further informed
that the amount of Envieonmental Compensation may be reduced or increased as per the ume
taken for compliance and you were divected to submit the Environmental Compensation. The
Board has received the above said amount of interim Environmental Compensation vide DD No.
339810 dated 05-Jul-21.

Whereas, it was observed that your Unit was operational in vielation 10 the environmenial norms
for 481 days till Dated 13/03/2021.

Whereas, the Environmental Compensation agamst the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Commities, Amouning to
NR 1,12,73,438/- (Rupees One Crore Twelve Lakhs Seventy Three Thousand Four
Hundred Thirty Eight Omly)

Now, therefiore, in view of the above and by exercising the powers vesied under section 33(A) of
the Water (Prevention and Conteol of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981, the above said environm ental compensation is
being imposed upon the Unit and it is, herchy, directed 10 deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of fatlure 1o comply. the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sd/-
(Yatindra Kumar Das)
Member Secretary
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Wiermo .. oo nreeancns Ranchi, daded. . _..............

Copy te: The Deputy Commissioner, Sahebgan) for information and it is requested to initiate the
needful actions for recovery of the ahovementioned amount at an earlicst.

Sdi-
(Yatindra Kumar Das)
Member Secretary

Memo No. 8852 Ranchi, dated. | /2% pen 2

Copy to: The Additional Chief Secretary, Forest, Enviromment and Climate Change Department,
Govt, of Jharkhand / The Director, Mines Directorate, Mings and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary action please,

{Yatind Dhas)
Mem relary
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ﬁaﬁ JHARKHAND 5T ATE POLLUTION CONTROL BEOARD
‘r‘-" T A DIVISION BUILDING (GROUND FLOOR), HE G, DHURWA, RANCH _ B34004,
1” VWehsite: www.jSpch.nic.in E-mail: ranchijspobE@gmail com
JEEEE Phong . D651-2400851/2400652/2400979/2401847, Fax-0651-2400850/138
Bef Mo cocininses Ranchi, Dated. ....conmsmimeaaas
From,

¥ atindra Kumar Das,
Member Secretary

To,
4ri Rajesh Kumar Roushan
M/s Dev Black Stone Works
Mauza - Borna,
Dist.-Sahebgan)

Sub: - Imposition of Environmen tal Compensation = Regarding.

Whereas, due to the various non compliances of the Consent o Operate (CTO) and / or
Environmental Clearance (EC ) observed in your Unit and in light of the various directions issued
by the Hon'ble MGT, Principal Bench, New Delhi in 0. A No. 23201 T'EZ, 0. A. No. 7762018
and O, A. Mo, 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amouniing 10 INR 75000000/ (Rupees Seven Lakhs Filty
Thousand Omly) vide Board’s Ref, Mo, B-1612, dated 19.11.2019. It was further infommed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Envirenmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 2181
dated 01-Sep-21.

Whereas, it was observed that your Linit was operational in vielation 10 the environmental norms
for 499 days till Dated 31/03/2021.

Whereas, the Environmental Compensation against the Unit has been caleulated (Caleulation
Gheet enclosed) in accordance with the recommendation of the Expert Comimittee, amounting 1o
INR 1,1695312/ (Rupees One Crore Sixteen Lakhs Nincty Five Thousand Three
Hundred Twelve Only)

Mow, therefore, in view ofthe above and by exercising the powers vested under section 33A) of
the Water (Prevention and Control of Poliution) Act. 1974 and under section 31{A) of the Air
{Prevention and Control of Pollution) Act, 19815 the above said environmental compensaton Is
being imposed upon the Unit and it is, hereby, directed 10 deposit the amount of Environmental
Compensation within 30 days of issuance of this ketter. In case of Tailure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sdi-
(Yatindras Kumar Das)
Member Secrelary
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blemo Mo, ..cveeree e Ranchi, dated ... __...........-.

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earlicst.

Sdi-
(Vatindra Kmmar as)
Member Secretary

Memo 'Nu.g'"a"ﬂ? Ranchi. &n'hﬂ;l-‘r?'irﬂ"f ;3*—"13

Copy to: The Additional Chiefl Secretary, Forest, Environment and Climate Change Depariment,
Govi. of Jharkhand / The Director, Mines Directorale, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(Yatind r Das)
Mem ary
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%?ﬁi”” JHARKHAND STATE POLLUTION CONTROL BOARD
L

T A DIVISION BUILDING (GROUND FLOOR), HE.C., DHURWA, FANCGH] — B34004
Vilebsite: wwwjspchnicin  E-maik ranchijspchi@gmail.com

S B E Phone.: 0451-24D0B51/2400852/2400878/2401847, Fax-0651-2400850/138
Bef Moo coarrnns Ranchi, Dated. ...ccociaiiinemccanin
From,

Yatindra Kumar [as,
Member Secretary
Ta,
Sri Kishore Kumar
M/s Kishore Kumar
Mauza - Ambadiha, PS- Sakrigali,
Dist.-Sahebgan)

Suh: - Imposition of Environmenial Compensation - Regarding.

Whereas, due fa the various non compliances of the Consent 1o Operate (CTO) and / or
Envirenmental C learance (EC) observed in your Unit and in light of the various directions isswed
by the Hon'ble NGT, Principal Bench, New Delhi in O. A, No. 23/2017/EZ, O. A. No. TI6Z0NE
and 0. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days perrod was
calculated and levied on you amounting o INR 158000/~ (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Doard’s Ref. No. B-1606, dated 19.11.2019. It was further informed that
the amount of Envircnmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.
443584 dated 04-Jul-22,

Whereas, it was observed that your Unit was operational in violation to the énvironmental norms
for 225 days till Dated 30/06/2020.

Whereas, the Fnvironmental Compensation against the Unit has been calculated {Calculntion
Sheet enclosed) in accordance with the recommendation of the Expent Committee, amounting 1o
INR 17,57,812 (Rupees Seventeen Lacs Fifty Seven Thousand Eight Hundred Twelve
Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Contral of Pallution) Act, 1974 and under section 31{A) of the Air
{Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure o comply, the above
directions given by the Board, legal action may be initiated against the Unit,

Encl: As above Sdi-
{Yatindra Kumar Das)
Member Scerelary
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Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiale the
needful actions for recovery of the abovementioned amount &t an carliest.

Sdi-
(Yatindra Knmar [has)
Member Secretary

Copy to: The Additional Chiell Secretary, Forest, Environment and Climate Change Department,
Govt, of Jharkhand / The Director, Mines Directorate, Mines and Geology Department. Govt. of
ITharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary action please.
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W JHARKHAND STATE POLLUTION CONTROL BOARD
. DIVISION BUILDING [GROUND DR}, H.E.C., DHURWA, Hi = i
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EISEER

Website: www jspcb.nicin  E-mail: ranchigpcbi@gmail.com
. 0651-2400851/24 /24008792401 B47, Fax-0651-2400850/138

Hef Moo.ooronins Ranchi, Dated. ..o
From,

Yatindra Kumar Das,
Member Scoretary

Sri Rajeev Ranjan

M/s Rajeev Ranjan Stone Works
Mawza - Marikuti,
Disi.-Sahebgani

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent o Operate (CTO) and / or
Envirsnmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in ©. A. No. 23/2017/EZ, O. A, No. T76/2018
and . A Mo, 3732019 an interim Environmental Compensation for thirty (30} days perod was
calculated and levied on you amounting to TNR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No, B-1602, dated 19.1 1.2019. Tt was further informed that
the amount of Envirenmental Compensation may be reduced or increased as per the time taken
for complinnce and you were directed 10 submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 36253
dated 12:00:00 AM.

Whereas, it was ohserved that your Unit was operational in violation w the environmental norms
fior 499 days (il Dated 31/03/2021.

Whereas. the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 38,98 438~ (Rupees Thirty Fight Lacs Ninety Eight Thousand Four Huondred Thirty
Eight Only)

Now, therefore, in view of the above and by exercising the pewers vested under section 33(A) of
the Water {Prevention and Contrel of Pollution) Act, 1974 and under section 11{A) of the Air
{Frevention and Control of Polluton) Act. 1981 - the ahove said environmental compensation i
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sdi-
{Yatindra Kumar Das)
Member Secretary
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Plemic N0, .. oiannn s Ranchi, dated........oconmimnes

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested o initiate the
needful actions for recovery of the abovementioned amount at an carliest.

Sdi-
{Yatindra Kamar Das)
Member Secrefary

Memo No. .7, TE2 Ranchi, dated,. | /@ /%22

Copy te: The Additional Chiel Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Depanment. Govt. of
Tharkhand / The Regional Officer, JSPCB, Regicnal Office — cum - Laboratory, Dimka for
information and necessary action please.

(Yatind ar Das)
Meml ary
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JHARKHAND STATE POLLUTION CONTROL BOARD

T A. DIVISION BUILDING (GROUND FLOCR), HEC., DHURWA, RAMNGHI = 534004,

e | L Website: www jspcbnicin  E-maik ranchijspcb@gmail.com
LSEER] Phone.: 0651-2400851/2400852/2400079/2401847, Fax-0651:2400850/138
Ref, Mo ee- Ranchi, Dated. ... ..cccoinnimmmicn
From,

Yatindra Kumar Das,
Member Secretary

Tox,
Sri Bajrangi Prasad Yaday
M/s BPY Infra Build Pvi. Lid.
Mauza - Jokenari, P5- Jirwabari
Dist.-Sahehganj

Sub: - Imposition of Environmental Compensation - Regarding,

Whereas, due to the various non compliances of the Consent to Operste (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the vanous directinns issued
by the Hon'ble NGT, Principal Bench, New Delhi in 0. A. No. 2372017/EZ, O. A, No. 776/20138
and O A, Mo. 3732019 an interim Enviranmental Compensation for thirty (30) days period was
cakeulated and levied on you amounting to TNR S16000.00/- (Rupees Five Lakhs Sixtecn
Thousand Only) vide Board’s Ref. No. B-1601, dated 19.11.2019. 1t was further informed that
the amount of Environmental Compensation may be reduced or increased as per the ime taken
for compliance and vou were dirccted fo submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DI Na.
SO3800 dated 12:00:00 AM.

Whereas, it was observed that your Unit was operational in violation 1o the environmental norms
for 317 days till Dated 30/092020.

Wheress, the Environmental Compensation against the Unit has been calculated {Calculation
Sheet enclosed) in accordance with the recommendation of the Expen Committee, mmounting 1o
INR 74,29 688 (Rupees Seventy Four Lakhs Twenty Nine Thousand 5ix Hundred Eighty
Eight Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Air
{Prevention and Controld of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is. herehy, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letier. In case of failure to comply, the above
directions given by the Board, legal action may be in itiated against the Unit.

Encl: As above Sdi-
{Yatindra Kamar Das)
Member Secretary
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Memo NO.....ocommrans Ranchi, dated........

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an carliest,

S/
(Yatindra Kumar Das)
Member Secretary

Memo Nu..ﬁjﬁf .‘T’E Ranchi, m.d_.l'.}.r’.'? _'1'1’_?:#: 4

Copy 10: The Additional Chiel Secrctary, Forest, Environment and Climate Change Depariment,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department. Govi. of
Jharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laborato Dumka for
information and necessary action pleasc.

{Yatind Das)
Mem retary

252
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%ﬂ JHARKHAND STATE POLLUTION CONTROL BOARD

- T A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI = 834004,
. | Website: waw.jspeb.nicin - E-maill: ranchijspcbi@gmail. com
JEEEE - ORE4-2400B51/2400852/2400079/2401847, Fax-0651-2400850/138
Ref Mo .ocersans Ranchi, Dated. .. .. veeisaminin
From,

Yatindra Kumar Dhas,
Member Secretary

T,
Sn Rakesh Kumar
M/s Maa R_K. Construction
At - Basko
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation — Regarding.

Whereas. due 1o the various non compliances of the Consent o Operate (CTO) and [ or
Environmental Clearance (FC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in 0. A, No. 23201 T/EZ, O. A, No. 776/2018
and O, A, No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 375000.004- {Rupees Three Lakhs Sevenly
Five Thousand Only) vide Board's Ref. No. B-1600, dated 19.11.2019. It was further informed
that the amount of Environmental Compensation may be reduced or increased as per the ume
waken for compliance and you were directed to submit the Environmental Compensation. The
Board has received the above said amount of interim Environmental Compensation vide TV No.
9764 dated 019-Jun-20.

Whereas, it was observed that your Unit was operational in violalion to the environmental norms
for 589 davs till Dated 30062021,

Whereas. the Environmental Compensation against the Unii has been calculaed (Caloulation
Sheet enclosed) in accordance with the recommendation of the Exper Commitiee. amounting to
[NR 02,03,125- (Rupees Ninety Two Lakhs Three Thousand One Hundred Twenty Five
Omly)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water {Preventicn and Control of Pollution) Act. 1974 and under section 31{A) of the Air
(Prevention and Control of Pollution) Act, 19%1: the above said environmental compensation i
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issaance of this better. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unil.

Encl: As above oF [
(Yatindra Kumar Das)
Member Secreiary
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Memo Mo, .o cianin Ranchi, dated..........ccoooeee

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Sdi-
{Yatindra Knmar Das)
Member Secretary

Copy to: The Additional Chiefl Secretary, Forest, Environment and Climate Change Depariment,
Govt, of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govi. of
Tharkhand | The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(Y atind ar Dras)
Mem fary
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o~ JHARKHAND STATE POLLUTION CONTROL BOARD
- “-r-" 1 A DVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RAMCHI - B34004.
‘r \Websaile: www, jspeb,nic.in E-mail: ranchijspcbEgmail.com
8.5 P B Phone.: @1-24@@51@5@&52@&@?9;2491 847, Fax-0B51-2400850/138
0] [y [ P Ranchi, Dated. .......ccoovemiiairres
From,
yatindra Kumar Das,
Member Secretary
Ta,
Sri Prakesh Kedia
M/s Bajrangbali Stone Works
At - Gangopara Mako & Bedo, Barharwa,
Dist -Sahchgan)

Sub: - Impasition of Environmental Compensation = Regarding.

Whercas, due to the vanous non compliances of the Consent to Operate (CTO) and [ or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Honble NGT, Principal Bench, New Delhi in O. A. No, 23/2017/EZ, 0, A. Na. 7762018
and ©. A. No. 373/201% an ‘nterim Environmental Compensation for thiny (30 days period was
calculated and levied on you amounting Lo [NR 375000.00/~ (Rupees Three Lakhs Seventy
Five Thousand Only) vide Board's Rel. Mo, B-15%6, dated 19.11.2019. It was further wiformed
that the amount of Environmental Compensafion may be reduced or increased as per the time
taken for compliance and you were directed o submit the Environmental Compensation. The
Board has received the above said amount of interim Environmenial Compensation vide DD No.
9573 dated 25-Feh-20.

Whereas, it was observed that your Unit was operational in violation to the environmenial norms
for 43 davs till Dated 3111272019,

Whereas, the Environmental Compensation against the Unit has been caleulated {Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee. amounting Lo
INR 10,07,812/- (Rupees Ten Lacs Seven Thousand Eight Hundred Twelve)

Now, therefore, in view of the ahove and by exercising the powers vesied under section 33(A) of
the Water (Prevention and Control of Pollution) Act. 1974 and under section I1{A) of the Air
{Prevention and Control of Pollution} Act. 1981; the ahove said environmental compensation is
heing imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this |etler. In case of failure to comply, the above
dircctions given by the Board, legal action may be initiated against the Unit.

Encl: Asabove Sds-
(Yatindra Kumar Das)
Member Secretary
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Pemo Mo, .. o renes Ranchi. dated. .. ...c.coavivera-

Copy to: The Deputy Commissioner, Sahebgan] for information and it is requested to initizte the
needfil actions for recovery of the abovementioned amount at an earliest.

Sl
{Yatindra Kumar Das)
Member Seeretary
Memo No.B.0 FeS Ranchi, dated. 210 .ﬂ?ﬁil

Copy to: The Additional Chiel Sccretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt, of
Jharkhand / The Regional Officer, JSPCB. Regional Office = cum — Laboratory, Dumka for
information and necessary action please.

(Yatind r [has)
Mem ary
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WM JHARKHAND STATE POLLUTION CONTROL BOARD

“‘; T A DIVISION BUILDING (GROUND FLODR], H.EG., DHURWA, RANCHI — B34004.
L2 Website: www.jspcb. nic.in E-mail; ranchijspcb@gmail.com
JEEEE Phone.: 0651-2400851 12400852/2400979/2401847, Fax-0651-2400850/138
Rel oo cavrsceon Ranchi, Dated....ccocoomamrannnn o

From,

¥atindra Kumar Das,
Member Secretary
Tao,
Sri Siddharth Tulsiyan
/s Feo Friendly Infra Technology Py, Lad.
wauza-Bhelbhadri Mo, -5,
Dist.-Sahchgan)

Suh: - Imposition of Enviren menial Compensation — Regarding.

Whereas, due to the varous non compliances of the Consent 1o Operate (CTO) and f or
Environmental Clearance (EC) ohserved in your Linit and in light of the vanous diregtions issued
by the Hon'ble NGT, Principal Bench, New Delhi in 0. A. No. 237201 TEZ, O. A. Ne. T76/2018
and O A, No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and lovied on you amounting 10 INR 516000.00/- (Rupees Five Lakhs Sixteen
Thousand Only) vide Board's Ref. No. B-1584, dated 19.11.2019, It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you werc direcied to submit the Environmental Compensation, The Board
has received the above said amount of interim Enviroamental Compensation vide DD Na.
500369 dated Do-Apr-20.

Whereas. it was observed that your Unit was operational in violation to the environmental norms
for 499 days till Dated 31/03/2021.

Whereas, the Environmental Compensation against the Unit has boen calculated (Caleulation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, mmounting 10
MR 1,16,95312/- (Rupees One Crore Sizteen Lakhs Ninety Five Thousand Three Hundred
Twelve Ouly)

Mow, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution} Act, 1981; the ahove said environmental coamprensation is
being imposed upon the Unit and it is, hereby, directed 1o deposit the amount of Environmeéntal
Compensation within 30 days of sssuance of this letter. In case of failure o comply, the above
directions given by the Board, legal action may be initinted against the Unit.

Encl: As above Sl
{Yatindra Kumar Dias)
Memiber Seerelary
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Memo Mo oo ain Ranchi, dated................

Copy to: The Deputy Commissioner, Sahebganj for information and it is requesied to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Sdf-
(Yatindra Kumar Das)
Member Secrelary

Memo No. £ T6¢ Ranchi, dated./ 24 i?ﬂ 2023

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Depariment, Gowt, of
Jharkhand / The Regional Officer, JSPCB, Regional Office = cum — Laboratory, Dumka for
information and necessary action please.

(Y atind i Thas)
Mem tary
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W JHARKHAND STATE POLLUTION CONTROL BOARD

T.A DIMVISION BUILDING (GROUND FLOCR). H.E.C., DHURWA, RANCHI — 834004

Hm Website: waww.spcbonicin  E-mail: ranchijspcb@gmail.com
JEFEE Phone.: 0651-2400851/2400852/24008792401847, Fa-0651-2400850/138,
Bl Mo .oonran-- Ranchi, Dated. ... cooaivsesssirinnn
From,

Yatindra Kumar Das,
Member Secrctary

Rd. Tofaur Rahaman

1d Name Asraful Sione Works, Hew M/s Rahaman Stone Works
Al -Dhathapara

Dist.-Sahebgan

Sub: - Impasition of Environmental Compensation = Regarding.

Whereas, due to the various non compliances of the Consent 10 Operate (CTO) and | or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench. New Delhi in O. A, No. 23201 7EZ, . A. Mo, TTG2018
and O. A, No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
caleulated and levied on yeu amounting to INR 3 58,000/~ (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board’s Ref. No. B-1594, dated 19.11.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.
843397 dated 17-May-12.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 561 days till Dated U1/06/2021.

Whereas. the Environmental Compensation against the Unit has been calculated (Caleulation
Sheet enclosed) in accordance with the recom mendation of the Expent Committee, amounting o
INR 43528125 (Rupees Forty Three Lakhs Eighty Two Thousand Eight Hundred Twelve
Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevertion and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act 1981: the above said environmental compensation is
heing imposed upon the Unit and it 15, hereby, directed 1o deposit the amount of Environmental
Compensation within 30 days of issuance of this letier. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: Asabove Sd-
{Yatindra Kumar Das)
Member Secretary
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MemoMo.....coiaieaens Ranchi, dated..................

Copy 1e: The Deputy Commissioner, Sahebganj for information and it is requested to initiale the
neediul actions for recovery of the abovementioned amount at an earliest.

Sdi-
{Yatindra Kumar Das)
Membeor Secretary

Memo Nn.@lpﬁ '? Ranchi, dnl:d,.’.r.??.’.'?:‘fjlll.';'.ﬂ?};

Copy to: The Additional Chief Sccretary, Forest, Environment and Climate Change Departiment,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand [ The Regional Officer, JSPCB, Regional Office — cum - Laboratory, Dumka for
information and necessary action please. :
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W THA RKHAND STATE POLLUTION CONTROL BOARD
- T A DIVISION BUILDING (GROUND FLOOR|, H.E.C., DHURWA, RANCHI = 534004,
e | 2 Websile: www.jspcbnicin - E-mail: ranchijspcb@gmail.com
JEEEE ne.- 0B51-2400851/240085 97312401847 Fax-0651-2400650/1 38
Ref Mo .voeeeee. Ranchi, Dated.....cooooins
From,

Yatindra Kumar Dhas,
Member Secretary

Ta,
Sri Bhagwan Bhagat
M/s Bhagwan Stone Works
Al- Boma
Diist,-Sahebganj

Sub: - Imposition of Environmental Compensation — Rega rding.

Whereas, due to the various non compliances of the Consent to Operale (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issbedd
by the Hon"ble NGT, Principal Bench, New Delhi in 0. A, No. 23/2017EZ, O. A. No. 776/2018
and 0. A, No. 3732019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 516000.00/- (Rupees Five Lakhs Sixtecn
Thousand Only) vide Board's Ref. No. B-1593, dated 19.1 1.2019. Tt was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed 1o submit the Environmental Compensation. The Board
has received the above said amount of imterim Environmental Compensation vide DI} Ne.
574186 dated 30-Drec-11.

Whereas, it was obzerved that your Unit was operational in vielation to the environmental norms
for 409 days til] Dated 31/12/2020.

Whereas, the Environmental Compensation against the Unit has been calculated { Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Commiliee, amounting o
INR 95.85.038./- (Rupees Ninety Five Lakhs Eighty Five Thousand Nine Hundred Thirty
Eight Omly)

Mow. therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
{Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereky, directed to deposit the amount of Environmenial
Compensation within 30 days of issuance of this letler. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit,

Encl: As above Sd/-
(Yatindra Kumar Das)
Member Secretary
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Bl MO e vanrrnens Ranchi, dated .. ......ccociaaes

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Sd~
(Yatindra Knmar Dias)
Member Secrefary

Memo Nn..}g...’..?ff. Ranchi, dated.! ,:71’.'.55?1'{ P02

Copy to: The Additional Chiel Sceretary, Forest, Environment and Climate Change Department,
Govt. of Tharkhand ¢ The Director, Minecs Directorate, Mines and Geology Depariment, Gowt. of
Tharkhand /| The Regional Officer, JSPCB, Regional Office — cum — Labomtory, Dumka for
information and mecessary action please.

(Yatind r Das)
Mem retary
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;W IHARKHPLND STATE POLLUTION CONTROL BOARD
ik T A DMSICH BUILDING (GROUMD FLOOR), H.E.G, CHURWWA, RAMNCHI — A34004.
“F Website; www jspcb.nic.in E-mail: ranchijspch@gmail.com
JREEE Phone.. 065 1-2400851/24D0852/2400679/2401847, Fax-0651-2400850/138
Ref, Mo, ,eene e Ranchi, Dated.....o.ooeena
From,

yatindra Kumar Dias,
Member Secretary
T,
Sri Amarjit Singh
s/s Shree Guru Stone Works
At- Fathepur Dhatapara, F'5- Kotalpokhar
Dist - Sehebganj

She: - Imposition of Envircnmental Compensation - Regarding,

Whereas, due to the various non compliances of the Consent to Operaie (CTO) and [ or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Rench, New Delhi in O. A. No. 33201 WEZ, O, A, No. 7762018
and 0. A. No. 37372019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting 1o INR 375000.00/- (Rupees Three Lakhs Seventy
Five Thousand Only) vide Board's Ref No. B-1733, dated 06.12.2019. It was further informed
that the amount of Environmental Compensation may be reduced or increased as per the time
taken for compliance and you were directed 1o submit the Environmental Compensation. The
Board has received the above said amount of interim Environmental Compensation vide DD No.
131637 dated 01-Jul-20.

Whercas, it was ohserved that your Linit was operational in viclation to the environmental norms
for 210 days till Dated 02/07/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 24,60,938/- (Rupees Twenty Four Lakhs Sixty Thousand Nine Hundred Thirty Eight
Omly)

Now, therefore, in view of the abave and by exercising the powers vested under section 33(A) of
the Water {Prevention and Control of Pollution) Act, 1974 and under section 31{A} of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby. directed to deposil the amaunt of Environmental
Compensation within 30 days of issnance of this letter, In case of failure to comply. the above
directions given by the Board, legitl action may be initiated against the Unit.

Encl: As above Sdi-
(Yatindra Kumar Das)
Member Secrelary
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LI N [ P Ranchi, dated. .................

Copy t0: The Deputy Commissioner, Sahebganj for information and it is requested Lo initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Sdi-
(Yatindra Kumar Das)
Member Secretary

Memo No. 2~ 863 Ranchi, dated. .f.i::".-’:’.‘f.f}??-i‘

Copy to: The Additional Chiel Secretary, Forest, Environment and Climate Change Departiment,
Govt, of Jharkhand / The Director, Mines Directorale, Mines and Geology Department, Govi. of
Jharkhand / The Regional Officer, JSPCB, Regional Office = cum — Laboratory, Dumka for
information and necessary action please.

(Yatind mar Dhas)
Memb retary
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% JHARKHAND STATE POLLUTION CONTROL BOARD
",-\ T A DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCH) — B34004.
N Wabsite: www.jspcbnicin  E-maik: ranchispcbifgmail.com
LSPER] Bhans © DES1-2400851/2400852/2400079/2401847, Fax-0651-2400850/138,
Bef Moo oreenn Ramchi, Datesd. ...ooovroeieciarianins
From,
Yatindra Koumar Das,
Member Secretary
Ta,
M. Trshad Ali
b/s Insha Stone Works
At- Boha=2
Dist.-Sahebgani

Sub: - Imposition of Environmenial Compensation — Regarding.

Whereas., due to-the various non compliances of the Conseni o Operate {CTO) and ! or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in 0. A. No. 232017/EZ, O. A. No. 776/2018
and 0. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days penod was
calcutated and levied on you amounting to INR 258,000/ (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No, B-1736, dated 09.12.2019. It was further mformed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of imerim Environmental Compensation vide DD Na.
359063 dated 09-Jun-210.

Whereas, it was observed that your Unit was operational in violation w the environmental norms
for 433 days till Dated 130272021,

Whereas, the Envirommental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting o
INR 33,82,812/- (Rupees Thirty Three Lakhs Eighty Two Thousand Eight Handred Twelve

Only)

Now. therefore, in view of the above and by exercising the powers vested under section I3A) of
the Water {Prevention and Contrel of Pollution) Aet, 1974 and under section 31(A) of the Air
{Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Uni and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. Tn case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit,

Encl: As above Sdl'-
(Yatindra Kumar Das)
Member Secretary
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Memo N, ..o Ranchi, dated.........

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested Lo initiate the
needful actions for recovery of the abovementioned amount t an earliest.

Sdi-
{Yatindra Kumar Das)
Member Secretary

Memo Hug" Fre Ranchi, dated. / }Jﬁh’ =R

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Depanment, Govt. of
Tharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

Y ati ar Das)
Mem retary
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Shas JHARKHAND STATE POLLUTION CONTROL BOARD
. |

T A DIVISION BUILDING (GROUND FLOOM), HE.C,, DHURWA, RANCHI = 834004,

Websile: www.jspcb.micin  E-mad. ranchijspcb@gmail.com

JEFEE Phone,, 0651-2400851/2400852 /240097 8/2401 847 Fay-0651-2400850/1 38
1 i [ T Ranchi, Dated,.......ooveemciinri
From,

Y atindra Kumar Das,
wember Scerctary
To,
Sri Badri Prasad Bhagat
Mis Khusbhu Sione Works (Sone Works)
At- Mahadeobaran.
Dyist.-Sahebganj

Sub: - Imposition of Environmental Compensation — Regarding,

Whereas, due to the vatious non comphiances of the Coasent to Cperate (CTO) and / or
Environmental Clearance (EC) observed in your Linit and m light of the various directions issued
by the Honble MGT, Principal Bench, New Delhi in O. A, No. 23/2017EZ, 0. A, No, TT62013
and 0. A. No. 373/2019 an interim Envirenmental Compensation for thirty (301) days period was
calculated and levied on you amounting to INR 1,58.000/- (Rupees Two Lakhs Fifty Eight
Theusand Only) vide Board's Ref. No. B-1739, dated 09.12.2019. 1t was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to cubmit the Environmental Compensation. The Board
has received the above saxd amount of interim Environmental Compensation vide DD Ne.
$91896 dated 19-Jan-11.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 570 davs till Dated 30/06/2021.

Whereas, the Environmental Compensation against the Unit has been caleulated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amointing (o
INR 44.53,125/- (Rupees Forty Four Lakhs Fifty Three Thousand Ome Hundred Twenty
Five Duly)

Now, therefore, in view of the ahove and by exercising the powers vested under section 3MHA) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31({A) of the Air
{Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
heing imposed upon the Unit and it is, hereby, directed 1o deposit the amount of Enviroamental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the ghove
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above sdi-
(Yatindra Kumar Das)
Member Secretary
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BlEmn Mo i e Ranchi, dated......ccooiannn

Copy te: The Deputy Commissicner, Sabebgan for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest

Sdi-
{Yatindra Kumar Das)
Member Secretary

MemaNo. B3 7] Ranchi, dated. 120 4]reaz

Copy to: The Additional Chicl Secretary, Forest, Environment and Climate Change Department,
Govt. of Tharkhand / The Director, Mines Directorate, Mincs and Geclogy Depantment, Govt. of
Tharkhand / The Regional Officer, JSPCB, Regional Office — cum - Laboratory, Dumka for
information and necessary action please.

(Yatind r Das)
Memb ry
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W JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR], H.E.C., DHURWA, RANCHI -~ BI4004.

“# Website: www jspch.nicin  E-mail: ranchijspeb@gmail, com

JEEEE Phone. 172400852124 51-2400850/138

Bl Mo Ranchi, Dated.......coooius

From.

Yatindra Kumar Dhas,
Member Secretary
To,
Sri Rajesh Kumar Jaiswal
M/s Maa Vaishnavi Stone Works { Mundi Stene Mines)
At- Mundi, PO-Mundi
[ist.-Sahebgan)

$ub: - Imposition of Environmental Compensation — Regarding.

Whereas, due to the various non compliances of the Consent 10 Operate (CTO) and / or
Enviranmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Defhiin 0. A. No, 232017/EZ, O. A, No. 776/20138
and O. A, Ma, 3732019 an interim Environmenial Com pensation for thirty (30) days period was
calculated and levied on you amounting 10 INR 375000.00/- (Rupees Three Lakhs Seventy
Five Thousand Oaly) vide Board’s Ref. No. B-1740, dated 09.12.2019. It was further informed
that the amount of Environmental Compensation may be reduced or increased as per the time
taken for compliance and you were directed to submit the Environmental Compensation. The
Board has received the above said amount of interim Environmental Compensation vide DD No.
1758 dated 21-Dee-21.

Whereas, it was observed that your Unit was pperational in vielation to the environmental norms
for 716 days till Dated 13/11/2021.

Whereas. the Environmental Compensation against the Unit has been calculated {Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Commitlee, amouniing to
INR 53,90 625/ (Rupees Eighty Three Lakhs Ninety Thousand Six Hundred Twenty Five)

Mow, therefore, in view of the sbove and by exercising the powers vested under section 33(A) of
the Water (Prevention and Contrel of Pollution) Act. 1974 and under section 31{A} of the Air
{Prevention and Contrel of Pollution) Act, 1981; the above sqid environmenial compensation i
being imposed upon the Unit and it is, herely, directed 1o deposit the amount of Environmental
Compensation within 30 days of issuance of this letter, Tn case of failure to comply. the above
directions given by the Board, legal action miy be initiated against the Unit,

Encl: As above gdi-
(Yatindra Kumar Das)
Member Secretary
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Memo No..cconanncn Ranchi, dated.......cccorveeres

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested 1o initiate the
needful actions for recovery of the abovementioned amount at an carliest.

Sdi-
(¥atindrs Kumar Das)
Member Secretary

Memo Nn.ﬁ.‘:if 7L Ranchi, dated, r.’}f!a_!?_‘r’;‘. A0l32

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Depariment,
Govt. of Jharkhand / The Director, Mines Drirectorate, Mines and Geology Depariment, Govt of
Jharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(Yatind r Dhas)
Membe retary
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% JHARKHAND STATE POLLUTION CONTROL BOARD
| T.A. DIVISION BUILDING [GROUND,FLOOR), H.E.C., DHURWA, RANCHI - BI4004.
N Website: www.jspchonicin E-mail: ranchijspeb@gmail.com
EISEEE] hone - D51 400852/2400970/2401 847, Fax-0551-2400850/1 38
Ref. Moo..evvnnons Ranchi THied... oo iviatorasai
Froam,

Yatindra Kumar Das,
Member Secretary

S Rajesh Kumar Jaiswal

M/s Maa Vaishnavi Stone Works
At - Mundli, P.S - Mirzachouki
Dnst.-Sahebgan)

Sub: - Imposition of Environmental Compensation — Regarding,

Whereas., due o the various non compliances of the Consent to Operate (CTO) and /[ or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in 0. A. No, 23/201 TEZ 0. A. No. TI62018
and 0. A. No. 373/2019 an interim Environmental Compensation for thiny (30) days period was
calculated and levied on vou amounting to INR 1,.58.000/- {Rupees Two Lakhs Fifiy Eight
Thousand Ouly) vide Board’s Ref. No, B-1741, dated 09.12.201%. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.
691894 dated 19-Jan-22.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 794 dovs tll Dated 09022021,

Whereas, the Environmental Compensation against the Unit has been caleulated (Caleulation
Sheet enclosed) in accordance with the recommendation of the Expen Committee, amounting to
INR 1.96,00375L (Rupees One Crore Eighty Six Lakhs Nine Thownsand Three Hundred
Seventy Five Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 11{A) of the Air
{Prevention and Control of Pollution) Act, 1981: the above said environmental compensation is
being imposed upon the Unit and it is, hereby. directed w0 deposit the amount of Environmental
Compensation within 30 days of issuance of this lemer. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above sdf-
{Yatindra Kumar Das)
Member Secrefary



Memo Mo, .cocinmimrines Ranchi, dated............... .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the sbovementioned smount at an earliest.

/-
{Yatindra Kamar Das)
Member Secretary

Memo No. EP? ?-"? Ranchi, dated... f.ﬁ-;'{-'?.‘l",f:}rﬂ"l z

Caopy to: The Additional Chief Sccretary, Forest, Environment gnd Climate Change Depantment,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Depariment, Gont. of
Jharkhand / The Regional Officer, JSPCH, Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(Yatind Das)
Mem retary
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W JHARKHAND STATE POLLUTION CONTROL BOARD
T A DIVISION BUILDING (GROUND FLOOR). HE.C., DHURWA, RANCH — 834004,

|l Websita: waaw.jspcbonicin  E-mail: ranchijspebiiigmail.com
JEEEE Bhone.: 0651-2400851/2400852/2400978/2401847, Fax-0851-2400850/135,
Rel. No......omeem Ranchi, Dated. ........ocociiannin

From,

Yatindra Kumar Das,
Member Secretary

Sri Krishna Kumar Saha
M5 Krishna Kumar Saha
At - Chapandey,
Dist.-Sahebianj

Sub: - Imposition of Environmenial Compensation - Regarding.

Whereas, due to the various non compliances of the Consent o Owperate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A, No, 232017/EZ, O. A. No, 7762018
and O A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 3750(0.00/- (Rupees Three Lakhs Seventy
Five Thousand Only) vide Board's Ref. No. B-1742, dated 09.12.2019. 1t was further informed
that the amount of Environmental Compensation may be reduced or increased as per the time
taken for compliance and you were directed to submit the Environmental Compensation. The
Board has received the abeve said amount of interim Environmental Compensation vide DD No.
40766 dated D6-Mar-21.

Whereas, it was observed that your Unit was operational in violation o the environmental norms
for 452 days till Dated 040372021,

Whereas, the Environmental Compensation against the Unit has been caleulated (Cabculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting 1o
INR 70,612,500/ (Rupees Seventy Lakhs Sixty Two Thousand Five Hundred Only)

Mow, therefore, in view of the above and by exercising the powers vested under section 33(A ) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section F1(A) of the Air
(Prevention and Control of Pollution) Act, 1981: the above said environmental compensation 15
being imposed upon the Unit and it is, hereby, directed 1o deposit the amount of Envirenmental
Compensation within 30 days of issuance of this letter, In case of failure 1o comply, the above
directions given by the Board, legal action may be initiated against the Lnit

Encl: As above cdl.
{Yatindra Kumar Das}

Member Secretary
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i Memo WO Ranchi, dated........c.ooneeeee

Copy to: The Deputy Commissioner, Sahebgan) for information and it is requested to initiate the
neesdiiul actions for recovery of the abovementioned amount at an earliest

Sd/-
(Yatindra Kumar Das)
Member Secretary

MemoNo. B ZZ. 1 Ranchi, dmd.?.?e{#.'.‘l'. [2e12

Copy te: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Tharkhand | The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand | The Regional Officer, 1SPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

{Yatind ar Das)
Mem Y
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THARKHAND STATE POLLUTION CONTROL BOARD

T.A DMISION BUILDING (GROUND FLOOR), HE.C., DHURWA, RANCHI ~ B34004.

“F Websita: www.jspch.nicin  E-mail: ranchijspcbd@gmail. com
EISEEH Phone.: 0651-2400851/2400852/2400973/2401847, Fax-0651-2400850/133
Ref No........ . Ranchi, Dated.......oimcomeciiiian
From,

Y atindra Kumar Das,
Member Secretary
T,
Sri Mangj Kwmar
M/s Manoj Kumar Stone Works
At - Nimganchi
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation — Regarding,

Whereas, due to the various non compliances of the Consent to Uperate (CTO) and / or
Emvironmental Clearanea (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A, Ne. 33201 TVEZ, O. A. No, 7762018
and 0. A. No. 373/2019 an interim Environmenial Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- {Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref, No. B-1747, dated 09.12.2019. It wag further informed that
ihe amount of Envirenmental Compensation may be reduced or increased as per the time taken
for compliance and vou were dirccted (o submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 1648
dated 07-Mav-21.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 389 days till Dated 31/12/2020.

Wheress. the Environmental Compensation against the Unit has been calealated {Calculation
Sheet enclosad) in accordance with the recommendation of the Expent Committes, amounting to
INR 30,39 062 (Rupees Thirty Lacs Thirty Nine Thousand Sixty Twa Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31({A) of the Air
{Prevention and Comrel of Pollution} Act, 1981 the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of ssuance of this letter. Tn case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sd-
{Yatindra Kumar Das)
Member Secretary
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Memo No........ g Ranchi, dateg....ccooooeeeein

Copy to: The Dieputy Commissionet, Sahebganj for information and it is requested (o initiaic the
needful actions for recovery of the abovementioned amount al an earliest.

Sd/-
{Yatindra Kumar Das)
Member Secretary

Memo No. 273 75 Ranchi, dated | [ ﬁ,ﬂ'.';‘.ﬂﬁ.rj

Copy to: The Additional Chiel Secretary, Forest, Environmerit and Climate Change Department,
Govt, of Jharkhand / The Direcior, Mincs Directorate, Mines and Geology Department, Gowt. of
Jharkhand / The Regional Officer, JSPCB, Regional Office — cum = 1.aboratory, Dumka for
information and necessary action please.

{(¥atindra Das)
e ry
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%ﬁ"" THARKHAND STATE POLLUTION CONTROL BOARD
ik 1 A, DIVISION BUILDING (SROUND FLOOR), HEC., OHURWA, RANCHI — B34004.
“F Website: www. jspcb.nicin  E-mail ranchijspcb@gmail. cem
JEEEE - 52/ Fax-0651-240085013
Rel. No..coveaeasis Ranchi, Dated.......ccoomrmmrssinines
From,

Yatindra Komar Das,
Wember Secretary

Te.,
Sri Sudama Mahto
“is Meha Stone Works
At - Belbhadn, Mirzachowki
Dist.-Sahebgan)

Soh: - Imposition of Environmental Compensation — Regarding.

Whereas, due to thie various non compliances of the Consent lo Operate (CTO) and [ or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon ble NeT, Principal Bench, New Delhi in O. A, No. 2312017EZ, 0. A, Mo, TT62018
and 0. A, No. 373/2019 an interim Envirenmental Compensation for thirty {30 days peried was
calculnted and levied on you amounting to INR 2,58,000/- (Rupces Two Lakhs Fifty Eight
Thousand Ounly) vide Board’s Ref. No. B-1750, dated 09.12.2019, 1t was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time Laken
far compliance and you wene directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DIy Ne.
61850 dated 24-Sep-21.

Whereas, it was observed that your Ulpit was operational in violation to the environmental norms
for 570 days till Dated 30062021,

Whereas, the Environmental Compensation against the Unit has been caleulated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expent Commiltee, amounting to
INR 44,53,125/- (Rupees Forty Four Lacs Fifty Three Thousand One Hundred Twenty Five

Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act. 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter, In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit

Encl; As above Sdi-
(Yatindra Kumar Das)
Memhber Secretary
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" Ranchi, dated.......cocoeiis

Copy t0: The Deputy Commissioner, Sahebgan] for information and it is requested 1o inftiale the
peedful actions for recovery of the abovementioned amount at an garliest,

Sdi-
{Yatindra Kumiar Das)
Member Secretary

MemoNo B 5716 Ranchi, dated.| 2] 2oz

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Gavt. of Jharkhand / The Direcior, Mines Dircctorate, Mines and Geology Department, Gowt. of
Jharkhand / The Regional Officer, JSPCB, Regional Office — cum = laboratory, Dumbka for
information and necessary action please.

(Yatind v Duas)
Memb retary
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W JHARKHAND STATE POLLUTION CONTROL BOARD
T A DIVISION BUILDING {GROUND FLOOR), HE.C., DHURWA, RAMCHI — 834004

“F Website: www jspcbonicin  E-mail ranchijspch@ygmail.com

RIS EEE Phone. 0651-2400851/2400852/2400979/2401 84T, Fax-0851-2400850/138

2 1 A 1 T Ranchi, Dated....c.coovimmmsasnn

¥atindra Kumar Das,
Member Secretary

Ta.
Smi Gayatri Suman Sinha
M/s Bharat Stone Works
At - Nimganchi
Dist.-Sahebgan]

Suh: - Imposition of Environmental Compensation - Regarding,

Whereas, due fo the various non compliances of the Consent w Operate (CTO) and [ or
Environmental Clearance (EC) observed in your Unit and m light of the various directions issued
by the Hon'ble NGT, Principal Bench, Mew Delhi in ©. A. No. 230201 7EZ, ©. A. No. 776/2018
and 0. A, No.373/2019 an interim Environmental Compensation for thirty (30 days period was
calculated and levied on you amounting 1o [NR 258,000/ (Rupees Two Lakhs Fifry Eight
Theusand Only) vide Board"s Ref, No. B-1751. dated 09.12,2019, It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Eavironmental Compensation vide DD Mo. 1601
dated 16-Ang-11.

Whereas, it was observed that your LUinit was operational in viclation to the envircnmental norms
for 1027 days till Dated 30/04%/202.1.

Whereas, the Environmental Compensation againsi the Unit has been caleulated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expent Committee, amounting Lo
INI 80,23,438/- (Rupees Eighty Lacs Twenty Three Thousand Four Hundred Thirty Eight
Only)

Mow, therefore, in view of the ahave and by exercising the powers vested under section 33(A)of
the Water {Prevention and Contral of Pollution) Act, 1974 and under section 31{A) of the Ajir
{Prevention and Control of Pollution) Act, 1981; the above <nid environmental compensation is
being imposed upon the Unit and it is. hereby, directed deposit the amount of Emvironmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sdi-
(¥atindra Kumar Das)
Member Secrefary
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Blemio Mo e eeeoians ' Ranchi, dated............

Copy to: The Deputy Commissioner, Sahehganj for information and it is requested to initiate the
needful actions for recovery of the sbovementioned amount at an earliest.

Gdl
(Yatindra Kumar Das)
Member Secretary

Memo Hu..fg._.'f.e.r. T Ranchi, dnla.ln!'rl'fr'ﬂ'ﬂ ol

Copy to: The Additional Chief Secretary, Forcst, Enwvironment and Climate Change Department,
Gavt. of Jharkhand / The Director, Mines Direclorate, Mines and Geology Department, Govt. of
Tharkhand / The Regional Cificer, JSPCB, Regional Office — cum — Labormtory, Dumkn for
information and necessary action please.

(Yatindra Dras)
Member ry
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JHARKHAND STATE POLLUTION CONTROL BOARD

T.A, DIVISION BUILDING (GROUND FLOOR), HEC.. DHURWA, RANCHI — 834004,

. | L Website: www.jspchonicin | E-mail: ranchijspcb@gmail.com
LSEER] Phone. : 0651-2400851/2400852/2400979/2401847, Fay-0651-2400850/138
Ref-Mo....oouceens Ranchi, Dated.........cooceeciianan

Frgam,

Y utindra Kumar Das,
Member Secretary

To,
5ri Sommnath Ghosh
Mis TB 5 Stone Works
At - Pipaljon
Dist.-Sahebgani

Sub: - Imposition of Environmental Compensation — Regarding.

Whereas, due 1o {he various non compliances of the Consent 1o Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi i O. A. Mo, 23/2017/EZ, 0. A. No. 7762018
and 0. A. No. 3732019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 1 .58.000¢- {Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1754, dated 19.12.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed 10 submit the Environmental Compensation. The Board
has received the sbove said amount of interim Environmental Compensation vide DD No. 336
dated 02-Feh-21.

Whereas, it was observed that vour Unit was operational in violation to the environmental norms
for 389 days till Dated 3171272020,

Whereas. the Environmental Compensation against the Unit has been calculated { Calculation
Sheet enclosed) in accordance with the recommendation of the Expent Committee, amounting o
INR 30,39,062/- (Rupees Thirty Lacs Thirty Nine Thousand Sixty Two Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water {Prevention and Control of Pollution) Act, 1974 and under section 31{A} of the Air
{Prevention and Control of Pollution} Act, 1981: the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter, In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit

Encl: As above Sdi-
{Yatindra Kumar Das)
Member Secretary
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Memo Fn ............... Rapchi, dated.................

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested 1o initiate the
peedfil actions for recovery of the abovementioned amount at an earliest.

Sdl-
{¥atindra Kumar Das)
Member Secretary

Memo Nn..ﬁ: ¥ ?3 Ranchi, d,a:cd__['?::r}.-ﬁ tlrz AL

Copy to: The Additional Chief Secrctary, Forest. Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Direclorale, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB, Regional Office — cum — Labomtory, Dumkas for
information and necessary action please.

(Yatindra ras)
Membe Ty
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% JHARKHAND STATE POLLUTION CONTROL BOARD
A T A DIVISION BUILDCING (GROUND FLOOR), HE G, DHURWA, RAMCH! —B34004,
| L Website: waw.jspchonicin  E-mal ranchijspebd@gmail com
JEEEE one.: 24D0RE/P400852/2400975/2401 847, Fax-0651-2400850/1
T o T Ranchi, Dated. .. ...oovimmmmnrivis
From,

Y atindra Kumar Das,
Member Secrelary

Md. Safikul Istam

M/s Char Tara Stone Works
At - Pipaljori
Dist,-Sahebganj

Sub: = Imposition of Environmental Compensation — Regarding.

Whereas, due to the varions non compliances of the Consent to Operate (CTO) and [ or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in 0. A. No. 23/2017/EZ, O. A. No, 77672018
and 0. A, No. 173/2019 an interim Environmental Compensation for thirty (30) days perod was
calculated and levied on you amounting to INR 258,000/~ (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No, B-1756, dated 09.12.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed (o submit the Environmental Compensation. The Board
has received the above said amount of imerim Environmental Compensation vide DN No.
442810 dated 19-Feb-21.

Whereas, it was observed that vour Unit was operational in violation o the environmental norms
for 207 days till Dated 300%2020.

Whereas. the Environmental Compensation against the Unit has been calculated [Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting 1o
INR 2320312 (Rupees Twenty Three Lacs Twenty Thousand Three Hundred Twelve

Omly)

Now. therefore, in view of the above and by exercising the powers vested under scction 33(A) of
the Weter (Prevention and Control of Pallution} Act, 1974 and under section 31(A) of the Air
{Prevention and Control of Pollution) Act, 1981: the ahove said environmental compensation is
being imposed upon the Unit and it is, herchy. directed to deposit the amount of Environmental
Compensation within 30 days of issiance of this lewer. In case of failure to comply, the above
directions given by the Board, legal action may be initiated agamst the Unit.

Encl: As above Sd-
(Yatindra Kumar Das)

Member Secrelary
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Blemo Mo, i iaian Ranchi, dated....... ...

Copy to: The Deputy Commissioner, Sahebgan) for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Sd/-
{Yatindra Kumar Das)
Member Secretary

MemoNo.B. 7. 573 Ranchi, dated. {2 /242222

Copy to: The Additional Chief Sccretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB, Regional Office — cum — Laboratory, Dumka for
information and necessary aclion please.
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JHARKHAND STATE POLLUTION CONTROL BOARD

T.A. DIVISION BUILDING (GROUND FLOOR), HEC., DHURWA, RANCHI — B34004,

s, L& Website: www, jspcb.nicin  E-mail: ranchispebigmail.com

o EE . DEE1-2400851/740NE52/2400070/2401847, Fax-0651-2400850/138
£ o o S Rﬂ.l'll:l'lll. Diabesl. oo vossaannn int

From,

Yatindra Kumar Daos,
Member Secretary

To.
Sri Dina Nath Singh
M/s Maa Bhavam Stone Works
Al - Nimganchi
Dist.-Sahebianj

Sub: = Impositien of Environmental Compensation - Regarding,

Whereas, due to the various non compliances of the Consent o Operate (CTO) and [/ or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'hle NGT, Principal Bench, New Delhi in 0. A. No. 23/2017/EZ, O. A. No. 7762018
and 0. A, Mo, 373/2019 an interim Environmental Compensation for thirty (20} days perod was
calculated and levied on you amounting to INR 158,000 (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1758, dated 09.12.20 19. Tt was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and vou were dirccted 10 submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.
252755 dated 22-Juk10.

Whereas. it was observed that your Unit was operational in violation to the environmental norms
for 201 days till Dated 2606/ 2020,

Whereas, the Envirenmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Exper Committee, amounting o
INR 15.70,312 (Rupees Fifteen Lacs Seventy Thousand Three Hundred Twelve Only)

Mow, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Polluion) Act, 1974 and under section 31{A) of the Air
(Prevention and Contrel of Pollution) Act, 1981; the above said environmental com pensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure 1o comply, the above
directions given by the Board, legal action may be initiated against the Unit,

Encl: As above Sd'-
(Yatindra Kumar Das)
Member Secretary
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5 (5T [+ T Ranchi, dated..................

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount t an earliest.

Sd/=
(Vatind ra Kumar Das)
Member Secretary

Memo No..B =¥ 59 Ranchi, dated. /2 / 2%/ 2622

Copy to: The Additional Chicf Secrctary, Forest, Environment and Climate Change Department,
Gowt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand | The Regional Officer, JSPCB, Regional Office ~ cum — Laboratory, Dumka for
information and necessary action please.

(Yatindra r Das)
Member tary
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JHARKHAND STATE POLLUTION CONTROL BOARD

ull T A DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURMWA, RANCHI — 834004,
“r’ Websile: www.jspcbnicin  E-mall: ranchispebi@gmail.com
5 EE B Phona. 400851 /7400852/2400075/2401 847, Fax-0651-2400850/1
H,l::f. ."'-:l,r ........... R_ﬁ.l‘l:l‘li, D':I.I'Eﬂ ........................
From.

¥ atindra Kumar Das,
Member Secrelary

Sri Ajay Prasad
Mis Jai Maa Kali Stone works
Al - Nimganchi
Dist.-Sahebganj

Sub: - Imposition of Envirenmental Compensation - Regarding,

Whereas, due to the various non compliances of the Consent o Operate (CTO) and | or
Environmental Clearance (EC) observed in your Unit and in light of the various directions 1ssued
by the Hon'ble NGT, Principal Bench, New Delhi in 0. A. No. 23/2017/EZ, O. A. No. 77672018
and 0. A, No. 373/2019 an interim Environmental Compensation for thirty (30) days penod was
calculated and levied on you ameunting to INR 2,58,000- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1759, dated 09.12.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed 1o submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DI No.
68711 dated 21-Jul-20.

Whereas, it was observed that vour Unit was operational in violation to the environmental norms
for 180 days 1ill Dated 05/06/2020.

Whereas. the Environmental Compensation against the Unit has been caleulated (Calculation
Sheet enclosed) in accordance with the recommendation of ithe Expert Committee, amounting 10
INR 14,06,250/- (Rupees Fourteen Lacs Six Thousand Twe Hundred Fifty Omly)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
{Prevention and Control of Polluton) Act, 1981 the above said environmental compensation 18
being imposed upon the Unit and it 15, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply. the above
directions given by the Board, legal action may be initiated against the Unil.

Encl: As above gd
(Yatindra Kumar Das)
Member Secretary
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Memo No.,.coieas ' Ranchi, dated.......ccooviemee i

Copy to: The Deputy Commissioner, Sahebganj for information and it i3 requested to initiate the
needful actions for recovery of the abovementioned amount at an garliest.

Sdi-
(Yatindra Komar Das)
Member Secretary

Memo No. B 2.1, Ranchi. dated, 1 2242023

Cepy to; The Additional Chief Secretary, Forest, Environment and Climate Change Depariment,
Govt. of Jharkhand / The Dircetor, Mines Directorate, Mines and Geology Department. Govt. of
Jharkhand / The Regional Officer, JSPCH, Regional Office — cum = Laboratery, Dumka for
information and necessary action please,
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JHARKHAND STATE POLLUTION CONTROL BOARD

“F T.A DMVISIDN BUILDING (GROUND FLOOR), HE.C., DHURWA, RANCHI — 834004,
Website: www spcb.nicin E-mail: ranchijspcbigrmail. com

JEFGE Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref MO......oe. ... Famchi, Dated. ..o,

From,

Yatindra Kumar Das,
Member Secretary.

S Pavitra Kumar Y adav

M/S Maa Amba Stone Works { Crusher)

Mauza- Marikuti, Plot ne.-52 & 53, Mahadeoganj,
Dnst ~Sahebgani

Sub: - Imposition of Environmental Compensation — Regarding.

Whereas, duc to the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issucd
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23201 EZ. 0. A. No. 776/2018
and 0. A. No. 3732019 an interim Environmental Compensation for thirty (30) days period was
caleulated and levied on you amounting to INR 258004/- (Rupees Two Lakhs Fifty Eight
Thousand Oaly) vide Board's Ref. Mo, B-1454 dated 191172009 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed 1o submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 469 days till dated 01/03/2021.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
36.64.062.00 (Thirty Six Lakhs Sixty Four Thousand Sixty Twa only)

Now, thercfore, in view of the above and by exercising the powers viested under section 33 A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under scction 31{A) of the Air
{ Prevention and Control of Pollution) Act, 1981 the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sdi-

(¥atindra Kumar [as)
Member Sceretary
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Blemo WO, ..oceeciinnnn, Ranchi, dated. .........c.ocree-

Copy to: The Deputy Commissioner, Sohebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an carlicst.

Sd-
(Yatindra Kumar Das)
Member Secretary

Memo NOE?'F 2= . Ranchi, dated, /2-/2/ 2022

Copy to: The Additional Chiel Secretary, Forest, Environment and Climate Change Depantment,
(ovt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(¥ atind mar Das)
Me retary
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S JHARKHAND STATE POLLUTION CONTEOL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), HE.C., DHURWA, RANCHI — 834004,

“F Website: www jspcb.onicin - E-mail; ranchijspcbi@gmail com
JEFEE Phone.; 0651-2400851/2400852/240097 972401847, Fax-0651-2400850/138,

Ref Mo........... Foanchi, Dated. ... ..o
From,

Yatindra Kumar Das,
Member Secretary.

To,
Sri Pavitra Kumar Yadav
M/E Maz Amba Stone Works (Stone Mines)
Muaza-Demba, PS- Sahebagani,
Drist.-Sahcbgan)

Sub: - Imposition of Eavironmental Compensation — Regarding.

Whereas, duc to the vanous non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 237201 VEZ, 0. A. No. TT6/2018
and 0. A. No. 373/2019 an interim Environmental Compensation for thirty (30) daye period was
calculated and levied on you amounting to INR 375000V~ (Rupees Three Lakhs Seventy Five
Thousand Only) vide Board's Ref. No. B-1452 dated 191172019 |t was farther informed that
the amount of Environmental Compensalion may be reduced or increased as per the time taken
for compliance and you were directed 10 submil the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date,

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 120 days ull dated 17/03/2021.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) ax per the recommendation of the Expert Committee amounting to INR
14,06 250.00 (Fourteen Lakhs Siz Thousand Two Hundred and Fifiy only)

Mow, therefiore, in view of the above and by exercising the powers vested under section 33A) of
the Water (Prevention and Conmol of Pollution) Act, 1974 and under section 31(A) of the Air
(Frevention and Control of Pollution) Act, 1981 the above said environmental compensation is
being imposed upon the Unit and it 18, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of 1ssuance of this letler. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Enel: As ahove
Sd/-

(Yatindra Kumar Das)
Member Sceretary

291



292

Copy to: The Deputy Commissioner, Sahebganj for information and 1t is requested to mitiate the

needful actions for recovery of the abovementioned amount at an earliest.

(Yatindra Kumar Das)
Member Secretary

Memo No. B-F 53 Ranchi, dated, /.2 ¢ (/202

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Deparment,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govi. of
Jharkhand [ The Regional Officer, JSPCB Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(Yatindra r Das)
Member fary
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W JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), HE.C., DHURWA, RANCHI — 834004,

. | Website: www.jspcbonicin  E-mail: ranchijspcbi@gmail.com
JEEEE Phone.. 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,
Ref Now........... Ranchi, DA, ... ovvoeeiveersens
From;

Yatindra Kumar Das,
Member Secretary.

Ta,
S Pramiod Kumar Jashoeal
M5 Jat Guru Stone Works
Manza-Bartalla, Po- Mirrachowki,
st -Sahchgan)

Sub: - Imposition of Environmental Compensation - Kegarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and  or
Environmental Clearance (EC) observed in vour Unit and in light of the varicus directions issued
by the Hon'ble NGT, Pnincipal Bench, New Delhi in O. A. No. 23201 VEEZ, O, A, No. 776/ 2018
and 0. A. No. 37320019 an intenm Environmental Compensation for tharty {30) dayve period was
caleulated and levied on you amounting to INR 258000/~ (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board’s Ref. No. B-1442 dated 191172019 It was further mformed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, i1t was observed that your Unit was operational m violation to the environmental nonms
for 1139 davs nll dated 31/1272021,

Whereas, the Environmental Compensation against the Unit has been caleulated (Calculation
Sheet enclosed) as per the recommendation of the Expent Commuittee amounting to INR
§8.98 438.00 (Eighty Eight Lakhs Nimety Eight Thousand Four Hundred and Thirty Eight
Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollutton) Act, 1974 and under section 31{A) of the Air
{Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it 15, hereby, drected to deposit the amount of Environmental
Compensation within 30 days of issuance of this letier. In case of failure to comply, the above
directions given by the Board, legal action may be inifiated against the Unit,

Encl: As above
5d/-
(Yatindra Kumar [as)
Member Secretary
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=3 2z-
Memo No........c...... Ranchi, dated.............nnn..

Caopy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
neediul ctions for recovery of the abovementioned amount at an earliest,

Sd-
(Yatindra Kamar IVus)
Member Secretary

Memo Mo &~ TF4 Ranchi, dated./2:./2 1/ 3e2.2

Copy to: The Additional Chiet Sccrctary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Tharkhand / The Regional Officer, JSPCB Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(Y atind Dvaus )
MMem cretary
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W JHARKHAND 5TATE POLLUTION CONTROL BOARL

T.A DIVISION BUILDING (GROUND FLOOR), HE.C., DHURW A, RANCHI — 832004,

. | Wabsite: www jspcbonicin  E-mail ranchijspcb@gmail com
JEEEE Phone. 0651-2400851/2400852/2400975/2401847, Fax-0651-2400850/138,
Bef: Mo ooeaivias Fanchi, Dated. . ..ooinecvvinenn
From,

Yatindra Kumar [Das,
Member Sccretary.

To,
Sri Ganesh Prasad Bhagat
Miz Aditt Stone Works
Mauzs-Mundali,

st -Sahcbgan;
Sub: - Imposition of Environmental Compensation — Regarding,

Whereas, due to the various non compliances of the Consent to Operaie (CTO) and / or
Environmental Clearance { EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 2372017/EZ, O. A. No. 776/2015
and 0. A. No. 3732019 an interim Environmental Compensation for thirty (30) days period was
caleulated and levied on vou amounting to INR 258004/~ (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board’s Ref. No. B=-1439 dated 19/11/2009 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed 1o submit the Environmestal Compensation. The Board
has not received the above said Environmental Compensation tall date.

Whereas, it was obscrved that your Unit was operational in violation 1o the environmental norms
for 1139 days till dated 31712/2021,

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to [INR
K8, 98 438.00 (Eighty Eight Lakhs Ninety Eight Thousand Four Hundred and Thirty Eight
Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33{A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Aar
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation s
being imposed upon the Unit and it is, hereby, direcied o deposit the amount of Environmental
Compensation within 30 days of issuance of this letier. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Enecl: As above
Sdd/-
(Yatindra Kumar Dhas)
Member Seerctary
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Copy to: The Deputy Commissioner, Sahebgan) for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount al an carlicst,
Sdi-
(Yatindras Kumar Das)
Member Secretary

Memo No. £ Z55, Ranchi, dntnd..".?:f{? ."1.',!" A213

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Chanpge Department,
Govt, of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office — cum — Laboratory, Dumka for

information and necessary action please.

(Y i r Das)
Me ary
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W JHARKHAND STATE POLLUTION CONTROL BOARD
T A DIISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI — 834004,

“F Website; www. jspcbonicin - E-mail: ranchispch@gmail.com

Phone.: DES1-2400851/2400852/2400079/2401847, Fax-0651-2400850/138,

E_F
%)
T
[T]

Bef Moo, Ramchi, Dafed....oooovrineens
Friom,

YWatidra K umar Das,
Member Secrctary,

Smit. 5o Devi

Mz Krighna Stone Works
Mauza- Musdali,
Dhisi.-Sahebgan)

Sub: - Impesition of Environmental Compensation — Regarding.

Whereas, doe to the vanous non comphances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Uit and in light of the various direchions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 232017EZ, 0. A. No. 776/2018
and 0. A. No. 373/2019 an interim Environmental Compensation for thirty (30} days period was
caleulated and levied on you amounting to INR 258804/~ (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1437 dated 19/11/2019 It was further informed that
the amount of Environmental Compensation may be reduced or increazed as per the time taken
for compliance and you were directed 10 submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation tll date.

Whercas, it was observed that your Unit was operational in violation to the environmental norms
for 205 days tll dated 3V06/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Commitice amounting o [INR
16,01 562.00 (Sixteen Lakhs One Thousand Five Hundred and Sixty Two Only)

MNow, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
{Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, direcied to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure o comply, the above
directions givén by the Board, legal action may be initiated against the Unit.

Encl: As above
Sdf=
(Yatindra Kumar Das)
Member Sceretary
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Memo MNo...........ooe. Ranchi, dated..................

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an carliest.

Sd/-
(Yatindra Kumar Das)
Member Secretary

Meme No. 8. =F5E Ranchi, dated [ 2/0Y [ 362:2
Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Depanment,

Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of

Jharkhand [ The Regional Officer, JSPCB Repional Office — cum — Laboratory, Dumka for
information and necessary achon please.

(¥Yatind Das)
MMe etary
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T.A. DRASION BUILDING (GROUND FLOOR], HE.C., DHURWA, RANCHI — B34004,

% JHARKHAND STATE POLLUTION CONTROL BOARD
|/

Website: www jspcbonicin  E-mail; ranchijspeb@@gmail. com

LSECH) Phone.: 0651-2400851/2400852/240007 /2401847, Fax-0651-2400850/138,
Ref. No............ Ranchi, Dated. ....._....ooooovenass
Fraum,
Yatindra Kumar Das,
Member Secretary.
Tia,

Shri Hiralal Bhagat

M/s Jai Maa Bhagwati Stone Works (Stone Mines)
At- Belbhadn, PO- Mirzachowki,

Dist.-Sahcbgang

Sub: - Imposition of Environmental Compensation — Regarding.

Whereas, due to the various non compliances of the Consent fo Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Dethi in 0. A. No. 23201 7EZ, 0. A. No. 7762018
and 0. A, No. 3732019 an interim Environmental Compensation for thirty (30) days period was
ealeulated and levied on you amounting to INR 3750MMV- (Rupecs Three Lakhs Seventy Five
Thousand Only) vide Board's Ref. No. B-1432 dated 19/11/2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, 1t was observed that your Unit was operafional in vielation to the environmental norms
for 1229 days till dated 31/03/2023.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to [INR
1,44,02,344.00 (Omne Crore Forty Four Lakhs Two Thousand Three Hundred and Forty
Four Omly)

Mow, therefore, in view of the above and by exercising the powers vested under section 33{A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Adr
{Prevention and Contral of Poallation) Act, 1981; the above said environmental compensation is
being imposed upon the Uit and it is, hereby, direcied to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unat.

Encl: As above
Sd/-
{Yatindra Kumar Das)
Member Secretary
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Copy to: The Deputy Commissioner, Sahebgan) for information and it is requesied to initiate the
needfiul actions for recovery of the abovementioned amount al an garliest.

Bdr’-
(Yatindra Kumar [Mas)
Member Secretary
Memo No. 2557 Ranchi, dated. .22 Y {2022
Copy to: The Additional Chiet Secretary, Forest, Environment and Climate Change Department,

Govt, of Jharkhand / The Director, Mincs Directorate, Mines and Geology Department, Govt, of
Jharkhand / The Regional Officer, JSFCB Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(Yatind ar Das)
Mem tary
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S JHARKHAND STATE POLLUTION CONTROL BOARD

T.A DIVISION BUILDING (GROUND FLOORY, HE C., DHURWA, RAMCH| — 234004

“m Website: www jspcbonicin  E-mail ranchigpob@gmail.com
Phone.: 0651-2400851/ 240085224 (00T 2401847, Fax-0651-2400850/1 38,

i
LN
e
(57!
[T

= Fanchl, Dated. oo ciiininia
From,

Yatindra Kumar Das,
Member Sceretary,

To.
Shri Chala Napeshwar Rao
M/s CSE CONSTRUCTION
Al- Bindari, Bandarkola,
[hsi.-Sahebgang

Sub: - Imposition of Environmental Compensation — Regarding.

Whereas, due to the vanous non comphances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 232017/EZ, O. A. No. 776/201R8
and 0. A. No. 3732019 an interim Environmental Compensetion for thirty (30} days period was
colculated and levied on vou ameunting to TNR Z580M/- {Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1428 dated 19%11/2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for complisnce and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Wherceas, it was observied that your Unit was operational in violation to the environmental norms
tor 499 days till dated 31/03,/2021.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committez amounting to  INR
389843800 (Thirty Eight Lakhs Ninety Eight Thonsand Four Hundred and Thirty Eight
Only)

MNow, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act. 1974 and under section 31{A) of the Air
(Prevention and Control of Pollution) Act, 1981: the above said environmental compensation is
being imposed upon the Unit and it 15, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter, In case of farlure to comply, the above
directions given by the Board, legal action may be initiated against the Unit,

Encl: As above
Sd/-
{Yatindra Kumar Das)
Member Secretary
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Memo NO.....ocoe v e Ranchi, dated..................

Copy to: The Deputy Commissioner, Sahcbganj for information and it is requested to initiate the
ncedful actions for recovery of the abovementioned amount at an carlicst,

Sd/-
(Yatindra Kumar [das)
Member Secretary

Memo No. @F?Ff Ranchi, dated. /2 &4/ 3023

Copy te: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt, of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office — cum — Laboratory, Dumka for

information and necessary action please.
o mar Das)
Mem Eary
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W JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DVISION BUILDING (GROUND FLOOR), H.E.C.. DHURWA, RANCHI — 834004,

“E Website: www. spebonicin E
e Phone.: 0651-240085 1/ 2400852

Yatindra Kumar Das,
Member Sccretary.

To,
Smit. Mikki Diewi
M/s Maa Bhawani Stone Works
Al- Belbhadr, PO- BMirrachowki,
Diist.-Sahebgan;

Sub: - Impaosition of Environmental Compensation — Regarding.

Whereas, due to the various non comphiances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in yvour Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O, A, No. 23201 7EZ. 0. A. No. 776/2018
and (). A. No. 3732019 an interim Environmental Compensation for thirty (30) dave period was
caloulated and levied on vou amounting to INR 258000/~ (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board’s Ref. No. B-1424 dated 197112019 Tt was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed o submit the Envirommental Compensation. The Board
has not received the above said Environmental Compensation il date.

Whereas, it was observed that your Unit was operational 1n violation to the environmental norms
tor 512 days till dated 13/04/2021.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
40,00,000.00 {Forty Lakhs Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, direcied to deposit the amount of Enmvironmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initialed against the Unil,

Encl: As above
Sd/-
(Yatindra Kumar [has)
Member Secretary
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MemoMNo.....coocoinn. Ranchi, dated............c0uu0.

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needliul actions for recovery of the abovementioned amount al an carlicsi,

Sdi-
(Yatindra Kumar Das)
Member Secretary

Memo No. B-F 53 Ranchi, dated.[2/£ /2222

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt, of
Jharkhand [ The Regional Officer, JSPCB Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(¥ atind Das)
Me ctary
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JHARKHAND STATE POLLUTION CONTROL BOARD

T.A DVISION BUILDING (GROUND FLOOR), HE.C., DHURWA, RAMCHI — 834004,
“F Website: www. jspcbonicin  E-mail: ranchijspcb@gmail.com
DGR Phone.; 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Bef Mo...oour... Ranchi, Dated. ..o,
Friom,

"atindra Kumar Das,
Member Secretary.
To.
Shn Birbal Gupta
M/s Gupta Stone Minea/Crusher
At- Nimgachi, PO- Mirzachowki,
Drist.-Sahcbganj

Sub: - Imposition of Environmental Compensation - Regarding,

Whereas, due to the vanous non compliances of the Consent to Operate (CTO) and / or
Envirenmental Clearsnee (EC) observed in your Unit and in light of the various directions issued
by the Hon"ble NGT, Principal Bench, New Delhi in 0. A. No. 23/2017/EZ, 0. A. No. 776/2018
and 0. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2580000 (Rupees Two Lakhs Fifty Fight
Thousand Only) vide Board's Ref. No. B-1423 dated 191172019 [t was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date,

Whereas, it was observed that vour Unit was operational in violation to the environmental norms
for 89 davys tll dated 150272020,

Whereas, the Environmental Compensation against the Unit has been caleulated (Calculation
Sheet encloged) as per the recommendation of the Expert Committee amounting o [INR
6,95,312.00 (Six Lakhs Ninely Five Thousand Three Hundred Twelve Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under scction 31(A) of the Air
{Prevention and Control of Pollution) Act, 1981; the above said cnvironmental compensation 15
being imposed upon the Unil and it &, hereby, direcied to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/-
(Yalindra Kumar Das)
Member Secretary
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-fdi-

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest,

Sdi-
(Yatimdra Kamar Das)
Member Secrefary
Memo No.. =534 Ranchi, dated. (2014 2022

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Depanment,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Depantment, Govt. of
Jharkhand | The Regional Officer, JSPCB Regional Office — cum — Laboratory, Dumka for
mformation and necessary action please.

(¥ atind r Das)
Me Cretary
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W JHARKHANDSTATE POLLUTION CONTROL BOARD
T.4. DVISION BUILDING (GROUND FLOOR), HE.C.. DHURWA, RANCHI — 834004,

“F Website: www jspcb.nicin E-mait: ranchijspcbi@gmail.com

JEFEE Phone.; 0651-240085 1/2400852/2400979/2401847, Fax-0651-2400850/138,

Rel. Mo....oooeuues Reanchi, Dated. ........ccvvviivrianns
From,

Yatindra Kumar Das,
Member Sccretary.

T,
Ashraful Hagque
M Mis ASEAFLUIL HOOUE
At= Pipaljori,
Dzt -Salebzan)

Sub: - Imposition of Eavironmental Compensation — Regarding.

Whercas, due to the vanous non compliances of the Consent to Operaie (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon"ble NGT, Principal Bench, New Delhi in O, A. No. 23201 7/EZ, O. A, No. TTe/2018
and 0. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
caleulated and levied on you amounting to INR 258000/~ (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board’s Ref. No. B-1507 dated 19112019 [t was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date,

Whereas, it was observed that vour Unit was operational in violation to the environmental norms
for 409 davs nll dated 31/12/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
31,95 312,00 (Thirty One Lakhs Ninety Five Thousand Three Hundred and Twelve Only )

Mow, therefore, in view of the above and by exercising the powers vested under section 3MA) of
the Water (Prevention and Control of Pollunony Act, 1974 and umder section 3 1A} of the Air
{Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
besing imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of ssuance of this letier, In case of failure to comply, the above
directions given by the Board. legal action may be initiated against the Unit.

Encl: As above
sl
(¥atindra Kumar [as)
Member Secretary
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Memo MO...oovinee e Ranchi, dated.........ccconuns

Copy to: The Deputy Commissioner, Sahebgan) for information and it 15 requested to imitiate the
nccdful actions for recovery of the abovementioned amount at an carliest.

Sd/-
(Yatindra Kumar Das)
Member Secretary

Memo No. 87781, Ranchi, dated./2/2[2e22

Copy to: The Additional Chiefl Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt, of
Jharkhand / The Regional Officer, JSPCB Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(¥Yatind mar Das)
M tary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR). H.E.C., DHURWA, RANCHI — 834004,

“F' Website: www jspebonicin E-rmail. ranchijppebd@gmall, com
JEFEE Phone.; 0651-2400851/2400852/240097%/2401847, Fax-D651-2400850/138,
Ref Mo....ooneevis Banchi, Dated........ccccveorecnsss
From

Yatindra Kumar Das,

Member Secretary
Tao,
Shri Satvanath Sah
M/'s Satyanath Sah
At- Bindri Bandar Kola, Borio,
Dist.-Sahebgang

Sub: - Imposition of Environmental Compensation — Regarding.

Whereas, due to the varions non compliances of the Consenmt to Operate (CTO) and / or
Environmental Clearance {EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in 0. A. No. 232017/EZ, 0. A. No. 776/201%
and 0. A. No. 3732019 an interim Environmental Compensation for thirty (30) days period was
caleulated and levied on you amounting o INR 375000/~ (Rupees Three Lakhs Seventy Five
Theuzsand Only)y vide Board's Refl No. B-1501 dated 1911720019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed 10 submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation tll date

Whereas, it was observed that vour Unit was operational in violation to the environmental norms
for 1229 days till dated 31/03/2023.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
1,44,02 344.00 ((me Crore Forty Four Lakhs Two Thousand Three Hundred and Forty
Four Omly)

Now, therefore, in view of the above and by exercising the powers vested under section 33{A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Air
{Prevention and Control of Pollution) Act, 1981; the above said environmental compensalion is
being imposed upon the Unit and it 15, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of 1ssuance of this letter. In case of failure o comply, the above
directions given by the Board, legal action may be initiated against the Uinit.

Encl: As above
i
{Yatindra Kumar Das)
Member Secretary
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Copy to: The Deputy Commissioner, Sahebgan) for mformation and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an carliest.

K-
(Yatindra Kumar Das)
Member Secretary

MemoNo BT 32 Ranchi, dated /2-/0 /3223

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Gove of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Tharkhand / The Regional Officer, JSPCB Regional Office -~ cum - Laboratory, Dumka for
nformation and necessary action please,

(¥ atind mar Dag)
Mem retary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A DIVISION BUILDING (GROUMND FLOOR), HE.C., DHURWA, RANCHI] - E34004.
Website: www jspcb.nicin  E-mail; ranchijspcb@gmail.com

Phone.: 0651-2400851/2400852/2400079/2401847, Fax-0651-2400850/138,
Bef MNo.....c...... Ranchi, Datcd, . ...oevvvrvererreeenns
Froim,
Yatundra Kumar Das,
Member Secretary.
To,

Sri Mojibur Rahman
Mz Mojibur REehman
Muauza - Boma,
Dist.-Sahchgani

Sub: - Impaosition of Environmental Compensation — Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A, No. 23201 7EZ, 0. A, No. T76/20138
and 0. A. No_ 373/2019 an interim Environmental Compensation for thirty (30) days perind was
caleulated and levied on vou amounting to INR 375006V (Rupees Three Lakhs Seveniy Five
Thousand Only) vide Board's Ref. No. B-1489 dated 191172019 Ii was further informed that
the amount of Environmental Compensation may be reduced or increased os per the ime taken
for compliance and vou were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date,

Whereas, it was observed that vour Unit was operational in violation to the environmental norms
for 409 days nll dated 31/12/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclozed) as per the recommendation of the Expert Committee amounting to INR
479296900 (Forty Seven Lakhs Minety Two Thousand Nine Hundred and Sixty Nine

Only)

Mow, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollutiony Act, 1974 and under section 31{A) of the Air
{Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of falure to comply, the above
directions given by the Board, legal action may be mnitiated against the Unit

Encl: As above
S/~
(Yatindra Kumar Das)
Member Secretary
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Copy to: The Deputy Commissioner, Sahebgan) for information and it is requested to mitiate the
needful actions for recovery of the abovementioned amount at an carlicst.

Sd/-
(Yatindra Kumar [as)
Member Secretary

Memo No. B~ % 9% Ranchi, dated, | 22 1{222

Capy to: The Additional Chicf Secretary, Forest, Environment and Climate Change Department,
Giovt, of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govi. of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum — Laboratory, Dumka for
information and necessary action please,

312



2467
i STRETS I UgyYr fizor udg

W JHARKHAND STATE POLLUTION CONTROL BOARD

A DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANGHI — B34004.

w Website: www jspcbonicin  E-mail. ranchijspchi@ygmail.com
USHEE Phone,; 0651-240085 1/2400852/2400578(240 1847, Fax-0651-2400850/138,
Fef Moo, Bamchi, Dated.. ... cocovvimmsnnc s
From,

Yatindra Kumar Das,
Member Secretary,
To,
Sri Rabbul Ansan
M/s Mirapahar Stone Mines of MD Rabbul Ansari & Amarjeet Kumar Singh
Mauza- Mirapara,
Dist -Sahebganj

Sub: - lmposition of Environmental Compensation — Regarding.

Whercas, duc to the vanous non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in vour Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in 0. A. No. 23201 7EZ, O. A. No. TT&2018
and (0. A, No. 3732009 an interim Environmental Compensation for thirty (30) days period was
caleulated and levied on vou amounting to INR 3T50MV- (Rupees Three Lakhs Seventy Five
Thousand Only) vide Board’s Rell No. B=-1487 doted 191172009 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time laken
for complisnce and you were direcled to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date

Whereas, it was observed that vour Unit was operational in violation to the environmental norms
for 192 davs till dated 28/05/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Caleulation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
22,50, (L0 {Tweniy Two Lakhs Fifty Thousand Only)

Mow, therefore, in view of the above and by exercizing the powers vested under section 33(A) of
the Water {Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Air
{PFrevention and Control of Pollution) Act, 1981; the above said environmental compensation 15
being imposed upon the Unit and 1t 15, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issoance of this letter. In case ol failure to comply, the above
directions given by the Board, legal action may be initated against the Unit,

Encl: As above
Bal/-
(Yatindra Kumar Das)
Mombor Secretary
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Copy to: The Deputy Commissioner, Sahebgan) for information and 1t is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Sd/-
(Yatindra Kuomar [bas)
Member Secretary

Memo No B~ F34 Ranchi, dated.! :"Kﬂt‘:!jﬂ-'- E-

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Tharkhand / The Regonal Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
mformation and necessary action please.

(Yatindra r Dag)
Member
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W JHARKHAND STATE POLLUTION CONTROL BOARD

T.A DIVISION BUILDING (GROUND FLOOR), HE.C., DHURWA, RAMCHI — E34004.

“ Website: www.jspchonicin - E-mail: ranchijspcbi@gmail.com
oot Phone.. 0651-2400851/2400852/2400973/2401847, Fax-0651-2400850/138,

Fef Mo.....cc..... Ranchi, Dated. .......ocvveeeinnnnnes

Yatindra Kumar Das,
Member Secretary.
Ta,
Sri Rave Kummar
M/s Siyram Enterprises (Stone Mines)
Mauza -Deshpokaria & Marikutti, PS-Deshpokharia,
Dist.-Sahcbgan)

Sub: - Impaosition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Prncipal Bench, New Delhi in O. A. No. 23201 7EZ, 0. A. Mo. 77672018
and O, A, No. 3732019 an interim Environmental Compensation for therty (30) days period was
calculated and levied on you amounting to INR 375004/- (Rupees Three Lakhs Seventy Five
Thousand Only) vide Board's Ref. Mo, B-1486 dated 19/11/20019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were dirccted 1o submit the Environmental Compensation. The Board
has not received the above said Envirenmental Compensation till date,

Whareas, it was observed that your Unit was operational in violation to the environmental norms
for 671 days till dated 19/09/2021,

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expent Commities amounting to INRE
78,63, 28100 (Seventy Eight Lakhs Sixty Three Thousand Two Hundred and Eighty One

Ony)

Mow, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Centrol of Pollution) Act, 1974 and under section 31{A) of the Air
{Prevention and Conirol of Pollution) Act, 1981; the above said environmenial compensation is
being imposed upon the Unit and it s, hereby, directed to deposit the amount of Environmental
Compensation withim 30 days of ssuance of this letter. In case ol falure to comply, the above
directions given by the Board, legal achion may be initiated against the Unit,

Enel: As above
Keli-
(Yatindra Kumar Das)
Member Secretary
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Caopy to: The Deputy Commissioner, Sahebgamy for mformation and it 15 requested to initiate the
needful sctions for recovery of the abovementioned ameunt at an carhiest.

S4d/-
(Yatindra Kumar [¥as)
Member Secretary

Memo Hn...f’. _35; Ranchi, dated"lf‘?""'.lt"" 42

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Tharkhand / The Regional Officer, JSPCB Regional Office -~ cum - Laboratory, Dumka for
mformation and necessary action please.

(Y atimd r Das)
Mem retary
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W JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DVISION BUILDING {GROUND FLOOR), HE.C., DHURWA, RANCHI — 834004

_ Woaebsite: www.jspcbnicin  E-mail: ranchijspcbi@gmail.com
S EE Phone.: 0651-2400851 1847, Fax-0651-2400850/138
Refl Mo............ Ranchi, Dated. . .o.ooovnniiiaiiinnnn.
From,
Yatindra Kumar Das,
Member Secrctary.,
To,

Sn Alok Hembrum
Miz Alok Stone Waorks {Stone Mines)
Mawza-Manoharpur, Ps-Tinpahar,

Dist.-Sahebgan)
Sub: - Impaosition of Environmental Compensation - Regarding,

Whereas, due to the various non compliances of the Consent to Operate (CTO) and [ or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Dethi in 0. A. No. 23201 VEF, 0. A, No. TTR2018
andd (0 AL No. 3732009 an interim Environmental Compensation for thirty (30) dave period was
calculated and levied on you amountmg to INR 375000/~ {Rupees Three Lakhs Seventy Five
Thousand Only) vide Board's Ref. No, B-1484 dated 1911720019 Il was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were direcied 1o submit the Environmental Compensation, The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed thal your Unit was operational in violation o the énvironmental norms
for 43 days till dated 31122019,

Whereas, the Environmental Compensation against the Unit has been calculated (Caleulation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
03,906,040 {Five Lakhs Three Thousand Nine Hundred and Six Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollutiony Act, 1974 and under section 31{A) of the Adr
{Prevention and Control of Pollution) Act, 19%1; the above said environmental compensation is
beng imposed upon the Unit and it 18, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure 1o comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/-
(Yatindra Kumar Tas)
Member Secretary
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Copy to: The Deputy Commissioner, Sahebgan) for information and it s requested to imitiate the
needful actions for recovery of the abovementioned amount at an carlicst.

Suli=
(Yatindra Kamar Das)
Member Seeretary

Memo No. £~ F3E Ranchi, duwd.f.‘?:i'.{‘:.'.'fri'l ¥ privid

Copy to: The Additional Chicf Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office — cum — Laboratory, Dumka for
nformation and necessary action please.

(Y autimd mar Das)
Mem Fetary
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Ses JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), HE.C., DHURWA, RANCHI — 834004,

“F Website: www spcbonicin  E-rmail: ranchijspcbigmail.com
JEAEE Phone.. D651-2400851/2400852/240007 /2401847, Fax-D651-2400850/138,
Ref Now..oyan Fanchi, Dafed. ....._.....ooooeeinn,

From,

Yatindra Kumar Dhas,
Member Scoretary.

To,
L Seth Hembrom
M/s Bakudih Black Stone Works
Mauwza-Bakudih,
[rist-Sahcbganj

Sub: - Imposition of Environmental Compensation — Regarding.

Whereas, due to the vanous non compliances of the Consent to Operate (CTO) and [ or
Environmental Clearance (EC) observed in your Unit and in light of the vanous directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in 0. A. No. 23201 7/EZ, 0. A. No. 776/2018
and 0. A No. 3732019 an interim Environmental Compensation for thirty (30) days period was
caleulated and levied on you amounting to TNR 258000/~ (Rupees Twa Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1480 dated 19/11/2009 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation 11l dare.

Whereas, it was observed that vour Unit was operational in violation to the environmental norms
for 590 days nll dated 30/06/2021.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
46,09.375.00 (Forty Six Lakhs Nine Thousand Three Hundred Seventy Five Only)

Now, therefore, in view of the above and by cxercising the powers vested under section 33{A) of
the Water (Prevention and Conwrol of Pollution) Act, 1974 and under section 31(A) of the Aur
{Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being impesed wpon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letier. In case of failure o comply, the above
directions given by the Board, legal action may be imiiated against the Unit,

Encl: As above
Sd/-
{Yatindra Kumar [bas)
Member Secretary
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Copy to: The Deputy Commissioner, Sahcbganj for information and it is requested to mnitiate the
needful actions for recovery of the abovementioned amount at an carliest.

Sd’-
(Yatindra Kumar [¥as)
Member Secretary

Memo No. 8- £97 Ranchi, dated. 1224/ 2022

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of JTharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum -~ Laboratory, Dumka for
information and necessary action please,

(¥ atind mar Das)
Memb ry
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JHARKHAND STATE POLLUTION CONTROL BOARD

.“F T-A. DIVISION BUILDING (GROUND FLOOR), HE.C., DHURWA, RANCHI — B34004.
e Website: www jspcbnicin  E-mail ranchijspcbhfgmail.com

e Phone.. 0651-2400851/2400852/2400379/2401847, Fax-0651-2400850/138,

-1 A o R Ranchi, Dated. ... .........ccorrren

Yatindra Kumar Das,
Member Secretary,

Ta,
Sri Anil Kumar vadav
Mis Vikash Stone Works (STOME CRUSHER)
Muauza-Bhagiamari, P5- Sakrigali,
Dist.-Sahebgan)

Sub: - Imposition of Environmental Compensation — Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and [/ or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon"ble NGT, Principal Bench, New Delhi in 0. A. No. 232007/EZ, O, A, No. T7T&/201%
and (3, A, No, 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you ameunting to INR 258004/~ {Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Refl No. B-1479 dated 1911/2M9 It was further informed that
the amount of Environmental Compensation may be reduced or increascd as per the time taken
for compliance and yvou were directed o submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 416 days till dated 07T/01/2021.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR

32,50,000.00 (Thirty Two Lakhs Fifty Thousand Only)

Now, therefore, in view of the above and by cxercising the powers vesied under section 33 A) of
the Water (Prevention and Control of Pollution} Act, 1974 and under section 31(A) of the Air
{Prevention and Control of Pellution) Act, 1981; the above said environmental compensation is
being rmposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sdi-

(Yatindra Kumar Das)
Member Secretary
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Belemo MNo. . oo Ranchi, dated. ........c...--...

Copy te: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needfil actions for recovery of the abovementioned amount at an carliest.

S/
(Yatindra Kumar Das)
Member Secretary

Memo No. B=F2F. Ranchi, dated. | 270\ 202

Copy to: The Additional Chief Secretary, Forest, Environment and Chmate Change Depanment,
Giovt, of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Gove. of
Jharkhand / The Regional Officer, JSPCB Regional Office — cum — Laboratory, Dumka for
information and necessary action please. ;

(¥ atind mar Das)
Mem Fy

E



323

2477
Sires SIREUE Y Yeyu fAg=or uug

S JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), HE.C., DHURWA, RANCHI — B34004.

“F Website: www.jspcbonicin  E-mail: ranchijspcbi@gmail.com
JSEER Phone.: 0651-2400851/2400852/2400070/2401847, Fax-0651-2400850/136,
Bl Moo ... Ranchi, Dated, ............cc00eee.

Frivi,

Yatindra Kumar Das,
Member Secretary,

Ta,
Sri Mandlala Bhagat
M/s Bihar Bentonite Supply Company
Mauza-BASHBHITA RAL AND CRUHER, BAKUDIH,
Dist.-Sahchgan)

Sub: - Imposition of Environmental Compensation — Regarding.

Whereas, due to the vanous non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, Mew Delhi in 0. A. No. 23201 T'EZ, O. A. No. T76/2018
and . A, No. 3732019 an interim Environmental Compenzation for tharty (30) days period was
calculated and levied on wvou amounting 1o INR 750000/~ (Rupecs Seven Lakhs Fifty
Thousand Omly) vide Board's Ref. No. B-1468 dated 19/11/20019 It was further informed that
the amount of Eavirenmental Compensation may be reduced or increased as per the tlime taken
for compliance and you were directed io submit the Envircmmental Compensation, The Board
has not received the above said Environmental Compensation ull date.

Whereas, it was observed that your Unit was operational in violation 10 the environmental norms
for 134 days till dated 31032020,

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expent Commirttes amounting to INR
20,93,750.00 (Twenty Lakhs Ninety Three Thousand Seves Hundred FiftyOnly)

Now, therefore, in view of the above and by exercising the powers vested under section 323{A) of
the Water {Prevention and Conirol of Pollution) Act, 1974 and under section 31{A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmenial compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of 1ssuance of this letter. In case of failure o comply, the above
directions given by the Board, legal action may be imitiated agaimst the Unil.

Encl: As above
Sdi-
(Yatindra Kumar Das)
Member Secretary
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Memo Mo Ranchi, dated........cccennris

Copy to: The Deputy Commissioner, Sahebgan) for mformation and it is requested to mitiate the
needful actions for recovery of the abovementioned amount at an carlicst.

K-

(Yatindra Kumar [has)
Member Secretary

Memo Mo, £-¥ 33 Ranchi, dated. /2.2 {2022

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Depantment,
Gove of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office — cum — Laboratory, Dumka for
mformation and necessary action please.

(Y atin umar [has)
Me erctary
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W JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DMVIZION BUILDING (GROUND FLOOR), HE.C., DHURWA, RANCHI — 834.004.

“F Website: www. jspcb.nic.in E-mail: ranchijspebd@gmail.com

JEFEE Phone.; 0651-2400851/2400852/240097 2401847, Fax-0651-2400850/138,

Ref, Mo, .., Banchi, Dated. . ...ooooviiviiiieiiinans
From,

Yatindra Kumar Das,
Member Secretary.

To,
51 Saro) Bhushan Hembrom
M/zs 5N, Black Stone Works
Mavzs-Bakudih,

Dist.-Sahebgani
Sub: - Impasition of Environmental Compensation - Regarding.

Whereas, due to the vanious non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in vour Unit and in light of the various directions issuaed
by the Honble NGT, Principal Bench, New Dethi in O. A, No. 232017EZ, O. A. No. TTa2018
and O, A, Mo, 3732019 an interim Environmental Compensation for thicty (30) dayvs period was
caleulated and levied on you amounting to INR 258000/~ (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1465 dated 191172009 It was further informed that
the amuount of Envirenmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed o submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation fo the environmenital norms
for 43 days till dated 31/12/2019.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) az per the recommendation of the Expert Committee amounting to INR
3,35938.00 (Three Lakhs Thirty Five Thousand Nine Hundred Thirty Eight Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Air
{Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amoeunt of Environmental
Compensation within 30 days of issuance of this letter. In case of fmlure 1o comply, the above
directions given by the Board, legal action may be imitiated against the Unit.

Encl: As above
Sdi-

(Vatindra Knmar Das)
Member Seeretary
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Memo Mo....covnerinnn Ranchi, dated.....coooeimvins

Copy to: The Deputy Commissioner, Sahebganj for information and 1t is requested to initiate the
needful actions for recovery of the abovementioned amount at an carliest.
Sds-

(Yatindra Kumar Das)
Member Secretary

Memo No. 2=, 265, Ranchi, dn!n.i..[?:{.".’.ﬂ s
Copy te: The Additional Chief Secretary, Forest, Environment and Climate Change Depariment,

Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office — cum - Laboratory, Dumka for

information and necessary action please.
(Yatindra [as)
Membe
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W JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), HE.C., DHURWA, RANGHI — 834004,

“F Website: www.jspcb.nicin  E-mail ranchijspcbi@gmail.com

JEFEE Phone.: 0651-2400851/2400852/240097 92401847, Fax-0651-2400850/138,

Kel No............ Ranchi, Dated. ........ooonmeciieciones
From,

Yatindra Kumar Das,
Member Secretary.

To,
&Sn Pawan Kumar Mandhonya
M's Janta Black Works
Muuzs-Bakudih,

Dist.-Sahebganj
Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and | or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Beach, New Delhi in 0. A, No. 23201 7EZ, 0. A, No. TT6/2018
and O AL No. 37372019 an intenm Environmental Compensation for thirty (30] days period was
caleulated and levied on you amounting to INR 258000/~ (Rupees Two Lakhs Fifty Eight
Thoeusand Only) vide Board’s Ref. No. B-1462 dated 1%11/2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
I8 not received the above said Environmental Compensation till date.

Whereas, it was observed that vour Unit was operational in violation to the environmental norms
for 390 davs nll dated 30/06/2021.

Whereas, the Environmenial Compensation against the Umit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting o INR
46,09 37500 (Fourty Six Lakhs Nine Thousand Three Hundred Seventy Five Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Preveniion and Conirol of Pollution)y Act, 1974 and under section 31{A) of the A
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it 15, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter, In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As abave
Sd/-

(Yatindra Kumar Das)
Member Secrctary
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Copy to: The Deputy Commissioner, Sahebgan| for information and it 1s requested to imtiate the
needful actions for recovery of the abovementioned amount at an carliest.

Sl
(Yatindra Kumar Das)
Member Secretary

T L) Ranchi, dated, /20 4{20 2.2

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt, of JTharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office — cum — Laborstory, Dumka for
mformation and necessary action please.

(Ya mar [kas)
M EEretary
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W JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI — 834004,

| Website: www.jspcb.nicin  E-mail: ranchijspcb@gmail.com

LSEER Phone.: D651-240085 1/2400852/240097 92401847, Fax-0651-2400850/138,

Ref. NOL.oveeeene. Ranchi, Dated. ... ..........oovoees,
Fromm,

Yatindra Kumar Das,

Member Secretary.
To,

SMT SHANTI SINGH

M/s SANTOSH STONE INDUSTRIES

Mauza- Bara Bhagiamari, Plot No.- 189/, 190/F, 191 & 45
Suhcbgan

[is1.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, duc to the various non compliances of the Consent to Operate (CTO) and | or
Environmental Clearance (EC) observed m vour Unit and in light of the varicus directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/ 201 VEZ, O. A. No. 7762018
and 0. A Na, 3732019 an interim Environmental Compensation for thirty (30) days period was
caleulated and levied on you amounting to INR 258008/ (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Rell No. B-1538 dated 1%11/20019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed 10 submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that vour Unit was operational in violation to the environmental norms
for 499 davys till dated 31/03/2021.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
38,98, 438.00 (Thirty Eight Lakhs Ninety Eight Thousand Four Hundred and Thirty Eight
Only)

Now, therefore, in view of the above and by exercising the powers vested under section 334 A) of
the Water (Prevention and Control of Pollutiony Act, 1974 and under section 31{A) of the Air
{Prevention and Control of Pollution) Act, 1951; the above said environmental compensation is
being imposed upon the Unit and it 15, herchy, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter, In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As abave
Sd/-

(Yatindra Kumar Das)
Member Secretary
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Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest,

Sdi-
(Yatindra Kumar [kas)
Member Secretary

Memo No..&— 302 Ranchi, da.tad.!?::l‘."?’. ‘f#:'"""u

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt, of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

{ Yatindra [has)
Membver
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W JHARKHAND STATE POLLUTION CONTROL BOARD

“F T.A. DIVISION BUILDING (GROUND FLOOR), HE.C., DHURWA, RANCHI — 834004,
et Website: www jspcbonicin - E-mail ranchispcbig@grmail.com

el A Phone ; 0651-2400851/2400852/240097%/2401847, Fax-0651-2400850/138,

Rel Mo ..ooinees Ranchi, Dated. ... ooove s

Yatindra Kumar Das,

Member Secretary.
Ta,

SMT RIMLA DEV!

Mz KEESHREI MANDAN STONE WOREKS

Mauza-Jhagru Chowki, Plot No.- 140, Khata No.- 28
Sabcbgan)

Dist.-Sahebganj

Sub: - Impaosition of Environmental Compensation — Regarding.

Whereas, due to the various non compliances of the Consent o Operate (CTO) and [ or
Environmental Clearance {EC) observed in your Unit and in light of the various directions issued
by the Hon'hle NGT, Principal Bench, New Dedhi in 0. A No. 23201 WEZ, 0. A. No. T75/2018
and 0. A. No. 3732019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258000/~ {Rupees Two Lakhs Fifiy Eighi
Thousand Only) vide Board’s Rell No, B-1535 dated 19/11/2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were direcied W submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that yvour Unit was operational in violation to the environmental norms
for 13 days vll dated 31/03/2024.

Whereas, the Environmental Compensation against the Unit kas been calculated (Calculation
Sheet enclozed) as per the recommendation of the Expert Commilies amounting fo INR
10,46,875.00 (Ten Lakhs Forty Six Thousand Eight Hundred Seventy Five Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Preventiion and Control of Pollutiony Act, 1974 and under section 310 A) of the Air
{Preventwom and Control of Pollution) Act, 19¥1; the sbove sad environmental compensation 15
bemng imposed upon the Unit and it 15, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letier. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sdi-
(Yatindra Kumar Das)
Member Secrefary
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Memo Mo.....oocveeee. Ranchi, dated..........occevuns

Copy to; The Deputy Commissioner, Sahebgan) for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount al an earliest,

Sdf-
(Yatindra Kumar Das)
Member Secretary

Memo No. £730% Ranchi, dated.{ 2/2 13022

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(Y atind r Das)
Mem refary
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JHARKHAND STATE POLLUTION CONTROL BOARD
@ T.A. DIVISION BUILDING (GROUND FLOOR) HE.C.. DHURWA, RANCHI — 834004
s Website: www.jspcbonicin E-mail: ranchijspchi@gmail.com

JEEE Phone.: 0651-2400851/2400852/240097 H2401847, Fax-0651-2400850/138,
Ref Mo....ownn... Ranchi, Dated......civaiimiesonns
Frim,

Y atindra Kumar Das,

Member Secretany,
To,

DEEPAE KLIMAR SINGH

M/s SINGH DEEP sTONE WORKS

Mauza - Jokmari, J.B. No.-55 & 79, Plot No -79 & 78
Sahebgan)

[Dis1-Sahebgani
Sub: - Imposition of Envirenmental Compensation — Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in 0. A, No, 23201 7EZ, 0. A. No. 776/2018
and (0. A. No. 3732019 an interim Environmental Compensation for thirty (30) days period was
caleulated and levied on you amounting to INR 258000/~ (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1534 dated 19/11/2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not recerved the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violatien to the environmental norms
for 955 days nll dated 306/2021.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
T4,60,938. 00 (Seventy Four Lakhs Sixty Thousand MNine Hundred Thirty Eight Only )

Now, therefore, in view of the sbove and by exercising the powers vested under section 33{A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Air
i Prevention and Comtrol of Pollution) Act, 1981; the above said environmenial compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days ol ssuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unat.

Enel: As above
Sadl-
{Yatindra Kumar Das)
Member Secretary
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MemoMNo.. ..o Ranchi, dated...........co00na:

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needfal actions for recovery of the abovementioned amount at an carlicst.,
Soi-

(Yatimdra Kumar [Fas)
Member Secretary

Memo Hn..g'::ﬁ :.'-'11 Ranchi, dated. Jxfedleaz

Copy to: The Additional Chict Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office — cum - Laboratory, Dumka for

information and necessary action please.
(¥ Dras)
Membe retary
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JHARKHAND STATE POLLUTION CONTROL BOARD

R T.A. DIVISION BUILDING (GROUND FLOGR), H.E.C., DHURWA, RANGHI — 834004,
Website: www jspcbonicin - E-mail: ranchijspcbilgmail com

JEEEE Phone.: 0651-2400851/2400852/2400879/2401847, Fax-0651-2400850/138,

Ref. Mo .ociians Fanchi, Dated. ... oooovvn s,
Fraom,

Yatindra Kumar Das,

Member Secretary.
T,

RALUSHAMN KLIMAR

Mz JAI MAA AMBEY STONE WORKS

Plot no. - 412, Khata No. 10, Mauza - Boha -02, P.O. - Sakrigali, Dist, - Sahebganj
Sahebgan

Iist,-Sahchganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and |/ or
Environmental Clearance { EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in 0. AL No. 23201 7EZ, D, A, No. TTa/2018
and O. A. No. 373/2010 an interim Environmental Compensation for thirty (30) days period was
cialculated and levied on you amounting to INR 258000/~ (Rupees Two Lakhs Fifty Eight
Thousand Omly) vide Board's Ref. No. B=-1532 dated 191120019 It was further informed that
the amount of Envirenmental Compensation may be reduced or increased as per the time taken
for compliance and you were direcied 1o submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 43 days till dated 31/1272019,

Whisreas, the Envirommental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Commillee amounting to INR
2.35,938.00 (Three Lakhs Thirty Five Thousand Nine Hundred Thirty Eight Only)

Mow, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollutiony Act, 1974 and under section 31{A) of the Air
{Prevention and Control of Pollution) Act, 1981 the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of [ailure to comply, the above
directions given by the Board, legal action may be mitiated against the Uniw

Encl: As above
sd/-

(Yatindra Kumar Das)
Member Secretary
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Copy to: The Deputy Commissioner, Sahebgan) for information and it 15 requested to imitiate the
needful actions for recovery of the abovementioned amount al an earfiest,

Sds-
(Yatindra Kumar [}as)
Member Secretary

Memo No. & 223 Ranchi, dated. |2 # "l'.fl':"“"’-?

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt, of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Gowt. of
Jharkhand / The Regional Officer, JSPCB Regional Office — cum -~ Laboratory, Dumka for
information and necessary action please.

(Yatind mar Dag)
Mem

336
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W JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), HE.C., DHURW A, RANCHI — 834004

“F Website: www.jspchbonicin E-mail. ranchijspcbifdgmail com

SR Phone.; 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. Moo Ranchi, Dated. ...ooooovvemiincvnnnn

Yatindra K.umar Das,

Member Secretary.
To,

JAYANTO GUHA

M/ GLIHA STONE WORKS

Mauza-Jamuni, Plot No.- 166 & |68, Khata No.- 56
Sakrigali, Sahcbgan)

Dist.-Sahebganj

Sub: - Impogition of Envirenmental Compensation — Regarding.

Whercas, due to the varous non compliances of the Consent to Operate (CTO) and | or
Environmental Clearance { EC) observed in vour Unit and in light of the varions directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in 0. A, No. 232017EZ, 0. A. No. 776/201%
and 0. A Na. 373/2019 an mterim Environmental Compensation for thirty (30) days period was
caleulated and levied on you amounting to INR 258000/~ (Rupees Twe Lakhs Fifty Eight
Thewsand Only} vide Board's Rell Mo, B=1530 dated 1971/2009 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time laken
for compliance and you were directed 10 submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation til] date.

Whercas, it was observed that vour Unit was operational in vielation to the environmental norms
for 43 days till dated 31/12/2019.

Whereas, the Environmental Compensation against the Unit has been calculated (Caleulation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
3,35,938.00 {Three Lakhs Thirty Five Thousand Nine Hundred Thirty Eight Only)

Now, therefore, m view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Air
i Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being rmposed upon the Umit and it 8, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/-
(Yatindra Kumar Das)
Member Secretary
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Memo MNo......ooeevenn Ranchi, daved. ... ..........

Copy to; The Deputy Commissioner, Sahebgan) for mformation and it s requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

-

(Yatindra Kumar Ihas)
Member Secretary

Memo No. & 7306 Ranchi, dated. { 1/ 01 /2022

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Depantment,
Govt, of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office — cum — Laboratory, Dumka for
imformation and necessary action please.

(Y ati Dhas)
Memb ry
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W_ JHARKHAND STATE POLLUTION CONTROL BOARD
“F T.A DVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RAMCHI — 834004.
; Website: www jspcbonicin E-mail. ranchijspchiRgmail.com
kel A Phene.: 0551-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Refl No............ Ranchi, Dated. .........cc0venien

Yatindra Kumar Das,
Member Secretary,
T,
SR1 BASUKINATH YADAV
M/s LAXMI STOME WOREKS
Mauza-Choti Bhagiamar, Plol No.-856, Khata No.- 48,
[¥ist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23201 7/EZ, . A. No. 776/201%
and 0. A. No. 373/2019 an interim Environmental Compensation for thirty {30) days period was
caleulated and levied on you amounting to INR 158000/ {Rupees Tweo Lakhs Fifty Eight
Thousand Only) vide Board's Refl No. B-1529 dated 19711/2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed o submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 106 days till dated D3/03/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Caleulation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
16,56,250.00 (Sixteen Lakhs Fifty Six Thousand Two Hundred Fifty Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33{A) of
the Water (Prevention and Comirol of Pollutiony Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pellution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 davs of ssuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be imitiated against the Unit.

Encl: As above
Sali-
{Yatindra Kumar Das)
Member Secretary
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Copy to: The Deputy Commissioner, Sahcbganj for information and it is requested to initiate the
necdful actions for recovery of the abovementioned amount al an carfiest.,

Seli-
(Yatindra Kumar [has)
Member Secretary

Memo No. 2= 307 Rﬂl]l:hi..datﬁd.'r?.'fﬁﬂr‘lﬁ%.g

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt, of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Gowt. ol
Tharkhand / The Regional Officer, ISPCB Regional Office ~ cum — Laboratory, Dumka for
information and necessary action please.

(Y atin mar Das)
Mem retary
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W JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), HE.C., DHURWA, RANCHI — 834004,

“F Website: www jspchonicin - E-mail ranchijspeb@gmail.com
JEAEE Phong,; 0651-2400851/2400852/2400979/2401847, Fax-D651-2400850/138,
From,

Yatindra Kumar Das,

Member Secretary
To,

AMIT YADAW

Mz AMIT YADAV
Mauzs- Choti Bhagiyaman, Khata No.-n, Plot No.- 854,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation — Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and | or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in 0. A. No. 23 2017EZ, 0. A. No. 7T76/2018
and (). A. No. 37372019 an interim Environmental Compensation for thirty (30) days period was
caleulated and levied on you amounting 1o INR 258000/~ (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board’s Ref, No. B-1528 dated 19/11/2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed 10 submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation tll date,

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 234 days ull dated 09/07/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
36,56, 250.00 (Thirty Six Lakhs Fifty Six Thousand Two Hundred Fifty Only)

Mow, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Adr
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
heing imposed upon the Unit amd it is, bereby, directed o deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure 1o comply, the above
directions given by the Board, legal action may be mitiated against the Unit

Encl: As above
Sili=
{Yatimdra Kumar Das)
Member Secretary
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Copy te: The Deputy Commissioner, Sahebgan) for information and it is requested fo initiate the
needful actions for recovery of the abovementioned amount at an carlicst.

Sdf-
(Yatindra Kamar Dvas)
Member Secretary

Memo No.. =8 o F Ranchi, dated, (/07 2022

Copy to: The Additional Chief Secrctary, Forest, Environment and Climate Change Department,
Govi. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Tharkhand / The Regional Officer, JSPCB Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

{Yatind Das)
Me retary
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% JHARKHAND STATE POLLUTION CONTROL BOARD
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T.A. DVISION BUILDING (SROUND FLOOR), HE.C., DHURMWA, RANCH] — B34004,
Website: www. jspcbonicin E-mail: ranchijspcb@gmail.com

JHEED Phone.: 0651-240085 1/2400852/2400979/2401847, Fax-0651-2400850/138,
Ref. No.......... Ranchi, Dated.........cocovnn.n.
Firoam,
Yatindra Kumar Das,
Member Secretary.
To.

ERISHMNA OJHA

Mis KRISHNA STONE WORKS

Mauza-Adromako, Khata No.-15, Plot Mo -36
Sahebganj

Dist.-Sahehganj

Sub: - Imposition of Environmental Compensation — Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and © or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'hle NGT, Principal Bench, New Dethi in O. A. No. 237201 VEZ, O, A, No. 776/2018
and O. A No. 3732019 an interim Environmental Compensation for thirty (30) dayvs period was
caleulated and levied on you amounting to INR 258000/~ (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No, B-1526 dated 19112009 It was funher informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unil was operational in violation 1o the enviroamenial norms
for 134 days ull dated 31/03/2020.

Whereas, the Environmental Compensation against the Unit has been caleulated (Caleolation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
10,46, 875.00 (Ten Lakhs Forty Six Thousand Eight Hundred Seventy Five Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under scotion 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being rmposed upon the Unit and 1t 15, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board. lezal action may be initiated apgainst the Unit.

Enel: As above
Sd/-
{Yatindra Kumar Das)
Member Secretary
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By
Memo No...occe i, Banchi, dated. .................

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested 1o initiate the
needful actions for recovery of the abovementioned amount al an earliest.

Rd/-
(Yatindra Kumar Das)
Member Secretary

Mema Hngrﬂaj Ranchi, dalﬂd-!.:.'-.{'ﬂ?.."f\l’.'ﬁﬂ-? -

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt, of
Jharkhand [ The Regional Officer, JSPCB Repional Office -~ cum -~ Laboratory, Dumka for

informabion and necessary acbon please,
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W JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E G.. DHURWA, RANGHI — 834004,

“F Website: www jspcbonicin - E-mail: ranchijspcb@@gmail.com
JEFEE €. 0551-240085 1/2400852/240097 32401847, Fax-0651-2400850/138,
|, 1T R Bonchi, Dabed. . ... ..ocommmaemmn
From
Yatindra Kumar Das,
Member Secretary.

T,
SMT SHANTI SINGH

Mis SANTOSH STONE INDUSTRIES
MOUZA-BARA BHAGIAMARI , SAKRIGALL SAHIBGAN)
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the vanous non comphances of the Consent to Operate (CTO) and 7 or
Envirenmental Clearance (EC) observed in your Unit and m light of the various directions issued
by the Hon"ble NGT, Principal Bench, New Delhi in O. A. No. 23201 TVEZ, O. A, No. T76/2018
ard €. AL No. 3732009 an intenm Environmental Compensation for thirty (30) days peniod was
calculated and levied on you amounting to INR 2580/~ (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1518 dated 19112019 [t was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time laken
for compliance and you were directed o submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, 1t was observed that your Unit was operational in violation to the environmental norms
for 499 davs ull dated 31/03/2021.

Whereas, the Environmental Compensation againsi the Unit has been calculated {Calculation
Sheet enclosed) as per the recommendation of the Expert Commutter amounting to INR
38,98, 438.00 (Thirty Eight Lakhs Niety Eight Thousand Four Hundred and Thirty Eight

Oniy)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A ) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Air
{Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being impesed vpon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letier. In case of failure to comply. the above
directions given by the Board, legal action may be initiated against the Unit.

Enel: As above
Sd/-
{Yatindra Kumar [Mas)
Member Secretary
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Memo MNO.....cooovennn Ranchi, dated. .......cocvnmmnis

Copy te: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an carliest.

Sdi-
(Yatimdra Kumar Das)

Member Secretary
Memo No. 67310, Ranchi, dated. | 21 2/ 222

Copy te: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Tharkhand / The Regional Officer, JSPCB Regional Office — cum — Laboratory, Dumbka for
information and necessary action please.

{Yatind Das)
Me ctary
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e JHARKHAND STATE POLLUTION CONTROL BOARD

“F T.A DIVISION BUILDING (GROUND FLOOR), HE.C., DHURWA, RANCHI — 8340044,

Website: www jspcbonicin - E-maik ranchijspcbigmail.com
JEIEE A51-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,
2 [ Eanchi, Dated........ooveieeiinnnns
From,

Y atndra Kumar Das,
Member Secretary,
To,
RAM SARAN MAHTO
M/S GANESH STONE WORKS
Mauza - Mimgachi, Khata No-21, Plot Mo.- 671 & 672,
Dist.-Sahchganj

Sub: - Imposition of Environmental Compensation — Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and | or
Environmental Clesrance {EC) observed in vour Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Dethi in 0. AL No. 232017EZ, O. A No. 77672018
and . A, No. 373/2019 an intenim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting o INR 258000/~ (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1517 dated 19/11/2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and vou were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 409 days bl dated 301/12°2020.

Whereas, the Environmental Compensation against the Unit bas been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Commitiee amounting to INR
31,95, 312.00 (Thirty One Lakhs Ninety Five Thousand Three Hundred and Twelve Only)

Mow, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation 18
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letier, In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit,

Encl: As above
Sd/-
{Yatindra Kumar Das)
Member Secretary
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i it [ Ranchi, dated.........coevenrrs

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an carliest.

Sl
(Yatindra Kumar [Fas)
Member Secretary

Memo No. & =31 Ranchi, dated. [2/8Y] 2022

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
(Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Depariment, Govi, of
Jharkhand / The Regional Officer, JSPCB Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

Yatind r Das)
Memb Eary
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W JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI — 834004,

Website. www jspcbonicin - E-mail: ranchijspcbi@gmail.com
S B Phone.. 0651-24 0085 1/2400852/2400973/(2201847, Fax-0651-2400850/138,
Ref. No............ Ranchi, Dated. _...........coovvnenn.

From,
Yatindra Kumar Das,
Member Secretary.
T,
Miru Soren
M/s Boma Stone Mine Project of Smt. Miru Soren
At- Boma,
Sahebgan)
Dist.-Sahebgan;

Sub: - Imposition of Environmental Compensation — Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and | or
Environmental Clearance (EC) observed in your Uinit and in light of the various direchions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A, No. 232017EZ, 0. A. No. 776/2018
and 0. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on vou amounting to INR 375000/~ (Rupees Three Lakhs Seventy Five
Thousand Only) vide Board's Rel. No. B-1513 dated 191172019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation tll date.

Whereas, it was observed that vour Unit was operational in violation to the environmental norms
for 590 days ull dated 30062421,

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INK
&9.14,062.00 (Sixty NineLakhs FourteenThousand Sixty Two Only)

Now, therefore, in view of the above and by exercizing the powers vested under section 33(A) of
the Water {Prevention and Conmol of Polluton)y Act, 1974 and under section 3 1{A} of the Air
{Prevention and Control of Pollution) Act, 1981; the above said environmental compensation 15
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Emvironmental
Compensation within 30 days of issuance of this letier. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/-
{Yatindra Kumar Das)
Member Secretary

349
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MemoMNO.. oo Ranchi, dated........covenerees

Copy te: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
ncedful actions for recovery of the abovementioned amount at an carliest,

b= [
(Yatimdra Kumar [ras)
Member Secretary

Memo No. £.7 212, Ranchi, dated. [ 2101 [2=2.2

Copy te: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt, of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office ~ cum - Laboratory, Dumka for
information and necessary action please.

{Yatind mar Das)
Mem retary
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W— JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (SROUND FLOOR), H.E.C., DHURWA, RANCHI = 834004,

“F Website; www.jspcbonicin E-mail. ranchijspcbi@gmail. com

JEEED Phone.: 0651-2400851/2400852/240037 H2401847. Fax-D651-2400850/138,

Ref, No......oves Ranchi, Dated.........ovvvvnee.s
From.

Yatindra Kumar Das,
Member Scerctary.
To,
Deepak Kumar Mahto
M/s Math Stone Works
Mauza -Belbhadn, Plot No.-44, JB. No.- 21, Sahebganj
st -Sahebgan;

Sub: - Imposition of Environmental Compensation — Reparding.

Whereas, due o the vanous non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Honble NGT, Principal Bench, New Delhi in O, A, No. 23201 7VEZ, 0. A, No. 77672018
and O, A, Mo, 37320019 an interim Environmental Compensation Tor thinty {300 days period was
calculated and levied on you amounting to INR 258004/~ (Rupees Two Lakhs Fifty Elght
Thowsand Only) vide Board s Befl No. B=1524 dated 191172009 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submil the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date,

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 234 days till dated 09/07/2020.

Whereas, the Environmental Compensation against the Unit has been calculnted {Calculation
sheet enclosed) as per the recommendation of the Expent Commutice amounting to INR
15,28,125.00 (Eighteen Lakhs Tweaty Eight Thousand One Hundred and Twenty Five
Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water {Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
{Prevention and Contrel of Pollution) Act, 1981: the above said envircnmental compensation 15
being impesed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letier. In case of failure to comply, the above
dircctions given by the Board, legal action may be initiated against the Unit.

Encl; As above
Sd/-
(Yatindra Kumar Das)
Memhber Secretary
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Copy to: The Deputy Commissioner, Sahebgan) for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

S,dll'_
(Yatindra Kumar Das)
Member Secretary

Memo No. HLE”-E Ranchi, dated. .| 2‘('5' Y2z

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
CGovt, of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govl of
Jharkhand /| The Regional Officer, JSPCB Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(Yatind r Das)
Memb v
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DMISION BUILDING (GROLUND FLOOR), HEC. DHURWA, RANCH| — 834004
Waebsite: www jspcbuonicin  E-mail: ranchijspcb@gmail. com
Phone.: 0651-2400851/2400852/2400070/240184 ; 4008

g

Frivm,

Yanndra Kumar Das,
Member Scoretary.

PRADEEP KUMAR CHOUDHARY
Mz DEV STONE WORKS
Mauza- Boha 02, JB No.- 3, Plot No - 113 & 114

[ist.-5ahchgan)
Sub: - Imposition of Eavironmental Compensation — Regarding.

Whereas, due to the vanous non compliances of the Consent to Operate (CTO) and [/ or
Environmental Clearance (EC) observed in your Unit and in light of the vanous directions 1ssued
by the Hon'ble NGT, Principal Bench, New Dethi in O, A, No, 23201 T/EZ, O. A. No. TT6/2018
and 0. A, No. 3732019 an interim Environmental Compensation for thirty (30) days peniod was
caleulated and fevied on you amounting to INR 25800M/- {Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board’s Ref. No. B-1547 dated 19002019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 225 days ull dated 30/06/2020.

Whereas, the Environmental Compensation against the Unit has been caleulated {Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
17,57,812.00 {Seventeen Lakhs Fifty Seven Thousand Fight Hundred Twelve Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
i Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed 1o deposit the amount of Environmenial
Compensation within 30 days of issuance of this letter. In case of failure w comply, the above
directions given by the Board, legal action may be imitiated agamst the Linit.

Encl: As above
Sd/-
(Yatindra Komar [kas)
Member Secretary
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Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to imitiate the
needful actions for recovery of the abovementioned amount at an carliest.
Sd/-
(Yatindra Kumar Das)
Member Secretary

Memo Hu...f.?.": 5‘“1 Ranchi, dﬂadp‘?‘ ."f."fl'l."._"'.‘f?'g

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Deparnment,
Govt, of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govl of
Jharkhand / The Regional Officer, JSPCB Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(Yatindra Das)
Member ™
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Seas JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004,

“F Website: www jspcbonicin E-mail: ranchiispcb@gmail. com
JIE(FTE Phone.: 0B51-2400851/2400852/2400079/2401 847, Fax-0651-2400850/138,

[ I [ T Famchi, Dated. .o
Froim,

Yatindra Kumar Das,
Member Secretary.
To.
SHANTI SINGH
Mz SANTOSH STONE INDUSTRIES
Mawza-Jamuni, Plot Mo.- 170 & 171

Dist.-Sahehganj
Sub: - Imposition of Environmental Compensation — Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in vour Unit and in light of the varions directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O, A. No, 252001 TEZ, (. A. No. 7762018
and 0. A Mo, 3732009 an interim Environmental Compensation for thirky (30§ days period was
calculated and levied on you amounting to INR 258800/~ {Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board’s Ref. No. B-1546 dated 19.11.2019 [t was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has nol received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 864 days till dated 31/03/2022.

Whereas, the Environmental Compensation against the Unit has been calenlated (Caleulation
Sheet enclosed) a8 per the recommendation of the Experi Committee amounting to INR
67,50,000.00 (Sixty Seven Lakhs Fifty Thousand Only)

Mow, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
{Prevention and Control of Pollution) Act, 1981; the above said environmental compensation 15
being imposed upen the Unit and it 15, hereby, direcied to deposit the amount of Emvironmental
Compersation within 30 days of ssuance of this letter. In case of failure to comply, the above
dircetions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/-
(Yatindra Kamar Dag)
Member Secretary

355
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T o
Memo NO....covvrren e Ranchi, dated..................

Copy te: The Deputy Commissioner, Sahebganj for information and it is requested to mitiate the
needful actions for recovery of the abovementioned amount at an earliest.

Sd/-
(Yatindra Kumar Das)
Member Secretary

MemoNo. B~ 815 Ranchi, dated. |2/ 0% [2022

Copy te: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Gaovt, of Jharkhand / The Dircctor, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer. JSPCB Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

{Yatimd ar Das)
Memb tary

356
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ﬁw JHARKHAND STATE POLLUTION CONTROL BOARD
|/

TA DVISION BUILDING (GROUND FLOOR), HE G, DHURWA, RANCHI — 834004,
Website: www jspcbunican E-mail: ranchijspcbifigmail.com
: (118 : A)E

JEFER Phone.: 0651-2400851/240068¢ A4 -2400850/136
Rell No_.....vuee Eanchi: Daed. .....ooovimminissmnivin
From,
Yaundra Kumar Das,
Mcmber Sccretary.
Tao,

Sri Bimal Yadav
Haribans Stone Works
Manza-Ambadiha, LB. No-02, Plot Mo . 244

Dist.-Sahebyanj
Sub: - Impusition of Environmental Compensation — Regarding.

Whereas, due o the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in yvour Unit and in light of the various directions issued
by the Hon"ble NGT, Pancipal Bench, New Delhi in 0. A No. 23V201TEZ, 0. A. No. 77672018
and O, A, Mo, 37320019 an interim Environmental Compensation for thirty (30} days period was
calculated and levied on you amounting to INR 258000/~ (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1545 dated 19.11.201% |t was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and vou were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that vour Unit was operational in violation to the environmental norms
for 682 davs till dated 30/09/2021.

Whereas, the Environmental Compensation against the Unit has been caleulated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
53.28,125.00 (Fifty Three Lakhs Twenty Eight Thousand One Hundred Twenty Five Only)

Wow, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
i Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it 18, herebry, direcied to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initisted against the Unit,

Enel: As above
Sd/-
(Yatindra Kamar Das)
Member Secretary
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Blemo Mo...ovieiinnns Ranchi, dated...........ocveoo-

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to mitiate the
needful actions for recovery of the abovementioned amount at an earlicst.

Sdi-
(Yatindra Kumar Das)
Member Secretary

Memo No, 6= 318 Ranchi, dated, 12104/ 222. 2

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Depanment,
Govt, of Tharkhand / The Director, Mines Directorate, Mines and Geology Department, Govi of
Jharkhand / The Regronal Officer, JSPCB Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(¥ atind r Das)
Memb ary
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W JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C.. DHURWA, RANGHI - 834004,

“F Website: www. jspcboniciin | E-mail. ranchijspcb@gmail com

JEAEE Phone.; 0651-2400851/2400852/240097 32401847, Fax-0651-2400850/138,

Ref Mo.._......... Ranchi, Dated. ... .................

Yatindra Kumar Das,
Member Secretary.
To,
SAMNIEEV KUMAR GUPTA
M/s SHIVAM STOME WORKS
Mauza- Chhoti Bhagivamari, Plot NO.-822P

Dist.-Sahebgan
Sub: - Imposition of Environmental Compensation - Reparding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in vour Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O, A. No. 237201 7/EZ, O. A, No. 7T76/2018
and (0. A Mo 37372019 an interim Environmental Compensation for thirty (30} days period was
calculated and levied on vou amounting to INR 258000/~ (Rupees Two Lakhs Fifty Elght
Thousand Only) vide Boards Rell No, B=1541 dated 191012009 [t was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed 1o submil the Environmental Compensation. The Board
has not received the above said Environmental Compensation tll date.

Whereas, it was observed that vour Unit was operational in violation to the environmental norms
for 409 davs till dated 31/12/20210.

Whereas, the Environmental Compensation against the Unit has been caleulated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amountmg to INR
31,95312.00 (Thirty One Lakhs Ninety Five Thousand Three Hundred and Twelve Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention end Control of Pollution) Act, 1974 and under section 31{A) of the Air
{(Prevention and Control of Pollution} Act, 19%1; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/-
(Yatindra Kumar Dag)
Member Secretary
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Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an carliest.

Sl
(Yatindra Kumar Das)
Member Secretary

Memo No. E =32 H'_ . Ranchi, dated. f.’.‘.’f.‘?. i fﬂi

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Tharkhand / The Director, Mines Directorate, Mines and Geology Department, Govi. of
Jharkhand / The Regional Officer, JSPCB Regional Office — cum — Laboratory, Dumka for

information and necessary action please.

(Yatind r Das)
Memb ry
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@ JHARKHAND STATE POLLUTION CONTROL BOARD
|/

T.A. DVISION BUILDING (GROUND FLOOR), HE.C., DHURWA, RANCHI — 834004,
Website: www jspcbonicin E-mail: ranchijs pcbigrmail com

JEEE Phone,; 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,
Ref Mo Fanchi, Dated. ......ocooiiiiacia.
From,
Yatindra Kumar Das,
Member Secretary.
Ta,

SANJAY PRASAD YADAV
MAHALAXMI CRUSHER AND LOGISTICS
Mauoza - Gudwa, JB. No.-50, Mot No. 99/P

Dist.-Sahebgani
Sub; - Imposition of Environmental Compensation — Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed i your Unit and in light of the various directions issued
by the Hon'ble NGT, Pnncipal Bench, New Delhi in O, A, No. 23/2001 7/EZ, 0. A. No. 7762018
and O, A, Mo, 3732019 an interim Environmental Compensation for thirty (30} days period was
caleulated and levied on you amounting to INR 774000/- (Rupees Sevemty Seven Lakhs
Seventy Four Thousand Only) vide Board's Ref. No. B-1539 datcd 19.011.2019 Tt was further
mformed that the amount of Environmental Compensation may be reduced or increased as per
the time taken for compliance and you were directed 10 submit the Environmental Compensation.
The Board has not received the above said Environmental Compensation till date,

Whereas, it was observed thal your Unit was operational in violation to the environmental norms
for 955 days till dated 30V06/2022.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) az per the recommendation of the Expert Committes amounting to INR
1,23,82.812.00 (Two Crores Twenty ThreeLakhs Eighty Two Thoasand Eight Hundred and
Twelve Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water {Prevention and Control of Pollubion) Act, 1974 and under section 31{A) of the Air
{Prevention and Control of Pollution) Act, 1981; the above said environmental compensation s
being imposed upon the Unit and it is. hereby, directed to deposit the amount of Environmental
Compensation within 30 davs of issuance of this letter. In caze of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/-
{Yatindra Kumar Das)
Member Secretary
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MemoMNO....c.cevuevns Ranchi, dated.......coooviie--

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to imtiate the
needful actions for recovery of the abovementioned amount at an earliest.
Sd/-
(Yatindra Kumar Das)
Member Seeretary

Memo Hu..&.:,ﬁ.'.g. Ranchi, :lat&d.f%'f{? (322

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Depaniment,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office — cum — Laboratory, Dumka for

information and necessary action please,
ﬁ'nthﬁ—l Das)
Me cretary
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%ﬁ JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIMISION BUILDING (GROUND FLOOR), HEC., DHURWA, RANCHI - B34004,
Website: www jspcbonic.in E-mail: ranchijspcb@gmail.com

JEREE Phone.: 0651-2400851/2400852/2400973/2401847, Fax-0651-2400850/138,
Ref, Moo Ranchi, Dated. ......ccoueciannnnicss
From,
Yatindra Kumar Dras,
Member Sccretary.
To,

Md. Shabaj Ansari
Mz . Ansan Stone Works
Mauza-Gangoparo Bedo.

Dist -Sahebganj
Sub: - Impaosition of Eavironmental Compensation — Regarding.

Whereas, due o the various non compliances of the Consent 1o Operate (CTO) and / or
Environmental Clearance (EC) observed in vour Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in 0. A No. 23201 7/EZ, O. A, No, 776/2018
and 0, A, No, 37372019 an interim Environmental Compensation for thirty {30) days period was
calculated and levied on you amounting to INR 375000/~ (Rupees Three Lakhs Seventy Five
Thousand Only) vide Board's Bef. No. B-1573 datcd 191020019 1t was forther informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whenzas, it was observed that your Uinit was operational in vielation to the environmental norms
for 222 days till dated 27/06/2020.

Whereas, the Environmental Compensation against the Unit has been calenlated (Caleulation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
14,68,750.00 (Thirty Four Lakhs Sixty Eight Thousand Seven Hundred Fifty Only)

Mow, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 3 1{A) of the Air
(Prevention and Control of Pollution) Act, 1981 the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
dircctions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/-
(Yatindra Kumar Das)
Member Secretary
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Memo MNO. oo urreeeaas Ranchi, dated.........ccoonerr

Copy to: The Deputy Commissioner, Sabebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an carliest.

S~
(Yatindra Kumar Das)
Member Secretary

Memo Hu..'.g g B Ranchi, dated. [ ?'."ﬂ*';’."‘.fi L2

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Depaniment,
Grovt, of Tharkhand / The Director, Mines Directorate, Mines and Geology Department, Govi of
Jharkhand / The Regional Officer, JSPCB Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(Yatindr Das)
Memb rv
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DMISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI — 834004.

: ebsite; www.jspcbonicin  E-mail: ranchijspas@gmail.com
P . D651-2400851/2400852/240097 /240184 -
Refl. No............ Ranchi, Dated............coovervvnnnn
From,
Yatindra Kumar Das,
Member Secretary.
T,

Sn Shlok Yadav
M's Shlok Yadav

Mauza-Chhotibhag yaman
Dist.-Sahebgan)
Sub: - Imposition of Environmental Compensation — Regarding,

Whereas, due to the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various directions jssued
by the Hon hle NGT, Principal Bench, New Delhi in O. A. No. 2320017/EZ, O. A, No. 776/2018
and 0. A, Mo, 3732019 an interim Environmental Compensation for thirty (30) davs period was
calculated and levied on you amounting to INR 2580060/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. Mo, B-1567 dated 19,0 1.20019 It was further informed that
the amount of Envirommental Compensation may be reduced or increased as per the time taken
for compliance and you were direcied to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation (il date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 234 days tll dated 09/07/2020,

Whereas, the Environmental Compensation agamst the Unit has been calculated (Caleulation
Sheet enclosed) as per the recommendation of the Expert Commitiee amounting to INR
36,56, 250.00 {Thirty Six Lakhs Fifty Six Thousand Twe Hundred Fifty Only)

MWow, therefore, in view of the above and by exercising the powers vesied under section 33(A ) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Air
{Prevention and Control of Pollution) Act, 1981 the above said environmenial compensation is
being imposed upon the Umit and it 18, hereby, directed to deposit the amount of Eavironmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
dircetions given by the Boand, legal action may be initiated apainst the Unit.

Encl: As above
Sd/-
(Yatindra Kumar [has)
Member Secretary
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lemo Mo, cveinieennn Ranchi, dated.........cccceqe.

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to mitiate the
needful actions for recovery of the abovementioned amount at an carlicst.

Sd=
(Yatindra Kumar Das)
Member Secretary

Memo No. l[g-'ﬂ‘.m Ranchi, dated ! 3?’5:"“";?*5‘33

Capy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt of Jharkhand / The Director, Mines Directorate, Mines and Geology Depantment, Govt. of
Tharkhand / The Regional Officer, JSPCB Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(Yatind r Das)
ecretary
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W JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCH| — 834004,

Website: www. jspcbonic.in @ E-mail: ranchijspchiidgmail.com
JSBE Phone.; 0651-2400851/2400852/240097 /2401847, Fax-0651-2400850/138,

Rel. Mo............ Eanchi, Dated............

Yatindra Kumar Das,
Member Secretary.

Md. Tajudin & Akash Al
Miz, Eohinoor Stone Works
Mavza-Mahakub

Dist. -Sahebganj
Sub: - Imposition of Envirenmental Compensation — Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and | or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in 0. A. No. 23201 7/EZ, 0. A, No. T76/2018
and 0. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days peried was
calculated and levied on you amounting w INR 258000/~ (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board’s Ref. No. B-1561 dated 19.11.201% It was furiher informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliznce and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date,

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 193 days till dated 29/05/2020.,

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
15,07,812.00 (Fifteen Lakhs Seven Thousand Eight Hundred Twelve Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under scction 31(A) of the Air
{Prevention and Control of Pollution) Act, 19%1; the above said environmental compensation is
being imposed upon the Unit and ot 15, hereby, directed to deposit the amount of Envirenmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated agamst the Unit.

Encl: As above
Sdr-
(Yatindra Kumar Das)
Member Secretary

367



368

2522

Memo MNo.....oociveee e Ranchi, dated.................

Copy te: The Deputy Commissioner, Sahebgan) for information and it is requested to initiate the
necdful actions for recovery of the abovementioned amount at an carliest.

Sdi-
(Yatindra Kumar Das)
Member Secretary

Memo No. 2 -3 21, Ranchi, daied.f.?:fﬁ:'fa':?.‘?ﬁ?

Copy to: The Additional Chiefl Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt, of
Jharkhand / The Regional Officer, JSPCB Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(Y atin r Dias)
Memb retary
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W JHARKHAND STATE POLLUTION CONTROL BOARD

T.A. DIVIGION BUILDING (GROUND FLOOR), HE.C,, DHURWA, RANGHI| — 834004

Waebsite: www.jspcbonicin E-mail. ranchijspcb@gmail.com

LSEER Phone.. 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/1 38,
Ref No............ Ranchi, Dated............couiienina
From,
Yatindra Kumar Das,
Member Secretary.
To.
Sr Muran Lal Kejriwal
M’z Shew Stone Works
Mauza-Bara Bhagivamari
Dist.-Sahebgan;

Sub: - Impaosition of Envirenmental Compensation — Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Uinit and in light of the varioss directions issued
by the Hon"ble NGT, Principal Bench, New Delhi in 0, A, No. 23201 7/EZ, 0. A. No. 776/2018
and 0. A. Nao. 373/2019 an interim Environmental Compensation for thirty (30} days period was
calculated and levied on you amounting two INR 258000/~ (Rupees Two Lakhs Fifty Eight
Thousand Omnly) vide Board's Ref. No. B-158% dated 19.10.2009 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation o the environmental nomms
for 134 days till dated 31/03/2020.

Whereas, the Environmental Compensation against the Unit has been caleulated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
11,46, 875.00 (Ten Lakhs Forty Six Thousand Eight Hundred Seventy Five Only)

Mow, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Proevention and Control of Pollution) Act, 1974 and under section 31{A) of the Air
{Prevention and Control of Pollution) Act, 1981; the above smd environmental compensation is
being imposed upon the Unit and it 18, hereby, directed 1o deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
dircetions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Bdi-
(Yatindra Kumar Das)
Member Secretary
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Copy to: The Depaty Commissioner, Sahebganj for information and it is requested to initiate the
needfil actions for recovery of the abovementioned amount at an carliest.

Sli-
(Yatindra Kumar Das)
Member Secretary

Memo No. 373 22 Ranchi, dated. /246 4] 2022

Copy te: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
(Govt. of Tharkhand / The Director, Mines Directorate, Mines and Geology Department, Gove. of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Yatind r Das)
Mem retary
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JHARKHAND STATE POLLUTION CONTROL BOARD

T.A DIVISION BUILDING {GRDUNI'.‘I- I-‘Lﬂm:l H E.C. DI-H.FF-‘.W-H RANGHI = B34004.

Bef No............ Ranchi, Dated. ...............
From,

Yatindra Kumar Das,
Member Secretary.

Ta,
Sri Brajesh Pandey
Mz Uliivershal Enterprises
Mauza-Jokmari, Gutibersa,

Dist_-Sahcbgan;
Sub: - Impesition of Environmental Compensation — Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issned
by the Hon"ble NGT, Principal Bench, New Delhi in 0. A, No, 23/2017/EZ, 0. A. No, 7762018
and 0. A. No. 37372019 an interim Environmental Compensation for thirty (30) days period was
calealated and levied on you amounting to INR 258000/ (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1586 dared 19.11.2019 Tt was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation, The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that vour Unit was operational in vielation to the environmental norms
fior 225 days till dated 30/06/2020,

Whereas, the Environmental Compensation against the Unit has been caleulated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
51,73.438.00 (Fifty Two Lakhs Seventy Three Thousand Four Hundred and Thirty Eight
Omly)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above snd environmental compensation is
being imposed upon the Unit and it is. hereby, directed to deposit the amount of Envirenmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
direcuons given by the Board, legal action may be mibiated against the Unit,

Enel: As above
Sd/-
(Yatindra Kumar [as)
Member Secretary
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Copy to: The Deputy Commissioner, Sahcbganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an carlicst,

S/
{Yatindra Kumar Das)
Member Secretary

Memeo No. & 7 3%3 Rm:hi.datﬂ!...‘.i‘fj'ﬁf'{f?ﬁ??'

Copy te: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Gowt. of Tharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Tharkhand / The Regional Officer, ISPCB Regional Office — cum — Laboratory, Dumka for

mformation and necessary action please.
(Yatind r Das)
Me retary
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% JHARKHAND STATE POLLUTION CONTROL BOARD
-

T.A. DVISION BUILDING (GROUND FLOOR), HE.C., DHURWA, RANCHI — B34004.
Website: www.jspcbonicin - E-mail ranchijspcbi@gmail.com

JERE Phone.: 0651-2400851/2400852/240097 9/2401847, Fax-0651-2400850/1 38,
Ref No.....ooovuis Kanchi, Dated.......oc0veees,
From,
Yatindra Kumar Das,
Member Secretary.
To.

Bri Bayas Yadav
Mg Aditya Stone Works
Mauza - Chhoti Bhagiamari

Dist.-Sahcbganj
Sub: - Imposition of Eavironmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance { EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O, A No. 232007/EZ, 0. A, Na. TT6/2018
and 0. A No. 3732019 an interim Environmental Compensation for thirty (30) days period was
caleulated and levied on you amounting o INR 258000/~ (Rupees Two Lakhs Fifiy Eighi
Thousand Only} vide Board's Ref. No. B-1581 dated 19.11.2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed 0 submit the Environmenial Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation 1o the environmental nomms
for 225 days till dated 30/06/2020.

Whereaz, the Environmental Compensation against the Unit has been calculated {Caleulation
Shest enclosed) as per the recommendation of the Expert Commiitee amounting to INR
17,57,812.00 {Seventeen Lakhs Fifty Seven Thousand Eight Hundred Twelve Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution} Act, [974 and under section 31{A) of the Air
{ Prevention and Control of Follution) Act, 1981; the above said environmental compensation is
being mposed upon the Unit and it is, hereby, directed to deposit the amount of Envirenmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be mitiated apmnst the Umnit.

Enel: Az ahave
S
(Yatindra Kumar Das)
Member Secretary
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Copy te: The Deputy Commissioncr, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amound at an carliest,

Sdi-
(Yatindra Kumar Das)
Member Secretary

Memo No.. 6.7 924 Ranchi, datnd..l.‘?ﬁ./?'fﬁ?fl.’.?'

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Giovi. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum — Laboratory, Dumka for
information and necessary action please.

(Y atind r Das)
Me retary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI — 834004,

Website: www.jspcbonicin  E-mail: ranchijspcb@gmail.com
JoBCE. Phone.; 0651-2400851/2400852/2400075/2401847, Fax-0651-2400850/138,
Ref No............ Ranchi, Dated_................o0e0ees
Froam,

Y atindra Kumar Das,
Member Secretary.
To.

Shri Rajendra Prasad Yadav
M/s. Shiv Stone Works
Mauza -Chhoti Bhagivamarni

[Dist.-Sahebgan)
Sub: - Imposition of Environmental Compensation — Regarding.

Whereas, due to the various non complances of the Consent to Operate (CTO) and [ or
Environmental Clearance (EC) observed in vour Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in 0. A. No. 232007/EZ, 0. A. No. 776/201%
and 0. A No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting 1o INR 258000/~ (Rupees Two Lakhs Fifty Eighi
Thousand Only) vide Board's Rell No. B-15T6 dated 19.11.2819 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that vour Unit was operational in violation (o the environmenial norms
for 792 days till dated 18/01/2022.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee smounting to INR
61,587,500 (Sixty One Lakhs Eighty Seven Thousand Five Hundred Only)

Mow, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter, In case of failure to comply, the above
directions piven by the Board, legal action may be imbated agamst the Uit

Encl: Az abhove
Sdi-
(Yatindra Kumar Das)
Member Secretary
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Copy to: The Deputy Commissioner, Sahebgan) for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Sd/-
(Yatindra Kumar [as)
Member Secretary
Memo No 6325 Ranchi, dated. ! E{f" it i
Copy te: The Additional Chief Secretary, Forest, Environment and Climate Change Department,

Govt. of Jharkhand / The Director, Mincs Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

{Yatind r Das)
Mem refary
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% JHARKHAND STATE POLLUTION CONTROL BOARD

T.A, DIVISION BUILDING (GROUND FLOOR), HE.C., DHURWA, RANCHI — 834004
Website: www jspcbonicin - E-mail: ranchijspcbggmail.com

SRR Phone.. DB51-2400851/2400852(2400979/2401847, Fax-0651-2400850(138,
Ref. No............ Ranchi, Dated...........cocoieinennns
From,
Yatindra Kumar Das,
Member Secretary,
Ta,

St Shankar K omar Mutan K i
M/s shiv Shakti Stone Works
Mauza - Kenduwa,
Dist.-Sahchgan)

Sub: - Imposition of Eavironmental Compensation — Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the varions directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23201 7/EZ, O. A, No, T76/2018
and (). A. No. 373/2019 an interim Environmenial Compensation for thirty (30) days period was
calculated and levied on you amounting 1o INR 258000/~ (Rupees Two Lakhs Fifty Eight
Thousand Ounly) vide Board’s Ref. No. B-1620 dated 19.11.2019 [t was further informed that
the amount of Envirenmental Compensation may be reduced or increased as per the time taken
for compliance and you were direcied to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date,

Whereas, it was observed that vour Unit was operational in violation to the environmental norms
for 499 days tll dated 31/03/2021.

Whereas, the Environmental Compensation against the Unit has been calculated (Caleulation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
3R U8 438.00 (Thirty Eight Lakhs Ninety Eight Thousand Four Hundred Thirty Eight
Only)

Now, therefore, in view of the above and by excrcizing the powers vested under section 33{A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
( Prevention and Control of Pollution) Act, 1981; the above said environmental compensation i
being rmposed upon the Umit and it 18, hereby, directed to deposit the amount of Envirenmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sdi-
(Yatindra Kumar Dias)
Member Secretary
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Copy to: The Deputy Commissioner, Sahebganj for information and it 1s requested to initiate the
needful actions for recovery of the abovementioned amount at an carliest.

Sdi-
(Yatindra Komar [ras)
Member Secretary

Memo Hn.g"_ﬂz"s Ranchi, dated / 2724 3222

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt, of Jharkhand / The Director, Mines Directorate, Mmes and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

{Yatindra Daz)
Mem Fy
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W JHARKHAND STATE POLLUTION CONTROL BOARD

““ T.A. DVISION BUILDING (GROUND FLOOR), HE.C., DHURWA, RANGHI — 834004,
Website: www jspcbonicin . E-mall. ranchijspcbd@gmail.com
JEFEE ne.: 0651- 1 -5 1 -2400650/ 138,
Ref, Moo Ranchi, Dated. .. .....ccoviimmimemmens
From,

Yatindra Kumar Das,

Member Secretary.
To,

Sri Abdul Rajjak

M/s Abdul Rajjak

Mauza - Boma,

Dist.-Sahebganj
Sub: - Impaosition of Environmental Compensation — Regarding.

Whereas, due o the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in hight of the various directions issned
by the Honhle NGT, Principal Bench, New Delhi in 0. A, No. 232007/EZ, 0. A, No, 7762018
and O, A, No. 373/2019 an interim Environmental Compensation for thirty (30) davs period was
calculated and levied on you amounting to INR 375000/~ (Rupees Three Lakhs Seventy Five
Thousand Only) vide Board's Ref. No. B-1619 dated 19.11.2001% It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed 1o submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date,

Whereas, it was observed that your Unit was operational in violation to the environmental nomms
for 134 days till dated 31/03/2020.

Whereas, the Environmental Compensation againgt the Unil has been calculated (Calculation
Sheet enclosed) as per the rccommendation of the Expert Committes amounting to INR
15,70,312.00 (Fiftecen Lakhs SeventyThousand Three Hundred Twelve Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
{Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unil and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: Az above
Sdi-
(Yatindra Kumar Das)
Member Secretary
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Memo NO...oovieeiiinns Ranchi, dated.........ccceameni

Copy te: The Deputy Commissioner, Sahebgan) for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an carlicst.

Sdf-
(Yatindra Kumar [has)
Member Secretary

Memo No &, 327 Ranchi, dated. | 3/0.4{ 202 2

Copy te: The Additional Cheef Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(Yatind mar [Dag)
Mem Fetary
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W JHARKHAND STATE POLLUTION CONTROL BOARD

T.A, DWVISION BUILDING (GROUND FLOOR), HE.C., DHURWA, RANCHI — 834004

“F Website: www.jspcbunicin E-mail: ranchijspchi@gmail.com
S : 4 [2400852/2400079/2401847, Fax-0651-2400850/138,
Rel Mo, .cooo...... Ranchi, Dated. . ...cor o ceimmsannn
From,

Yatindra Kumar Das,
Member Secretary.
To,

S Prakash Chandra Yaday
Mz Hall Movement
Mauza - Gudwa, PS- Sakrigali

Dist.-Sahebgan)

Sub: - Imposition of Environmental Compensation - Regarding,

Whereas, due to the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance {( EC) observed in vour Unet and in hight of the vanous direchions issued
by the Honble NGT, Principal Bench, New Delhi in O, A, No. 23201 VEZ, O. A, No. 776720018
and 0. A No. 3732019 an interim Environmental Compensation Tor thirty (30) davs period was
caloulated and levied on you amounting to INR 375004/~ { Rupees Three Lakhs Seventy Five
Thousand Oaly) vide Board's Ref. No. B-1614 dated 19.11.2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation, The Board
has not received the above said Environmental Compensation tll date.

Whercas, it was observed that your Unit wes operational in violation to the environmental nomms
for 774 days till dated 31/12/2021.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Commitiee amounting to INR
00,70,31 .00 (Ninety Lakhs Seventy Thousand Three Hundred Twelve Only)

Mow, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water {(Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Aar
{Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being mmposed wpon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sal/-
(Yatindra Kumar Das)
Member Sceretary
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i) 15 i L I L Fanchi, dated........ccooeeenn

Caopy to: The Depaty Commissioner, Sahebgan) for mformation and it is requested to initiate the
needfil actions for recovery of the abovementioned amount at an carliest.

Sdi-
(Yatindra Kumar [kas)
Member Secretary

Memo No B = T8 Ranchi, dated,. [ 272, 2022

Copy to: The Additional Chiefl Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.
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JHARKHAND STATE POLLUTION CONTROL BOARD

T.A DIVISION BUILDING (GROUND FLOOR), HE.C., DHURWA, RANGHI — B34004.

“F Website: www jspcb.nicin  E-mail: ranchijspebi@gmail.com

St r Phone.; 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Friom,

Yatindra K.umar Das,
Member Secretary.
To,
S Suresh Yadaw
Mz Mineral India (Stone Mincs)
Mauza - Gudwa,
Dist.-Sahebganj

Sub: - Impesition of Environmental Compensation — Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Linit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23201 7/EZ, O. A. No. 776/2018
and . A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you smounting to INR 375000/~ (Rupecs Three Lakhs Seventy Five
Thousand Only) vide Board"s Ref No. B-1613 dated 19.11.2019 i was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Envirommnental Compensation. The Board
has not received the above said Environmental Compensation tll date.

Whereas, it was observed that your Unit was operational in vielation to the environmental nomms
for 5940 days till dated 30/06/2021.,

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
69,14,062.00 (Sixty Nine Lakhs Fourteen Thousand Sixty Twe Only)

Mow, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Frevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being mmposed upon the Uinit and it 18, hereby, directed 1o deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board. legal action may be initiated against the Unit.

Encl: As above
Sdi-

(Vatindra Kumar [as)
Member Secretary
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Memo Mo...cooveivens Fanchi, dated........cocerervis

Capy to: The Deputy Commissioner, Sahebganj for mformation and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an carliest.

Sd/-
(Yatindra Kumar Das)
Member Seeretary

Nemo No. B~ 329 Ranchi, dam'l'r"?"ﬂ .'1']’.?!".%3

Copy te: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(¥ atimd r Das)
Mlem
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W JHARKHAND STATE POLLUTION CONTROL BOARD

T.A DWVISION BUILDING (GROUND FLOOR), HE.C,, DHURWA, RAMCHI — E34004,

“F Wubﬁltﬂ mjﬂlﬂb mc in  E-mail: m::hgspch@grmﬂ COm
R B, 100970/2401847 1-2
Rel No............ Ranchi, Dated
From,
Yatindra Kumar Das,
Member Sccretary.
T,

Sri Prakash Chandra Yadav
M/s Prakosh Chandra yvaday
Mauza - Gudwa,
Dist ~Sahechgan)

Sub: - Impaogition of Environmental Compensation — Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O, A. No, 23201 7/EZ, 0. A. No. 7762018
and 0. A. No. 37372019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting o INR 258000/ (Rapees Twa Lakhs Fifty Eight
Thousand Only) vide Board’s Ref. No. B-1611 dated 19.11.2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
For compliance and you were directed o submil the Environmental Compensation. The Board
has nod received ihe above said Environmenial Compensation tll date.

Whereas, it was observed that vour Unit was operational in violation o the environmental noms
lor 519 days Gl dated 20/04/2021.

Whereas. the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
1,21.64,062.00 {One Crore Tweaty One Lakhs Sixty Four Theusand Sixty Two Only)

Now, therefore, in view of the above and by exercising the powers vested under section 313(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under scction 31{A) of the Air
{Prevention and Control of Pollution) Act, 1981, the above said environmental compensation is
being mposed upon the Unit and it is, hereby, directed 1o deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Umit.

Encl: As above
S/-
(Yatindra Kumar Das)
Member Secretary
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Memo No....oovevvienns Ranchi, dated.........cccocvese

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an carliest.

S/
(Yatindra Kumar [ag)
Member Secretary

Memo No..£ 7322 Ranchi, dated..l'.?',f’!’.ff 2022

Copy to: The Additional Chief Secretary, Forest, Environment and Chimate Change Department,
Govt, of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Gove of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum — Laborstory, Dumka for
information and necessary action please,

(¥ atind ar Das)
Memb ry
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A DIVISION BUILDING (GROUND FLOOR), HE.C., DHURWA, RANCHI — B34004,

. | Ll Website: www.jspcb.nicin E-mail: ranchijspeb@gmail.com
USRED Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,
Ref. MNo............ Ranchi, Dated. .........ooooeeinn...

From,
Yatindra Kumar Das,
Member Sccretary.
Tiy,
Sri Suresh Yadav

M/s Mineral India [ Crusher)
Mauza - Gudwa,
Dist.-Sahebgang

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non comphances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23,2017/EZ, 0. A, No. TT&2018
and O, A, No, 373/201% an interim Environmental Compensation for thirty {30) days period was
caleulated and levied on you amounting to INR 258000/ {Rupees Two Lakhs Fifty Eight
Thousand Omlbv) vide Board's Ref, No, B-1610 dated 191120019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed (o submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation ull date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 75 days till dated 01/02/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
17,57 81200 (Seventeen Lakhs Fifty Seven Thousand Eight Hundred Twelve Only)

MNow, therefore, in view of the above and by exercising the powers vested under scetion 33{A) of
the Water (Prevention and Control of Pollutton) Act, 1974 and under section 31{A) of the Air
(Prevention and Control of Pollution) Act, 1981; the sbove said environmental compensation is
being mmposed upon the Unil and 1t 15, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of lailure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sdi-

(Yatindra Kumar Das)
Member Secretary
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Memo NO. . .ovveeresee Ranchi, dated.......oonvemenen

Copy te: The Deputy Commissioner, Sahebgan) for information and it is requested to initiate the
ncedful actions for recovery of the abovementioned amount af an earliest,

S/~
(Yatindra Kumar Das)
Member Secretary

Memo No..5-9.2]. Ranchi, dalr:-d..ﬂ?‘f‘?#}-?}i

Caopy to: The Additional Chief Secretary, Forest, Environment and Climate Change Departiment,
Govt. of Jharkhand / The Dircctor, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, ISPCB Regional Office -~ cum — Laboratory, Dumka for
mformation and necessary action please.

(Yatindra r Das)
Memb retary
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W JHARKHAND STATE POLLUTION CONTROL BOARD

T.A DWVISION BUILDING (GROUND FLOOR), HE.C., DHURWA, RANCHI — 834004,

“F Website: v jspebonicin  E-mail; ranchijspebi@gmail.com
SRR Phone.: 0651-2400851/2400852/240097 /2401847, F. : .
Ref NOw...ovo.... Ranchi, Dated. . .ooooeeooeeeoeeii

From,

Yatundra Kumar Das,
Member Secretary.
Tio,
Sri Prakash Chandra % adav
M/ Prakash Chandra Yadav Stone Crushing
Mauza - Gudwa,
Dist.-Sahebgan)

Sub: - Impasition of Environmental Compensation — Regarding.

Whereas, due to the various non compliances of the Consent to Operatc (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issned
by the Hon'ble NGT, Principal Bench, New Delhi in O, A. No. 23201 7/EZ, O. A, No. TT6/2018
and O. A, No. 3732019 an interim Environmental Compensation for thirty (30) days period was
caleulated and levied on you amounting to INR S16000/- (Rupees Five Lakhs Sixteen
Thousand Only) vide Board's Ref. No. B-1609 dated 19.11.20019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date,

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 78 days till dated 01/02/2020.

Whereas, the Environmental Compensation agsnst the Unil has been calculated (Cakculation
Sheet enclosed)y as per the recommendation of the Expert Committes amounting to INRE
17.57.812.00 (Seventeen Lakhs Fifty Seven Thousand Eight Hondred Twelve Only)

Mow, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 51{A) of the Air
{Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and i1 is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be inihated against the Lnit,

Encl: Az ahove
Sili=
(Yaftindra Komar Iaz)
Member Secretary
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Copy to: The Deputy Comunissioner, Sahebgan; for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Sd/-
(Yatindra Kumar Thas)
Member Secretary

Memo No.B.7. 832 Ranchi, dated, 212/ 22.3

Copyv to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Gowt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

{Yatindra r Das)
Membe elary
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W JHARKHAND STATE POLLUTION CONTROL BOARD

T.A. DIVISION BUILDING (GROUND FLOOR), HE.C., DHURWA, RANCHI — B34004,

“F Website: www, jspcbonic.in  E-mall; ranchijspcbd@gmail. com
JEFEEE Phone.: 0651-2400851/2400852/240097 92401847, Fax-0651-2400850/138,
Ref Mo, ..., Ranche, Daged_ . . .

From,

Yatindra Kumar Das,
Member Secretary.
Ta,
Sri Lallu Singh
M/s Kamlesh Sione Works
Mauza - Ambadiha, PS- Sakrigali

Dist.-Sahebgani
Sub: - Impm;il'iun of Environmental Compensation - Regarding.

Whereas, due to the vanious non compliances of the Consent to Operate (CTO) and / or
Emvironmental Clearance (EC) ohserved in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A, No. 232017/EZ, O. A. No. 776/2018
and 0. A, No. 37372019 an intenm Environmental Compensation for thirty (30) days period was
caleulated and levied on you amounting o INR 258000/~ (Rupecs Two Lakhs Fifty Eight
Thoeusand Only) vide Board’s Bell Mo, B=1607 dated 19012009 It was further informed that
the amownt of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed 1o submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Wheneas, it was observed that your Linit was operational in violation to the environmental norms
for 400 days till dated 31/12/2020.

Whereas, the Environmental Compensation against the Unit bas been caleulated (Caleulation
Sheet enclosed) as per the recommendation of the Experd Committes amounting to INR
31,95312.00 (Thirty One Lakhs Nincty Five Thousand Three Hondred Twelve Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution] Act, 1974 and under section 31(A) of the Air
{ Prevention and Control of Pollution) Act, 1981; the above said environmental compensation i3
being imposed upon the Unit and it 15, hereby, directed (o deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of fmlure to comply, the above
directions given by the Board, legal action may be imitiated against the Unit.

Encl: As above
Sd/-
(Yatindra Kumar Das)
Member Secretary
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Memo Moo ... Ranchd, dated........c.civenen.

Copy to; The Deputy Commissioner, Sabebgan; for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Sl
(Yatindras Komar Das)
Member Secretary

MemoNo. B 323 Ranchi, dated, (2721222 2

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of JTharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office — cum - Laboratory, Dumka for
information and necessary achion please.

{(Yatindra Kiimar Das)
Memb ry
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W JHARKHAND STATE POLLUTION CONTROL BOARD

T.A DMISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004,

“F Website: www.jspcbonicin  E-mail: ranchijspcbggmail. com

L SECE Phone.: 0651-2400851/2400852/2400975/2401847, Fax-0651-2400850/138,
Rell Mo............ Eanchi, Dated. .........ccovvviinnann.

From,

Yatindra Kumar Das,
Member Secretary.

Ta,
bd, Akash Ali
Mz Akash Al Stone Mines
Mauza - Malitok,
Dhst.-Sahebgang

Sub: < Impesition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, 0. A. No. 77672018
and 0. A, No. 37372019 an interim Environmental Compensation for thirty (30) days period was
calenlated and levied on you amounting to INR 258000/~ (Rupees Tweo Lakhs Fifty Eight
Thousand Only) vide Board’s Ref. No, B-1585 dated 19.11.2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that vour Unit was operational in vislation to the environmental normms
for 409 davs till dated 31/12/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expent Commitfee amounting to INR
47,92,969.00 (Forty Seven Lakhs Ninety Two Thousand Nine Hundred Sixty Nine Only)

Mow, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
( Prevention and Control of Pollution) Act, 1981, the above said environmental compensation i3
being imposed upon the Unit and it 18, hereby, directed 1o deposit the amoum of Environmental
Compensation within 30 days of ssuance of this letter. In case of failure to comply, the above
directions @mven by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/-
{Yatindra Knmar Das)
Member Secretary
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Copy te: The Deputy Commissioner, Sahebgan) for information and it is requested to initiate the
needul actions for recovery of the abovementioned amount ot an carliest.

S~
(Yatimdra Knmar Das)
Member Secretary

Memo No_. (69 341 Ranchi, dntad..f?f‘?.‘ff.?ﬁ’.?—.?

Copy to: The Additional Chicf Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office — cum — Laboratory, Dumka for
mformation and necessary action please.

(Yatindra r Das)
Member
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W JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), HE C., DHURWA, RANGHI — 834004,

“F Website: www_jspcbonicin E-mail: ranchijspcbd@gmail. com
JEFES Phene.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,
Bef Mo............ Raamch, Thated. . ...oooovomiaiionas
Firom,
Yatindra Kumar Das,
Member Secrefary.

Ta,
Md. Irzhad Ali
M/a Kohitur Stone Works
At-Mirapara,
Dist -Sahebganj

Sub: - Imposition of Environmental Compensation — Regarding.

Whereas, dee to the varous non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23201 TVEZ, O. A. No. 7762018
and 0. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days peniod was
caleulated and levied on you amounting w INR 375000~ (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board’s Ref. No. B-1737 dated 09.12.2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed 1o submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the covironmental norms
for 23 days till dated 31/12/2019.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expent Committee amounting to INR
2,69.531.00 (Twa Lakhs Sixty Mine Thousand Five Hundred Thirty One Only )

Mow, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollation) Act, 1974 and under section 31{A) of the Air
{Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and 1t 18, hereby, directed o deposit the amoont of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be imitsated apainst the Unit.

Encl: As above
Sd/-
{(Yatindra Kamar [hag)
Member Seeretary
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Memo Mo.. . Ranchi, dated. .....coovmniaiis

Copy to: The Deputy Commissioner, Sahebganj for mformation and it is requested 1o initiate the
needful actions for recovery of the abovementioned amount at an carliest.

Sadi-
(Yatindra Kumar Das)
Member Secretary

Memo No.. —53'35" Ra.u:hLdated.:’?rf!F?.'ﬂf?—:.‘?L?*

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Tharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office — cum - Laboratory, Dumka for
information and necessary action please.

{Yatind Das)
Memb ry
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W JHARKHAND STATE POLLUTION CONTROL BOARD

T.A DIVISHON BUILDING (GROUND FLOOR), HEE.C., DHURWA, RANCHI — B34004.

F Waebsite: www. jspcb.nicin E-mail: ranchijspcb@ygmail.com
P 2. 0651-24 852240097 92401847, Fax-0651-2400850/138,

Ref No............ Ranchi, Dated.........coonmmmianns
From,

Yatmdra Kumar Das,
Member Secretary,

Tao,
Sri Shalendra Kumar Jaiswal
M/s Shilpi Stone Works
At - Maladeobharan,
Dist.-Sahchgan)

Sub: - Impaosition of Environmental Compensation — Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and ¢/ or
Environmental Clearance (EC) observed in your Unit and in light of the vanious directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in 0. A. No. 2322017/EZ, 0. A. No. T7T&/2018
and (). A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
caleulated and levied on vou amounting o INR 158000/~ (Rupees Two Lakhs Fiftv Eight
Thousand Only) vide Board's Ref. No, B-1749 dated 09.12.20019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation il daie.

Whereas, it was observed that vour Unit was operational in violation to the environmental norms
for ST days till dated 30/06/2021.

Whereas, the Enmvironmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
44,53,125.00 (Forty Four Lakhs Fifty Three Thossand One Hundred Twenty Five Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33{A) of
the Water {Prevention and Control of Pollution} Act, 1974 and under section 31{A) of the Air
{Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it 18, hereby, directed 1o deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of talure to comply, the above
directions given by the Board, legal action may be initiated against the Unit,

Encl: As above
Sal/=
(Yatindra Kumar Das)
Member Secretary
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Copy to: The Deputy Commissioner, Sahebgan) for information and it is requested to initiate the
necdful actions for recovery of the abovementioned amount at an carliest.

Sel'-
(Yatindra Kumar [vas)
Member Secretary

Memo No..2 73 3€ Ranchi, dated_ [ Hjﬂ Hf 202z

Caopy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(Yatindra r Das)
Membe
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S JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DVISION BUILDING (GROUND FLOOR), HE.C., DHURWA, RANCHI — 834004,

“F Website: www jspebonicin E-mail; ranchijspob@gmail com
JEFEEE Phone, . 0651-2400851/2400852/240097 /2401847, Fax-0651-2400850/138,
R T, e s Ranchi, Dated. ...............ccooo.0
From.,

Yatindra Kumar Das,
Member Secretary.

Ta,
Sn s
M/s Progressive Stone Works
At - Dhatapara, P5-,
Dist -Sahebganj

Sub: - Imposition of Environmental Compensation — Regarding.

Whereas, duc to the various non complances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in vour Uinit and in light of the various directions issued
by the Hon'hle NGT, Principal Bench, New Delhi in O, A, No, 2320017'EE, 0. A. No, TTa201R8
and 0, A, No. 3732019 an interim Environmental Compensation for thirty (300 days period was
caleulated and levied on you amounting to INR 258000/~ {(Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1753 dated 09.12.2019 [t was further informed that
the amount of Envirenmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed 10 submit the Environmenial Compensation. The Board
has not received the above said Environmental Compensation rill date.

Whereas, it was observed that your Unit was operational in violation 1o the environmental norms
for 479 days ull dated 31/03/1021.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Shect enclosed) as per the recommendation of the Expert Committes amounting to INR
37,42,188.00 (Thirty Seven Lakhs Forty Two Thousand One Hundred Eighty Eight Only)

Mow, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
{Prevention and Control of Follution) Act, 198]1; the above said environmental compensation is
being imposed upon the Linit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
S/
(Yatindra Kumar [as)
Member Secretary
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MemoMNo.......ooovaans Ranchi, dated..........coco0v 0.

Copy to: The Deputy Commissioner, Sahebganj for mformation and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Sd/-

(Yatindra Komar Das)
Member Secretary

Memo !"Ilt.'I-'EPﬁ?’T"|L Ranchi, :lulncl.‘f?ff;? L(!:'ﬂi'z

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, ISPCB Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(Y atind mar Dag)
Mem ry
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W JHARKHAND STATE POLLUTION CONTROL BOARD

T.A DIVISION BUILDING (GROUND FLOOR), HE.C_, DHUEWA, RANCHI - E34004
N Wabsite: www spcbonicin  E-mail: ranchijspcbi@dgmail.com

Phone.: 0651-2400851/2400852/240097 /2401847, Fax-0651-2400850/138,
Ref Wo........... Banchd, Daied. . ..oooeininibaniie
From,
Y atindra Kumar Das,
Member Secretary.
To,

S Chunidan K umar

Mz Chandon Stone Waorks
At - Mimganchi,

st -Sahebgan

Sub: - Imposition of Environmental Compensation — Regarding.

Whereas, due to the vanous non comphances of the Consent to Operate (CTO) and [ or
Environmental Clearance (EC) observed i vour Unit and in light of the various direchions issued
by the Hon'ble NGT, Prnincipal Bench, New Delhi in O, A, No. 23200 7EZ, O. A. No. 7762018
and (). A. No. 3732019 an intenm Environmental Compensation for thirty (30) davs period was
calculated and levied on you amounting to INR 258004)- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board’s Ref. No. B-1762 dated 09.12.2019 It was further informed tha
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were direcied o submil the Environmental Compensation. The Board
has ot received the above said Environmental Compensation (ill date.

Whercas, it was observed that your Unit was operational in violation to the environmenial norms
for 492 days ull dated 13/04/2021.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
ABARTS0.00 (Thirty Eight Lakhs Forty Three Thousand Seven Hundred Fifty Only )

Now, therefore, in view of the above and by exercising the powers vested under seetion 33 A) of
the Water (Prevention and Conirol of Pollution) Act, 1974 and under section 31{A) of the Air
(Prevention and Control of Pellution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure o comply, the above
dirgctions given by the Board, legal action may be inttiated against the Unit.

Encl: As above
Sl
(Yatindra Kumar [ax)
Member Secretary
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-zl
Ranchi, dated. ... ............ .

Copy to: The Deputy Commussioner, Sahebgan) for information and it 15 requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.
Sd/-
(Yatindra Kumar Das)
Member Secretary

Memo Mo B 335 Ranchi, dated. [ 2/ 24/ 2222

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Depariment,
Gove. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.
(¥atind mar Das)
Me cretary
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JHARKHAND STATE POLLUTION CONTROL BOARD

TA DIVISION BUILDING {GROUND FLOOR), H.E.C., DHURWA, RANCHI — 834004

Ny Wahs-ita b, E tlmnnh !
- g VK }Epl: nh:n -mn unpcb@gmmmm

Ref, Nov...orinnns

From

T

Yatndmm Kumar D,
Member Secretary,
To,

Sri Bibhash Kumar Roushan
Mz 5.5, Black Stone Works
Moves-Belbhadr,

Dist -Sahebganj

Sub: - Impaosition of Environmental Compensation - Regarding.

Whereas, due to the varous non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed tn your Unit and in Hght of the vanious directions issued
by the Hon"ble NGT, Principal Bench, New Delhi in 0. A. No, 23201 7/EZ, 0. A. No. 7762018
and 0. A, No, 3732019 an intenm Environmental Compensation for thirty (30) days penod was
calculated and fevied on you amounting to INR 258000 (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Boards Ref, Mo, B-1446 dated 191012009, It was further informed that
the amouni of Environmental Compensation may be reduced or increased as per the ime taken
for compliance and you were directed 1o submit the Environmental Compensation.

Whereas, the amount of Interim Environmental Compensation has not been received by the
Board tll date,

Whereas, it was obscrved that your Unit was operational in violation to the environmental norms
for 192 days till dated 28/05/2020.

Whereas, the Environmental Compensabon against the Unit has been calculated (Caleulation
Sheet enclosed) in accordance with the recommendation of the Expert Committes, smounting (o

INR 30,00,000.00 (Rupees Thirty Lakhs Only)

Mow, therefore, in view of the above and by exercising the powers vested under section 33(A ) of

the Water { Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Air

{Prevention and Controd of Pollution) Act, 1981; the followmg directions is hereby, being issued

to the Unil: -

a) To deposit the revised amount of Environmental Compensation amounting 1o INR
30,08,000.00 (Rupees Thirty Lakhs Only) within 30 days of issuance of this letter.

b} To ensure that the Unit is closed down with immediate effect.

In case of failure to comply the above directions given by the Board, legal action may be
initiated against the Unit.

Encl: As ahove Sd/-
(Yatindra Kumar [as}
Member Secretary
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Copy to: The Deputy Commissioner, Sahebgan] for information and it is requested 1o initiate the
needful actions for recovery of the abovementioned amount at an earliest.

{¥atindra Kumar Das)
Member Secretary

Memo. NO. ....ocvnimmmrarsnnnes Ranchi, dated ._..__............

Copy te: The Director, Industry Department, Gol/ The General Manager, Jharkhand Bijli Vitrun
Migam Limited, Ranchi / The Chief Inspector of Factones, Ranchi/The DFO, Sahebganj/The
DMO, Sahebganj for information & necessary action please.

Sudi=
(Yatindra Kumar Das)
Member Secretary

Memo No. 6 334 Ranchi, dated. [ 21 32 2.2,

Copy to: The Additronal Chief Sccretary, Forest, Environment and Climate Change Department,
Gowt, of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCE Regional Office — cum — Laboratory, Dumka for

information and necessary action please.
{Yatind Dhas)
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W JHARKHAND STATE POLLUTION CONTROL BOARD

“” T.A. NWISION BUILDING (GROUND FLOOR), HE.C., DHURWA, RAMNCH] — 834004,
Website; www jspchonicin E-mail: ranchijspeb@gmail. com
BEE IR0 o vvivniin Ranchi, Dated........ccovnnmnivinnses
Fram,
Yaundra Komar Das,
Member Secretary.
Ta,
Sri Shashikant

M/s BSE C& C IV
Mauzs- Mankuti and Deshpokhariva,
Dnst.-Sahebgang

Sub: - Imposition of Environmental Compensation - Regarding,

Whereas, due to the varnous non comphiances of the Consent to Operate (CTO) and 7 or
Environmental Clearance (EC) observed in vour Unit and in light of the vamous directions issued
by the Hon"ble NGT, Principal Bench, New Delhi in 0. A No. 23201 7/EZ, 0. A. No. 776/2018
and Q. A, Mo, 3732019 an interim Environmental Compensation for thirty (30) days penod was
calculated and levied on you amounting to INR 258000 (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board’s Ref. No. B=1441 dated 19/11/2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed lo submit the Environmental Compensation.

Whereas, the amount of Interim Environmental Compensation has not been received by the
Board till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
fior 409 days till dated 31/12/2020.

Whereas, the Environmental Compensation against the Unil has been calculated [(Caloulation
Sheet enclosed) in accordance with the recommendution of the Expert Committee, amounting Lo
INR 988593800 (Rupees Ninety Five Lakhs Eighty Five Thousand Nine Hundred and
Thirty Eight Only)

Mow, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 3 1{A) of the Air
(Prevention and Control of Pollution) Act, 1981; the following directions is hereby, being issued
to the Umit: -

a) To deposit the revised amount of Environmental Compensation amounting o INR
98,85 938,00 {Rupees Ninmely Five Lakhs Eighty Five Thossand Nine Hundred and
Thirty Eight Ouly) within 30 days of issuance of this letter.

B Toensure that the Unit is closed down with immediate effect.

In case of failure o comply the above directions given by the Board, legal action may be
initiated against the Unit,

Encl: As above Sd/-
(Yatindra Komar Das)
Member Secretary
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Memo No......ccoaeeees Ranchi, dated..........coeeens

Copy to: The Deputy Commissioner, Sahcbganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an carliest.

(¥ atindra Kumar Das)
Member Secretary

e, IO s i s v i Ranchi, dabed .........oeecemsas

Copy to: The Director, Industry Department, Gol/ The General Manager, Tharkhand Bijli Vitran
Nigam Limited, Ranchi / The Chief Inspector of Factories, RanchiThe DFO, Sahebgani/The
DMO, Sahebganj for information & necessary action please.

Sdj-
(Yatimdra Kumar [az)
Member Secretary

Memo No, BT 240 Ranchi, dated. [ 2f0/2222

Copy to: The Additional Chicf Sccretary, Forest, Environment and Climate Change Department,
Govt. of Tharkhand / The Director, Mines Dircctorate, Mines and Geology Depariment, Govi. of
Tharkhand / The Regional Officer, JSPCB Regional Office — cum - Lnbnratnr_n.r Dumka for
information and necessary action please.

(¥a r Das)
retary
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JHARKHAND STATE POLLUTION CONTROL BOARD
W T.A. DIVISION BUILDING (GROUND FLOOR), HE.C., DHURWA, RANCHI - 834004
“ Wahs-ﬂ.'e wr-wmmb nu: in E malt mﬂuﬁpcb@gml mm
Ref. Mo....oooenns Ranchi, Dated.......cccciommmmvaciies
From,
Yatindra Kumar Das,
Member Secretary,
Ta,
Sarmim Alam

Mis MD Samim Alam
Al- Gangopara, Bedo,
Drist.-Sahebgan)

Sub: - Impaozition of Envirommental Compensation ~ Regarding.

Whereas, due to the vanous non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and i light of the vanous directions issued
by the Hon"ble NGT, Principal Bench, New Delhi in O, A, No. 23200 7/EZ, 0. A, No. 776/2018
and 0. A. No. 37372019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting o INR 258000 (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board’s Ref. Mo, B=1508 dated 19791172009, It was further informed Ui
the amount of Environmental Compensation may be reduced or increased as per the time taken
for comphance and you were directed to submit the Environmental Compensation.

Whereas, the amount of Intenm Environmental Compensation has not been received by the
Board till dae.

Whereas, it was observed that vour Unit was operational m violation to the environmental nomms
foor T days 6l dated 18/1072021.

Whereas, the Environmental Compensation against the Unit has been calculmed (Cabeulation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 54,68, 75000 (Rupees Fifty Four Lakhs Sixty Eight Thousand Seven Hundred Fifty
Omnly)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
{Prevention and Control of Pollution) Act, 1981; the following directions 15 herchy, being issued
to the Unat: -

a} To deposit the revised amount of Environmental Compensation amounting 1o INR
54,68, 750.00 (Rupees Fifty Four Lakhs Sixty Eight Thousand Seven Hundred Fifty
Omly) within 30 days of issuance of this letter.

b} To cnsure that the Unit is closed down with immediate effect.

In case of faillure 10 comply the above directions given by the Board, legal action may be
initiated against the Unit.

Encl; As above Sidi-
(Yatindra Kumar Das)
Member Secretary
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Copy to: The Deputy Commissioner, Sahebganj for information and it is requesied to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

(Yatindra Kumar Das)
Member Secretary

Memo, No. ..o iiianiaest Ranchi, dated .......ccconneeiss

Copy to: The Director, Industry Department, Gol/ The General Manager, Jharkhand Bijli Vitran
Wigam Limited, Ranchi / The Chiel Inspector of Factories, Ranchi'The DFO, SahebganjThe
DMO, Sahchganj for information & necessary action please.

S/
{Yatindra Kumar [as)
Member Secretary

Memo Mo, {Er-—g,lﬂ Ranchi. dated. ﬂ’.l".'?. '."er. deld

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office = cum ~ Laboratory, Dumka for
information and necessary action please,

{Yatin Idas)
Me cretary
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JHARKHAND STATE POLLUTION CONTROL BOARD

T.A. DIVISION BUILDING (GROUND FLOOR), HE.C., DHURWA, RANCHI - 534004,

“F Wehsﬂe mjspt:b mctn E mail: mmhuspm@gml mm
Ref: No....ovuvene. Ranchi, Dated. . ...ocoo.comeiivinn
From,
Y atindra Kumar Das,
Member Sceretary,
To,

Sn Sunil Kumar Gupta

M/s 5.5, Black Stone Works (Mmnes)
Mauza - Belbhadn,

Dist.-Sahehgan)

Sub: - Impasition of Environmental Compensation — Regarding,

Whereas, due to the vanous non complances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O, A. No. 23201 7/EZ, O, A. No. 7762018
and O. A. No. 37372019 an interim Environmental Compensation for thirty (30) days period was
caleulated and levied on vou amounting o INR 1125000 (Ropees Eleven Lakhs Twenty Five
Thousand Only) vide Board's Rell No. B-1494 dated 191172019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation,

Whereas, the amount of Intenm Environmental Compensation has not been received by the
Board till date.

Whereas, il was observed that vour Unit was operational in violation to the environmental nonms
for 955 days tll dated 30/06/2022.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expent Commitiee, amounting o
INR 2,23 82 812,04 {Rupees Two Crores Twenty Three Lakhs Eighty Two Thousand Eight
Hundred and Twelve Omly)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of

the Water (Prevention amd Control of Pollution) Act, 1974 and under section 31{A) of the Air

{Prevention and Control of Pollution) Act, 1981; the following directions is hereby, being issued

to the Unit: -

a) To deposit the revised amount of Environmental Compensation amounting o INR
1.23.82.812.00 (Rupees Two Crores Twenty Three Lakhs Fighty Two Thousand Fight
Hundred and Twelve Only) within 30 davs of ssuance of this lettor.

b} To ensure that the Unit 15 closed down with immediate effect.

In case of failure to comply the above directions given by the Board, legal action may be
imitiated against the Llnat,
Encl: As above Sdr-

(Yatindra Kumar Das)
Member Seerctary
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Memo No.............. Ranchi, dated. .................

Copy to: The Deputy Commissioner, Sahebgan] for information and it is requested to imitiate the
needful actions for recovery of the abovementioned amount at an carlicst,

{(Yatindra Kumar Das)
Member Secretary

BTG, TG oo e i cnime e i Ranchi, dated .........coeee e

Caopy to: The Director, Industry Department, Gol/ The General Manager, Jharkhand Bijli Vitran
Nigam Limited, Ranchi / The Chiefl Inspector of Factories, Ranchi'The DFO, Sahebganj The
DMO, Sahebganj for information & necessary action please.

Sd/-
{(Yatindra Kumar Das)
Member Secretary

Copy to: The Addiional Chief Secretary, Forest, Environment and Climate Change Departmenmt,
Giovt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Tharkhand / The Regional Officer, JSPCB Regional Office — cum — Laborstory, Dumbka for
information and necessary action please,

(Yatind r Das)
™M
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SR JHARKHAND 5TATE POLLUTION CONTROL BOARD

“F T_A DMISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - B34004.

Woebsite: www jspcb.nicin E-mail; ranchijspeb@gmail com
JEFEE Phone,; 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. MNo............ Ranchi, Dated. ........coeeimsiinerns

¥ atindr Kumar Das,
Member Secretary.

Sri Ajay Kumar Jaiswal
Mz Mahadeo Stone Works
Mauza- Belbhadri,
Disi.-Sahebpanj

Sub: - Imposition of Environmental Compensation — Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and |/ or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O, A. No. 7762018
and 0. A. No. 37372019 an nterim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258000 (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board’s Ref. No, B-1492 dated 19711/2019, It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation.

Whereas, the amount of Intenm Environmental Compensation has not been received by the
Board til] date.

Whereas, il was observed that your Unit was operational in violation o the enviconmental nomms
for 247 days till dated 22/07/20240.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Commitiee, amounting to
INR 19.29.688.00 (Rupees Nineteen Lakhs Twenty Nine Thousand Six Hundred and Eighty
Eight Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of

the Water (Prevention and Contrel of Pollution) Act, 1974 and under section 31{A) of the Air

{Prevention and Control of Pollution) Act, 1981; the following directions is herehy, being issued

to the Unit: -

a) To deposit the revised amount of Environmental Compensation amounting to INR
19,29, 68%.00 (Rupees Nineteen Lakhs Twenty Nine Thousand Six Hundred and Eighty
Eight Only) within 30 days of issuance ol this letter.

b} To ensure that the Unit is closed down with immediate cffect.

n case of failure w comply the above directions given by the Board, legal action may be
mitiated against the Lo

Encl: As above /-
(Yatindra Kumar Das)
Member Secretary
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Memo MNo...ovvieemens Ranchi, dated.........comervmen

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

{Yatindra Kumar [as)
Member Secretary

| TR Ranchi, dated ........cconrineee

Copy to: The Director, Industry Department, Gol/ The General Manager, Tharkhand Bijli Vitran
Nigam Limited, Ranchi / The Chief Inspector of Factories, Ranchi'The DFD, Sahebganj/The
DO, Sahebganj for information & necessary action please.

Sal/-
{Yatindra Kumar Das)
Member Secretary

Memao Nn.ﬁ". '_ﬂ L"-:J" Ranchi, dalr:dfifsﬂ"f,r"-‘“-ﬁr

Copy te: The Additional Chiel Secretary, Forest, Environment and Climate Change Department,
Ciovt, of Jharkhand / The Director, Mines Direclorate, Mines and Geology Department. Govt, of
Jharkhand / The Regional Officer, JSPCB Regional Office — cum — Laboratory, Dumka for

information and necessary action please.
Y umar Das)
cretary
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JHARKHAND 5TATE POLLUTION CONTROL BOARD

T.A. DVISION BUILDING (GROUND FLOOR), HE.C., DHURWA, RANCH| — 834004
“F Website: www jspcbonicin - E-mall; ranchijspcbi@gmail.com
JEATE Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,
Ref. Mo............ Ramchi, Dated. ........cocoaiass
From,
Yatindra Kumar [Das,
Member Sccretary,
Ta,
Sri Rabbul Ansari
M5 JTharkhand Minemals
Mauza - Bare Parle,
Dist.-Sahebgam

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the vanous non compliances of the Consent o Operate (CTO) and [ or
Environmental Clearance (EC) observed m vour Unit and i light of the vanous directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O, A, No. 23201 7EZ, O, A, No. TT6201E
and (0. A. No. 3732019 an mterim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258000 (Rupees Twa Lakhs Fifty Eight
Thousand Only) vide Board’s Ref. No, B-1488 dated 19112009 It was forther informed that
the amount of Environmental Compenzation may be reduced or incregsed as per the time taken
for compliance and vou were directed to submit the Environmental Compensation.

Whereas, the amount of Interim Environmental Compensation has not been received by the
Board till date.

Whereas, it was observed that your Unit was operational in violation to the environmental nomms
for 973 days till dated 18/07/20212.

Whereas, the Environmental Compensation againsl the Unit has been calculated (Caleulation
Sheet enclosed) in accordance with the recommendation of the Expert Committes, amounting to
INR 76,00,562.00 (Rupees Seventy Six Lakhs One Thousand Five Hundred and Sixty Two
Only)

MNow, therefore, in view of the above and by exercising the powers vested under section 33{A} of

the Water {Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Air

{Prevention and Control of Pollution) Act, 1981; the following directions is hereby, being issued

to the Umit: -

a) To deposit the revised amount of Environmental Compensahon amounting o INR
76,01,562.00 (Rupees Seventy Sin Lakhs One Theouwsand Five Hundred and Sixty Two
Omly) within 30 days of issuance of this letter.

b) To ensure that the Unit is closed down with immediate effect.

In case of failure to comply the above directions given by the Board, legal action may be
titiated against the Linit,

Encl: As above Sd /-
(Yatindra Kumar Das)
Member Secretary
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Memo Mo, ..o ieuen. Ranchi, dated.........coneaies

Copy to: The Deputy Commissioner, Sahebgan) for information and it is requested o mitiate the
needful actions for recovery of the abovementioned amount at an earliest.

(Yatindra Kumar Das)
Member Secretary

PR, MO ioiineiiniinsamrnsnss Ranchi, dated .............

Copy to: The Director, Indusiry Department, GoJ/ The General Manager, Jharkhand Bijli Vitran
Nigam Limited, Ranchi / The Chief Inspector of Factories, Ranchi'The DFO, Sahebgani/The
DM, Sahebganj for information & necessary action pleasc.

S~
(Yatindra Kumar [as)
Member Secretary

Niesso o 5 24 Ranchi, dated /2421 /2022

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Dircctorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office — cum - Laboratory, Dumka for
information and necessary action please.

{Yatind mar [}as)
Mem etary
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JHARKHAND 5TATE POLLUTION CONTROL BOARD

T.A DRISICN BUILDING (GROUND FLOOR), HE.C., DHURWA, RANCHI — B34004.

“F Website: www jspcbonicin - E-mail: ranchijspcb@gmail.com
JEREE Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/1 38,
Ref. Mo........... Ranchi, Dated. .. ....ocovniivasicinis
From,

Yatindra Kumar Dasg,
Member Secretary,
Ta,

Sri Tinkal Kumar Bhagat

Mg 51 Sn Bam Stone Works
Maura- Belbhadr,
[hst.-Sahchgan)

Sub: - Imposition of Envireonmental Compensation - Regarding.

Whereas, due to the vanouws non compliances of the Consent v Operate (CTO) and [ or
Environmental Clearance (EC) observed m vour Unit and 1n light of the vanous directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O, A. No. 23/2017/'EZ, O, A, No. 7762018
and (0. A. No. 37372019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting o INR 258000 (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board’s Ref. No, B-1483 dated 191172009, It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for comphance and you were directed to submat the Environmental Compensation.

Whereas, the amount of Interim Environmental Compensation has not been received by the
Board till date

Whereas, it was observed that your Unit was operational in vislation to the environmental norms
for 480 days till dated 12/032021.

Whereas, the Environmental Compensation against the Unit has been caleulated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expent Committee, amounting to
INR 37.50,000.00 (Rupees Thirty Seven Lakhs Fifty Thousand Only)

MNow, therefore, in view of the above and by exercising the powers vested under section 33(A) of

the Water (Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Air

{Prevention and Control of Pollution) Act, 1981; the following directions is hereby, being isswed

10 the Umnit: -

a) To deposit the revised amount of Envoonmental Compensabion amounbing to INR
37.50,000.00 (Rupees Thirty Seven Lakhs Fifty Thousand Only) within 30 days of
issuance of this letter,

b) To ensure that the Umt is closed down with immediate effect.

In case of faillure to comply the above directions given by the Board, legal acton may be
initiated against the Unit

Encl: As above Sd/-
(Yatindra Kumar [as)
Member Secretary
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Copy to: The Deputy Commissioner, Sahebgan) [or information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an carliest,

(Yatindra Kamar Dhas)
Member Sccrelary

Mefmie, ML .o i Ramchi, dated ....ocoviianiines

Copy teo: The Director, Industry Depariment, Gol/ The General Manager, Jharkhand Bijli Vitran
Nigam Limited, Ranchi / The Chief Inspector of Factories, RanchiThe DFD, Sahebganj/The
DM, Sahehpanj for information & necessary action please.

Sd/-
(Yatindra Komar Das)
Member Secretary

Memo Nu.-@. —34s Ranchi, -Ihtﬂi'r‘lf Ff'fffl.:?ﬂ'i

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Ciovt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Iharkhand / The Regional Officer, JSPCB Regional Office — cum — Laboratory, Dumka for
informarion and necessary action please.

(Yatind Das)
M
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JHARKHAND S5TATE POLLUTION CONTROL BOARD
T-A. DIVISION BUILDING (GROUND FLOOR), HE.C., DHURWA, RANCHI — B34 004
Website: www jspchonic.in - E-mail: ranchijspcbiiigmail.com
Phone,.: 0651-2400851/2400852/2400975/2401847, Fax-0551-24008507138,

Bef. Mo......coce.. Poanchn, Dated. . ..ccoee i ivnvesisnsaes

Yatindra Kumar Das,
Member Secretary.

Sri Chadeshwar Prasad Singh
M/s Chadeshwar Prasad Sinha
Mauza- Kordar,

¥zt -Sahebganj

Sub: - Imposition of Environmental Compensation — Regarding.

Whereas, due (o the vanous non compliances of the Consent to Operate (CTO) and [ or
Environmental Clearance (EC) observed in vour Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 232017/EZ, 0. A. No. T76/2018
and O A, No. 3732019 an interim Environmental Compensation for thirty (30) days penod was
calculated and levied on you amounting te INR 375000 (Rupees Three Lakhs Seventy Five
Thousand Onaly) vide Board’™s Bell No. B=1478 dated 1911/2009. It was [urther informed that
the amount of Environmental Compensation may be reduced or increased as per the ume taken
for compliance and you were directed to submut the Environmental Compensation,

Wheneas, the amount of Intenm Envirommental Compensation has not been recerved by the
Roard nll date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 1139 days till dated 31/12/2022.

Whereas, the Environmental Compensation against the Unit has been caleulated (Caleulation
Sheet enclosed) in accordance with the recommendation of the Expent Commitiee, amounting (o
INR 1334765600 (Rupees One Crore Thirty Three Lakhs Forty Seven Thousand Six
Hundred Fifty Six Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of

the Water (Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Air

{Prevention and Control of Pollution) Act, 1981; the following directions is hereby, being issued

to the Unit: -

a) To deposit the revised amount of Environmental Compenzation amounting to INR
1,33,47,656.00 (Rupees Ome Crore Thirty Three Lakhs Forty Seven Thousand Six
Hundred Fifty Six Omly) within 30 days of issuance of this letter.

by To ensure that the Unit is ¢losed down with immedsate effect.

In case of failure to comply the sbove directions given by the Board, legal action may be
imitiated against the Umi,

Encl: As above Sd/-
(Yatindrs Kumar Das)
Member Secretary
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Memo No.. .o Ranchi, dated.........ceinvmias

Copy to: The Deputy Commissioner, Sahebganj for information and it is requesied to initiaic the
needfl actions for recovery of the abovementioned amount at an earfiest.

{Yatindra Kumar [as)
Member Secretary

MEmD. Mo oo iaiinssannnans Ranchi, dated .........ccccvnmees

Copy to: The Director, Industry Department, Gol/ The General Manager, Tharkhand Bijli Vitran
Migam Limited, Ranchi / The Chiel Inspector of Factories, RanchiThe DFD, SahebganjThe
DM, Sahebganj for mformation & necessary action please,

Sdi-
(Yatindra Kumar [}as)
Member Secretary

Memo No. &= 344 Ranchi, dated. f?q"ﬁ’.ﬂiﬂ?.—.?

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
GovL of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Tharkhand / The Regional Officer, JSPCB Regional Office — cum — Laboratory, Dumka for
information and necessary action please,

(¥ atind mar [as)
M ecretary



2573
e SIREUS 15y Yquul g7 g

JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI — 834004,

- Website: www.jspcbonicin  E-mail: ranchifspcbi@gmail.com
Phone.: 0651-2400851724 Q240184 7, Fax- 1- 1

Ref Mo.__......... Banchi. Dated . ....ouoooiivinnoaions
From,

Yatindra Kumar Das,

Member Secretary.
To,

Md. Irsad Al

Mis Inzha Stome Works

Mauza - Boha,

Dist.-Sahebeanj

Sub: - Imposition of Environmental Compensation — Regarding.

Whereas, due to the vanous non compliances of the Conzent o Operate (CTO) and /[ or
Environmental Clearance (EC) observed in your Unit and in light of the vanous direchions 1ssued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 232017/EZ, 0. A. No. T76/2018
and 0. A. No. 373/201% an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting o INR 258000 (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Rell No. B-1497 dated 19112019, It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were dirccted to submit the Environmental Compensation.

Whereas, the amount of Interim Environmental Compensation has not been recerved by the
Board tll date.

Whercas, it was observed that yoor Unit was operational in violation to the environmental norms
for 453 days till dated 13/02/2021.

Whereas, the Emvironmenial Compensation agaimsi the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expen Commitiee, amounting to
INR 3539,062.00 {Rupees Thirty Five Lakhs Thirty Nine Thousand Sixty Two Only)

MNow, therefore, m view of the above and by exercizing the powers vesied under section 33(A) of

the Water (Prevemtion and Contrel of Pollution) Act, 1974 and under section 31{A) of the Air

(Prevention and Control of Pollution) Act, 1981 ; the lollowing directions is hereby, being issued

£y the Unit; =

a) To deposit the revised amount of Environmental Compensation amounting o INR
35,39,062.00 (Rupees Thirty Five Lakhs Thirty Nine Thousand Sixty Two Only) within
30 days of issuance of this letter.

b) To ensure that the Unit is closed down with immediate effect.

In case of failure to comply the above directions given by the Board, legal action may be
initiated against the Unit
Enel: As abave -

(Yatindra Kumar Dhas)
Member Secretary
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Memo No.. oo oa. Ranchi, dated............oenne.

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested 1o initiate the
necdful actions for recovery of the abovementioned amount af an carliest.

(Yatindra Kumar [bas)
Member Secretary

Memo, Mo . ..cciiine cminniie Ramchi, dated ... ..cooeinas

Copy te: The Director, Industry Department, Gol/ The General Manager, Jharkhand Bijli Vitran
Migam Limited, Ranchi / The Chief Inspector of Factories, Ranchi/The DFO, Sahebgan) The
DMO, Sahebganj for information & necessary action please.

Sd/-
{Yatindra Kumar Das)
Member Secretary

Memo No. qu} Ranchi, wlﬁfﬂ'ﬂ?ﬂlﬁ

Copy to: The Additional Chicl Secretary, Forest, Environment and Climate Change Department,
(Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt, of
Jharkhand / The Regional Officer, JSPCB Regional Office — cum ~ Laboratory, Dumka for

informition and necessary action please,
il
Secretary
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JHARKHAND STATE POLLUTION CONTROL BOARD

T.A. DIMISION BUILDING {GROUND FLOOR), HE.C., DHURWA, RANCH| - 834004,

“F Website: www jspch.nicin - E-mail: ranchijspch@gmail.com
JEFEE Phone.: 0651-2400851/2400852/2400079/2401847, Fax-0651-2400850/138,
Ref. No......conuss Fanehi, Datod. . ooooooiriiiviiniresas
From,

Yatindra Kumar Das,
Member Secretary.
To,
Sri Pintu Kumar Pandit
Mis Prank Stone Works
Mmeea - Belbhadn, Khata No.- 05, Plot No.- 0X,
Dnst.-Sahebganj

Sub: - Imposition of Environmental Compensation — Regarding.

Whereas, due o the varous non comphances of the Consent to Operate (CTO) and / or
Environmental Clegrance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in 0. A. No. 232017EZ, O. A. No, 776/2018
and O. A, No. 37372019 an interim Environmenial Compensation for thirty (30) days period was
calculsted and levied on you amounting to INR 258000 (Rupees Two Lakhs Fifty Fight
Thousand Only) vide Board's Ref. No. B-1521 dated 19/11/2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation.

Whereas, the amount of Interim Environmental Compensation has not been received by the
Board till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 225 days fill dated 30/06/2020.

Whereas, the Environmental Compensation against the Unit has been calculated {Caleulation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting 1o
INR 17,57,812.00 (Rupees Seventeen Lakhs Fifty Seven Thousand Eight Hundred Twelve
Omly)

MNow, thercfore, in view of the sbove and by exercising the powers vesied under section 33(A) of

the Water (Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Air

{Prevention and Control of Pollution) Act, |981; the following directions is herchy, being issued

to the Umnit; -

a) Te deposit the revised amount of Emvironmental Compensation amounting to INR
175781200 (Rupees Seventeen Lakhs Fifty Seven Thousand Eight Hundred Twelve
Only) within 30 days of issuance of this letier.

b} To cnsure that the Unit is closed down with immediate effecy

In case of failure w comply the above directions given by the Board, legal sction may be
imiiated against the Unit.

Encl: As ahove Sd/-
{(Yatindras Kumar Das)
Member Secretary
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Copy to: The Deputy Commissioner, Sahebgan| for information and 1t is requested 10 initiate the
neediul actions for recovery of the abovementioned amount ar an earliest.

(Yatindra Kumar [}as)
Member Secretary

Memo, Mo oeieniinsicaniinns Hanchi, gated .....cocoevvineeiis

Copy te: The Dhirector, Industry Department, Gol/ The General Manager, Jharkhand Bijli Vitran
Nigam Limited, Ranchi / The Chiel Inspector of Factories, Ranchi'The DFO, Sahebgan)/The
DA, Sahchganj for information & necessary action please.

Sd/-
(Yatindra Kumar Das)
Member Secretary

M No: B 1T, Ranchi, dated.. [2/2.1/2822

Copy te: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govl. of Tharkhand / The Director, Mines Directoraic, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum -~ Laboratory, Dumka for
information and necessary action please.

(¥Yatind omar [as)
Me retary
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Sy JHARKHAND STATE POLLUTION CONTROL BOARD

T.A. DIVISION BUILDING (GROUND FLODR), H.E.C., DHURWA, RANCHI - 834004,

w W-ﬂln'-lte umujspcb rua.':.m E-rrqii ran:hus—p::h@gnall
Rel. No............ Ranchi, Dated...........ccco0mmmnnen.
Froum,
Y atindra Kumar Das,
Member Secretary,
To.

Md. Mohinul Haque

M's Shah Stone

Aj- Bara Panchkuli, Barlsan,
Sahchganj

Dist.-Sahehgan)

Sub: = Imposition of Environmental Compensation - Regarding.

Whereas, due to the varous non compliances of the Consent o Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the varions directions issued
by the Hon ‘ble NGT, Principal Bench, New Delhi in 0. A. No, 232017/EZ, O. A. No, 77T6/2018
and . A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting 1o INR 375800 (Rupees Three Lakhs Seventy Five
Thousand Only) vide Board’s Ref. No. B=-1514 dated 191172009, It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmenial Compensation.

Whereas, the amount of Imterim Environmentil Compensation has not been received by the
Board till date,

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 451 days till dated 11/02/2021.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 52,85,156.00 (Rupees Fifty Twol.akhs Eighty FiveThousand One Hundred Fifty Six
Omly)

Mow, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water {(Prevention and Controd of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 19%1; the following directions is hereby, being issued
to the Unit; -

a} To deposit the revised amount of Environmental Compensahon amounting o INR
521,85,156.00 (Rupees Fiftv Twolakhs Eighty FiveThousand One Hundred Fifty Six
Only) within 30 days of issuance of this leter.

b) To ensure that the Unir is closed down with immediate effect.

In case of Failure o comply the above directions given by the Board, legal action may be
initiated against the Linit.

Encl: As above Sd/-
(Yatindra Komuar Das)
Member Scerctary
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MemoMo. ..o Ranchi, dated...........co0vrus

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest,

(Yaltindra Kumar Dias)
Member Secretary

% [0y T . T Ranchi, dated ..., ...cooeveees

Copy to: The Director, Industry Department, Gol/ The General Manager, Tharkhand Bijli Vitran
Nigam Limited, Ranchi / The Chief Inspector of Factories, Ranchi'The DFQ, SahchganjThe
DMO, Sahebganj for information & necessary action please.

Sdi-
(Yatindra Kumar Das)
Member Secretary

MemoNo. B—243 Ranchi, dated, /3{o M 2023

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govi. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

{ Yatind r Das)
Mem ry
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JHARKHAND 5TATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI — 834004

il Website: www jspcbonic.in - E-mail: ranchijspeb@gmail.com
JEFEE Phone 400851/2400852/2400979/2401847, Fax-0651-2400850/138,
Ref. MNo............ Ranchi, Dated. .. .c....ovmevasiriine
From,
Yatindra Kumar Dias,
Member Secretary

To,
PARMENDAR GOEL

M G RGSTONE WORKS
Mauza - Chhoti Bhagimari, Plot No- 824

Dist.-Sahebgani

Sub: - Impasition of Environmental Compensation — Regarding.

Whereas, due to the various non compliances of the Consent fo Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the vanious directions issued
by the Honble NGT, Principal Bench, New Delhi in 0. A. No. 23201 7EZ, O, A. No. 7762018
and O. A, No. 37372019 an mierim Environmental Compensation for thirty (30) days period was
citleulated and fevied on you amounting o INR 258000 (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1540 dated 19.11.20019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation.

Whereas, the amount of Intenm Environmental Compensation has not been received by the
Board till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 889 days ull dated 25/04/2012.

Whereas, the Environmenial Compensation agpinst the Unil has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Commitice, amounting to
INR 69.45.312.00 (Rupees Sixty Nine Lakhs Forty Five Thousand Three Hundred Twelve
Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of

the Water {Preveniion and Control of Pollution) Act, 1974 and wnder section 31{A) of the Ar

(Prevention and Control of Pollution) Act, [981; the following directions is hereby, being issued

to the Unit: -

a) To deposit the revised amount of Environmenlal Compensation amounting to INR
694531200 (Rupees Sixty Nine Lakhs Forty Five Thousand Three Hundred Twelve
Only) within 30 days of issvance of this letier.

b} To ensure that the Unit is closed down with immediate effect,

In case of failure to comply the dbove directions given by the Board, legal action may be
initiated agamnst the Unit.

Encl: As above Sd/-
(Yatindra Kumar Das)
Member Secrelary
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Copy to: The Deputy Commissioner, Sahebgan) for information and it is requested to initiate the
neediul actions for recovery of the abovementioned amount al an earliesi

{Yatindra Kumar [Das)
Member Secretary

Memo. No. ...veerieiaeeaninnnss Ranchi, dated .........ccccvueee

Capy to: The Director, Industry Department, Gol/ The General Manager, Tharkhand Bijli Vitran
Migam Limited, Ranchi / The Chief Inspector of Factories, RanchiThe DFO, Sahebgan)/The
DMO, Sahebgan) for information & necessary action please.

Sdv-
(Yatindra Kumar Das)
Member Secretary

Memo No. £ 357 Ranchi, dated | 300 "I.'JIL"""‘:'-'3

Copy to: The Additional Chicf Sceretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mincs Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office — cum — Laboratory, Dumka for

information and necessary action please.

(Y atimd mar [haz)
Mem retary
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JHARKHAND 5TATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI — 834004,

. | L Website: www jspchbonicin E-mail: ranchijspcbiigmail. com
JETFEE Phone.: 0651-2400851/2400852/2400973/2401847, Fax-0651-2400850/138,
Rel. No.....covuunn Ranchi Deted. .. .........civveve.
From,

Yotimdra Kumar Das,
Member Secretary,
To,

Md. Samim Alam
Mis BMd. Samim Alam Mines
Mauza-Gangoparo Bedoe

[hist.-Sahebgan)

Sub: - Impasition of Environmental Compensation - Regarding.

Whereas, due 10 the varous non compliances of the Consent to Operate (CTO) and /o
Environmental Clearance (EC) obscrved in your Unit and in light of the various directions issuwed
by the Hon'ble NGT, Principal Bench, New Delhi in O, A, No. 23/201 77EZ, 0. A. No. 7762018
and 0. A. No. 3732019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 375080 (Rupees Three Lakhs Sevently Five
Thousand Only) vide Board's Ref. No. B-1572 dated 19.11.20019, Tt was further nformed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation,

Whereas, the amount of Interim Environmental Compensation has not been received by the
Board till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 205 days till dated 10/06/2020).

Whereas, the Environmental Compensation agminst the Unit has been calculated (Calculation
Shect enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 24,02.344.00 {Rupees Twenty Fourlakhs TwoThousand Three Hundred Forty Four
Only)

MNow, therefore, in view of the above and by exercising the powers vested under section 33(A) of

the Water (Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Air

(Prevention and Control of Pollution) Act, 1981; the following directions is herchy, being 1ssued

1o the Unit: -

a) To deposit the revised amount of Environmentsl Compensation amounting to INR
24 0234400 (Rupees Twenty FourLakhs TwoThousand Three Hundred Forty Four
Only) within 30 days of issuance of this leter,

b} To ensure that the Unit is closed down with immediate effect.

In case of failure o comply the sbove directions given by the Board, legal sction may be
mitiated against the Unit.
Encl: As above Sa/-

(Yatindra Kumar [Das)
1w Member Secretary
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MemoMo. ..oooviins Ranchi_ dabed. ... ......cccoe.

Copy to: The Deputy Commissioner, Sahebgan) for information and it is requested to mitate the
needful actions for recovery of the abovementioned amount at an earhiest.

(Yatimdra Kumar [as)
Member Secretary

Mleme. M. ..o s s Ranchi, dated ,..............oo.

Copy to: The Director, Industry Department, Gol/ The General Manager, JTharkhand Bijli Vitran
Migam Limited, Ranchi / The Chief Inspector of Factories, RanchiThe DF0O, Sahebgany The
DMO, Sahebganj for information & necessary action please,

Sidi-
(Yatimdra Kumar Das)
Member Secrefary

Memo No. {2 =857, Ranchi, dmd..f'.'.“f‘;’,‘i} 20272

Copy to: The Additional Chief Secretary, Forest, Environmeni and Climate Change Department,
Govt, of JTharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt, of
Jharkhand / The Regional Officer, JSPCB Regional Office — cum — Laboratory, Dumbka for
information and necessary action please.

(Yatind mar Das)
Me cretary
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W JHARKHAND STATE POLLUTION CONTROL BOARD

T.A. DIVISION BUILDING (GROUND FLOOR), HE C.. DHURWA, RANCHI — 834004,

w Website: www jspcb.onicin  E-mail. ranchispchi@gmail.com
P SEER] - 065 1- 1/2400852/2400979/2401847, Fax-0651-2400850/138,
Bef Mo............ Ranchi, Dated.......ccooimemmrmsnnscs
From,
Yatindra Kumar Das,
Member Secretary.
To,

Md. Akhatar Alam
M/s Neha Black Stone Works
Mawza-Gangoparo Bedo

Dist.-Sahebgan)

Sub: - Impaosition of Environmental Compensation — Regarding.

Whereasz, due o the various non compliances of the Consemt to Operate (CTO) and / or
Environmenial Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O, A. No. 23/2017/EZ, 0. A. No. TT6/2018
and 0. A. No. 3732019 an interim Environmental Compensation for thirty {30) days period was
calculated and levied on you amounting to INR 375008 (Rupees Three Lakhs Seventy Five
Thousand Only) vide Board’s Ref. No. B-1570 dated 19.11.20019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were direcied to submit the Environmental Compensation.

Whereas, the amount of Interim Environmental Compensation has nol been received by the
Board till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 205 days till dated 10/06/2020.

Whereas, the Environmental Compensation against the Unit has been caleulated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 24,02,344.00 (Rupees Twenty Four Lakhs TwoThousand Three Hundred Forty Four
Omly)

Mow, therefore, in view of the above and by exercisimg the powers vested under section 33(A) of

the Water {Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Air

{Prevention and Control of Pollution) Act, 1981; the following directions is herehy, being issued

to the Lnit: -

a) To deposit the revised amount of Environmental Compensation amounting to INR
14,02,344.00 (Rupees Twenty Four Lakhs TwoThousand Three Hundred Forty Four
Only) within 30 days of issuance of this letter.

b} To ensure that the Unit is closed down with immediate effect.

In case of failure 10 comply the above directions given by the Board, legal action may be
initiated apainst the Limit,

Eacl: As above Sd/-
(Yatimdra Kumar [bas)
Member Secrefary
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Memo Mo......covviinnn Ranchi, dated. .. ... ...cccoees

Copy to: The Deputy Commissioner, Sahcbganj for informnation and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

(Yatindra Kumar Das)
Member Secredary

Mot NOs o ociiiiiessnssanon Ranchi, daded ,........coonienns

Copy to: The Director, Industry Department, Gol/ The General Manager, Jharkhand Bijli Vitran
Nigam Limited, Ranchi / The Chief Inspector of Factories, Ranchi'The DF0, Sahebganj/The

DMO, Sahebgan) for information & necessary action please.

Sali-
{Yatindra Kumar Das)
Member Secretary

Memo No, & 852 Ranchi, mtulﬂf""l'l'm'ﬁ

Copy te: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt, of Tharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office — com — Laboratory, Dumka for

information and necessary action please.
(Y atind mar Das)
Mem retary
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W JHARKHAND STATE POLLUTION CONTROL BOARD

“F T.A. DVISION BUILDING {GROUND FLOOR), H.E.C., DHURWA, RANCHI — B34004.
Website: www.jspcbunicin E-mail: ranchijspcbiigmail.com
CISEEE Ehone.. 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref-Mo...o.oocuiis Ranchi, Dated........................

From,
Yatindra Kumar Das,
Member Secretary.

To,
Sri Pranav Kedia
MYs Kedia Stone Worky
Mauza-Gangopara Mako
Dist.-Sahebgan;

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non complisnces of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed i your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in 0. A. No. 23/2017/EZ, 0. A. No, T76/2018
and 0. A. No. 373/2019 an interim Environmental Compensation for thirty (300) days period was
calculated and levied on you amounting to INR 375000 {Rupees Three Lakhs Seventy Five
Thousand Omly) vide Board's Ref. No. B-1559 dated 19.11.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were direcied to submit the Environmental Compensation.

Whereas, the amount of Intenm Environmental Compensation has nol been received by the
Board ull date.

Whereas, it was observed that your Unit was operational im vielation to the environmental norms
for 134 days till dated 31/03/2020.

Whereas, the Environmental Compensation against the Unit has been calcolated (Caleulation

Sheet enclosed) in accordance wath the recommendation of the Expert Commutice, amounting to
INR 15,70,312.00 (Rupees FifteenLakhs SeventyThousand Three Hundred Twelve Ounly)

Now, therefore, in view of the above and by exercising the powers vested vnder section 33 A) of

the Water (Prevention and Control of Pollotiony Act, 1974 and under secton 31L{A) of the Air

{Prevention and Control of Pollution) Act, 1981; the following directions is hereby, being issued

to the Linit: -

a) To deposit the revised amount of Environmental Compensation amounting to INR
15, 70,31 2.00 (Rupees FifteenLakhs SeventyThounsand Three Handred Twelve Onlv)
within 30 days of issuance of this letier,

b) To ensure that the Unit is closed down with immediate effect,

In case of failure to comply the above directions given by the Board, legal action may be
initiated against the Unit.

Encl: As abave . L
7 (Yatindra Kumar [¥as)
Member Secretary
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-:2:-
Memo Mo.. . oviiian Fanchi, dated. _................

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

{Yatindra Kumar Das)
Member Secretary

Memo. No. ..oocciicini e Ranchi, dated ......ccnmsmernres

Copy te: The Director, Industry Department, GoJ/ The General Manager, Jharkhand Bijli Vitran
Migam Limited, Ranchi / The Chief Inspecior of Factories, Ranchi'The DFO, Sahebganj/The
DM, Sahehganj for information & necessary action please.

Sd/-
(Yatindra Komar Das)
Member Secretary

Memo Mo, e 352 Ranchi, dated, [ M2 {/%22

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Giovt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Tharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Yatind ras)
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W JHARKHAND STATE POLLUTION CONTROL BOARD
SHES T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI — 834004,

Website; www.jspcb.nic.in E-mail: ranchijspchv@gmail.com

JEFEE 2, 4008 552/2400979/2401847, Fax-0651-2400850/138,
Ref No............ Ranchi, Dated.......................
From,

Yatindra Kumar [as,

Member Secretary
To,

Sri Tapan Kumar Singh

M/s. Singh Stone Works

Maura-Bunda Mako

Dvist_-Sahehean)

Sub: - Impositien of Environmental Compensation — Regarding.

Whereas, due to the varous non compliances of the Consent to Operate (CTO) and [ or
Environmental Clearance (EC) obscrved in vour Unit and in light of the various dircctions issued
by the Hon 'ble NGT, Principal Bench, New Dethi in O. A. No. 2372017/EZ, 0. A. No. TT6/201%
and O, A. No. 37372019 an intenim Environmental Compensation for thirty (30) davs period was
calculated and levied on you amounting to INR 375000 (Rupees Three Lakhs Seventy Five
Thousand Omly) vide Board's Ref. No. B-1558 dated 19.11.2009. It was further informed that
the amount of Environmenial Compensation may be reduced or increased as per the time taken
for compliance and you were dirccted to submit the Environmental Compensation.

Whereas, the amount of Intenm Environmental Compensation has ool been received by the
Board ull date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 134 days tll dated 31/03/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Caleulation
Sheet enclosed) in accordance with the recommendation of the Expert Commitice, amounting to
INR 15,70.312.00 (Rupees FifteenLakhs Seventy Thousand Three Hundred Twelve Only)

Mow, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Air
{Prevention and Control of Pollution) Act, 1981; the following directions is hereby, being issued
to the Linit: -

g} To deposit the revised amount of Environmental Compensation amounting o INR
15,70,312.00 (Ruopees Fifieenlakhs SeventyThousand Three Hundred Twelve Only)
within 30 days of issuance of this letier.

b) To ensure that the Unit is closed down with mmediate effect.

In case of failure o comply the above directions given by the Board, legsl action may be
initinted against the Linit.
Encl: As above Sd/-

(Yatindra Kumar Das)
Member Secrerary
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Memo MNo........ccoeuee Rancha, dated..................

Copy te: The Deputy Commissioner, Sahebgan for information and it is requested 1o initiate the
needtul actions for recovery of the abovementioned amount af an earliest.

(Yalindra Kuomar Das)
Member Secretary

Memio. NO: .o oo Ranchi, dated .......covveeiinns

Copy te: The Director, Industry Department, GoJ/ The General Manager, Jharkhand Bijli Vitran
Migam Limited, Ranchi / The Chief Inspector of Factonies, Renchi/The DFQ, Sahebganj/The
DMO), Sahchganj for information & necessary action please.

5d/-
(Yatindra Kumar Das)

Member Secretary
Memo No. (.73 511 Ranchi, dated..| 121 /2022

Copy 10: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Ciovi. of Jharkhand / The Director, Mines Directoraie, Mines and Geology Department, Govt, of
Tharkhand / The Regional Officer, JSPCB Regional Office — cum — Laboraory, Dumka for

information and necessary action please,
“"“"""@;’.ﬁ“’
Member
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ﬁ JHARKHAND STATE POLLUTION CONTROL BOARD

T.A, DIVISION BUILDING (GROUND FLOOR), HE.C., DHURWA, RANCHI - 834004,

Website, www jspchonicin  E-mall: ranchijspeb@gmail com

EISEG L] Phone : 0651-2400851/2400852/24000879/2401847, Fax-0651-2400850/138,
Ref. No......ocuus Ramehi Dated. ... iviiiiiiss
From,

Yatindra Kumar Das,

Member Secretary.
T,

M. Sumim

M5 Samim Stone Works

Mauza-Bekchur,

Dist.-Sahchgan)

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the vanous pon complinnces of the Consent io Operute (CTO) snd ( or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 7702018
and 0. A. No. 3732019 an imnterim Environmental Compensation for thirty (30) davs period was
calculated and levied on you amounting fo INR I580MM) (Rupees Twa Lakbhs Fifty Eight
Thousand Only) vide Board’s Ref. No. B-1587 dated 19.11.2019. It was further informed that
the amount of Environmental Compensation may be reduced or mmcreased as per the time taken
for compliance and you were dirccted to submit the Environmental Compensation.

Whereas, the amount of Inferim Environmental Compensation has not been received by the
Bogrd till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 134 days till dated 310320240

Whereas, the Environmental Compensation against the Unit has been calculated (Caleulation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting 1o
INR 20,93,750.00 (Rupees Twenty Lakhs Ninety Three Thousand SevenHumdred Fifty
Only)

Mow, therefore, in view of the above and by excreising the powers vested under section 33(A) of

the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air

{ Prevention and Control of Pollution) Act, 1981; the following directions is hereby, being issued

to the Unit: -

a) To deposit the revised amount of Environmental Compensation amounting o INR
20,93,750.00 (Rupees Twenty Lakhs Ninety Three Thousand SevenHundred Fifty Only)
wilhin 30 days of issmance ol this letter.

b) To ensure that the Unit is closed down with immediate effect.

In case of failure to comply the above directions given by the Board, legal action may be
initiated against the Unit.

Encl: Az above Sd/-
(Yatindra Kumar Das)
Member Secretary
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MemoMNo. ... Ranchi, dated..........cc0nn e

Copy te: The Deputy Commissioner, Sahcbganj for information and it is requested 1o initiate the
needful actions for recovery of the abovementioned amount at an earliest.

{Yatindra Kumar Das)
Member Secretary

Memo, NO. .ooovvnescvireceanscs Ranchi, dated ..................

Copy to: The Director, Industry Department, Gol/ The General Manager, Jharkhand Bijli Vitran
Nigam Limited, Ranchi / The Chief Inspecior of Factories, RanchiThe DFO, Sahebganj/The
DMO, Sahehgang for information & necessary action please.

Sd/-
(Yatindra Kumar Das)
Member Secretary
Memo H-ulg"'ﬁr'r Ranchi, dated. | .J:{E':l" i
Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of JTharkhand / The Director, Mines Directorate, Mines and Geology Depantment, Govt. of

Jharkhand / The Regional Officer, JSPCB Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(¥a Das)
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Sy JHARKHAND STATE POLLUTION CONTROL BOARD

T.A, DMISION BULDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI — 834004,
WEI'.IISII.E w.rnl.rjﬁpd:l- nln in E-mal m‘xmﬁpch@grrml mm

Bef No.....ocva- Ranchi, Dated......cccoiiimineeiins

From,
Yabindra Kumar Das,
Member Secretary.
To,

Sri Pradeep Kumar Bhardwa)
Miz. Maa Chhinmastika Steel India Pwi, Lid.
Mauza - Bundabara Grhari,

[hsi_-Sahchgam)

Sub: - Imposition of Environmental Compensation — Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in Light of the vanious directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in 0. A. No. 232017EZ, 0. A. No. TTa2018
and O, A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INK 516000 (Rupees Five Lakhs Sixteen Thousand
Only) vide Board’s Ref. No, B-1577 dated 19.11.20019. It was further informed that the amount
of Environmentil Compensation may be reduced or increased as per the time taken for
compliance and you were directed to submit the Environmental Compensation

Whereas, the amount of Intenm Emaronmental Compensation has not been received by the
Board till date.

Whereas, it was ohserved that your Unit was operational in violation to the environmental normms
fior 225 days till dated 30/06/20240.

Whereas, the Environmental Compensation against the Unit has been calculated {Caleulation
Sheet enclosed) mn accordance with the recommendation of the Expert Committes, amounting (o
INR 52,73.438.00 (Rupees Fifty Two Lakhs Seventy Three Thousand Four Hundred and
Thirty Eight Only)

Mow, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Air
(Prevention and Contral of Pollution) Act, 1981 the following directions is hereby, being issued
to the Unit: -

a) To deposit the revised amount of Environmental Compensation amounting o INR
51,73, 438.00 (Rupees Fifty Two Lakhs Seventy Three Thousand Four Hundred and
Thirty Eight Only) within 30 days of issuance of this letter.

b} To ensure that the Unit is ¢losed down with immediate effect

In case of failure to comply the above directions given by the Board, legal action may be
initiated agamst the Linit.

Encl: As abave /-
(Yatindra Kumar Das)
Member Secrelary
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MemaMo....oooinns Ranchi, dated...........cooeii

Copy to: The Deputy Commissioner, Sahebganj for mformation and it is requested 1o initiate the
needful actions for recovery of the abovementioned amount at an carliest.

(¥Yatindra Kamar [}as)
Member Secretary

WEBIE IO vy vmes i e Ranchi, dated .......

Copy te: The Director, Industry Department, Gol/ The General Manager, Jharkhand Bijli Vitran
Migam Limited, Ranchi / The Chief Inspector of Factories, Ranchi'The DFO, Sahebgan)The
DMO, Sahebganj for information & necessary action please.

Sd/-
(Yatindra Komar Das)
Member Secretary

Memo No. 3 —95% Ranchi, da:nd?:";?}"f{‘“l-i

Copy te: The Additional Chief Sccretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Dircctor, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(¥ alin mar Das)
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W JHARKHAND STATE POLLUTION CONTROL BOARD

W T.A. DIVISION BUILDING (GROUND FLOOR), HEC., DHURWA, RANCH| = 834004

Waebsite: www jspchonicin E-mail: ranchijspcbi@gmail.com
.. £ B i 4009797240184 7, Fax-0651-2400850/1 38,

Eef Mo.......c0ne. Ranchi. Dated.........ccovveveeiiiannn

Froam,
Yatindra Kumar Das,
Member Sccretary.
To,

Sri Sanjay Kumar Yaday
blis Man Shetla Stone Works
Mauza - Gudwa, PS- Sakrigali

Dist.-Sahebganj

Sub: - Impesition of Enviroamental Compensation — Regarding.

Whereas, due to the vanous non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in 0. A, No. 232017/EZ, O. A. No. TT6/2018
and 0. A, No. 373/201% an mterim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258000 (Rupees Two Lakhs Fifty Eight
Thousand Ouly) vide Board's Ref, No. B-1608 dated 19.11.20019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation,

Whereas, the amount of Interim Environmental Compensation has not been received by the
Board till date.

Wheneas, it was observed that your Unit was operational in violation to the éenvironmental norms
for 1229 days till dated 31/03/2023.

Whereas, the Environmental Compensation aganst the Unil has been caleulated (Caleulation
Sheet enclosed) in accordance with the recommendation of the Expert Commitiee, amounting to
INR 1,92,03,125.00 (Rupees One Crore Ninety Two Lakhs Three Thowsand One Hundred
Twenty Five Only)

MNow, therefore, in view of the above and by exercising the powers vested under section 33(A) of

the Water (Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Air

{Prevention and Control of Pollution) Act, 1981; the following dircctions 15 hereby, being issued

1o the Unit: -

a) To deposit the revised amount of Environmental Compensation smounting o INR
1,.92.03,125.00 {(Rupees One Crore Ninety Two Lakhs Three Thousand (One Hundred
Twenty Five Only) within 30 days of issuance of this letter,

b) To ensure that the Unii is closed down with immediate effect.

In case of failure to comply the above directions given by the Board, legal action may be
initiated against the Unit.

Encl: As above Sadi-
(Yatindra Kumar Dbas)

Member Secretary
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Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
necdful actions for recovery of the abovementioned amount at an earliest.

{Yatindra Kumar Das)
Member Secretary

MEme. BO. o ciiiisi s Ranchi, dated .............ioiue

Copy to: The Director, Industry Department, GoJ/ The General Manager, Jharkhand Bijli Vitran
Migam Limited, Ranchi / The Chicf Inspector of Factories, Ranchi/The DFO, Sahebganj The
DM, Sahebganj for information & necessary action please.

S/
(Yatindra Kumar Das)
Member Secretary

Memo No 2= 357 Ranchi, dated. | 24012222
Copy te: The Additional Chief Secretary, Forest, Environment and Climate Change Departrent,

Govt, of Tharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Iharkhand / The Regional Officer, JSPCE Regional Office — cum — Laboratory, Dumka for

information and neceszary action please.
=t
retary
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W JHARKHAND STATE POLLUTION CONTROL BOARD
“F T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI — B34004,
Waebsite: www jspcb.nicin - E-mall: ranchijspcb@gmail.com
JEFEE Phone.: 0651-2400851/2400852/2400978/2401847, Fax-0661-2400850/138,
Ref. No....oooei: Ranchi, Dated. ..............
From,
Yatindra Kumar Das,
Member Secretary,

To,
Sri Bajrangi Prasad Yadav
Mis Yashraj Black Stone Works
Mauza - Jokmari,

Drist.-Sahehganj

Sub: - Impasition of Environmental Compensation - Regarding.

Whereas, due to the various non complisnces of the Consent (o Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon"ble NGT, Principal Bench, New Delhi in O. A, No. 23/2017/EZ, 0. A. No. 776/2018
and 0. A. No. 37372019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258000 (Rupees Tweo Lakhs Fifty Eight
Thousand Only) vide Board’s Ref. No. B-1605 dated 19.11.2019. It was further informed that
the amwount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation.

Whereas, the amount of Interim Environmenial Compensation has not been received by the
Board till date,

Whereas, it was observed that your Unit was operational in violation o the environmental norms
for 1229 days till dated 31/03/2023,

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 26,01,562.00 (Rupees Ninety Six Lakhs One Thousand Five Hundred Sixty Two Oalv)

Now, thercfore, in view of the above and by exercising the powers vested under section 33(A) of

the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air

{ Prevention and Control of Pollution) Act, 19%1; the following directions is herchy. being issued

to the Unit: -

a) To deposit the revised amount of Envirenmental Compensation amounting to INR
96,01,562.00 (Rupees Ninety 5ix Lakhs One Thoosand Five Hundred Sixty Twoe Only)
within 30 days of issuance of this letter.

b) To ensure thai the Unit is closed down with immediate effect

In case of failure to comply the above directions given by the Board, legal action may be
initiated apainst the Unit.

Encl: As above Sd/-
(Yatindra Kumar Das)
Member Secretary



2596

-id:-

Copy to: The Deputy Commissioner, Sahebganj for information and it s requested to imihate the
needful actions for recovery of the abovementioned amount at an earliest.

{Yatindra Kumar Das)
Member Secretary

Memno. NO. oevvrinrisirmaaranass Ranchi, dated .......cocovnnnnis
Copy to: The Director, Industry Department, GoJ/ The General Manager, Jharkhand Bijh Vitran

Migam Limited, Ranchi / The Chief Inspector of Factories, RanchiThe DFO, SahebganyThe
DMO, Sahebgan) for information & necessary action please.

Sdi-
(Yatindra Kumar Das)
Member Secretary
Memo No. E'F ﬂ'rf Ranchi, dated. ‘#*’1{3"3‘3

Copy to: The Additional Chiel Secretary, Forest, Environment and Climate Change Department,
Govt, of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for

information and necessary action pleasc.
{Yatin prnar Das)
Me retary
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HITHYE
W JHARKHAND STATE POLLUTION CONTROL BOARD
. |

T.A DVISION BUILINNG (GROUND FLOOR), HE.C., DHURWA, RANGHI — B34004,
Website: www.jspcb.nic.in - E-mail: ranchijspchd@gmail.com

JEREE Phone.. 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,
Ref Mo.....civ0 Ranchi, Dated............ooo. oo
From,

Yatindra Kumar Das,

Member Secretary.
To,

Smi Pinki Yadav
M/s Arjun Black Stone Works
Mauea - Jokman,

Dist.-Sehehgang

Sub: - Imposition of Environmental Compensation — Regarding.

Whereas, duc to the vanous non compliances of the Consent to Operate (CTO) and [ or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
bwv the Hon'ble NGT, Principal Bench, New Dethi in O. A. No. 23/2017/EZ, 0. A. No. TTa2018
and O, A. No. 3732019 an interim Environmental Compensation for thirty (30) davs period was
calculated and levied on vou amounting o INR 258000 (Rupees Two Lakhs Fifty Eight
Theusand Only) vide Board’s Ref. No. B-1604 dated 19.11.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation.

Whereas, the amount of Interim Environmental Compensation has not been received by the
Board ull date.

Whereas, it was observed that your Linit was operational m violation to the environmental norms
for 1229 days till dated 03/03/2023.

Whereas, the Environmental Compensation agamst the Unit has been caleulated {Caleulation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 96,01,562.00 (Rupees Ninety Six Lakhs One Thousand Five Hundred Sixty Twe Only)

Mow, therefore, in view of the above and by exercising the powers vested under section 33(A) of

the Water {Prevention and Control of Pollution) Act, 1974 and under seetion 31{A) of the Air

{Prevention and Control of Pollution) Act, 1981; the following directions is hereby, being issued

to the Unit: -

a) To deposit the revised amount of Environmental Compensation amounting to INR
96,01,562.00 (Rupees Nincty Six Lakhs One Thousand Five Hundred Sixty Two Only)
within 30 days of 1ssuance of this letier.

b} To cnsure thit the Unit is closed down with immediate effect.

In case of failure 10 comply the above directions given by the Board, legal achom may be
initigted against the Umit.

Encl: As abave Sd/-
(Yatindra Kumar Das)
Member Secretary
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Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
necdful actions for recovery of the abovementioned amount at an carlicst.

{Yatindra Kumar Dasg)

TRTEIE, T oo o em e i Ranchi, dated ._................

Copy to: The Director, Industry Department, GoJ/’ The General Manager, Jharkhand Bijli Vitran
Nigam Lumited, Ranchi / The Chief Inspector of Factories, RanchiThe DFO, Sahebgan)The
DMO, Sahebeanj for information & necessary action please.

Sdi-
(Yatindra Kumar Das)
Member Secretary
Memo I"ihm"3‘_"1?"!-':g Ranchi, dmdfif‘ﬂﬂ""ﬂ

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Dircctor, Mines Directorate, Mines and Geology Department, Govt, of
Jharkhand / The Regional Officer, JSPCB Regional (Mfice — cum — Laboratory, Dumka for
information and necessary action please,

(¥ r Das)
ry
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W JHARKHAND STATE POLLUTION CONTROL BOARD
2 T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C.. DHURWA. RANGHI — 834004,

Yatindra Kumar Das,
Member Sccretary,

Sri Rajan Kumar

Mz Bajan Stone Works
At-Boma,
Dist-Sahebganj

Sah: - Impaosition of Environmental Compensation — Regarding.

Whereas, due to the varous non compliances of the Consent fo Operate (CTO) and / or
Environmental Clearance (EC) observed in your Uinit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in 0. A, No. 23201 7/EZ, 0. A. No. 776/2018
and O, A. No, 37372019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 375000 () vide Board's Ref. No. B-1599 dated
19.11.20019. It was further informed that the amount of Environmental Compensation may be
reduced or increased as per the time taken for compliance and you were directed to submit the
Environmenial Compensation.

Whereas, the amount of Interim Environmental Compensation has not been received by the
Board till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 225 days till dated 3V06/2020.

Whereas, the Environmental Compensation against the Unit has been calculated {Calculation
Sheet enclosed) in sccordance with the recommendation of the Expert Commitiee, amounling o
INR 26.36,719.00 {Rupees Twenty Six Lakhs Thirly Six Thousand Seven Hundred

Nineteen Omly)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of

the Water {Prevention and Control of Pollution) Act. 1974 and under section 31{A) of the Air

{Prevention and Control of Pollution) Act, 1981; the following directions is hereby, being issued

o the Unit: -

al To deposit the revised amount of Environmental Compensation amounting (o INR
26.36,719.00 (Rupees Twenty Six Lakhs Thirty Six Thousand Seven Hundred Nineteen
Only) within 30 days of issuance of this letter.

b} To ensure that the Umnit is closed down with immediate effect.

In case of failure to comply the above directions given by the Board, legal action may be
intitiated against the Lindt,

Encl: As abowve Sd/-
(Yatindra Kumar Das)

Member Secrefary
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Copy to: The Deputy Commissioner, Sabebganj for information and it is requesied to initiate the
needful actions for recovery of the abovementioned amount af an earlicst.

(Yatindra Kumar Das)
Member Secretary

MEm0. O, ©ooe v siensrenssss Ranchi dated ..................

Copy to: The Director, Industry Department, GoJ/ The General Manager, Jharkhand Bijli Vitran
MNigam Limited, Ranchi / The Chief Inspector of Factorics, Ranchi'The DFO, Sahebganj/The
DMO, Sahebganj for information & necessary action please.

Sd/-
(Yatindra Kumar Das)
Member Secretary

Memo No. ﬁ‘_ éo Ranchi, datu!-!.?ﬁf'?.'!' ot vt

Copy to: The Addihonal Chief Secretary, Forest, Environment and Climate Change Department,
Ciovt. of Jharkhand / The [Mrector, Mines Directorare, Mines and Geology Department, Govt, of
Jharkhand / The Regional Officer, JSPCB Regional Office — cum — Laboratory, Dumka for
information and necessary aclion please.

{Yatin umar as)
Me etary
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@ JHARKHAND STATE POLLUTION CONTROL BOARD

T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C.. DHURWA, RANCHI — 834004,

Website: www jspch,mc.in E—rnai mnmlﬁn:b@wnallm
JEIREE Phone.: 0651-2400851/2400852/2400979/24 2

Ref Mo.........-

Fromm,
Yatindra Kumar Das,
Member Secretary.
To,
Md. Hasnane Sheikh
M/s Zova Stone Works
At - Dhatapara, Kotalpokhar

Dist -Sahebganj

Sub: - Imposition of Environmental Compensation — Regarding.

Whereas, due to the various non compliances of the Consent to Operaie (CTO) and / or
Environmental Clearnnce (EC) observed in your Unit and in light of the vanouws directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 232007EZ, 0. A. No. 7762018
and 0. A, Mo, 373/2019 an internim Environmental Compensation for thirty (30) days penod was
calculated and levied on vou amounting o INR 258000 (Rupees Two Lakhs Fifty Eight
Thoeusand Only) vide Board's Ref. No. B-1598 dated 19.11.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Envirommental Compensation.

Whereas, the amouni of Intenm Environmental Compensation has not been received by the
Board till date,

Whereas, it was observed that your Unit was operational in vielation to the environmental norms
for 225 days (il dated 30/06/2020,

Whereas, the Environmental Compensation against the Unit has been calculated (Caleulation
Sheet enclosed) in accordance with the recommendation of the Expert Committes, amounting to
INR 35,15,625.00 (Rupees Thirty Five Lakhs Fifteen Thousand Six Hundred Twenty Five
Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of

the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air

{Prevention and Control of Pollution) Act, [981; the following directions is hereby, being issued

to the Umit: -

a) To deposit the revised amount of Environmental Compensabion amounting to INR
35,15,625.00 {(Rupees Thirty Five Lakhs Fifteen Thouvsand Six Handred Twenty Five
Only) within 30 days of issuance of this letier.

b} To ensure that the Unit is closed down with immediate effect.

In case of failure to comply the above directions given by the Board, legal action may be
initiated against the Linit.

Emncl: As above S/
(Yatimdra Kamar Das)
AMember Secretary
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Copy te: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
neediul actions for recovery of the abovementioned amount at an earliest

{(Yatindra Kumar Das)
Member Secretary

Moo, MO .o it Ranchi, dated ...........cconen.

Copy to: The Director, Industry Department, Gaol/ The General Manager, Jharkhand Bijli Vitran
Nigam Limited, Ranchi / The Chicf Inspector of Factorics, RanchiThe DFQ, Sahebganj/The
DMO, Sahebgan for information & necessary action please.

Sd/-
(Yatindra Kumar Das)
Member Secretary

Memo No. 6.~ 36/ Ranchi, dated, [2104[2222

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govwt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govi, of
Jharkhand / The Regional Officer, JSPCB Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

{Yatind mar Das)
Mem ry
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JHARKHAND STATE POLLUTION CONTROL BOARD

T.A. DMISION BUILDING (GROUND FLOOR), HE.C., DHURWA, RANCHI — 834004,

Wehsrte m]spd:l- nu: in E-mali rmpr:b@gmal Com

EISEEE] ax-0651-2400850/138,
Ref. Mo.....oeeees Ranchi, Dated.............
From,
Yabhindra Kumar Das,
Member Secretary.
Ta.

&ri Bhagwan Bhagat

M/s Bhagwan Stone Works (Stone Mines)
Al - Boma,

[Dist -Sahchgan)

Sub: - Impaosition of Environmental Compensation — Regarding.

Wheneas, due to the vanous non complisnces of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in hight of the vanous directions issued
by the Hon'ble NGT, Principal Bench, New Dethi in 0. A. No. 232017EZ, 0. A, No. 7762018
and 0. A. No. 3732019 an interim Environmental Compensation for thirty {30) days period was
calculated and levied on you amounting to INR 375000 (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board’s Ref, No, B-1597 dated 19.11.20019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were dirccted to submit the Environmental Compensation.

Whereas, the amount of Interim Environmental Compensation has nol been received by the
Board till date.

Whercas, it was observed that your Unit was operational in violation to the environmental norms
for 1047 days tll dated 304092021,

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Commities, amounting to
INR 1,22,69.531.00 (Rupees One Crore Twenty Two Lakhs Sixty Nime Thousand Five
Hundred Thirty One Only)

MNow, therefore, in view of the above and by exercising the powers vested under section 33(A) of

the Water {Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Air

{Prevention and Control of Pollution) Act, 1981; the following directions is hereby, being ssued

to the Unit: -

a) To deposit the revised amount of Environmental Compensaiion amounting o INR
1,22,69 53000 (Rupees One Crore Twenty Two Lakhs Sixty Nine Thousand Five
Hundred Thirty One Only) within 30 days of issuance of this letter.

b) To ensure that the Unil is closed down with immediate effect.

In case of failure to comply the above directions given by the Hoard, legal acthion may be
mitiated against the Linit.
Encl: As above Sd/-

(Yatindra Kumar Das}
Member Secretary
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Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to imitiate the
needful actions for recovery of the ebovementioned amount at an carlicst.

(Yatindra Kumar Das)

Pl Bl Ranchi, dated . ........ccvu.

Copy to: The Director, Industry Depariment, Gol/ The General Manager, Jharkhand Bijlhi Vitran
MNigam Limiled, Ranchi / The Chief Inspector of Factories, RanchiThe DFQ, Sahebgan)/The
DM, Sahchganj for information & necessary action please.

Sd/-
{Yatindra Kumar Das)
Member Secretary

Bl e 'Mu:n_ft"r'_f!';":g Ranchi, ||:1.1a,t|:|rl|"l'j"‘l‘:"""'J'lr DalE

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Tharkhand / The Director, Mines Dircctorate. Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regonal Office — com — Laboratory, Dumka for
information and necessary action please.
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S JHARKHAND STATE POLLUTION CONTROL BOARD

T.A. DIVISION BUILDING (GROUND FLOOR), HE.C., DHURWA, RANCHI = B34004.
w Website: www jspcb.nicin E-mall. ranchijspcbi@grmail. com

LISEED Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138
Fef No............ Ranchi, Dated...........cocoiceinnee.
From,

Yatindra Kumar [as,

Member Secretary.
To,

Sri Rajan Kumar

M/s Rajan Stone Works

Al - Boma,

Dist.-Sahchgani

Sub: - Imposition of Environmental Compensation - Rezarding.

Whereas, due lo the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Umt and in light of the vanous directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O, A. No. 232017/EZ, O. A. No. 7TT6/2018
and O, A, No. 3732019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 375000 (Rupees Tweo Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1595 dated 19.11.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for complhiance and you were directed 1o submit the Environmental Compensation.

Whereas, the amouni of Interim Eovironmental Compensation has not been received by the
Board 1l date.

Whercas, it was observed that your Unit was operational in violation to the environmental norms
tor 409 days till dated 31/12/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Caleulation

Sheet enclosed) in accordance with the recommendation of the Expert Committes, amouanting to

INKE 63,90,625.00 (Rupees Sixty Three Lakhs Ninety Thowsand Six Hundred Tweniy Five

Omly)

Mow, thercfore, in view of the above and by exercising the powers vested under section 33(A) of

the Water {Prevention and Control of Polluton) Act, 1974 and under section 31{A) of the Air

(Prevention and Control of Pollution) Act, 19%1; the following directions is hereby, being issued

to the Unit: -

a) To deposit the revised amount of Environmental Compensation amounting 1o INR
63,90,625.00 (Rupees Sixty Three Lakhs Ninety Thousand Six Hundred Twenty Five
Only) within 30 days of issuance of this lener.

b) To ensure that the Unit i closed down with immediate effect

In case of failure to comply the above directions given by the Board, legal action may be
initiated against the Unit.

Encl: As above Sd/-
(Yatindras Kumar Das)
Member Secretary
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Memo Mo, ....ooooiiin. Ranchi, dated............co0.as

Copy to: The Deputy Commissioner, Sabebganj for information and it is requested 1o inifiate the
necdful actions for recovery of the abovementioncd amount at an carliest.

{¥Yatindra Kumar Das)
Member Secretary

[ P T T s PR, Ranchi, dated .......coovevenos

Copy to: The Director, Industry Department, GoJ/ The General Manager, Jharkhand Bijli Vitran
Nigam Limited, Ranchi / The Chief Inspector of Factories, RanchiThe DFO, Sahebgan)The
DM, Sahehganj for information & necessary action pleasc,

Sd/-
{(Yatindra Kumar Das)
Member Secretary

Ml emo Mo, @-—ﬂﬁ? - Ranchi, daied. s ?’W 2012

Copy to; The Additional Chief Secretary, Forest, Environment and Chmate Change

Giovt. of Tharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

{Yatin mar [as)
MemberSecretary
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W JHARKHAND STATE POLLUTION CONTROL BOARD

w T.A DVISION BUILDING (GROUMD FLOOR), H.E.C., DHURWA, RANCHI — 834004,
WE'JEHE’ vnvw |5pi:t= Mic.in E—mal raru;:mﬂ:d:@gnall
JSEEE g A52/24 -
Rel Mo.. oo Ranchi, Dated... .. .oivimmmeeines
From,
Yatindra Kumar Das,
Member Secretary.
To,

Sri Bhagwun Bhagat

M/s Bhagwan Stone Works (Stone Crusher)
At- Borna, Bishunpur,

Dist.-Sahchgan

Sub: - Imposition of Environmenial Compensation - Regarding.

Whereas, due o the vanious non compliances of the Consent to Opersie (CTO) and ¢/ or
Environmental Clearance (EC) observed in your Unit and in light of the vanious directions issued
by the Hon"ble NGT, Principal Bench, New Delhi in 0. A. No. 23201 T/EZ, O. A. No. 7T6/2018
and 0. A. No. 37372019 an interim Environmental Compensation for thirty (30) days pericd was
calculated and levied on you amounting o INR 516000 (Rupees Two Lakhs Fifiy Eight
Thousand Daly) vide Board's Refl Mo, B-1592 dated 19.11.20019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation.

Wherens, the amouni of Inferim Environmental Compensation has not been received by the
Board till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 383 days till dated 05/12/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Caleulation
Sheet enclosed) in accordance with the recommendation of the Expert Commitiee, amounting to
INR §9,76,562.00 (Rupees Eighty Nine Lakhs Seventy Six Thousand Five Hundred Sixty
Twao Only)

Mow, therefore, in view of the above and by exercising the powers vested under section 33(A) of

the Water (Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Air

(Prevention and Control of Pollution) Act, 1981; the following directions is hereby, being issued

o the Linit: -

#) To depesit the revised amount of Environmental Compensation amounting o INR
89.76.562.08 (Rupees Eighty Nine Lakhs Seventy Six Thousand Five Hundred Sixty
Twa Only) within 30 days of issuance of this letter.

b} To ensure that the Unit is closed down with immeediate effect.

In case of failure 1o comply the above directions given by the Boand, legal acthion may be
initiated against the Uint,

Encl: As above S/~
(Yatindra Kumar Das)
Member Secretary
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Memo Mo, e Ramchi, dated. .......ocoiiniis

Copy to: The Deputy Commissioner, Sahebgan) for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest,

(Yatindra Kumar Das)
Member Secretary

Mlemo M. e s Ranchi, dated ........oovieiinnn

Copy to: The Dirccior, Industry Department, Gol/ The General Manager, Jharkhand Byl Vitran
Nigam Limited, Ranchi / The Chief Inspector of Factories, RanchiThe DFO, Sahebgany/The
DMO, Sahebganj for information & necessary action please.

Sd/-
(Yatindra Kumar Das)
Member Secretary

MemoNo. 8.7 341 Ranchi, dated. ] 27/ 8] 2022

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Ciovt. of Jharkhand / The Dircctor, Mines Directorate, Mines and Geology Department, Govt. of
Tharkhand / The Regional Officer, ISPCB Regional Office = cum — Laborstory, Dumka for
information and necessary action please.

{Yatind mar [has)
M cretary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A DVISION BUILDING (GROUMD FLOOR), HE.C., DHURWA, RANCHI — B34004.
F Website: www. jspchonicin E-mail; ranchijspcbi@gmail. com

Yatindra Kumar Das,
Member Secrctary.

Sri Vikram Pratap
M/s Swastik Mineral Agency
Al - Gadau Tungt & Chal palar

Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due o the varous nen compliances of the Consent to Operate (CTO) and / or
Environmental Clesrance (EC) observed in your Unit and in light of the vanous directions issued
by the Hon"ble MNGT, Principal Bench, New Delhi in O. A. No., 232017EZ, 0. A. No. 776/2018
and 0. A. No. 37372019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you smounting to INR 375000 (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board’s Ref. No. B-1743 dated (09.12.2019. It was further informed that
the amount of Environmental Compensation may be reduced or imcreased as per the time taken
for compliance and you were directed to submit the Emvironmental Compensation.

Whereas, the amount of Interim Environmental Compensation has not been received by the
Board till date,

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 178 days 6ll dated 03/06/20260.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation

Sheet enclosed) in accordance with the recommendation of the Expert Committes, amounting to

INR 27.81.250.00 (Rupees Twenty Seven Lakhs Eighty One Thousand Two Hundred Fifty

Only)

Mow, therefore, in view of the above and by exercizing the powers vested under section 33(A) of

the Water (Prevention and Control of Pollution) Act, 1974 and under section 31({A) of the Air

(Prevention and Control of Pollution) Act, 1981; the following dircctions is hereby, being issued

to the Unit: -

a) To deposit the revised amount of Environmental Compensation amounting to INR
27.81.250.00 (Rupees Twenty Seven Lakhs Eighty One Thousand Two Hundred Fifry
Only) within 30 days of issuance of this letter.

b) To ensure that the Linit is closed down with immediate effect

In case of failure to comply the above directions given by the Board, legal action may be
initiated agamnst the Unit.

Encl: As above Sd/-
(Yatindra Kumar Ikas)
Member Secretary

455



" 456

2610

stlrs

MemoMNo.......coeviees Ranchi, dated. . ___.._.ooeeeet

Copy to: The Deputy Commissioner, Sahebgan) for information and it 15 requested to initiate the
needful actions for recovery of the abovementioned amount at an carliest

(Yatindra Kumar DHas)
Member Secretary

Memao, Mo, e Ranchi, dated ..................

Copy to: The Director, Industry Department, Gol/ The General Manager, Jharkhand Bijli Vitran
Nigam Limited, Ranchi / The Chicf Inspector of Factorics, RanchiThe DFO, Sahcbgan)The
DMO, Sahebganj for information & necessary action please,

ol
(Yatindra Kumar Das)
Member Secretary

Memo No. @rga’.k’ Ranchi, dated, /20N [ Do

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Ciowt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govi of
Jharkhand / The Regional Officer, JSPCB Regional Office — cum — Laboratory, Dumka for

information and necessary action please.
{Yatindr Das)
M
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004
Website: www jspcbonicin  E-mail: ranchigpeb@gmail.com
Phone,- 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ranchi, Dated........ocovieimeenais

Sri Ajay Kumar Chourasia
M/s Chourasia Stone Works
At - Mundli

Dzt -Sahebgan)

Suh: - Imposition of Environmental Compensation - Regarding.

Whereas, dug o the varows non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the vanious directions 1ssued
by the Hon"ble NGT, Principal Bench, New Dethi in O, A, No, 232001 TVEZ, O. A, No, 7162018
and 0. A. No. 3732019 an interim Environmental Compensation for thirty (30) days perod was
caleulated and levied on you amounting o INR 258000 (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1744 dated 09.12.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the fime taken
for compliance and you were directed to submil the Environmental Compensation.

Whereas, the amount of Imterim Environmental Compensation has not been received by the
Board nll date.

Whereas, it was observed that your Unit was operational i violation to the environmental norms
for 433 days 6l dated 13/702/2021.

Whereas, the Environmental Compensation against the Unit has been calculated (Caleulation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 33,82,812.00 {Rupees Thirty Three Lakhs Eighty Two Thousand Eight Hundred
Twelve Only)

Mow, therefore, in view of the above and by exercising the powers vested under section 33(A ) of

the Water (Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Air

(Prevention and Control of Pollution) Act, 1981; the following directions is herehy, being issued

to the Unit; -

g) To deposit the revised amount of Environmental Compensation amounting o INR
33,51.812.00 (Rupees Thirty Three Lakhs Eighty Two Theusand Eight Hundred Twelve
Omnly) within 30 days of issuance of this leter.

b} To ensure that the Unit is closed down with immediate effect

In case of fmilure (o comply the above directions given by the Boand. legal action may be
initiated against the Unit

Encl: As above G-
(Yatindra Kumar Das)
Member Secrctary
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Copy to: The Deputy Commissioner, Sahebgan) for mformation and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an carliest.

(Yatindra Kumar Das)
Member Secretary

Memo, Mo, . Ranch, dated ... .. ......_....

Copy to: The Director, Industry Department, Gol/ The General Manager, Jharkhand Byl Vitran
MWigam Limited, Ranchi / The Chief Inspector of Factories, RanchiThe DFD, SahebganjThe
M0, Sahebgan) for information & necessary action please.

Sd/-
(Yatindra Kumar Das)
Member Secretary

Memo No, &~ 3€¢ Ranchi, dated [/ 24/ 2022

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Crowvt. of Tharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

Y mar Das)
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W JHARKHAND STATE POLLUTION CONTROL BOARD

T.A. DIVISION BUILDING (GROUND FLOOR), H.E.G., DHURWA, RANGHI - 834004,
. |

Website: www.jspchonic.in - E-mail: ranchijspcb@gmail.com
LIS HEE] Phone.: 0651-2400851/7400852/2400973/2401847, Fax-0651-2400850/138,

el No..ooieienin Fanchi, Dated. ...t

Frism,
Yatindra Kumar Das,
Member Secretary.

Tao,

S Rajesh Kumar Jaiswal
M5 Pumima stone Works
At - Mahadeobaran, P.5 - MirzaChouki

Dist.-Sahebgam

Sub: - Impesition of Environmental Compensation - Regarding,

Whereas, due to the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon"ble NGT, Principal Bench, New Delhi in 0. A, No. 23201 WEZ, O, A, No, 7762008
and 0. A. No. 3732019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amountmg (o INR 258000 (Rupees Two Lakhs Fifty Eight
Thousand Onaly) vide Board’s Ref. No. B-1748 dated 09.12.2019. It was further informed that
the amount of Environmental Compensation may be redoced or increased as per the time taken
for compliance and you were direcied to submit the Environmental Compensation.

Whereas, the amount of Interim Environmental Compensation has not been received by the
Board till date.

Whereas, it was observed that your Unit was operational in violation o the environmental nomms
for 1209 days tll dated 31/03/2023.

Whereas, the Environmental Compensation against the Unit has been caleulated (Caleulation
Sheet enclosed) in accordance with the recommendation of the Expert Commitice, amounting 1o
INR 94,45.312.00 (Ropees Ninety Four Lakhs Forty Five Thousand Three Hundred Twelve
Omly)

MNow, therefore, in view of the above and by exercising the powers vested under section 33(A) of

the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air

{Prevention and Control of Pollution) Act, 1981, the following directions is hereby, being issued

to the Unit; -

a) To deposit the revised amount of Eovironmental Compensation amounting fo INR
94.45.312.000 (Rupees Ninety Four Lakhs Forty Five Thousand Three Hundred Twelve
Omly) within 30 days of issuance of this letler.

b} To ensure that the Unit is closed down with immediate effect.

In case of faillure 10 comply the above directions given by the Board. legal action may be
initiated apainst the Unit.

Encl: As above Sdf-
(Yatindra Kumar Das)
Member Secretary
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Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

{Yatindra Kumar Das)
Member Secretary

Memo, NoL .o iieeiaa Ranchi, dabed ........coceenaees

Copy to: The Director, Industry Department, Gol/ The General Manager, Jharkhand Bijli Vitran
Nigam Limited, Ranchi / The Chief Inspector of Factorics, RanchiThe DFO, Sahebganj/The
DM, Sahchganj for informalion & necessary action please.

=d/-
{Yatindra Kumar Das)
Member Secretary

MMemo r'--h:r"g"_e';':'l Ranchi, dntad’n.’f":"'f (2

Copy te: The Additional Chicf Secrctary, Forest, Environment and Climate Change Department,
Gavt. of JTharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office — cum — Laborsory, Dumka for
information and necessary action please.

{Yatind mar [as)
M cretary
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W JHARKHAND STATE POLLUTION CONTROL BOARD

T.A DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANGHI — 834004,
Ny

Website: www jspcbonicin  E-mail: ranchijspcty@gmail. com
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Renchi. Dated..............ocooie

Yatindra Kumar Das,
Member Secretary.
Tao,

Mid. Zamil Akhtar
Mis Frea Stone Waorks

At - Pipaljori No - 211, PS - Kotalpokhar,
Dist.-Sahchganj

Sub: - Imposition of Environmental Compensation — Regarding.

Whereas, due lo the vanous non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance {EC) observed in your Unit and in light of the vanous directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. TT&/2018
and ©. A. No. 373/2019 an interim Environmental Compensation for thirty (30) davs period was
calculated and levied on you amounting to INR 258000 (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board s Ref No. B-1755 dated 09122009 It was further informied that
the amount of Environmental Compensation may be redoced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation.

Whereas, the amount of Interim Environmental Compensation has not been received by the
Board till date.

Whercas, it was observed that your Unit was operational in violation to the environmental norms
for 670 days till dated 08/10/2021.

Whereas, the Environmental Compensation against the Unit has been calculated (Cabculation
Sheet enclosed) in accordance with the recommendation of the Expert Commitiee, amounting o
INE 52,34, 375.00 (Rupees Fifty Two Lakhs Thirty Four Thovsand Three Hundred Seveniyv
Five Onaly)

MNow, therefore, in view of the above and by exercising the powers vested under section 33(A) of

the Water (Prevention and Control of Pollution) Act. 1974 and under section 31{A} of the Air

(Prevention and Coomtrol of Pollution) Act, 1981; the following directions is hereby, being issued

o the Lindt: -

a) To deposit the revised amount of Environmental Compensation amounting to INR
52,34.375.00 (Rupees Fifty Two Lakhs Thirty Four Thousand Three Hundred Seventy
Five Omly) within 30 days of ssuance of this letier,

b} To ensure that the Unit is closed down with immediaie effect.

In case of failure 10 comply the above directions given by the Board, legal action may be
initiated against the Unit,

Encl: As above Bidf-
(Yatindra Kumar Das)
Member Secretary
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Copy to: The Deputy Commissioner, Sahcbgani for information and it is requesied 1o imitiate the
needful actions for recovery of the abovementioned amount at an earliest

(Yalindra Kumar [Mas)
Member Secretary

Memo, NO. ..o e cmnens Ranchi, dated ......oovvvvvnnnes

Copy to: The Director, Industry Department, GoJ/ The General Manager, Jharkhand Bijli Vitran
Migam Limited, Ranchi / The Chief Inspector of Factories, Ranchi'The DFO, Sahebganj/The
DMO, Sahebganj for information & necessary action please.

Sd/-
(Yatindra Kumar Das)
Member Secretary

Memo Nn.:@. 7 2 o Ranchi, dated. /2 .f!?ff.l{?ﬂai

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govl, of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office ~ cam ~ Laboratory, Dumka for
information and necessary action please.

Y mar Das)
Membe ctary
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JHARKHAND STATE POLLUTION CONTROL BOARD

T.A DIVISION BUILDING (GROUND FLOOR), HE.C., DHURWA, RANCHI| - B34004.

“F Website: www. spch.nic.in E-mail. ranchijspcbhi@gmail.com
EISEEH Phone.: 0651-2400851/2400852/2400575/2401847, Fax-0851-2400850/138,
Ref. MNo............ Ranchi, Dated.........ooniviniivussns
From,

Yatindra Kumar Das,
Member Secretary,
To,

Sri Chandeshwar Pd. Sinha,
M/s Ratan Black Stone,

Mauza — Ranga, P.S. — Bakudih,
Dist. — Sahebganj.

Sub: - Imposition of revised Interim Environmental Compensation — Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Pnncipal Bench, New Delhi in 0. A. No. 23201 7EZ. 0. A. No. 7762018
and (0. A. No. 3732019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting wo INR 2,58,000.00/- vide Board's Ref. No. B-1466
dated 1911/2019. It was further informed that the amount of Environmental Compensation may
be reduced or increased as per the time taken for compliance and vou were directed 1o submit the
Environmental Compensation amount within 30 davs of issuance of the letter otherwise an
imterest of 12 % per annum will be charged.

Whereas. the amount of Interim Environmental Compensation has not been received by the
Roard till date.

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of

the Water (Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Air

{Prevention and Control of Pollution) Act, 1981 the following directions is hereby, being issued

to the Umnt: -

a) Todeposit the revised amount of intenm Environmental Compensation by adding the interest
of 12 % per annum amounting to INR 3,62 4%.00 (Rupees Three Lakhs Sixty Two
Thousand Four Hundred Ninety Only) within 30 days of issuance of this letter.

b} To ensure that no operation is being carmed out in the Unit till the amount of imposed interim
Environmental Compensation 15 deposited i Board.

In case of failure to comply the above directions given by the Board, legal action may be
initiated against the Unit.
Sli-
(Yatindra Kumar Das)
Member Secretary

463



261 8 Ranchi, dated................. .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to mitiate the
needful actions for recovery of the abovementioned amount at an earlicst.
Sd/-
(Yatindra Kumar Das)
Member Secretary

Copy te: The Additional Chiel Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directoraie, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(Yatindra Kilinar Das)
Member Scgretary

464



2619
s IREUS ST YguT e gdg

JHARKHAND STATE POLLUTION CONTROL BOARD

F T.A. DIVISION BUILDING (GROUND FLOOR), HE.C.. DHURWA, RANCHI - 834004,
‘“ Mha:h muw js.pch nu;m E-mail mnmlﬁpuh@gmaul

Yatindra Kumar Das,
Member Secretary.

Sri Ajay Kumar,

M/s Shiv Shakii Stone Works
Mauza- Bakudih.

[xst. — Sahebgan;.

Sub: - Imposition of revised Interim Environmental Compensation — Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in 0. A. No. 23/2017EZ, 0. A. No. 77672018
and 0. A, No, 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting 1o INR 2,58,000.00/- vide Board's Ref. No. B-1464
dated 191172009, 1t was further informed that the amount of Environmental Compensation may
be reduced or increased ag per the time taken for compliance and you were directed to submit the
Environmental Compensation amount within 30 days of issuance of the lelter otherwise an
interest of 12 % per annum will be charged.

Whereas, the amount of Interim Environmental Compensation has not been received by the
Board till date.

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of

the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air

fPrn:;eElinl:m and Control of Pollution) Act, 1981; the following directions 15 hereby, being issued

ol nit: -

¢} To deposit the revised amount of interim Environmental Compensation by adding the interest
of 12 % per annum amounting to INR 3,62.49%.00 (Rupees Three Lakhs Sixty Two
Thousand Four Hundred Ninety Only) within 30 days of issuance of this letier.

d) To ensure that no operation is being carried out in the Unit till the amount of imposed interim
Environmental Compensation is deposited in Board,

In case of failure 1 comply the above directions given by the Board, legal action may be
imitiated against the Unit,
Sd/-
(Yatindra Kumar Das)
Member Secretary
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Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an carliest.
Sd/-

(Yatindra Kumar Das)
Member Secretary

Memo No. £ 7. 8. 72 Ranchi, dnmdh{'*"flrjﬁ' 22

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Depaniment,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(Yatin mar Das)
Mem retary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A DVISION BUILDING (GROUND FLOOR), HE.C., DHURWA, RANCHI - 834004

“F Website: www jspchonicin  E-mail ranchijspch@gmail.com
LSEEE Phone - 0651-2400851/2400852/2400879/2401847, Fax-D651-2400850/138,
Ref. MNo.........ces Ranchi, Dated. c.ovviinriviierionsses
From.
Yatindra Kumar Das,
Member Secretary.

To,
SMT SATRUPA GHOSE,

M VASUNDHARA STONE WORKS,
Mauza- Jamni, Plot No.- 7,14,15,
Dist. — Sahebgani.

Sub: - Imposition of revised Interim Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon’ble NGT, Principal Bench, New Delhi in O. A. No. 23201 /EZ, 0. A. No. 776/2018
and O, A. No. 3732019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on vou amounting to INR 2,58,000.00/- vide Board's Ref. No. B-1537
dated 19711/2019. It was further informed that the amount of Environmental Compensation may
be reduced or increased as per the time taken for compliance and you were directed to submit the
Environmental Compensation amount within 30 days of issuance of the letter otherwise an
interest of 12 % per annum will be charged.

Whereas, the amount of Interim Environmental Compensation has nol been received by the
Board till date.

MNow, therefore, in view of the above and by exercising the powers vested under section 33(A) of

the Water (Prevention and Control of Pollution) Act, 1974 and under section 31{A) of the Air

{Prevention and Control of Pollution) Act, 1981; the lollowing directions 15 hereby, being issued

to the Unit: -

e} To deposit the revised amount of interim Environmental Compensation by adding the interest
of 12 %% per annum amounting o INR 3,62 49%0.00 (Rupees Three Lakhs Sixty Two
Thousand Four Hundred Ninety Only) within 30 days of 1ssuance of this letter,

fi Toensure that no operation is being camied out in the Linit till the amount of imposed inlenm

Environmental Compensation is deposited in Board.

In case of failure to comply the above directions given by the Board, legal action may be
imitiated against the Unit,
Sd/-
(Yatindra Kumar Das)
Member Secretary
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Memo Now . 2622 Ranchi, dated

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to imitiate the
needful actions for recovery of the abovementioned amount at an earliest.

Sd/-
{Yatindra Kumar [az)
Member Secretary

Memo No.. £.-371. Ranchi, dated. 2 272 2022

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt, of Jharkhand / The Director, Mines Directorate, Mines and Geology Department., Govt, of
Jharkhand / The Regional Officer, JSPCB Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

{(Yatind mar Das)
Mem retary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A DIVISION BUILDING (GROUND FLOOR), H.E.C.. DHURWA, RANCHI - B34004.

.| L Website: www.jspcb nicin  E-mail ranchispch@gmail com
SPGB Phone - 0651-2400851/2400852/2400975/2401847_ Fay-D651-2400850/138,
Rel. Mo .coeernins Banchi, Diated. .. oviiiaiininsssnssi
From,

Yatindra Kumar Das,
Member Secretary.
Ta.

Sri Manish Chourasiya,

M/s Manish & brothers stone works,

Mauza- Chotti Bhagivamari, Khata No.- 70, Plot No. - 857,
Dist. — Sahebganj.

Sub: - Imposition of revised Interim Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench. New Delhi in Q. A. No. 232017/EZ, O. A. No. 776/2018
and O. A No. 373/2019 an interim Environmental Compensation for thirty (30} days period was
calculated and levied on you amounting o INR 2,58,000.00/- vide Board's Ref. No. B-1536
dated 19/11/2019. It was further informed that the amount of Environmental Compensation may
be reduced or increased as per the time taken for compliance and you were directed 1o submit the
Environmental Compensation amount within 30 days of issuance of the letter otherwise an
interest of 12 % per annum will be charged.

Whereas, the amount of Interim Environmental Compensation has not been received by the
Board till date.

MNow, therelore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and undeér section 31(A) of the Air
{ Prevention and Control of Pollution) Act, 1981; the following directions is hereby, being issued
to the Unit: -

g} To deposit the revised amount of interim Environmental Compensation by adding the interest
of 12 % per annum amounting to INR 3,62.4M.00 (Rupees Three Lakhs Sixty Two
Thousand Four Hundred Ninety Only) within 30 davs of issuance of this letter.

h) To ensure that no operation is being carried out in the Unit till the amount of imposed interim
Environmental Compensation 15 deposited in Board.

In case of lfaflure 1w comply the above directions given by the Board, legal action may be
initiated against the Linit.
Sd/i-
(Yatindra Kumar Das)
Member Secretary
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Copy to: The Deputy Commissioner, Sahebganj for information and it 1s requested to initiate the
needful actions for recovery of the abovementioned amount at an carliest.
Sd/-
(Yatindra Kumar [Das)
Member Scerctary

Memo No. B— 372 Ranchi, dated. /22 12022

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govl. of
Jharkhand / The Regional Officer, ISPCB Regional Office - cum — Laboratory, Dumka for
information and necessary action please.

(Yatindra r Das)
MemberSgeretary



2625
e IRETS Y YouvT =T gug

JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING {GROUND FLOOR), H.E.C., DHURWA, RANCHI — 834004,

“F Website: www.jspcbhonicin | E-mail ranchispcbi@gmail.com
JEREE Phone.. 0651-2400851/2400852/2400575/2401847, Fax-0651-2400850/138,
Ref. No............ Ranchi, Dated.........oviiviniiivive
From,

Yatindra Kumar Das,
Member Secretary.

Sri Raj Kumar Saha.,

M/a Vikash Stone Works {Stone Mines),
Mauvza-Bunda Bedo Bara Ghati,

Dist. - Sahebganj.

Sub: - Imposition of revised Interim Environmental Compensation — Regarding.

Whereas, due to the varous non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 237201 T/EZ., 0. A. No. 776/2018
and (3. A. No. 3732019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting o INR 7,50,000.00/- vide Board's Ref. No. B-1579
dated 19711/2019. It was further informed that the amount of Environmental Compensation may
be reduced or increased as per the time taken for compliance and vou were directed to submit the
Environmental Compensation amount within 30 days of issuance of the letter otherwise an
interest of 12 % per annum will be charged.

Whereas, the amount of Interim Environmental Compensation has not been received by the
Board till date.

MNow, therefore, in view of the above and by exercising the powers vested under section 313(A) of

the Water (Prevention and Control of Pollution) Act. 1974 and under section 31(A) of the Air

( Prevention and Control of Pollution) Act, 1981; the following directions is hereby, being issued

to the Umt: -

i} To deposit the revised amount of intenim Environmental Compensation by adding the interest
of 12 % per annum amounting to INR 10,53,750.080 (Rupees Ten Lakhs Fifty Three
Thousand Seven Handred Fifty Only) within 30 days of issuance of this letier,

1) To ensure that no operation is being carried out in the Unit till the amount of imposed mtenm
Environmental Compensation is deposited in Board.

In case of failure to comply the above directions given by the Board, legal action may be
initiated against the Uinit.
sdl-
(Yatindra Kumar Das)
Member Secretary
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Copy te: The Deputy Commissioner, Sahebganj for information and 1t is requested to imitiate the
neediul actions for recovery of the abovementioned amount at an earliest.
Sd/-
(Yatindra Kumsar Das)
Member Secretary

Memo No.2. 7 372 Ranchi, dated /201 2222

Copy te: The Additional Chiel Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govi, of
Jharkhand / The Regional Officer, JSPCB Regional Office — cum — Laboratory, Dumka for
information and necessary action please.

(Yatindra ar Das)
Mem retary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H E.C., DHURWA, RANCHI - B34004.

| Ll Website: www jspcb.nicin  E-mail: ranchijspch@gmail. com
LSBEEE Phone. 0651-2400851/2400852/240097 /2401847, Fax-0651-2400850/138,
Bef. Mo............ Ranchi, Dated....covvereisrerrrrarees
From,
Yatindra Kumar Das,

Member Secretary,
To,
Sri Manoj Kumar Yadav,
M/s Jai Maa Vaishno Devi Stone Works,
Mauza-Ambadiha,
Dist. — Sahebgan;.

Sub: - Imposition of revised Interim Environmental Com pensation — Reparding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23201 7EZ, O. A. No. 7762018
and . A, No. 3732019 an intenim Environmental Compensation for thirty (34) days penod was
cialculated and levied on you amounting to INR 2,58,000.00/- vide Board's Ref. No. B-1583
dated 1911/2019. It was further informed that the amount of Environmental Compensation may
be reduced or increased as per the time taken for compliance and you were directed to submit the
Environmental Compensation amount within 30 days of issuance of the letter otherwise an
interest of 12 % per annum will be charged.

Whereas, the amount of Intenm Environmental Compensation has not been received by the
Board tll date.

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of

the Water (Prevention and Control of Pollution) Act. 1974 and under section 31(A) of the Air

{ Prevention and Control of Pollution) Act. 1981; the following directions 15 hereby, being 1ssucd

to the Unit; -

k) To deposit the revised amount of intenm Environmental Compensation by adding the interest
of 12 % per annum amounting o INR 3,62,490.00 (Rupees Three Lakhs Sixty Two
Thousand Four Hundred Nimety Omnly) within 30 days of 1ssuance of this letter.

1Y To ensure that no operation is being carried out in the Unit till the amount of imposed imtenim

Environmental Compensation is deposited in Board.

In case of failure o comply the above directions given by the Board, legal action may be
imitiated apainst the Linit
Sdf-
{Yatindra Kumar Das)
Member Secretary
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Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.
Sd/-
(Yatindra Kumar Das)
Mcmber Secretary

Memo No. .lg- T ﬁ?‘?’ Ranchi, dated.. Fl/{ Wﬁw;’

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt, of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office — cum — Laboratory, Dumka for

information and necessary action please.

(Yatind mar Das)
Mem reiary
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